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Monday, November 14, 1877/Kartika
23, 1899 (Saka)

The Lok Sabha met at Eleven of
the Clock

[MR. SPEAKER in the Chair]
MEMBER SWORN
Shri Rooplal Soman: (Bhilwara)

INTRODUCTION OF MINISTERS

THE PRIME MINISTER (SHRI
MORARJI DESAI): I introduce: Shri
Satish Agarwal, Minister of State in
the Ministry of Finance, Shri Krishna
Kumar Goyal, Minister of State in the
Ministry of Commerce, Civil Supplies
and Cooperation, Shri Ram Kinkar,
Minister of State in the Ministry of
Works and Housing and Supply and
Rehabilitation, Kumari Abha Maiti,
Minister of State in the Ministry of
Industry, Shri Janeshwar Mishra,
Minister of State in the Ministry
of Petroleum and Chemicals and
Fertilizers, Shri Fazlur TRehman,
Minister of State in the Ministry
of Energy, Shri Larang Sai, Minister
of State in the Ministry of Labour and
Parliamentary Affairs, Shri Narahari
Prasad Sukhdeo Sai, Minister of State
in the Ministry of Communications,
Shri Sheo Narain, Minister of State in
the Ministry of Railways, Shri Sher
Singh, Minister of State in the Minis-
try of Defence, Shri Bhanu Pratap
Singh, Minister of State in the Minis-
try of Agriculture and Irrigation, Shri
Jagbir Singh, Minister of State in the
Minisfry of Information and Broadcast-
ing. Dr. Ram Kirpal Sinha, Minister of
State in the Ministry of Labour and
2324 LS—2.

F

Parliamentary Affairs, Shri Zulfiquar-
ullah, Minister of State in the Minis~
iry of Finance and Shrimati Renuka
Devi Barakataki, Minister of State in
the Ministry of Education, Social
Welfare and Culture,

RESOLUTION RE: PROVI{DENTIAL
ESCAPE OF THE PRIME MINISTER
IN AIR-CRASH NEAR JORHAT

MR. SPEAKER: As agreed ip at a
meeting which I held with Leaderg of
Parties and Groups on the 12th Novems-
ber, 1877, I place the following resolu-
tion before the House:

“That this House places on record
its deep satisfaction and profound
sense of relief and happiness on the
providential escape of the Prime
Minister, Shri Morarji, R. Desai, in
the air crash near Jorhat, Assam,
on the 4th November, 1977.

That this House further places on
record its appreciation of the high
sense of duty and patriotism dis-
played by the five members of the
crew of the ill fated aircraft of the
Indian Air Force, who laid downm
their lives in order to save the life
of the Prime Minister, and conveys
its heartfelt condolences to the mem-
bers of the bereaved families™

I take it that the House agrees with
this resolution,

The Resolution wes adopted.

OBITUARY REFERENCES

MR. SPEAKER: Hon, Members ag we
meet to-day after an interval of three
months, it is my sad duty te inform
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the House of the passing away of four
of our former colleagues, Shri P. C.
Karuthiruman, Shri K. K. Nayar, Kazi
Syed Karimuddin and Shri Bhagwant-
rao A. Mandloi.

Shri P, G. Karuthiruman was a Mem-
ber of Third Lok Sabha during the
years 1962—67 representing Gobichet-
tipalayan constituency of the erstwhile
Madras State. He had been a member
of the Madras Legislative Assembly
during the years 1952—62 and of
Tamilnadu Assembly during the years
1967—69. Keenly interested in the field
of Agriculture, Shri Karuthiruman ser-
ved as member of the National Food
and Agricultural Organisation Liaison
Committee of Uniteq Nations at New
Delhi during the years 1954-56. He
was also associated “with several agri-
cultural organisationsg in the country
and won many prizes in crop competi-
tions. Besides his interest in a,ricul-
ture he was also a good Tamil writer
and contributed
magazines. He passed away at Coim-
batore on the 5th August, 1977 at the
age of 58.

Shri K. K Nayar was a Member of
the Fourth Lok Sabha during the vears
1967—70 representing Bahraich consti-
tuency of Uttar Pradesh. Farlier he
had been a Member of the U.P, Legis-
lative Assembly during the years 1965-
67. Before entering politics, Shri
Nayar belonged to the Indian Civil
Service and served with distinction in
various capacities in the state of Uttar
Pradesh. In 1952 he had sought volun-
tary retirement from the Indian Civil
Service to join the legal profession. A
man of great intellectual ability Shri
Nayar had attaineq proficiency in as
many as eleven Indian and foreign
languages. He was also an all round
sportsman. It was a rare coincidence
that both he ang his wife Shrimati
Shakuntala WNayar were Members of
Lok Sabha during 1967—70. Shri
Nayar passed away at Lucknow on
the 7th September, 1977 at the age of

70.

Kazi Syed Karimuddin was a Mem-
ber of the Constituent Assembly of
Indian from the erstwhile CP. and
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Berar Province during the years
1947—50. He also served as a Mem-
ber of Rajya Sabha during the years
1954—58. Earlier he had been Mem-
ber of Madhya Pradesh Legislative
Assembly during the years 1947—52.
He passed away at Hyderabad on the
20th September, 1977 at the age of 78.

Shri Bhagwantrao A. Mandloi was
Member of the Constituent Assembly
from the erstwhile C.P. and Berar Pro-
vince during the years 1946—50. He
was enrolled as an advocate in 1917,
but he soon took to active politics.
An eminent freedom fighter, he suffer-
ed imprisonment in 1940 and 1942.
Starting from Presidentship of the
civiec body of Khandwa, he served as
Member of C. P. and Berar Legislative
Council from 1935—37 and later be-
came Member of the State Assembly
in 1937. He served ag Minister of
Revenue in Madhya Pradesh Govern-
ment during the years 1956—62 and as
Chief Minister of Madhya P:adesh
during the years 1962-63. Shri Mandloi
devoted his whole life to the service of
the people and was actively associated
with several educational and sacial or-
ganisations and institutions. He opassed
away at Khandwa on November 3,
1977 at the age of 85.

We deeply mourn the loss of these
friends and I am sure the Fouse will
join me in conveying our condolences
to the bereaved families.

The House may stand in silence for
a short while to express its sorrow.

The Members then sfood in silence for
a short whilz.

SHRI MALLIKARJUN (Medak): Sir,
I would like to say something about
the harassment of Congress workers
who have been put in jail after the
vindictive arrest of Shrimati Indira
Gandhi....

MR, SPEAKER: You are speaking
without my permission. It will not be
recorded. I have received a number
of ordinary questions, short notice
questions, notices under rule 377, cal-
ling attention notices and even adjourn-
ment motions on this subject. I am
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considering as to how the matter
should be dealt with without going into
any sub judice question and in' what
way we could discuss the matter.
Therefore, there is no need to humy
about it. I shall give my due conside-
ration to it and try to give an oppor-
tunity to discuss it to the extent it is
permissible under the rules. [ do not
want anybody to .raise this maiter at
this stage.

SILENCE IN MEMORY OF CREW
OF THE IAF AIRCRAFT

SHRI JYOTIRMOY BOSU (Diamand
Harbour): I draw your attention to
Direction No. 2 and at the same time
draw your kind attention to the notice
‘that T have given about the otituary
reference to the five crew....

‘MR, SPEAKER: You have not taken
‘my permission. It will not be re-
«corded.

SHRI JYOTIRMOY BOSU: I have
written to you, Sir.

MR. SPEAKER: You have written to
me, but I have not yet permitted you.
The matter will be considered.

SHRI JYOTIRMOY BOSU: 1 have
not been told that you have refused to
accept it.

‘THE PRIME MINISTER (SHRI
MORARJI DESAI): He is an old mem-
ber and he should know the nrocedure.
Thig is Question Hour. He can raise
it at the proper time. We cannot
start the proceedings in this manner, 1
did not expect it from a senior rem-
her.

SHRI JYOTIRMOY BOSU: Accord-
ing to Direction No. 2, obituary refe-
rence comes before gquestions. I have
given notice.

MR. SPEAKER: I have not yet al-
loweq it.
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SHRI JYOTIRMOY BOSU: Please
give your ruling.

MR. SPEAKER: 1 will consider it
and give it,

SHRI JYOTIRMOY BOSU: Tomor-
row?

MR, SPEAKER: I do not know.

PROF. P. G. MAVALANKAR
(Gandhinagar): Either we stand in
silence today or we do not do it at all.
It cannot be done tomorrow.

MR. SPEAKER: In order to avoid
this debate already a reference has
been made from the Chair about the
matter,

SHRI JYOTIRMOY BOSU: We have
to stand in silence to share the grief of -
fhe entire Defence Services over the
demise of the five crew members in
their attempt to save the life of the
Prime Minister. They have committed
suicide, Sir, if you understand.

SHRI YESHWANTRAO CHAVAN
(Satara): Though it looks rather unu-
sual and unprecedented, I do not think
we should miss this opportunity and
this occasion when it has been mention-
ed that we stand in silence. I think
we should do that.

SHRI SAMAR MUKHERJEE (How-
rah): This is the sentiment of the

House.

PROF. P. G. MAVALANKAR: Why
not do this now and gracefully and
quickly?

MR. SPEAKFR: Now that there is a
desire to stand in gilence in the memory
of the dead, let us all stand in silence.

SHRI JYOTIRMOY BOSU: Thank
you, Sir.

The Members then stood in silence
for a short while




1 Oral Answers
to Questions

+Conference of Teashers to . Drive ont
Iliteracy

*1. SHRIMATI AHILYA P. RANG-
NEKAR: Will the Minister of EDU-
CATION, SOCIAL WELFARE AND
CULTURE be pleased to state:

10 call a conference of teachers includ-
ing school teachers to chalk out mea-

(a) whether Government propose
sures to drive out illiteracy from the
.country; and

(b) if so, when and the
thereof?

details

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) No Sir.

(b) Does not arise.

:SHRIMATI AHILYA P. RANG-
-NEKAR: Mr. Speaker, I would like
to know from the Minister whether
he is not calling a conference of tea-
chers to drive out illiteracy and what
is the other programme to drive out
illiteracy from the country.

DR. PRATAP - CHANDRA CHUN-
DER: TFor driving out illiteracy from
the country as a first step a National
Board of Adult Education has been
set up. As a second step, this has
split itself up into several sub-com-
mittees and they are trying to develop
certain sfrategies and it is proposed
to approach the State Governments
for setting up State Boards. We know
that the teachers have to perform a
major role in the implementation of
‘the programme of removal of illite-
racy so, at the appropriate time due
consultation with the teachers will be
held. In ‘the meantime I am having
discussion with the representatives of
the different federations of teachers
in this matter.
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PROF. P. G. MAVALANKAR: As
we all know, this probiem of illiteracy
in our country is not only collosal,
but is also getting mounted up in-
terms of increasing numbers of illi-
terate people in the country. The
Minister has already appointed an
adult Education Board. Does that
board contain adegquate representa-
tion of techers at all levels, and of’
social workers doing this work of
adult education in different fields?
My feeling is that the board is heavi-
ly represented in terms of ministers,
and secretaries and bureaucrats, but
not of teachers who are going to
work. In view of this, will he assure
the House and the nation that the
government is very sincerely, earnest-
ly and urgently looking into this mat-
ter of implementing the programme
as early as possible, with the help of
persons and instruments directly in-
volved in this work, viz. teachers and
social education and literacy workers?”

DR. PRATAP CHANDRA CHUN-

‘DER: I fully agree with the hon.

Member that we should give the
highest priority to this problem. But
we wanted to make this board a smal¥
one, so that it is workable. If we
have a very large board, it may not
be possible for us to meet quite easi-
ly, and quite often. Moreover it is

proposed that we should decentralise

our activities and approach the State
governments to set up State boards,
where different voluntary agencies
and teachers’ organizations will be
associated in a greater way.
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SHRI M. RAM GOPAL REDDY:
The increase in population is about
3 per cent, after the advent of the
Janata government. This means that
every year we are adding to our
population about 1 crores and 80
lakhs of people. I want to know
whether the Minister is in a posi-
tion to educate all these people, in
addition to eradicating illiteracy
among the adults. If so, how much
iime does he need? (Interruptions)

SHRI DINEN BHATTACHARYA:
The hon. Member thinks that the
population has increased after the
coming into power of the Janata go-
vernment, i.e. ‘within six { months.
How is it possible?

DR. PRATAP CHANDRA CHUN-
DER: Obviously, the hon. Member’s
hypothesig cannot be accepted; but as
regards the involvement of all sec-
tions of people for the eradication of
this massive illiteracy, steps are being
taken in a proper manher.

DR. SUSHILA NAYAR: Is the go-
vernment thinking in terms of any
time-bound programme? If so, what
are the special programmes? Does it
propose to involve all literate people
in this programme, apart frorn what-
ever teachers and government agen-
cies might be able to do? Have any
funds been set aside for a crash pro-
gramme for the removal of illiteracy
—whieh includes functional literacy?

DR. PRATAP CHANDRA CHUN-
DER: 5 years' time has been set
before us, as the target date within
which we should try to remove illi-
teracy from adults between the ages
of 15 and 35 years. They will be
nearly about 13 crores in number.
And it would be a rather heavy task,
no doubt. Therefore, we have ap-
proached the Planning Commission
for the purpose of providing more
funds for this purpose. A special sub-
eommittee has been set up to deal
with this very serious question. And
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the Prime Minister who is the Chair-
man of the Planning Commission and
the' Deputy Chairman Mr. Lekdawala
both attended the inaugural meeting.
And both of them kindly assured that
they would give the highest priority
to this particular problem and that
adequate funds would be provided.

DR. SUSHILA NAYAR: I also
asked about functional literacy.

MR. SPEAKER: You have already
asked.

SHRT TRIDIB CHAUDHURI: In
view of the stupendous size of the
problem and also of the fact that the
work” of removal of illiteracy will
have to be undertaken in the States,
has any plan been made to involve
the State governments also actively
in this work?

DR. PRATAP CHUNDRA CHUN-
DER: I have already assured the
Houses that the State Governmetts
will be involved, because State boards
will be set up; and then we propose
to go down even to the district level,
so that 'district boards will be set up.
I had called a meeting of the Minis-
ters from different States and Union
Territories. They have by and large
accépted’ the urgency of this pro-
blem. The strategy is mow in the
stage of being worked out in detail ,
I shall come with a full programme
after I plece this matter before the
Consultative Committee of Parliament
for Education, i.e. after the whole
strategy is chalked out in draft.
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Development of Forests

+3. DR. VASANT KUMAR PANDIT:
Wwill the Minister of AGRICULTURE
AND IRRIGATION be pleased 1o

state:

(a) whether the Secretary, Depart-
ment of Science and Technology em-
phasised on the development of forests
tom-eatejobsattheaemimrheldin
‘Delhi on or about 16th August, 1977;

and

(b) if so, the plans of Govern-
ment to develop forests in the coun-

try?

THE MINISTER OF STATE IN
'THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) and (b). A
statement is placed on the Table of
the Sabha.

NOVEMBER 14, 1977

Oral Answers 1z

Statement

(a) Yeg Sir. In a seminar held in
New Delhi on 16th August, 1977, re--
garding “Optimum utilisation of
wood resources” Secretary, Depart--
ment of Science and Technology em-
phasised the need of optimum utilisa-
tion of country’s natural resources
including fopestry. ‘This will also-
help solve the unemployment pro-
blem of the country,

(b) Greater emphasis ig being laid’
in the forestry sector on  covering
larger areas under plantation schemes:
both in the Centrally Sponsored
and State Sector. The National Com-
mission on Agriculture considered the-
acute shortage of fuelwood and small
timber in the country and recommen-

ded inclusion of social forestry sche-
mes in the 5th five year plan with.
the objective of providing fuelwood,.
small timber, fooder and fruits to the-
rural people. Accordingly, the Gov-
ernment of India included two Cen-
trally Sponsored Social Forestry
Schemes in the 5th Plan period with.
an outlay of Rs. 10 crores as central:
grant component. The provision for-
each of these schemes i.e. (i) Mixed.
Plantations on Waste lands and Pan-
chayat lands etc. and (ii) Reforesta—
tion of Degraded Forests and Raising:
of Shelter Belts is Rs. 5 crores each..
The pattern of central grant which
was 75 per cent for mixed plantations:
and 50 per cent for forestation of de-
graded forests for 1976-77 has now
been raised to 100 per cent grant limij--
ted to Rs. 1,000 per hectare for 1977--
78. The schemes are under imple-

mentation from 1976-77. 'The table-
below shows the achievements made
during 1976-77 and the likely pro--
gramme for 1977-78 and 1978-79.
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TABLE
Mixed plantations on Reforestation of degraded
Plantations Waste lands, Panchayat forests and raising of shelter
lands etc. belts
1976-77 3,380 ha. 13,090 ha.
(achievement) ’105. R.km, 1,250 R. km.
1977-78 (Targets) 19,385 ha. 33,585 ha.[5360 R.km.
1978-79 (Targets; 34,500 ha.(Approx.) ha (Approx.)
’ 5,200 R
_ Advance work for 197g-80 50,000 ha. (Approx.) 1,00,000 ha. (ﬁpprox},
Plantations 5,200

In the Sixth Plan the above sche-
mes are proposed to be continued on
a larger scaie.

In addition to the above centrally
sponsored schemes there are some

more plantation schemes viz. planta- |

tion of quick growing species, eco-
nomic plantations of industrial and
commercial importance, farm foresiry
and rehabilitation of degraded forests
which are being implemented in the
state sector. The total provision for
these gchemes during the 5th plan
period is Rs. 74 crores, There are
also production schemes having great
employment potential in the form of
labour and skilled personnel. These
schemes will also be taken wp with
a much higher outlay and on much
larger areas during the 6th plan
period. In addition, Forest Develop-
ment-Corporations have been constitu-
ted as fully owned State companies
in 16 States and Union Territories fo
avail of institutional finance, develop-
ment of inaccessible and poor quality
forests, sponsor wood based indus-
tries, developing skill amongst local
people for optimum utilisation of
forest resources, through which em-
ployment in the rural areas can be
created.

Qut of the total cost of the planta-
tion schemes, about 60 per cent is
utilised on employing labour and
about 15 per cent on skilled and semi-
skilled personnel under various opera-
tions.

DR. VASANT KUMAR PANDIT: In
view of the low achievement of targets
for the year 1976-77, will the hon.
Minister explain whether the Govern-
ment is aware of the fact that in the
State sector a lot of corruption is going
in collusion with the forest officers &
Thekedars, a lot of felling of trees and
deforestation is going on and, of so,

how much deforestation has taken

place during the last few years?

SHRI BHANU PRATAP SINGH:
The position is that these schemes are
being implemented by the State Gov-
ernments ang we only provide the
finance and the guidelines. We will
look into the matter whether there is
deforestation. But yesterday when I
asked for information, I was told that,
as far as the Forest Departments are
concerned, there is more afforestatiom
than deforestation.

DR. VASANT EKUMAR PANDIT:
Will the hon. Minister explain how
much employment potential would be
created in the coming year, 1977-78,
in view of the higher targets which
the Government have planned here?

SHRI BHANU PRATAP SINGH:
It is estimated that on an investment
of Rs. 1 crores, the employment poten-
tial is 16 lakhs mandays.

DR. KARAN SINGH: The hon. Mini-
ster has just now stated that his in-
formation is that there has been more
afforestation than de-forestation. I am
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afraid, his information does not seem
to be correct. It is well-known and
accepted

MR. SPEAKER: He did not say that.
He only referred to the Forest De-
partments of the States.

DR. KARAN SINGH: He said that,
apart from the jobs that the forests
may provide, the whole question of
afforestation is vital for the very wel-
fare of this nation, because the whole
ecological balance is being changed
by the deforestation and by the ero-
sion that is taking place. May Iknow
from the Government whether they
ame considering taking a total view of
the forest situation in this country,
because this is a long-range affair, and
unless the total view is taken and steps
are taken to ensure that the area
under forests is increased, the future
economy of the nation ig going to be
greatly jeopardised?

SHRI BHANU PRATAP SINGH:
1 fully agree with the views expressed
by the hon. Member. = The Janata
Party is conscious of the importance
of forests, and I am sure full attention
will be paid to this important work.

......
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SHRI P. K. DEO: During last
‘September, the acute havoc of floods,
-especially in my constituency, was due
to large scale denudation of forests,
ang- this fact has been borne out by
the high power team that the Centre
sent to study the flood situation. Due
to large scale denudation of forests, the
entive ecology of the region has been
completely upset. The Minister can-
not run away from his responsibility
by stating that forest is a State sub-
ject because it is a concurrent subject
under the Constitution as it is
today. So, taking into consideration
all these facts, will the Minister send
a directive to all the State Govern-
ments that forest operatiofis should
not be treated as a source of revenue
but scientifically worked out, sp that
there should be a complete stoppage of
the contract system ang that forests
should be operated by technicians amd
by the Porest Corporation of the
State without taking into considera-
tion the revenue aspect of it but only
the ecological aspect of it?

MR. SPEAKER: It is a suggestion
16r action.

SHRI P. K. DEO: The Minister has
not replied.

MR. SPEAKER: It is only a sug-
gestion for action. He is nothing it.

SHRI P. K. DEO: ] want that a
directive should go from the Centre.

MR. SPEAKER: You do not expect
him to answer such gquestions on the
spot. He will consider it.
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SHRI P. K. DEO: He has not stated
it. That is the remark of the Chair.
The Minister should state it.
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MR. SPEAKER There can be no
point of order during Question Hour.
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SHRI JYOTIRMOY BOSU: In view
of the fact that a sizeable tribal popu--
lation, almost all of them, have been.
making a living out of the forest
wealth for centuries and, in view of
the fact that the tribal population has:
been harassed, depressed and put be-
hind the bars very frequently by the
forest authorities, what steps do the:
Government propose to take, along
with going in for afforestation in the
country, to give protection to the tri--
bals and other local people living
in the forest areas so that they are-

ablz to get their livelihood from the-
forest produce which they have been
having for centuries?

SHRI BHANU PRATAP SINGH:
As 1 said earlier, both the forestry
and the law and order are State sub-
jects. If any specific instance of
hargssment is brousht to our no{{ce,_
we shall certainly draw the attention.
of the State Government to that.

MR. SPEAKER: At present, forestry-
is not a state subject; it is a Concur-
rent subject.

SHRI JYOTIRMOY BOSU: The
forest wealth has been enjoyed by the
tribals for centuries, They have now
been pushed out. They have no other
source of livelihood ....What do the
Government propose to do to see that
they get their livelihood......

MR. SPEAKER: I am net allowing
the second question.

SHRI JYOTIRMOY BOSU: He has
not answered my question.

MR. SPEAKER: He has answered.
He has replied that if any specific in-
stance is brought to their notice, he
will look into it. °

SHRI JYOTIRMOY BOSU: I am
talking about formulating a policy.
‘While the Government proceeds with
the afforestation programme, what
steps do they propose to take to see
that the tribal population get their
livelihood out of the forest wealth
which they have been enjoying for
centuries.
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MR. SPEAKER. You may put a
separate question on that.

DR. MURLI MANOHAR JOSHI:
Wherever there are forests, the tribal
people and other local people have
been raking a living from forest pro-
duce for centuries. Is it not a fact
that a large number of industries bas=-
ed on forest produce are suffering for
want of raw material, the forest pro-
duce, and consequently most of them
have been closed down resulting in
a large number of people being un-

employed? I want to know what does
the Minister propose to do to provide

employment to these people who have
lost their livelihood from forest pro.
duce which they have been enjoying

for centuries. May I know whether

the larse—scale supply of wood to the

paper mills and the ecapitaliste who

are deforestating the finest timber in
the hills of Uttar Pradesh will be
stopped as a measure of developing
the forests?

SHRI BHANU PRATAP SINGH:
We are considering all the recom-
mendations made in regard to identi-
fication of gaps, raw materials, utili-
sation of wood and trained personnel,
the balance to be maintained in the
replacement of natural forest by man-
made forest, large-scale plantation,
suitable machinery for development of
forests and utilisation of training
courses in various researcn institutes
and colleges, research on wood pro-
ducts to be strengthened, develop-
ment of indigenous technology ......

MR. SPEAKER: That was not the
question. Hig question was whether
a large number of industries based on
forest produce had been closed for
want of sufficient fores; produce re-
sulting in large-scale unemployment
ard whether the supply of wood to
paper mills would be stopped. What
do you propose to do in respect of
that?

DR. MURLI MANOHAR JOSHI: A
large mumber of industries based on
forest produce are closed. 'The people
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who have been making their liveli-
hood only from forest produce are
suffering. A number of people are
unemployed. The Minister and the-
Schemes not giving any employment
to them, For centuries “they have
been living on forest produce, There
is a large-scale unemployment, in
Almora, out of 115 factories in hills,

110 factories are closed. What does

the Minister propose to do in the

matter?

SHRI BHANU PRATAP SINGH:
We are taking all the steps for affore-
station. The forests cannot be created
within a month or a year. That will
take time. If deforestation has gone

on for a long time indiscriminately,

it cannot be remedied in a short periog:
of time.

DR. MURLI MANOHAR JOSHI. ©
have put a very specific gueston.
(Interruptions) Challenging the very
veracity of his statement, he has not
answered my gquestion; he has not ans-.
wered  single word of my question,

What are the guidelines for encourag-
ing afforestation and augmentation of
forest-based industries? Whether it
is a fact that on a large scale timber
is being supplied to star paper mills
which is producing deforestation; whe-
ther the forest-based industries in the
hills of Uttar Pradesh are closed down
which has resulted in a large scale
unemployment. What steps Govern-
ment will take to provide employment
to those inhabitants who are mak-
ing their livelihood from forests, since
centuries?

MR. SPEAKER: Please sit down.
If a question is not properly answered,
if the Minister has no information
about a particular question, there is
a procedure for you to ask for a half-
an-hour discussion,

=t PR 9T FGAW : FAS A
a&a & 5 g arg SEErd T
MR. SPEAKER: Don’'t be an advo-

cate for everybody. Obviously the
Minister is not fully informed. Please
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.8it down. I am not allowing any fur-
ther questions because the Minister
-does not seem to be fully informed
‘about the subject. -

= gwR W weaTT : F 7T qFd
£ T 9T SIETY ) € 1 (mawry)

=t WA Tw W ¢ AT AT WS
e E |

W WERY : FE WA § FrE
“AFET STH ATET Y |

=t 7 oW At Q@ "TE
AEIE IART N THFAT | AA IR
T FT WY haar T Ofar | I g
Taaw Y g, A war o T
1 ¥ oF qga AR @ I@ FEA
g1 XqeuTg T aw awt ¥ @ ug
wae 2 fF 10 TR TE T oF we
‘Tq wre Wil #1 s faar—aw ag
‘A TR g H o @Y v oI
‘RYE GAT FT AATH AGT IETAT ATE 7
WY @G T AT B E
‘Decision to reduce the Price of D.D.A.

Flats

*3. SHRI DURGA CHAND: Will the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
“TION be pleased to state:

(a) whether Government have
taken any decision to reduce the price
-of DDA flats which have beeti already
allotted since November, 1976 onwards
in Ashok Vihar (Wazivpur), Rajouri
'Garden, Prasad Nagar etc.;

(b) if so, the details of the deci-
sion taken or being taken;

(e) if the answer to part (a) above
be in the negative, when a- decision
is likely to be taken in the matter;

(d) whether Government have
teceived any representation or com-
plaint about the use of very inferior
‘type of material in the censtruction
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of MIG flats in Ashok Vihar (Phase
III) Pocket ‘A’; and

(e) whether any survey has been
made by Goverimert in this regard
and if so, what action Government
propose to take in the matter?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDER
BAKHT): (a) and (b). DD.A. has
decided to reduce the costs by econo-
mising on departmental charges in re-
spect of flats, which are being com-
pleted, but this will not apply to
apartments already alloted or com-
pleted.

(c¢) Does not arise.

(b) and (e). One complaint was
received regarding inferior material
used fer eleetrical fittings and fixtures
in a flat. The defects were removed
to the satisfaction of the allottee,

st gat v ¥ wreew welt Y ¥
arrr Sgm fw o wrew o wew
1973 ¥ feu o €, F&T FAW
1974 ¥ PAT @1 AT IAFT  TAWA
1976 ¥ fegr mar at I7=T ® iy I
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SHRI MOHD. SHAFI QURESHI:
There is a time lag between the time
the work is actually allotted and the
time the tenders are called. This re-
sults in price escalation. May I know
from the hon. Minister what has been
the escalation in the cost of construc-
tion of these flats from 1972 upto this
time?

SHRI SIKANDAR BAKHT: Escala-
tion of cost of construction is not In-
volved in this Question.

SHRI MOHD. SHAFI QURESHI:
The question is whether Government
have taken a decision to reduce the
price of DDA flats. These flats were
originally allotted to the allottees at a
particular price. With the escalation
of the prices of raw materials and
other overheads, the prices went up.
I was asking the Minister as to what
has been the escalation in the cost of
construction.

SHRI SIKANDAR BAKHT: That
is a different question. I require no-
tice for that.

SHRI MOHD. SHAFI QURESHI:
No increase in prices?
MR, SPEAKER: He says that

he requires notice since this Question
does not cover that.

SHRI MOHD. SHAFI QURESHI:
You have to decide that, Sir....

SHRI SIKANDAR BAKHT: The
question does not arise in the case of
these flats.

SHRI MGHD. SHAFI - QURESHE
Do you agree with this Sir?
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MR. SPEAKER: He requires no-
tice.

Next Question.
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THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (3HR]I BHANU
PRATAP SINGH): (a) and (b). A
statement is placed on the Table of
the Sabha.

Statement

(a) According to the information
received from the State Governments:
crops in an area of 61.65 lakhs hec.
valued at Rs. 22582.04 lakhs were
damaged by the recent floods in the-
country,

(b) Consequent upon the accept-
ance by the Government of India of
the recommendations of the Sixth
Finance Commission, Central assis-
tance of a non-Plan nature for relief
operations is generally not available
to the State Governments. Such ex--
penditure is expected to be met by
the State Governments from their
own resources and the enhanced mar-
gin money provided to them. How-
ever, advance Plan assistance is made-
available to the States to supplement
their own resources for implementing
Plan schemes in the affected areas.
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The Government of India has al-
ready sanctioned Rs. 4.98 crores to
Assam and Rs, 441 crores to West
Bengal as advance Plan assistance, It
‘has also been agreed to provide Rs.
10.43 crores to Gujarat, Rs, 11.00
crores to Haryana gnd Rs, 7.97 crores
to Rajasthan as advance Plan as-
sistance, It is also being considered
to provide advance Plan assist-
ance to  Himachal Pradesh, Orissa
and Uttar Pradesh. In addition, the
Food Corporation of India hag been
drected to make available 20,000 ton-
nes of wheat to 'West Bengal and
10,000 tonnes of wheat to Assam for
distribution as gratuitoug relief. The
quantum of additional supply of
wheat to West Bengal is being con-
sidered as and when request is re-
ceived from the State Government,
The Government of India is also
considering to supply 10,000 tonnes
of wheat each to Uttar Pradesh and
Rajasthan and 5,000 tonnes to Hima-
chal Pradesh for distribution as gra-
tuitous relief. The Army and  Air
Force assistance was also provided to
‘the States for relief and rescue ope-
rations as and when requested for by
the State Governments. Necessary as-
sistance was also provided to arrange
adequate supply of food, and medi-
cines etc, to the affected areas.

=N FAET WS AER ;. G| fF
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SHRI K. LAKKAPPA: Iam not
satisfied with the answer given. In
the statement made by the Minister
he has stated that consequent wupon
acceptance by the Government of In-
dia on the recommendations of the
Fifth Finance Commission, central as.
sistance of a non-Plan nature for flood
relief is generally not available to
State Governments. But there is re-
currence of this flood situation every
year in this country and there will
be a collossal] waste of property and
damage to crops resulting in loss of
crores of rupees. T would therefore
like to know whether the Janata
Government is contemplating any
national policy or some other con-
crete programme to prevent damage
to crops due to floods in this -~ountry.

Secondly, has any assistance been
sought for from the World Bank and
if so, what is the strategy they are
going to adopt to fight the -ecurrence
of the flood situation in this count-
ry? (Interuuptions).

SHRI BHANU PRATAP SINGH:
The question of providing protection
from floods is always under the con-
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ssideration of Government, but there
can be no such scheme within the
financial vesources at our disposal
which will prevent all damages for
all times to come due to floods. We
:are taking all possible measures that
‘we an take within the limitations of
our resources.

SHRI K. LAKKAPPA: He has not
-answered whether any World Bank
asdistance has been sought for fight-
ing damages due to floods in this
country.

SHRI BHANU PRATAP SINGH:
‘No assistance from the World Bank
-is being sought,

SHRI K. LAKKAPPA: He is
making a contradictory statement.
World Bank assistance hag been
sought to fight flood damages in Bi-
"har. (Interruption). The Bihar Gov-
ernment, with the assistance of the
Centre, has sought financial aid from
“the World Bank this has been reported
in the Hindustan Times dated 10th
*October 1976. Are you aware of this
fact that the Bihar Government has
sought assistance from the World
‘Bank?

SHRI BHANU RATAP  SINGH:
"This question may have been consi-
dered in the past, but just now we
are not seeking any aid from the
‘World Bank. (Interruption).
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WRITTEN ANSWERS TO QUESTIONS
Visit of Education Minister to USSR

*5, SHRI SURENDRA BIKRAM:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) wheather he visited USSR re-
cently; and

(b) if so, the nature of talks held
and conclusion drawn?

THE MINISTER OF EDUCATION,
SOCIAL, WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) Yes, Sir.

(b) During my stay in USSR from
13th to 16th September, 1977, I met
HE. Mr. A. Kosygin, Prime Minis-
ter of USSR and discussed with him
matters pertaining to  cooperation
between India and USSR with parti-
cular reference to fields of education
and culture. I also had fruitful dis-
cussions with H.E. Mr. P. Demichev,
Mipister of Cutlure and HEE. Prof. V
P. Yelutin, Minister of Higher and
Secondary Specialiseq Education,
USSR on subjects of mutual interest.
With Mr. Demichev I discussed the
development of the arts and crafts,
specially theatre.  With H.E. Prof.
Yelutin, the important question of
joint text books on scientific and te-
chnological subjects was discussed.

1 also inaugurated the Festival of
Indian Art and Culture in Moscow on
15th September, 1977,
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-Protest against Hockey -Seleclor

. SHRI D. B. CHANDRE
GOWDA: Will the Minister of EDU-
CATION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) whether some senior Interna-
tional Hockey Players have protested
against the behaviour of one of the
Hockey Selectors;

(b) if so, the names of such players;

(c¢) whether Government of India
have gone into the details as to why

such type of incident has occurred;
and .

(d) the criteria adopted while
selecting the p'ayers for World
Hockey Cup?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) Yes, Sir.

(b) S|Shri Baldev  Singh, Surjit
Singh and Varinder Singh.

(c) Government has not gone into
the details of the inaident which falls
entirely within the jurisdiction of the
Indian Hockey Federation.

(d) It is understood that the In-
dian Hockey Federation who are res-
ponsible for the selection of players,
made the selection on the basis of
individual performance, team-play,
discipline, general conduct etc.

Delay in Announcement of Bugar
Policy

*7. DR. HENRY AUSTIN: Will the
Minister of AGRICULTURE AND
IRRIGATION ¥e pleased to state:

(a) whether delay in announcing
the sugar policy has demaged the
sugar which was kept for export;
and
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(b) whether the delay in framing
the sugar policy has grestly sffected
sugar industry -and the growers to a

‘large extent?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE AND IRRIGATION (SHRI
BHANU PRATAP SINGH): (a2) No,
Sir.

(b) Crushing normally begins
after the middle of November and in
many States even from the first week
of December, Moreover, the stocks of
1976.77 sugar year will last till about
the end of December for distribution,
while the price policy for levy sugar
of 1977-78 sugar year will be avail-
able only or releases from this year's
production from about January, 1978.
The Government have already an-
nounced the major features of the
sugarcane and sugar pricing policy
for 1977-78 sugar year.
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ithdrawal of History Text Books - -
Withdra istory T BT AT IARA DY fear mar §

*9. SHRI SAUGATA ROY: L=
-SHRI C. K. CHANDRAFPPAN: g fﬂﬁiﬁ'ﬂﬁd’
Will the Minister of EDUCATION, T i
SOCIAL WELFARE AND CULTURE ERIEY
be pleased to state: (gre e
(a) whether Government have E‘Fl'}

ordered the withdrawal of any His- (ads < 41)
tory text books from circulation;

(b) if so, names of the books and 1. IqFT T2 595.5
their authors; and '

. . h 2. fagre 6.5

(c) the reasons for ordering this
withdrawal? 3. I 1898. 4
THE MINISTER OF EDUCATION, 4. gfeamom 10.4
SOCIAL WELFARE AND CULTURE 5. fawraa 13w 1.9

(DR, PRATAP CHANDRA CHUN-
DER): (a) No, Sir. 6. FAlEH 336.7
(b) and (e¢). Does not arise. 7. FF 18.4
8. WET qaW 303.6
HUEAY, IAF WA W AN W 9. WUy 605.2
I 10. JEET 112.6

N 11. qifs¥d
*10. wit we fag wif wdw : w e 5.1
v 5T faard At o€ saA ¥ FA0 12. 999 151.0
w41 fF ¢ 13. ST 156.5
14. awaaTg 828.7
~ (®) @ 1977-78 F e 15 frga 0.8
{ * bk * o 16. IAT 12W 231. 4
Tsg 312 fFqam TR @9 FT qAWE ' :

TIT 1976~-77 W T W 1T

; b 5262, 4
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Erosion of Banks of Gatiga, - Padma
and Brahmaputra

*11. SHRI DINEN BHATTA-
CHARYA: Will the Minister of AG-
RICULTURE AND IRRIGATION be
pleased to state the preventive and
remedial measures taken to check the
alarming erosion of banks of Ganga,
Padma and Brahmaputra rivers?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): The problem of
bank erosion exists in varying degrees
in all alluvial rivers in some reach
or the other but is serious at a num-
ber of peoints along the Brahmaputra
and in some reaches along Ganga in
Uttar Pradesh, and Bihar, and in
Ganga and Padma in West Bengal.

Anti-erosion measures from part
of the flood control sector which is
included in the State Plan, and the
initiation, formulation and execution
of flood control schemes is the respon-
sibility of the State Governments,
The important anti-erosion schemes
undertaken by the State Governments
include anti-erosion works at Barhiya,
Masi and Narayanpur in Bihar, anti-
erosion measures on the left bank of
Ganga near Gaighat in Uttar Pradesh
and anti-erosion measures for protec-
tion of Dhubri and Dibrugarh in
Assam.

In West Bengal, the State Gov-
ernment have been taking measures
for protection against erosion in the
vulnarable reaches of the Ganga. In
the period 197276, the State Gov-

ernment have spent about Rs. §.5
crores on short-term  measures at
vulnerable points of erosion. The

State Government have also prepar-
ed a project report at an estimated
cost of Rs. 63 crores to deal with
the problem in the entire affected
reaches along the right bank of the
Ganga, For its finalisation, collection
of detailed data, investigations and
hydraulic model studies are being
done. As gz short term measures, for
Protection of Jangipur Barrage Com-
blex against threat from erosion by

river Guriga 4 sum of Rs. 9 lakhs has
also been spent by the Farakka Bar-
rage Authorities for construction of
two submersible boulder bars.

Amendments to Urban Land Ceiling
Act

*12. SHRIMATI PARVATHI KRI-
SHNAN: Will the Minister of
WORKS AND HOUSING AND
SUPPLY AND REHABILITATION
be pleased to state:

(a) whether Government have de-
cided to make some amendments to
the Urban Land Ceiling Act; and

(b) if go, what are the proposed
amendments and the reasons for
making such amendments?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) No, Sir,

(b) Does not arise,

Foodgrains destroyed during
Monsoons

*13. SHRI AHMED M. PATEL:
SHRI KANWAR LAL GUPTA:

Wil] the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) the total quantity and value of
foodgrains destroyed during the re-
cent monsoons;

(b) the reasons for it; and

(c) the steps taken or proposed to
be taken to prevent it in future?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) A quantity
of 8345 tonnes of foodgrains valued
at Rs. 112 lakhs has been segregated
as damaged and unfit for human con-
sumption till October, 1877. As some
of the damaged stocks would be dis-
posed off as cattle and poultry feed,
the loss would be reduted to that ex-
tent,
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(b) The stocks were affected :main-
ly in ‘CAP’ (Cover and Plinth) sto-
rage due to reins, floods, cyclones
ete,

(¢) A statement is placed on the
Tuble of thé Sabha.

Statement
(c) The following steps are taken:
(1) Pre-monsocon inspect.iom-' of
godowns and repairs needed,

are carried out.

(2) Necessary dunnage is pro-
vided for storing of food-
grains to prevent damage due
to seepage of ground mois-
ture, - .

(3) Qualified and technically
trained staff are deployed for
periodical inspection and pro-
per upkeep of foodgrains.

(4) In CAP storage, nylon ropes
have been provided for pro-
per lashing of polythene co-
vers to prevent damage to
covers by blowing,

(5) Monofilament nets and cover
tops have aiso been provid-
ed in major CAP complexes
for additional protection,

(6) Additional polythene covers
have been supplied for im-
mediate replacement iwof co-
vers rendered unserviceable.

(7) Regular aeration of stocks in
fair weather is undertaken
to maintain the health of the
stocks.

(8) Construction of godowns has
been taken up on a large
scale to replace ‘CAP* stor-
age.
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Differences in Irrigation Statistics

collected in States

*15. SHRI O, V. ALAGESAN: Will
the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether Union Government have
noticed that there are substantial diffe-
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rences in the Irrigation statisties col-
Jected in various States by multiple
agencies;

(b) if so, fhe details and how these
have been found;

(c) whether in view of this Govern-
ment are considering to evolve a uni-
form procedure for collection of these
statistics and their co-ordination at
the Central level; and

(d) if so, the details of the same?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) to (¢). Two
different agencies in the States, one
controlled by Land Revenue or Land
Records Department and the other
controlled by the Irrigation or
Publicc. Works Department, are pre-
sentley engaged in the collection
and :compilation of statistics of irri-
gated area. There are differences in
praceduyres and norms for collection
of data. and consequently in some ins-
taces. the figures of different agen-
cles 'show considerable variations.

.The question was discussed at a
Semigar racently convened by  the
Central Board of Irrigation and Po-
wer and in pursuance of its recom-
mendations, and the question of re-
concilation of “figurés <and improve-
ments e&m Fol]e_c;ion of daf.a is being
pursti
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Study of Inter-Linking of Rivers by
Central Water Commission

*17. SHRIR. K. MHALGI: Will the
Minister of AGRICULTURE AND
TRRIGATION be pleased to state:

(a) since when the study of inter-
linking of rivers in the country, the
position of surpluses and shortages in
various basins and inter-regional
transfer of waters is in hand of the
Central Water Commission;

(b) what is the upto-date progress
made in the study; angd

(c) when is this study likely to be
completed?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU
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PRATAP SINGH): (a) to (c). A
paper study of the possibility of inter-
linking of rivers in the country was
attempted by the Central Water Com-
mission in 1971. It was, however, con-
sidered that before a view could be
taken o any elements of such schemes,
it is essential to first study, in depth,
the positinn of surpluses and shortages
in various regions, basins/sub-basins
vis-g-vis the possibilities for economic
inter-baszin and inter-regional transfer
of water taking into consideration the
minimum needs of drought prone
areas. A separat: Unit under a Chief
Engineer has rccently been set up in
the Central Water Commission and the
necessary field wo~k is being organised.
The State Governments have also been
addressed for supplv ~f requisite data.
It is expected that some preliminary
reports on the feasibilitv of some of
the links should b= available in the
course of mext 3-4 years.

Inter-State Disputes re. Use of River
Waters

*18, SHRI K. MAYATHEVAR: Wijll
the Minister of AGRICULTURE AND
IRRIGATION be pieased to state:

(a) the present position of inter-
State disputes regarding use of river
waters;

(b) the extent to which continuance
of such disputes has affected the well
being and economic development of
the people of India;

(¢) whether Government propose
to nationalise the use of river waters
for rational utilisation in the interest
of the country; and

(d) if so, the particulars of time
bound plan, if any ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) The main
pending disputes relate to Narmada
Godavarl and Yamuna rivers.

NOVEMBER 14, 1977
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The dlsputes relating to Narmnda
and Godavari waters are being adjudi-
oated upon by the Tribunals set up
under the Inter-State Water Disputes
Act, 1956.

In the meantime, however, in the
case of Godavari Basin, concerned
States have agreed on substantial allo-
cation of Godavari water for new pro-
jects. In the case of Narmada Basin
too, the States have agreed to take up
work on four smaller schemes each jn
Gujarat and Madhya Pradesh. Detail.-
ed studies about the Yamuna Basin
have been carried out in consultation
with the concerned States and the
matter js proposed to be discussed with
the States’ representatives in the near
future.

(b) Since the available funds for
irrigation projects have been fully
utilised, it could be said that disputes

. have not materially affected the

development of the country as a whole
so far but there has been conseguent
delay in the undertaking of certain
projects in the disputed basins affect-
ing the development of specific areas.

(c) and (d). The question of direct
involvement of the Centre in the
planning of the wuses of waters of
inter-State rivers and other related
matters is under active ex®mination,

Land Reforms

*19. SHRI S. D. SOMASUNDA-
RAM:

SHR] P. K. KODIYAN:

Will the Minister of AGRICUL=
TURE AND IRRIGATION be plean
to state:

(a) the concrete steps taken during
the last seven months tg expedite land
reforms so as to effect increased pro-
duction and to bring about social and
economic justice to the weaker sec-
tions;

(b) the magnitude of the problem;
and
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(c) main features of time-bound
plan, if any, for speeding up the land

reforms?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANOU
PRATAP SINGH): (a) to (c). State
Governments have been urged to take
necessary measures to expedite dis-
posal of cases under ceiling laws and
allotment of ceiling surplus land to
eligible categories. According to in-
formation received from State Govern-
ments, nearly 2 lakh cases awaited
disposal at the end of July, 1977. It
is estimated that between April to
July, 1977 nearly 1.18 lakh acres cf
ceiling surplus land have been dis-
tributed. - It has been suggested to
them that thev should distribute the
entire area declared surplus by end of
December, 'T7. State Governments
are also expected to ensure proper im-
plementation of tenancy laws either

conferring ownership on tenants o=
providing for the security of their
tenure.
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Drinking Waier Scheme in Madhya
Pradesh

1. SHRI MADHAVRAQO SCINDIA:
Wiil the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) the progress of drinking waier
schemes in different States till the
end of October, 1877; and

(b) the total assistance given to
the Madhya Pradesh Government till
date and its utilisation by the State
Government at the eng of October,
19777

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a): Drinking water
supply schemes for urban and rural
areas form a part of the State Sector
of the Fifth Five Year Plan. Informa-
tion regarding the progress of imple-
mentation of these schemes in various
States is not available with the
Central Government.

-
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(b) For all State Plan scheme, in-
uding drinking water supply scheme,
entral assistance is given in the form
! block loans and block grants, How-
ver, during the current year a new
entrally Sponsored Accelerated Rural
vater Supply Programme has been
aunched for providing drinking water
o problem villages. Under this pro-
framme 100 per cent Central assis-
ance is being given to States during
L977-78 for completion of the on-going
projects of drinking water supply to
problem villages.

A sum of Rs. 200.00 lakhs has been
allocated to the Government of
Madhya Pradesh wunder this pro-
gramme during the current financial
year, and an amount of Rs. 50 lakhs has
also been allocated to the State in
addition to Rs. 200 lakhs for tribal
areas. Out of this, a sum of Rs. 52.80
lakhs has been released as the first
instalment of Central grant to that
State,

Irrigation Project on AUNG niver'

2. SHRI GANANATH PRADHANT
‘Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

{a) whether the Government have
received any proposal to start an Ir.
rigation Project on the “AUNG” river
near CHIROLI, District Sambalpur,
Orissa State; ang ’

(b) if so, the total area which will
be covered by the project, funds sanc-
tioned for that and the date of its
implementation?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) No such pro-
ject report has so far been received
in the Central] Water Commission
from the Government of Orissa.

(b) Does not arise. 2
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Damage to Coconut Cultivation in
Kerala ’

3. SHRI SKARIAH THOMAS: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether Government are aware
of the widespread damage to coconut
cultivation in Kuttanadu in Kerala;
and

(b) if so, efforts being made by
Government to save the cultivation?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) Yes, Sir. The
Government are aware of the wide-
spread damage to coconut cultivation
in Kuttanadu area in Kerala as well
as in other parts of the State.

(b) The damage is largely caused
by the Rootwilt disease and also in
part by Leaf Rot disease of coconut. A
Centrally Sponsored Scheme for re-
juvenation of diseased and unproduc-
tive coconut plantations has been im-
plemented from 1977-78. Diseased and
unproductive coconut palms are re-
placed with relatively more tolerant
hybrid seedlings. The hybrid seedlings
fertilisers, soil ameliorants and plant
protection chemicals are supplied to
farmers at :50 per cent subsidy.

The State Government also has a
programme to check further spread of
Leaf Rot disease by giving protective
sprays twice a year in selected areas
free of rcost.

Inclusion of 8.C.[ST. Candidates in
Tour Sponsored by Indlan Council for
Child Weifare

4. SHR] KUSUMA KRISHNA MUR-
THY: Will. the Minister of EDUCA-
TION, SOCIAL WELFARE AND CUL-
TURE be pleased to state:

(a) whether the Indian Council for
Child Welfare under their sponsorship
study tour and seminar schemes has at
any time sponsored- any candidates
belonging to Scheduled Castes and
Scheduled Tribes; and
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(b) if so, the details thereof (year-
wige)?

THE MINISTER OF STATE IN THE
‘MINISTRY OF EDUCATION, SO-
<CIAL WELFARE AND CULTURE
(SHRIMATI REUNKA DEVI BARA-
‘KATAKI) : (a) and (b) . The Indian
Council for Child Welfare has no pro-
gramme of study tours or excursions.
It has not asked about the caste of
candidates whenever it has invited
applications from the State Councils
for Child Welfare for grant of finan-
cial assistance to the poor children
for purposes of education, etc. The
Council’s primary concern is for the
“Child’ and it considers children be-
longing to the low-income group fami-
lies as deserving.

Vocationalisation of Education

5. SHRI PARMANAND GOVINDJI-
‘WALA : Will the Minister of EDUCA-
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TION, SOCIAL WELFARE AND CUL-
TURE be pleased to state:

(a) whether wunder a centrally
sponsored scheme for vocationalisa-
tion of the education it was proposed
to conduct a vocatiomal gurvey of 150
districts and out of so surveyed distri-
cts, 40 districts were to be selected
for introduction of vocational courses;
and '

(b) whether the survey has been
completed and vocational courses in-
troduced, if so, the names of the dis-
trigts?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER) : (a) Yes, Sir.

(b) : So far Central assistance has
been released to the State Govern-
ments for the conduct of District
Vocational Surveys in the following 34
districts :

State

Name of District

Assam

Jammu & Kashmir

Karnataka ., . re
Madhya Pradesh . .
“Orissa '

.

Kamrup
Sibsagar
Dibrugarh
Cachar

Kathua
Anantnag

Bangalore
Dharwar
North Kanara
South Kanara
Mysore
Raichur

Vidisha
Bilaspur
Gwalior
Hoshangabad
Balaghat
Jhabua
Raipur
Ghhuttarpur
Shahdol
Ujjain
Puri *
Keonjhar
Sambalpur

Balasore
Ganjam




Written Answers

NOVEMBER 14, 1977

Written Answers 52

State

Name of Distriet

Rajasthan

Sikkim

Tripura . .

Jaipur
Jodhpur
Kotz
Banswara

Gangtok
Namchi

West Tripura

Under this scheme financial assis-
ance has been released for introduc-
ion of vocational courses in Gangtok
Sikkim). The Government of Kama-
aka has also introduced vocational
wourses in the districts of Bangalore,
South Kanara and Dharwar.

Autonomous Colleges

6. SHRI BAPUSAHEB PARULE-
KAR: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND CUL-
TURE be pleased to state:

(a) whether a ‘scheme of autono-
mous colleges is being introduced
under the recommendations of Uni-
versity Grants Commission;

(b) if so, which are such institu-
tions recommended by the different
Universities in Maharashira;

(c) whether spele grants will be
given to such institutions; and

(d) what would be the ’special_ fea-
tures of the autonomous institutions?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-

DER) : (a) Yes, Sir.

(b) No University in Maha}'ashtra
has so far recommended any institu-
tion under the scheme.

. ey £

(c) Any assistance grising out ©

the autonomous status would be on.l;\;
marginal and related to the speci

academic programmes developed by

the colleges, which would be provided
by the Commission on a cent per
cent basis for a period of five years.

(d) An autonomous college would
enjoy freedom in framing its courses
of study, devising its methods of eva-
luation and its principles for admission
of students and laying down proce-
dures for selection of teachers. This
would encourage experimentation with

. desirable educational ideas and initiate

a process for broadening the frame-
work of courses and instruction to
make them more meaningful and rele-
vant in the context of local and re-
gional requirements for skilled man-

power. !

Grani of Perpetual Lease to Village
Arak Bagh Mochi, Moti Bagh
New Delhi

7. SHRI LALJ;T BHAI: Will the
Minister .of WORKS AND HOUSING
AND  SUPPLY AND REHABILITA-
TION be pleased to state:

(a) whether the D.D.A. had agreed
to grant perpetual lease for village
Arakpur Bagh Mochi, Moti Bagh
near Ring Road, New Delhi by adopt-
ing a resolution in its D.D.A. commit-
tee on the 20th April, 1976;

(b) whether D.D.A. had also writ-
ten a letter to his Ministry on the
22nd November, 1976 requesting for
their approval on it;

(e) if so, the reasons for not accord-
ing the approval; and bt
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(d) whether necessary approval
would be given to the villagerk who
had been dwelling. there gince Mughal

period?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a): Yes, Sir.

(b) : Yes, Sir,

(c) and (d): According to the
Delhi Development Authority, when
land near village Arakpur Bagh
Mochi had been acquired in 1911-1912,
the residents of the village number-
ing 85 families, were allowed to stay
there on payment of nominal rent in
the form of chullah tax. This was so
done as Government did not then
need the land for immediate develop-
ment. The Delhi Development Autho-
rity, who are managing the land on
behalf of Government of India, have
sought approval of the Government to
the allotment of plots under occupa-
tion of the original allottees and their
descendants on perpetual lease basis on
an annual lease of Re. 1/- each. The
land is very valuable and it is very
likely that affluent sections of the
Society might have infiltrated, In such
a matter which dates back to several
decades, a decision cannot be taken in
a hurry, it is proposed to set up a
fact finding Committee which will
make an on-the-spot study of the prob-
lem and make recommendations.

Representation from Staff of Director-
ate of Practical Training in Mining,
Dhanbad

9. SHRI A. K. ROY: Will the Min-
ister of EDUCATION, SOCIAL WEL-
FARE AND CULTURE be pleased to
state:

(a) whetner representation from
the staff of Directorate of Practical
Training in Mining, Dhanbad has been
Tecejved;

(b) if so, what are their grievances;
and

(c) action taken to redress them?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION, SO-
CIAL WELFARE AND CULTURE
(SHRIMATI RENUKA DEVI BARA-
KATAKI): (a) Yes, Sir.

(b) Two representations have been
received from the staff of Directorate
of Practical Training in Mining, Dhsn-
bad regarding its impending closure
and requesting for suitable alternative
employment of the personnel and pro-
tection of pay-scales, seniority, pro-
motion prospects, etc,

(c) The Directorate of Practical
Training in Mining, Dhanbad, has been
closed with effect from 1st November,
1977. Out of the total staff of 21 per-
sons, 13 have been absorbed in the
Indian School of Mines, Dhanbad;
names of six Group 'C’ employees
have been sent to the Surplus Cell of
the Department of Personnel and Ad-
ministrative Reforms and the name of
one Group ‘D’ employee has been sent
to the Directorate General of Employ-
ment and Training, Ministry of Lahour
for alternative employment. The case
of one officer in Group ‘A’ post is
under consideration.

World Bank Loan for Deveionmeni_: of
Medium Irrigation Schemes in Orisss

10. SHRI D. AMAT: Will the Minis-
ter of AGRICULTURE AND IRRIGA-
TION be pleased to state:

it i 1d

(a) whether it is a fact that Wor:
Bank has sanctioned a loan of Rs: 52
crores for the developmt_ent of medium
irrigation schemes in Orissa State; and

(b) if so, the details of the pro-
jects that are likely to be taken up
with this loan?
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THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
- AND IRRIGATION (SHRI BHANU
. PRATAP SINGH): (a) Yes, Sir.

(b) The project would include (i)
. construction over a five-year period,
medium irrigation projects contempla-
ted to benefit about 66,000 ha. through.
out the State (ii) Command Area
Development in three existing irriga.
tion system viz. Hirakud, Salandi and
Mahanadi delta consisting of consclida-
.tion of about 200,000 ha. of irrigated
land and construction of on-farm
works on a consolidated area of about
57,000 ha. The World Bank has not
selected any specific medium irriga-
tion projects under the programme,
but projects which satisfy the approved
-criteria are tu be taken up in the pro-
gramme. The Government of Orissa
have indicated that the foliowing 14
projects may be taken up under the
programme if they conform to the
criteria laid down by the World
Bank:—

. Sunei
. Ramiala
Daha

. Kuaria

[

. Jharband

. Dumerbehal
. Remal

. Pilasalki

R I N

. Sarapgarh

[
=

. Talsara

-y
—

. Gohira

[
3]

. Badanalja

[
[7%]

. Harbhangi

—
'

. Krnjhari.
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Clearance of Co-operative House
Building Societies Plans

11. SHRI BALDEV SINGH JAS-
ROTIA: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state:

(a) what specific measures have
been taken by Government to ex-
pedite clearance of plans ete. of such
Co-operative House Building Societies
which were allotted land more than
15 years back;

(b) whether an administrator was
appointed for a certain Co-operative
House Building Society in July 1976
for getting the affairs of the society
straightened up and early allotment
of the plots to members; and

(c) whether this work has been
completed; if not, the reasons there-
for?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) 10 lay-out and 21 de-
marcation-cum-set back Plans are
pending with  Delhi Development
Authority. Of these, the_l pr_ofeséiﬁ'g
of all the layout plans and 14 demar-
cation-cum-set back plans is‘_nearljr
complete. The other demarcétigﬁtc_um-
set back plans are under scrutiny -and
decision in all will be communicated

shortly.

{b} No, Sir. Do sy Lt

(c) Does not arise.
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National Housing Commission

13. SHRI C. N. VISVANATHAN:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) the present stage of the pro-
posa] for setting up of a National
Housing Commission to examine in
depth the various issues connected
with housing; and

(b) the earliest date by which a
long term policy of housing is expect-
ed to be formulated for implementa-
tion by all agencies?

THE MINISTER OF WORKS AND

HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) It has been decided
not to pursue the proposal.

(b) Does not arise.
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Regularisation of Unauthorised
Colonies in Delhi

15. SHRI KANWAR LAL GUPTA:
SHRI P. K. KODIYAN:

SHRI MUKHTIAR SINGH
MALIK:

Will the Minister of WORKS AND*
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:.
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(a) the progress made by Govern-
ment to regularise ang develop the

unauthorised colonies in Delbi and
how much time Government will take
1o regularige them;

(b) whether adequate amenities are
not provided in these colonies;

(¢) if so, the steps Government
have taken to provide basic amenities
in these colonies during the period
‘they are not regularised;

(d) have Government provided
funds for providing the aforesaid
amenities in these colonies to D.M.C.
and DD.A.; and

(e) what are the demands of these
two local bodies?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Government had ap-
pointed a High Level Implementation
Body under the Chairmanship of Lt.
Governor, Delhi on 2nd May, 1977 to
watch the progress of regularisation
and development of unauthorised co-
lonies in Delhi according to the policy
laid down., The Body has held two
meetings to discusg various problems
connected with the regularisation of
the colonies. It is not possible to
indicate a definite time in which the
colonies can be regularised.

(b) to (e). Adequate amenities do
not exist in these colonies at present.
Estimates for the cost of development
of these colonies have not been wor-
ked out by the Municipal Corporation
of Delhi. The Delhi Development
Authority have however requested for
sanction of a revolving fund of Rs. 15
Crores.
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Implementation _of 12-Peint prohibi-
tion Programme
16, SHRI G. Y. KRISHNAN;
SHRI S, S. SOMANI:
SHRI MANORANJAN
BHAKTA:
SHRI EDUARDO FALEIRO:
DR. MURL] MANOHAR
JOSHI:
SHRI HUKAM CHAND
KACHWAIL
SHRI N. K. SHEJWALKAR:
SHRI SUKHDEV PRASAD
VERMA:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) the progress made so far in the
implementation of the 12-point pro-
hibition programme by the Central
and State Governments;

(b) whether Government
to enforce total
country;

: propose
prohibition in the

(c) whether some States have ex-
pressed their reluctance to enforce
total prohibition in their States;

!

(d) if so, the details thereof; and

(e) the estimated loss of yearly re-
venue likely o be caused to State and
Central Government as a result of =n-
forcement of prohibition?

THE MINISTER OF EDUCATION,

" SOCIAL WELFARE AND CULTURE

(DR. PRATAP CHANDRA CHUN.-
DER): (a) The Central Government
has taken the following measures to
implement the 12-point prohibition
programme:—

(i) Detailed guildelines for the
implementation of the minimum
programme for prohibition, have
been issued to State Governments.

(ii) A notification by the Minis-
try of Industry and Civil Supplies
(Department of Industrial Develop-
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ment) was issued on 19-11-1975 that
no owner of any industrial under-
taking engaged in the manufacture
of alcoholic drinks shall carry on
business of such undertaking exceopt
under and in accordance with a
licence issued in this behalf by the
Central Government. Government
have also resolved in cases where
production is hundred per cent ex-
port-oriented,

(iii) A notification has been is-
sued by the Ministry of Informa-
tion and Broadcasting on 27.2-1976
under S. 5(B) (2) of the Cinema-
tograph Act, 1952 providing direc-
tions to the Board of Film Censors
setting out the principles to guide
the Board in sanctioning films for
public exhibition that portrayal of
drunkenness or drinking or adver-
tisement of alcoholic drinks is to be
treated as objectionable.

(iv) Under the Central Civil Ser-
vices (Conduct) Rules, 1964 and the
All India Services (Conduct) Rules
1968 regulating the Conduct of the
Central Government servants and
members of All India Services a
stipulation has been made, inter alia
that they shall refrain from con-
suming alcoholic beverages in pub-
lic places, The State Governments
have also been advised to frame
suitable oprovisions in the Conduct
Rules governing the State Govern-
ment servants in the light of the
instructions issued by the Central
Government.

(v) The Motor Vehicles (Amend-
ment) Act, 1977 has been passed
which inter alia provides that (a)
whoever while driving or attempt-
ing to drive a motor vehicle, has
in his blood, alcohol in any guantity
howsoever small, shall be punish-
able for the first offence with im-
prizonment for a term which may
extend to six months or with fine
up to Rs. 2,000 or with both and
severer punishments for subsequent
offences, and (b) a police officer 1a
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uniform” may reguire any -person
driving a motor vehicle in a public
place to provide one or more speci-
men of breath for breath test, if
the posce  officer has reasonable
‘cause to suspect him of having alco-
“hol in any quan¥ity in hig body. A
Breath Analyser Equipment has
also been designed, developed and
produced on a commercial scale for
taking breath test of drivers of
motor wvehicles.

(vi) It has been notified by the
Ministry of Railways that under
Section 120 of the Indian Railways
Act, that consumption of alcoholic
drinks is prohibited in all second
class coaches and air-conditioned
chair cars of all trains in the Indian

Railways.

2. All State Governments had in-
dicated their willingness to accept the
12-point minimum programme for pro-
hibition for implementation and by
and large many of the points are
either already provided for in the
State Prohibition Acts/Excise Acts
or wherever they are not so provided,
special instructions have been issued
by the concerned States to enforce
their implementations. Some of the
States however, have not indicated
the details of implementation of the
programmes.

(b) The Central Government’s
policy on prohibition is limited to the
Directive Principle of State Policy
enshrined under  Article 47 of the
Constitution, The responsibility for
execution of this policy is vested iu
the State Governments vide entry 8
of List II-State List of the Seventh
Schedule of the Constitution.

(c) and (d). The Central Govern-
ment has no such information.

(e) The estimated loss of revenue
of States from the Excise duties from
alcocholic drinks according to the
Budget Estimates for the year was
Rs. 449.31 crores. The Central Gov-
ernment does not have any excise
duties on alcoholic drinks.
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Time Capsule
18. SHRI SAMAR GUHA:

SHRI HARI VISHNU
KAMATH:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE

be pleased to state:

(a) whether the Time Capsule has
been dug out as promised by the
Minister of Education on the floor of
the House;

(b) if so, the text of its contents;
and

(e) if not, the reasons for delay in
digging out the Time Capsule?

THE MINISTER QF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. FPRATAP CHANDRA CHUN-
DER): (a) The Time Capsule has not
yet been recovered.

(b) Does not arise.

(c) The Capsule is stated to be
buried at a depth of 40 ft. Ta view
of heavy rainfall and high water table
in and around Delhj the digging opera-
tion could not be scheduled earlier
than the latter half of November 1977.

Registration for D. D. A. Flats

19. SHRI M. RAM GOPAL BRERDY:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased tp state:

(a) how many persons have register-
ed themselves for allotment of flats
with DDA under the LIG, MIG and
Janata Schemes upto 1st October,
1977;

(b) has the DDA formulated any
time-bound programme to provide
them with the houses; and

(e) if so, the details thereof?
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THE MINISTER OF WORK3 AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) 64855 persons have
been reported by the DDA as having
registered themselves for allotment
of flats with them under L.LG.,
M.IG., Janta/CSP schemes upto 1st
October, 1977.

(b) and (¢). 21614 persons have soO
far been allotted flats of different
categories. 14,423 persons have with-
drawn their registration deposits.
28,818 applications are awaiting dis-
posal.

At present about 1600 flats mre ready
for allotment, while 2810 houses are
at advance stage of construction, A
phased programme of construction will
be drawn up depending upon the
availability of funds,

Draining out water from water logg-
ed area near Farakka Feeder Canal

20. SHR] SASANKASEKHAR SAN-
YAL: Will the Minister of AGRICUL-
TURE AND IRRIGATION be pieased
to state:

(a) what steps have been taken for
draining out water from the wvast
water logged area near and around
Farakka feeder canal after the Hon'-
ble Minister in his reply to the dis-
cussion on Budget demand during the
last Budget gave assurances in this
behalf;

(b) whether nothing has been dore
yet in this behalf; and

(c) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) to (c). Regarding
the problem of inundation of areas
near and around Farakka Feeder, the
Minister had stated that the problem
had been discussed with the West
Bengal Government and that a Techni-
cal Committee comprising experts
from the Cenfre as well as from West
Bengal had been set up in Jecember,
1976, for studying the proposals pre-

‘2324 LS—4.
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pared by the State Government in
this regard. In view of the urgency
of the matter, the Committee has sinca
made gertain recommendations in
advance of submission of their final
report and based on these, the Farakka
Barrage authorities have been request-
ed to formulate detailed scheme and
estimates.

Sick Sugar Mills in U.P.

21. SHRI BASHIR AHMAD: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether the Government have
fixed prices of sugarcane under Su-
garcane (Control) Order, 1966 and the
State of Uttar Pradesh is not imple-
menting and had compelled the Mill
owners to pay higher prices than
fixed by Central Government with the
result that 80 per cent of the sugar
mills j UP. have become sick;

(b) whether the policy of fixation
of Levy sugar prices has resulted in
giving impetus to big sugar factories
and the smaller factories who could
not compete have become sick on
account of zonal groupings;

(c) if so, what steps Government
propose o rationalise and protect
small factories; and

(d) whether the recommendations
of B.I.C.P. (Bureau of Industrial Costs
and Prices) have not been implemen-
ted with the result that smaller fac-
tories have beep put to heavy losses?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) The Government
have fixed prices of sugarcane for the
State of Uttar Pradesh under the
Sugarcane (Control) Order, 1966
based on minimum notified cane price
of Rs. 850 linked to a recovery of
8.5 per cent. This is the minimum or
floor price and over this additional
price is mlso to be paid under the
Sugarcane (Control) Order, 19668 on
the basis of Bhargava Commission's
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Report of sharing 50 per cent of excess
realisations on the free sale sugar by
the mills over a notified levy price.
The actual cane price paid by the
mills in 1976-77 was Rs. 13.25 per
quintal in Central and Western UP.
and Rs. 12.25 per quintal in Eastern
U.P. There is no evidence with the
Government to the effect that 80 per
cent of the sugar mills in U.P. have
become sick in consequence of this.

(b) The zonal grouping as a basis
of fixing levy sugar prices has been
adopted so far in the light of the re-
commendations of the successive
Tariff Commissions which had repart-
ed on this question, It is inevitable
that in any system of averging, there
will be units whose costs will be above
that of the average struck. This will
be true irrespective of the size of the

factory and depending on various
other factors, including managerial
efficiency, which govern their total

cost. Zonal groupings may not, there-
fore, be alone held responsible fot
gsickness among units which may be
due to diverse reasons.

(c) Factories which are below
economic size are encouraged to ex-
pand and Government has offered in-
centives and assistance to those who
undertake expansion and moderniza-
tion. The incentives are in the form
of higher free sale quota, rebale in
excise duty on free sale sugar for
licensed expansions and concessional
finance for modernisation and reha-
bilitation.

(d) In arriving at this decision, the
Cabinet has considered all relevant
factors in fair fixation of levy price.
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Garland Irrigation Scheme

23. SHRI D. D. DESAI: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased tb state:

(a) whether any progress has been
made ip examining the economic and
technical feasibility of the Rs. 15,000
crore irrigation programme known as
“Garland irrigation scheme”; and

(b) if so, the details thereof?

THE MINISTER QF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP? SINGH): (a) and (b). Shri
Dastur’s plan estimated to cost about
Rs. 15,000 crores envisages construc-
tion of 2300 mile long, 1000 feel wide
and 30 feet deep Himalayan Canal
extending from Sutlej to Cherrapunji
al a uniform level of 3000 feai ubove
mean sea level and 5,500 mile long
Southern and Central Garland Canal
encircling pennisular India at a uni-
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form level of 1500 feet above mean
sea level.

The two cenals are proposed to be
linked by 10 pipes of 12 feet diameter
for diversion of water collected from
Himalayan streams to the Garland
Canal It also provides for comstruc-
tion of 300 reservoirs of avout 0.5
million acre feet storage each along
the Himalayan Cunal, 600 storages of
the same capacity along the Garland
Canal, a storage of 300 mullion acre
feet near Nagaur jn Rajasthan with
the construction of 300 feet high dam
ever an area of 40 sq. miles and a
storage of 100 million acre feet on the

Sone.

The above proposals are .t present
under examination in the Department
of Irmgation in consultation with the
Centre Water Commission,

Agreement between Tamil Nadg and
Karnataka on Cauvery

24. SHRI K. MALLANNA:

SHRI M. KALYANASUNDA-
RAM:

Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) whether it is a fact that the
Prime Minister during his visit to
Madras expressed a hope that an ac-
cord would be peacheq between Tamil
Nadu and Karnatakg on the Cauvery
Water Issue; and

(b) if so, what efforts have been
made by the Union Government to
bring gbout an early agreement bet-
ween the two States?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) Yes, Sir,

(b) An understanding amongst the
concerned States, namely, Karnataka,
Kerala and Tamil Nadu with regard
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to the use and develooment of
Cauvery watérs was reached at the
inter-State meeting held by the Union
Minister of Agriculture ‘nd Irrigation
in August, 1976. It was then agreed
that the various issues relating to the
manner of sharing of Cauvery waters
in lean and good years would be
worked out by a Committae of itechni-
cal representatives of the Centre and
State Governments. It was also
agreed to constitute the Cauvery
Valley Authority and that the func-
tions and rules of procedures of such
an Authority be drawn up by a
Committee of Secretaries of the three
States.

Two Committees were, accordingly,
set up. A number of meetings have
been held by these Committezs during
which the Stafe representatives ex-
pressed divergent views on certain
issues.

A ministerial level meeting s now
proposed fo be held in the near future
to settle the outstanding differences.

House building advance to Govern-
ment employees for purchase of built
up flats

25. SHRI D, G. GAWAI:

SHRI KACHARULAL HEMRAJ
JAIN:

Will the Minister of WORKS AND
HOUSING AND SUFPPLY AND RE-
HABILITATION be pleased to siate:

(a) Whether it is a fact that the
Ministry has asked the heads of all
Ministries|offices of the Government
of India to sanction themselves the
House Building Advance to their em-
ployees in respect of built up flats;

(b) if so, to what extent this has
reduced the burden of the Ministry of
Works and Housing;

(c) whether there is any proposal
to give authority to the heads of vari-
ous Ministrieg and othey Departments
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of the Government to sanction house
building advance to their employees
when the advance is taken for con-
structing a house on an approved plot
of land; and

(d) if so, the particulars thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-

TATION (SHRI RAM KINKAR):
(a): Yes, Sir.

(b) About 10 to 12 per cent.

(c) Yes, Sir.

(d) Detailed particulars are yet to
be worked out.

Sea-erosion in Kerala

26. SHRI N. SREEKANTAN NAIR:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) the assessment of the Central
Governmept Study on the sea-erosion
in Kerala last time; and

(b) what assistance ig proposed to
be given to the Kerala Government
to stop this natural calamity?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTUEE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) The Union Minis-
ter of Agriculture and Irrigation,
accompanied by senior technical
officers from the Centre, had visited
the areas affected by sea erosion n
Kerala from 11th to 14th Awugust,
1977, The Minister had suggested that
the State should concentrate on more
vulnerable sections of the sea coast
affected by sea erosion in the first
instance and also build up organisa-
tional capacity in order to utilise
budget provision of the current vear
and for stepping up the pace of ex-
ecution of anfi-sea erosion works. The
State was also advised to avail of the
additional assistence of wheat and
milo under the Rural Employment
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Scheme which could be uatilised for
payment of part of the wages on
protection works in rural areas,

(b) Anti-sea erosion works yre in-
cluded under the flood control sector
which forms part of the State Plan.
As such the planning and implementa-
tion of these measures are the respon-
sibility of the State Governments.
The Centre provides block loans end
grants to the State Governments for
the Plan schémes and State Govern-
ments can make the allotment to
various sectors according to priorities.
However, taking into account the need
for speedy implementation of anti-sea
erosion measures in the Statz, the
Centre has provided special loan
assistance to the Sfate Government for
accelerating the approved anti-sea
erosion schemes included in the State
Plan. The amount made available
during the first three yesars of the
Fifth Plan has been Rs, 3.75 crores.
During the current year, an amount
of Rs. 1 crore has been releaseq so
far for this purpose.

Award by tribunal on Na;mada
Waters Dispute

27. PROF. P. G. MAVALANKAR:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to re-
fer to the reply given to Unstarred
Question No. 996 on 20th June, 1977
regarding Narmada waters and state:

(a) whether any progress has been
made in the matters of giving award
by the Tribunal on Narmada waters
Dispute between the State of Guja-
rat, Madhya Pradesh, Maharashtra
and Rajasthan;

(b) if so, facts thereof; and

(c) whether Government have ask-
ed the Tribunal to expedite the
matter?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH):

(a) and (b). Yes, Sir. Gujarat
have completed their further argu-
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ments of the case. Arguments by
Madhya Pradesh on the whole case,
which are in progress, are likely to
completed shortly. Thereafter Maba-
rashtra, Rajasthan and Gujarat will
address the ‘Tribunal on the whole
case in that order.

(c) No, Sir. Every effort, is how-
ever, being made by the Narmada
Water Disputes Tribunal to complete
its work as expeditiously as possible.

\
Slackness in house building activity
in Debhi

28. SHRI MANORANJAN BHAK-
TA: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state:

(a) whether it is a fact that the
house building activity has come to
a stdnd still due to delay in Govern-
ment’s decision to amend the Urban
Land (Ceiling and Regulationy Act
1976, if so, when a decision is expec-
ted;

(b) whether a large number of ap-
plications are pending with the com-
petent authority of Delhi under the
above mentioned Act for exemption
of plots of residential land overlap-
ping the ceiling limit under Section 20;
and

(¢) if so, when a decision on those
applications is likely to be taken?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKEANDAR
BAKHT): (a) House building acti-
vity has been affected adversely since
the enforcement of the Urban Land
{Ceiling and Regulation) Act, 1876.
Measures for reviving building acti-
vity are under consideration.
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(b) and (c). Section 20 of the
Urban Land (Ceiling and Regula-
tion) Act, 18976 empowers the State
Governments to grant exemptions to
persons holding land in excess of the
ceiling limit either in public interest
or on grounds of hardship. 1190
applications are pending with the
Delhi Administration for grant of
exemption under section 20 in respect
of residential plots. The grant of
exemption in respect of plots situated
in approved developed and substan-
tially built up colonies is under
consideration.

Pending land oceiling cases

29. SHRI S. G. MURUGAIYAN:
SHR] K. A. RAJAN:

Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) whether he has written letters
to all the Chief Ministerg stressing
the need for initiating an urgent drive
for disposing all pending land ceiling
cases; and

(b) if so, the State Governments
response thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) Yes, Sir.

(b) The State Governments were
urged to accelerate the disposal of
cases under the ceiling laws, assum-
ing possession of surplus land and
distributing thig land to eligible allot-
tees. So far replies have been re-
ceived from the State Governments
of Assam, Andhre Pradesh, Bihar,
Himalchal Pradesh, Karsnataka,
Madhya Pradesh, Rajasthan, Tamil
Nadu, Uttar Pradesh, West Bengal
and the Unjon Territory of Delhi.
It appears from these replies that
the State Governments are taking
necessary action to expedite the pace
of disposal of cases and distribution
of ceiling surplus lands.
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Accord on Construction of Thein Dam

3l. DR. BALDEV PRAKASH: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether any accord has been
reached between the partner states
on the econstruction of Thein Dam,
in the inter-State meeting held for
this purpose recently;

- (b) if so, the details of the accord;
L

(c) whether the work is going to
be started on the Dam in the near
future and the agency under which
work will be done; and

(d) the approximate date by which
the work will be finished?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) to (c). In
the meeting held on 3rd October,
1977, by the Prime Minister with the
Chiet Ministers of the concerned
States it has been decided that the
construction work of the Thein Dam
should star{ immediately. Whereas
the three. Stateg; of Punjab, Jammu
and Kashmir and Himachal Pradesh
have come to an understanding re-
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garding sharing of power from Thein
Dam, the Government of India would
consider the claims of Rajasthan and
Haryana in this regard. The Project
is to be implemented by the Punjab
Government. An inter-State control
board will take policy decisions and
will give directions to the Punjab
Government during the construction
stage as well ag during operation.
This control board will have the
Union Minister of Agriculture and
Irrigation as Chairman, the Union
Minister of Energy as Vice-Chairman
and the Chief Ministers and Minis-
ters of Irrigation and Power of the
concerned States as Members.

(d) As intimated by the Project
authorities (Punjab) the Project is
likely to be completed in 1985-86.

Construction of Barsati in Pitampura
Residential Scheme, Dethi

32. SHRI KACHARULAL HEMRAJ
JAIN: Will the Minister of WORKS
AND HOUSING AND SUFPLY AND
REHABILITATION be pleased to
state:

(a) whether Barsati is now allow-
ed on the roof of buildings to be con-
structed on 84 Sq. meters of plots of
land in Pitampura Residential Sche-
me, Delhi;

(b) whether in the cases where
construction of Barsati had been
deliberately deleted by the DDA in
the plans submitted to it, Barsati
will now be allowed to be construct-
ed by persons, who had represented
about this to the DDA; and

(c) if not, reasons therefor and the
action proposed to be taken against
those officers who are responsible for
violating the decision in this regard?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) No, Sir. !

(b) and {c). Does not arise.
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Assault on a Gandhian worker

33. SHRI HITENDRA DESAI- Will
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABI-
LITATION be pleased to state:

(a) whether it iz a fact that one
Shri N. Damodaran Nayar, an old
Gandhiap, worker, was gssaulted and
beaten by a R.S.S. worker in Gan-
dhi Smriti during Gandhi Jayanti
Week when Shri Nayar was narrat-
ing the facts about Gandhi’s assassi-
nation; and

(b) if so, what steps have the Gov-
ernment taken in this regard?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) on 9th October, 1977,
a visitor to the Gandhi Smriti, who
1s reported to be an R.S.S. worker,
protested and exchanged hoy words
with the guide, Shri Damodaran
Nayar, when the latte; described the
assassing of Mahatma Gandhi as
Nathuram Godse, an RS.S, worker.

Thi_s was followed by a scuffle in
which both sides sustained minor
bruises.

(b) Police took the statement of
both sides; but asg the Case wWas non-
co:nisab!e, it did not launch any
Prosecution, However, to maintain
fheace, a police constable was posted

ere,

Memorandum from West Bengul on
Floodg

34. SHRI C. R. MAHATA: Wwill
the Minister of AGRICULTURE AND
IRRIGATION be pleaseq to state:

(a) whether it ig a fact that Gov-
emment of West Bengal submitted
a detajled memorandum on the da-
mages caused by the recent f i
the State and suggested cem.[noodri
medial measures;
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(b) if so, the essential features of
the memorandum and action taken
thereon; and

(c) whether it is also a fact that
the West Bengal Government request-
ed the Centred to offer financial assis-
tances for the execution of certain
projects necessary for the prevention
of recurrence of flood?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) Yes, Sir.

(b) The State Government uasked
for Central assistance to provide
gratuitous and other relief to the
affected population and for normal
repairs/restoration necessitated by
the floods. The Central Government
deputed a Central Team to make an
on-the-spot study of the flood situa-
tion and to assess the needs of the
State for advance Plan assistance.
Based on the recommendation of the
Central Team, Government have sanc-
tioned advance Plan assistance of
Rs. 441 lakhs to the State Government.
In addition, Government have accept-
ed the recommendation of the Central
Team to provide 56,000 tonnes of
wheat for distribution ag gratuitous
relief in the water-logged areas and
27,900 tonneg of wheat for generation
of additiona] employment opportuni-
ties in the rural areas on the main-
tenance of public works by the
utilisation of foodgrain stocks.

(c) Yes, Sir.

Report of Industrial Bureau of cost
ang prices re: losses by mew Sugar
Factories

35. SHRI. K. SURYANARAYANA:
Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) whether Government have re-
ceived the report of the Industrial
Bureau of Cost and Prices suggesting
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measures to overcome heavy losses
being incurred by new sugar fact-
ories constructed from 1973-74 on-
wards; and

(b)if so, the details of recommen-
dations made by the Bureau and ac-
tion taken by Government thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) The Govern-
ment  received the report of the
Bureau of Industrial Cost and Prices
on the sugar industry in Novemker,
1976. The report deals with levy
sugar pricing policy and the criteria
for declaring a Mill as sick. The re.
port deals with sickness in general in
the sugar industry without specific re-
ference to year of construction.

(b) The two main recommendations
made by the Bureau are (i) caicula-
tion of levy price on the basis of the
minimum notified price and (ii) group-
ing of sugar factories into price zones
on the basis of their performance
characteristics in place of the current
geographical zoning. The report nas
also made recommendations regara.ng
relief to sick unmits, prevention of
diversion of sugarcane to its less
efficient use in the manufacture of
Gur or Khandsari, sharing excess re-
alisations on the sale of non-levy
sugar with the sugarcane grower ete

Government have accepted the re-
commendations relating to levy sugar
prices being based on the minimum
notified price, but have decided that
each ‘factory should be individually
considered for the purpose of fixing
the price of levy sugar.

Reservation for Handicapped students
in Universifieg

36. SHRI C. K. JAFFER SHARIEF:
of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state;
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{a) whether there is any pro-
posal under the consideration of Gov-
ernment to reserve certain seats for
the handicapped students in the Uni-
wvergities; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND CULTURE (SHRI-
MATI RENUKA DEVI BARAKATA.
KI): (a) and (b). Government of In-
dia have commended to the Univer-
sities a proposal for reserving 3 per
cent of seats for physically handi-
capped students in the various univer-
sity courses.

In so far as the universities are
autonomous institutions they are re-
quired to take appropriate decision
within the framework of their own
statutes.

According to information received
so far, fourteen universities have de-
cided to introduce 3 per cent reserva-
tion for the physically handicapped.

Steps by U.G.C. on Examination re-
forms, Faculty Improvement and pro-
S motion of Research

37. SHRI K. RAMAMURTHY: Wil
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to state:

(a) the steps that were initiated in
'1976-77 by the University Grants
Commission in' the field of examina-
tion reforms, faculty improvement
and the promotion of research; and

(b) the results thereof?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (b). According to the
information furnished by the Univer-
sity Grants Commission, the position
relating to the measures taken during
1976-77 in the fields of examination
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reforms, faculty improvement and
promotion of research is as follows:—

(a) Eramination Reforms

Financial assistance was provided
to universities for workshops for ori-
entation of teachers and for some
core staff for the establishment of ex-
amination reform units in selected
universities. Follow-Up measures were
also taken to ensure that the progress
made in regard to the implementation
of examination reforms is maintained.
By 1976-77, 66 universities have intro-
duced sessional evaluation at different
levels; 27 universities are at various
stages of development in regard to the
scheme of question banks; about 50
per cent of the universities have im-
plemented the grading system, though
a good deal of monitoring is required
in this case; and 33 universities, be-
sides all agricultural universities have
adopted the semester system though
the unit system is in vogue omly in
about 10 — 12 universities.

(b) Facully Improvement Programmes

During 1876-77, the Commission pro-
vided financial assistance to unjver-
sities and colleges for organising 285
Seminars, Symposia, Refresher Cour-
ses, Summer Institutes, Workshops,
ete, for the improvement of teachers
in affiliated colleges DBesides, under
the programme of Teacher Fellow.
ships, which is intended for college
teachers to work for an M Phil, M.
Litt. or Ph.D,, provision has been made
for the benefit of 3380 teachers at any
given time, during a three-year pe-
riod. These fellowships are for a du-
ration of one year or three years, and
are awarded by the University De-
partments/IITs/CSIR La%oratories/
Bhabha Atomic Research Centre/Tata
Institute of Fundamental Research,
etc. In addition, the Commission has
directly awarded 250 similar fellow-
ships to 250 teachers from affiliated
colleges during 1976 and to 628 in
1977.

(c) Promotion of Research

During 1976-77 in Science subjects,
the Commission approved a total num-
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ber of 282 projects at a total cost of
Rs. 113.05 lakhs. Six departmental
projects involving a total grant of Rs.
60.00 lakhg were also approved. The
total number of minor research pro-
jects approved during 1976-77 was 1021,
at a total cost of Rs. 35.20 lakhs. In
the fields of Humanities and Social
Sciences, 20 advanced research projects
were approved and a grant of RS. 6.90
lakhs was committed in addition to 212
short-term projects involving a grant
of Rs, 5.37 lakhs, During 1976-77, the
Commission has invited three Uni-
versity Departments for participation
in the programme of Special Assistance
to Departments in the Humanities and
Social Sciences. During 1976-77, the
Commission also awarded 1191 Asso-
ciateships/Fellowships  for research
programmes in various subjects.

Utilisation of surplus waters of Indian
Rivers

38. SHRI VIJAY KUMAR MAI-
HOTRA;

SHRI HARGOVIND VERMA:

Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) the quantity of waters of In-
dian rivers that goes waste in the
ocean; and

(b) the scheme to utilize the water
for agriculture and drinking pur-
poses?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) Out of a total
estimated annual flow of 1,850,000 M.
Cu. M. (1500 M. A. Ft.) of Indian rivers
it is assessed that as at present 1,480,
000 M, Cum. (1200 M. A Ft.) goes to
the sea,

(b)y Irrigation and drinking water
supply are State subjects and the res-
ponsibility for planning, investigationm,
formulation of projects and their im-
plementation and operation and main-
tenance vests with the State Govern-
ments. A large number of schemes

NOVEMBER 14, 1977  Written Answers 84

have al" wudy been taken up and more
are being planned for utilisation of
these waters for agriculture and other

beneficial purposes.
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Receipt of U.G.C. Development Grants
by Affiliated Colieges

40. PROF. SHIBBAN LAL SAK-
SENA:. Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND CUL-
TURE be pleased to state:

(a) which of the four thousand
and odd affiliated colleges, eligible
to receive U.G.C. grants, have been
given U.G.C. development grants out
of the total of five lac rupees san-
ctioned to them for five years and
how much each of these colleges had
received till 30th September, 1977 in
the present Five Year Plan;

(b) why more money has not been
disbursed to them and what difficul-
ties stood in the way of their receiv-
ing a greater proportion of the sanc-
tioned grant so far; and

{c) what can be done to facilitate
quicker receipt of grants by affiliated
colleges?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) to (c). The required infor-
mation is heing collected and will be
placed before the Sabha.

AYTT qWHAT & TAAIC WrETY
w1 ager o sfeew

41 stawow Ty : = ofe
st fowrd 5l ag a9@ & F01 FG
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Resolutions passed at All In#a Uni-
versity Employees Confederation

42 SHRI SOMNATH CHATTER-
JEE: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND CUL-
TURE be pleased to state:

(a) whether the attention of Gov-
ernment hag been drawn to the reso-
lutions passed at the All India Uni-
versity Employees Confederation at
the meeting of its National Executive
held at Gauhati on 25th and 26th
August, 1977;

(b) it so0, salient points of the re.
solutions; and
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{¢) reaction of Government thereto?

THE MINISTER OF. EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER); (a) No, Sir,

(b).and (c). Do not arise.

feafax wfw w1 vt sitem

43. 5l TAAT KA ATEAY :
w1 e o\ Taa§  wedY 7g Tama
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Eeview of Sharing of Water of Jamuna
to provide adequate Water to Agra

44. SHRI SHAMBHU NATH CHA-
TURVEDI: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased 1o state:

(a) whether in view of the very
meagre spills of Water over the Taje-
wala and Okhla headworks during the
lean months from November to June,
the river Jamuna becomes virtually
dry and cannot provide sufficient water
to the city of Agra evep for drinking
and domsstic purposes, thereby caus-
ing acute scarcity, unsanitary condi-
tions and outbreaks of gastro jntestinal
diseases year after year; and

(b) whether Government propose
to raise the existing arrafigement for
the sharing of waters of the Jamuna
river between Haryana, Delhi and
Uttar Pradesh with g view to augment
the flow of water in the river to ensure
adequate supplieg for the peeds of the
city of Agra? '

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) Practically all
the available flows of the river Yamu-
na at Tajewala and Okhla during
non-monsoon months are being used
for irrigation at present, leaving very
little water for downstream use.

(b) The Uttar Pradesh Government
has proposed construction of a high .
storage dam at Kishau upstream of
Tajewala for storing the flood water
of the Yamuna for augmenting its flow
during lean months for irrigation and
other purposes. The sharing of Ya-
muna waters including benefits of
Kishau storage is under consideration
of the Centre in consultation with con-
cerned State Governments.
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Development of Chilka Lake in Orissa

46. SHRI PADMACHARAN SAM-
ANTASINHERA : Will the Minister of
AGRICULTURE AND IRRIGATION
be pleased to state:

(a) whether there 1s any proposal
for development of Chilka Lake in
Orissa;

(b) if so, outlines of the proposal;
and

{¢) when the project will commence
and what is its estimated cost?

“
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THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) to ({(¢). The
Government of Orissa have reported
that there are proposals for develop-
ment of Chilka Lake fisheries and
Chilka Lake brackish water flisheries
at a cost of Rs. 2437 crores and
Rs, 13.50 crores respectively, These
would be taken up as soon as approv-
ed,

Charging of exorbitant rent by hoase:
o¥nerg in trans-Yamuna Areas

47. SHRI SHIV SAMPATI RAM:
Will the Minister of WORKS AND-
HOUSING AND SUPPLY AND RE-

- HABILITATION be pleased to state:

(a) whether it has been brought to
the notice of the Government that the
landlords owning houses in trans- Ya-
mung areas like Shahdara, Krishan
Nagar etc, charge exorbitant rents
from their tenants and do not even
give rent receipts; and

(b) whether Government propouse
to ask the Delhi Administration to
conduct a survey in this regard gnd
stop this irregularity of the land-lords
of Shahdara, Krishan Nagar etc.?

THE MINISTER OF STATE IN
THE MINISTRY OF WORKS AND
HOUSING AND SUFPLY AND RE-
HABILITATION (SHRI RAM KIN.
KAR): (a) No, Sir.

(b) No, Sir. The aggrieved tenants
can seek legal remedies under the
law.

News Item entitled ‘Janakpuri Flats
Badly Designed’

48. SHRI RAMANAND TIWARY:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether his attention has been
drawn towards the news item entitlad
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Janakpuri Flats badly designed’ pub-
lisheq in the ‘National Herald’ dated
22nd September, 1977;

(b) if so, whether responsibility is
being fixed for the use of poor raw
material in the flats; and

(¢) action taken to redress the gri-
evances of the allottees of these flats?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) to (¢). Information is
being collected.

Bufterstock Foodgrains

49, SHRI S. R. DAMANI:
SHRI C. K. CHANDRAPPAN:
SHRI BRiJ RAJ SINGH:
SHRI YADAVENDRA DUTT:
|SHRI K. MAYATHEVAR:

SHRI SHANKERSINHJI
VAGHELA:

Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) the quantity and value of buffer-
stock foodgrains declared damaged
due to rains and other causes in the
carrent year at places of storage and
in transit;

(b) the additiona] steps taken to in-
crease storage facilities and for pro-
per protection of foodgrains against
damage; and

(e) the method of disposal of the
damaged foodgrains?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) A quantity
-of 8,345 tonnes of foodgraing wvalued
at Rs. 112 lakhs was damaged and
rendered unfit for human consump-
tion due to rains, floods, cyclones etc.

NOVEMBER 14, 1977  Written Anstoers o2

The information in respect of tran-
sit damage to foodgrains is not yet
available.

(b) The additional steps taken to
increase the storage facilities are
follows:— . < ¥

(1) Construction of new godowns
on a large scale under Crash
Programme,

(2) Construction of mini-type
godowns wherever mnarrow
strips of land are available
within the existing godown
complexes. Such mini-
godowns can be construc-
ted within a short time to
take care of the urgent needs.

(3) Construction of new go-
downs within the existing go-
down complexes and at ap-
proved centres where land
is readily available,

(4) Encouraging private parties
for construction of godowns/
plinths on guaranteed occu-
pation for minimum specified
period and helping them to
get bank loan on compara-
tively easy terms.

(5) Construction of buffer stor-
age godowns with finance
from World Bank.

(6) Making optimum use of the
existing storage capacity by
increasing the stack height,
expedifious disposal of obso-
lete|unserviceable stores and
damaged foodgrains so as to

create additional wvacant
space for utilisation for food-
grains,

(7) Hiring of additional covered
storage capacity from wvari-
ous sources like Central
‘Warehousi Corporation,
State Governments, private
parties ete,
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(8) For temporary storage, hir-
ing of godowns from defence

establishments, sugar mills,
rice mills, disused rehabi-

litation camps ete. during
procurement season.

(c) The foodgrains damaged and
rendered unfit for human consump-
tion are examined by a  Technical
Committee and categorised as fit
for : —

(i1 Cattle feed

(ii) Poultry feed

(iii) Manurial purposes
(iv) Industrial wuse

(v) Dumping

These stocks are offered to  State
Governments or their agencies in the
first instance, and those not accept-
able to the State Government are
sold only to approved registered par-
ties dealing in damaged grains either
by tenders or by auction.

Irrigation Development

50. SHRI PRASANNBHA] MEHTA:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state: -

(a) whether the new Government
have taken decision to bring an addi-
tional 17 milions hectares under irri-

gation in the next five years;

(b) if so, to what extent the num-
ber of medium and ‘major projects
under execution at present will go up
by this decision;

(¢) whether the new Government
have also taken a decision to accele-
rate jrrigation, development; ang

(d) if so, what are the new areas
that will be covered under this new
decision of additional 17 million hec-
tares and the extra expenditure in-
volvedy

THE MINISTER OF STATE IN

THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
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PRATAP SINGH): (a) to (d). The
Government have decided to give a
high priority to development of irri-
gation in the five-year medium tferm
plan commencing from April 1978
and to create an additional irrigation
potential of 17 million hectares, com-
prising 8 million hectares through
major and medium irrigation projects
and 9 million hectares through mninor
irrigation works.

The State Governments have been
requested that besides accelerating
the progress on the spill-over schemes,
new schemes should be taken up, par-
ticularly in the tribal and  drought
prone areas of the States and for re-
moval of regional imbalances, and for
modernisation of pre-plan and ear-
lier plan frrigation systems and for
conjunctive use of surface and ground
water,

The details with regard to physical
and financial outlays are being final-
ised in consultation with the State
Governments.

wgr  ww  Age | fasefaweg
T QT ww # wt o dro My
W faafer
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pules by adoption of package
of practices such as use of
improved Sseed, rhizobium
Pulse Bean:
s and y culture, phosphatic fertilizer
' and adoption of need based
52. DR, MURLI MANOHAR JOSHI: plant protection measure in
Will the Minister of AGRICULTURE thelr cultivation -
AND ITRRIGATION be pleased to I CUSEVAEOH.

state: (c) Efforts are being made to import

(a) the reasons for abnormal rise some quantity of pules from abroad.

in the consumers’ prices of pulses in There has been difficulty to import
the country in the last four months; pulses in view of the fact that the sup-

(b) whether - Government have plies are reslri_ct_gq. and/or . interna-
drawn up any plans for increasing tional prices of pulses are substantially

the production of pulses and beans higher than the domestic prices.
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Pay Scales of Techers of Mana Camp
School

58. SHRI SIVAJI PATNAIK: Will
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION be pleased to state:

(a) whether the teachers of Mana
Camp School, Raipur, were not given
revised pay scales in accordance with
the recommendations of the Third
Pay Commission; and

(b) if so, the reason for not im-
plementing the said recommendation?

THE MINISTER OF STATE IN
THE MINISTRY OF SUPPLY AND
REHARBILITATION (SHRI RAM
KINKAR):

(a) The teachers of Mana Camp
School, Raipur, were glven revised
pay scales in accordance with the
recommendations of the Third Pay
Commission.

(b) Does not arise.

Damage due to Cyclone

54. SHRI EBRAHIM SULAIMAN
SAIT: Will the Minister of AGRICUL-
TURE be pleased to state:

(ay the extent of losg due to cy-
clones in the country during 1977 anc
the names of the States affected; and

(b) the quantum of Central assis-
tance given to each state to meet the
situation?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH):

(a) Th information is being collect-
ed and will be laid on the Table of
the House on receipt.

2324L.S—5.
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(b) An amount of Rs. 49828 lakhs
has been sanctioned to Assam as ad-
vance Plan aasistance to meet the git-
uation created by floods, hailstorm
and cyclone.

Dry farming ang Mixed farming

55. SHRI DAULAT RAM SARAN:
Will the Minister of AGRICULTURE
AND IRRIGATICN be pleased to state:

(a) the long-term co-ordinated agri-
cultural programme chalked out by
Government keeping in view the
needs of the country; and

(b) the mixed farming and dry
farming schemes under the pro-
gramme and whether any research
has been conducted in this regard.
and if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) The Planning
Commission in consultation with the
concerned Ministries have taken up
the exercise relating to the prepara-
tion of a long-term perspective Plan
as well as medium term Plan. For this
purpose various Working Groups have
been set up to consider and recommend
(i) Policy measures for the new medi-
um term Plan, (ii) detailed formula-
tion of the medium term plan of cach
sector. The second part of the exer-
cise will be done in consultation with
the State Governments. Formulation
of perspective long-term Plan for co-
ordinated agricultural programmes has
been taken up simultaneously.

(b) At this stage it is difficult to
give detailg as the Plans after finalisa-
tion are to be approved by the Natio-
nal Development Council.
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' Exemptiog to relgis Government
sccommodation by the Government
Officials having their own Houses

56. SHRI MUKHTIAR SINGH
MALIK:

"SHRI G. M. BANATWALLA:
SHRI MANI RAM BAGRI:

Will the Minister of WORKS AND
HOUSING AND SUFPPLY AND REHA-
BILITATION be pleased to state:

(a) the number of officers of the
rank of Deputy Becretary and above
in the various Ministries of the Go-
vernment of India in the Capital who
own their houses and continue to
occupy Government accommodation;

(b) the number and designation of
those officers who, while they were
working in Secretariats/offices which
had their own peool of accommeodation,
were allowed to occupy Government
accommodation on the existing rents
and they continue to occupy such
accommodation even though they
have been transferred to Ministries/
Offices included in [Estates Office
Pool,;

(¢) the reasons under which they
- were granted exemption; and

(d) the action Government propose
ito take in the matter?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) 163.

(b) Information in respect of cfficers,
who, on their transfer to offices eligible
for allotment of accommodation from
the general pool, have retained ac-
commodation belonging to other pools,
is not maintained by the Directorate
of Estates.

() and (d). Does not arise in view
of tha reply given to part (b).
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::lqerminathn of groupd rent of the

nired Land in giﬂmnjm Park,
De

57. SHRI DILIP CHAKRAVARTY:

Will the Minister of WORKS AND

HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to staie:

(a) whether the ground rent for
the displaced persons im Chittaranjan
Park, Delhi is to be determined in re-
lation to the cost of acquisition of
land in the area; and

(b) if so, the cost of acquisition of
land?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION (SHRI RAM KINKAR): (a)
The annual ground rent is charged
from the allottees of plots in Cittaran-
jan Park at 2.5 per cent of the acquisi-
tion cost plus the incidental charges
which would be merged with the cost
of acquisition, The incidental charpes
are at the following rates:
First 200 Yds. or part thereof L5t
bl stc.l P eof Rs 1.50
Next 200 Sq. Yds. or part thereol Rs 2.00
per 8q. Yd.

ext 200 Yds. or part th o
SI“ S: Yde} pa ercof Rs
Next 200 5q. Yds or port thereof Rs, .o
per Sq Yd !

(b) The acquisition cost of land has
been fixed at Rs. 12/- per :q. yd.
provisionally. Efforts are being made
to determine it as early as possible.
Depending upon the acquisition cost as
may be finally arrived at, the adjust-
ment in the ground rent, if any, would
be made,

Recommendations of Technical Com-
mittee Re: Diversion of Rivers of
Karnataka and Kerala

58, SHRI K. T. KOSALRAM: Wil
the Minister of AGRICULTURE AND

IRRIGATION be pleased to state:

(a) the terms of reference of the
Technical Committee constituted to
study diversion FEastward of West
flowing rivers of Karnataka and
Kerala;

(b) the modifications suggested by
the “"Government of Kerala;

50
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(¢) whether the Technical Com-
mittee whose activisation is reported
to have been decided upon at a meet-
ing of the Chief Ministers of Tamil-
nadu and Kerala, initiated by and
held in the presence of the Prime
Minister, has started working; and

(d) by what time the Government
expect to receive the recommenda-
tions of this Technical Committee?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRATAP
SINGH): (a) The terms of reference
of the Technical Committee constituted
by the Government of India on 16th
December, 1976 to study the feasibility
of eastward diversion of surplus water
of eastward diversion of surplus waters
Karnataka are given in the attached
Statement.

{b) The Government of Kerala sug-
gested that term (a) of reference of
the Technical Committee may be modi-
fled to exclude study of those west
flowing riverg in respect of which
agreements have already been entered
into between the Governments of
Tamilnadu and Kerzala,

Term (a) has since been modified
accordingly, '

(c) and (d). The Convenor of the
Technical Committee has since been
asked to convene the first meeting of
fhe Committee immediately. The
Committee ig to submit its report with-
in six months.

Termg of reference of the Technical
Committee

(a) Assessment of the water avail-
ability in the different west flowing
rivers of Kerala and Karnataka at
appropriate locations.

(b) Assessment of the present uli-
lisation of waters of these rivers in
Eerala and Karnataka and new uses
already planned and further uses in
.the foreseeable future both consump-
tive and non-consumptive like power
generation, navigation, salinity control

KARTIKA 23, 1899 (S4AKA)
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including leaching requirements of
ports and harbours etc.

(c¢) Formulation of g plan for diver-
sion of surplus waters eastward for
irrigation where economically feasi-
ble in view of the availability of local
water resources and assessment of its
consequential effects in the two Slates,
including the possibility of power
generation if water is not diverted.

(d) Formulation of a scheme for
surveys and investigations for such
schemes and assessment of the cost
of such investigations and studies,

Khandsari Sugar Factories

59, SHRI R. KOLANTHAIVELU:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) the number of factories manu-
facturing Khandsari sugar in India
and in Tamil Nadu;

(b) the quantity of Khandsari
sugar produced in India;

(c¢) the number of factories which
are State owned and the production
in the State owned factories and its
percentage to total; and

(d) whether Government  propose
to undertake producing Khandsari
sugar on a large scale and if so, the
particulars thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRATAP
SINGH): (a) The number of factories
manufacturing khandsari sugar in
India and registered with the Central
Excise authorities as on 31-3-1977 was
2164.

The number of working khandsari
units in Tamil Nadu is three, Data on
tota] number of khandsari units, in-
cluding those not liable for Central
Excise Duty, is being collected from the
State Governments.
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(b) The total quantity of khandsari
sugar produced by the units registered
with the Central Excise Authorities
wag 5045 thousand tonmes in 1876-77.
Production in respect of other urnits are
being collected from the State Govern-
ments. Production in Tami] Nadu in
1976-77 was 6359 quintals.

(c) Central Government gare not
aware of any State owned factory
manufacturing khandsari sugar.

(d) Thre is no proposal of manu-
facturing khandsari sugar on a large
scale in the public sector.

Flood in Dethi, Haryana and Rajasthan

60. SHRI P. RAJAGOPAL NAIDU:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) whether discussions were held
to avert flood ‘damage in Delhi, Raj-
asthan and Haryana; and

(b) if so, whether a
solution was found for
damages due to flood?

permanent
averting

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRATAP
SINGH): (a) and (b). To discuss the
problem of floods in Delhi, Haryana
and Rajasthan due to Sahibi Nadi and
find solution therefor, an inter-State
meeting of the Chief Ministers of
Rajasthan and Haryana and Lt. Gov-
ernor of Delhi was convened by the
Prime Minister on August 10, 1977. It
was decided in the meeting that a
Master Plan be prepared urgently for
utilisation of the Sahibi Waters for
irrigation and ground water recharge
to the extent possible and for safe
disposal of surplus waters into Yamuna,
Such a Master Plan is being prepared
by the Central Water Commission in
consultation with the Chief Engineers
of the States of Haryana, Rajasthan
and Delhi. An outline plan is expected
to be ready by end of December, 1977.

This may inter alia include construc-
tion of a storage reservoir on river
Sahlbi at Ajmeripura in Rajasthan
mainly for irrigation and Masani in
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Haryana mainly for flood moderation,
improvement of Najafgarh drain in
Delhi to its optimum possible capacity,
and proposals for construction of
small storage, ground water recharge,
soil conservation, additional drains
ete,

Memo. from All India Federation of
University and College Teachers
Organisation

61. SHRI SAMAR MUKHERJEE:
SHRI VASANT SATHE:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether Government have re-
caived memorandum from the All
India Federation of University and
College Teachers Organisation on 6th
October, 1977;

. {b) what are the demands raised
in the memorandum; and

(c) reactiop, of Goverrment thereto?

THE MINISTER OF EDUCATION,
SOCIAL WALFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) Yes Sir.

(b) The major demands made in the
memorandum are:—

(i) The State Governments of
Assam, Madhya Pradesh,
Kerala, Rajasthan, Karnataka
and Jammy and Kashmir who
have not agreed to introduce
the UGC scales, may be asked
to do so,

(ii) Parity should be maintained in
the pay scales between tea-
chers on the one hand and’
Librarians and Physical Edu-
cational personnel, on the
other.

(ii) Demonstrators and Tutors with
minimum second class post-
graduate qualifications should
be granted Lecturer's scale.
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(iv) The decision to stop payment

(v)

(vi)

(vii)

of remuneration to teachers
for examination work should
be reversed.

State Governments.should be
instructed to enmact legislation
for providing security of ser-
wice to teachers; the Central
Government should enact a
legislation so as to  bring
about uniformity in this mat-
ter,

Codeg of conduct curtailing de-
mocratic rights of teachers
should not be imposed on
them.

There should be increased re-
presentation of elected tea-
chers on the Governing Bodies
of Colleges as well as the
Senate, Syndicate and Acade-
mic Council of Universities,

(vili) Representation should be given

(ix)

(x)

to Teachers ‘Organisations on
University Grantg Commis-
sion, Central Advisory Body
of Education, etc.

As a result of the introduction
wof the new 10423 patiern,
no college teacher should be
retrenched.

The active collaberation of
national and State level Tea~
chers’ Organisationg should be
sought in the implementation
of schemes for free and com-
pulsory primary education
and fighting adult illiteracy.

{¢) The position relating to some of
these demands ig ag follows:—

(i) According to information avail-

able, the Governments of Kar-
nataka and Rajasthan have
sanctioned the UGC scales to
University teachers; the Gov-
ernments of Assam, Jammu
ang Kashmir and Madhya
Pradesh are still considering
the proposal and the Govern-
ment of Kerala hag not ae-
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cepted the scheme recommend-
ed by the Central Government,

The University Grants Com-
mission was requested to re-
view the revised scales ap-
proved for Librarians and
Physical BEducation personnel
The Commission made certain
recommendations in this mat-
ter which are being examined
by the Government,

There is no provision in the
Central scheme to sanction
Lecturer's scale to Demonstra-
tors/Tutors who have second
class postgraduate qualificu-
tions, though while implement-
ing the scheme certain State
Governments have decided to
absorb Demonstrators/Tutorg
with requisite qualifications ag
Lecturers,

The decision to stop payment
of remuneration for examina-
tion work ig being 1eviwed.
The decision will be communi-
cated to State Governments
shertly.

(v) The State Governments have

(vi)

(vii)

already been requested to
undertake legislation for pro-
viding security of service for
teachers; there is no proposal
to initiate any Central legisla-
tion in thig matter.

Bodies like the University
Grants Commission, the Cent-
ral Advisory Board of Educa-
tion, etc. include eminent edu-
tionists and teachers though
their constitution does not pro-
vide for the representation of
any particular teachers’ orge-
nisation or organisations,

In the implementation of pro-
grammeg of adult education
ete, it is the intention of the
Government fo enlist the sup-
port and cooperation of offi-
cial and non-official agencies,
including teachers’ organisa-
tions,
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Protest against withdrawal of Text
Books

62. SHRI VASANT SATHE: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

(a) whether large number of edu-
cationists in the country have pro-
tested to Government against with-
drawal of the four history text bouks;

(b) if so, what is the reaction of
Government on the points raised by
them;

(c) what is the justification in
withdrawing these books which are
reported to be best and most scientific
text bookg on the ancient, medieval
and modern pericds of Indian His-
tory; and

(d) whether Government are re-
considering the proposal for reintro.
duction of these books?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUNDER):
(a) Yes, Sir. Of these four books only
two books namely Medieval India and
Modern India, publisheq by National
Council of Educational Research and
Training, are text books for Middle
Schools and Secondary Schools respec-
tively. The remaining two books are
bookg of genera] reading and are not
text books,

(b) The Text Books have not{ been
withdrawn ang the experts’ opinion on
the academic validity of the objections
is being obtained.

(c) and (d). Does not arise.
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History of Freedom Movement

64. SHRI M. N. GOVINDAN NAIR:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether the Government have
decided to entrust the responsibility
of bringing out the History of the
Freedom Movement during 1937—1947,
a Government financed 10 volume
project, to Bharatiya Vidya Bhawan:

(b) whether this project was in the
control of Indian Council of Histori-
cal Research; and

(c) if so, what are the reasons for
making a change in the control of the
project?

THE MINISTER OF EDUCATION,
SOCIAIL, WELFARE AND CULTURE
(DR, PRATAP CHANDRA CHUN-
DER): (a) to (c¢). The project was
entrusted to the Indian Council of
Historial Research, and the National
Archives of India was required to
assist it by collecting and making
available to it relevant material from
Government records. On a review of
the implementation of the project made
early this year, it was found that the
progress had been slow. In this con-
nection a suggestion was received that
this responsibility might be entrusted
‘to the Bharatiya Vidya Bhavan. The
matter is, however, yet under conside-
ration, anq a final decision has not
been taken.
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Construction in contravention of ap-
proved Plan ip East of Kailash Com-
mércial Complex, New Dethi

86. SHRI G, M. BANATWALLA:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND REHA-
BILITATION be pleased to state:

{(a) the remsons why the D.D.A.
-allowed the unauthorised construc~
tion of Mezzanine floors and coverage
of more area by the plot holders in
contravention of the plans approved
by D.D.A, in the Community Centre
Eagt of Kailash Commercial Complex
when they had detected # during the
construction, stage;
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(b) the reasons for not taking any
penal action so far hy the D.D.A.
against the defaulters; and

(c) the action proposed to be taken
against D.D.A_ staff concerned for their
fajlure to check this and their con-
nivance with the plot holders in
allowing them more covered area
and more perpetual rentsl income?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND REHA-
BILITATION (SHRI SIKANDAR
BAKHT): (a) and (b). The standard
plan approved was for a Mezzanine
floer with coverage not exceeding 25
per cent of the plot area. The Delhi
Development Authority hag not gpecl-
fically permitted anything more than
this. Plot holders, who were exceeding
this coverage, unauthorisedly, had been
given notice ang warning te conform
to the standard plan. For failure to do
80 the Delhi Development Authotrity
has withheld the issue of completion
certificate and has asked the plot
holderg to rectify the deviation so that
the completion certificate could be re-
leased,

ey In view of the reply given
above this question does not arise.

Grant of Certificate umder Slum Areas
(Improvement and Ciearance) Aet,
1366

§7. SHRI KALYAN JAIN: Will the
WMinister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleaseq to state:

(a) whether it is a fact that the
proceedings for the grant of certi-
ficate under the Slum Areas (Im-
provement and Clearance) Act, 19568
and Rules made thereunder, which
are tried by the Competent Authority
(Slums) under the DD.A. (Slums
Commissioner), are the cases of
Summary Trial only and should be
disposed of within a short period of
3 year or se;
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(b) whether it is also a fact that
such proceedings take many years for
disposal especially those applications
for the grant of certificate seeking
permission and to institute suitg for
obtaining decrees for eviction of
tenants;

(c) if so, the number of wupplica-
tions pending for more than 2 years,
4 years and 6 years, as on 1st October,
1977 by the Competent Authorities
(Slums), Tis Hazari Courts, Delhi;
and

(d) if so, the reasons thereof?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND REHA.
BILITATION (SHRI SIKANDAR
BAKHT): (a). Under the Act the
competent authority is required to give
epportunity to the parties of being
heard and, after making such sum-
mary inquiries into the circumstances
of the caseg as it thinkg fit, has, by
Order in writing, either to grant or to
refuse to grant the necessary permis-
sion. It is, therefore, not strictly cer-
rect to say that the proceedings for the
grant of certificate wunder the Slum
Areas (Improvement and Clearance)
Act, 1956 and Rules made thereunder
are cases of summary trial

(b) In certain cases délays have
occurred

(c) The number of applications
pending ag on 1st October, 1977 are:—

For more than two years: 245
For more than four years: 76
For more than six years: 55

((i) The main reasons for delay are
as follows:—

(i) The proceedings under section
19 of the Act are of quasi-
judicial nature. Both the
parties therefore, have to be
given opportunity to file writ-
ten statements, replications and
adduce evidence both oral and
documentary in cupport of
their respective cases. Parties
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are alsd alloweg to cross-exa-
mine the opposite party and
their witnesses if they so de-
sire.

(ii) Respondent—tenants are gene-
rally interesteq in prolonging
the proceedings. As such they
move miscellaneous applica-
tions one after the other most-
ly on frivolous grounds just to
delay the proceedings. Such
miscellaneous applications
have to be decided before the
case can proceed further.

(iii) In case any interim order of
the Competent Authority is not
in favour of the applicant
party, he usually files an
appea] before the Financial
Commissioner, Delhi Adminis-
tration under section 30 of the
Act and the proceedings by the
Competent Authority have to
be held in abeyance as provid-
«d under section 30 of the Act
pending the decigion of the
appeal by the Financial Com-
miasioner,

(iv) Even after the order of the
Financial Commissioner, some-
times parties go up to the High
Court thus delaying the pro-
ceedings,

National Seeds Project

68. SHR] SHANKERSINHJI VAGH-
ELA:

SHRI ANANT DAVE:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) whether the National Seeds
Project launched by the National
Seeds Corporation with the purpose
‘of building up a ‘sound and advanced’
seed industry in the country has run
into troubled waters;

{(b) if so, the reasons therefor;

KARTIKA 23, 1809-(SAKA)

Written Answers 114

(¢) whether the World Bank had
also given some aid for the said Pro-
ject, and if go, the amount thereef;
and

(d) the reaction of Government
thereto and how Government propose
to proceed further in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRATAP
SINGH): (a) No, Sir, the National
Seeds Project of the Government has
not run into troubled waters.

(b) The question does not arise.

(c) The World Bank have so far
offered a credit of U.S. $25 million.

(d) The Government of India have
accepted the credit offered by the
Worlg Bank and propose to implement
the project with the cooperation of the
State Governments, the National Seeds
Corporation and the various other
agencieg associated with the Natiomal
Seeds Programme in a phased marner.

Guaranteed Snpply of Rice to Kerala

69. SHRI K. A. RAJAN:
SHRI V. M. SUDHEERAN:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) whether the Kerala State
Government has requested the centre
for a guranteed supply of rice for a
12 ounce rice ration in the State as
a reservation on the abolition of rice
zones; and

(b) if so, the details thereof and
Government's response thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRATAP
SINGH): (a) and (b), During the dis-
cussions of the Food Minister, Govern-
ment of Kerala, with the Union Minis-
ter for Agriculture and Irrigatiom em
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23-9-1977, it was stated by the Food
Minister, Kerala, that ag long as supply
of 1g lakh tonnes of rice per year, from
the Central Pool, was maintained, the
Kerala Government would be satisfied
with any zonal arrangement which the
Centra) Government might make in
regard to movement of rice.

There is no likelihood of any diffi-
culty in meeting the reasonable re-
quirements of Kerala.
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Stock, Procurement and Lelease of
Foodgrains

71. SHRI JYOTIRMOY BOSU: Wil
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) total food stock with the Gov-
ernment as on March 31, 1977;

(b) total amount of foodgrains
released through public distribution
system between April 1 and October
15, 1977;

(c) tota] procurement betweén
April 1 and Oectober 15, 1977;

(d) net stock with the Government
on October 15, 1977;

(e) how far the scheme to use this
stock of foodgrains for making pay-
ment- in kinds to persons employed
in rural works programme; State-
wise has been implemented; and

(f) what are the short term and
long term programmes with regard to
this huge stock of foodgrains?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRATAP
SINGH): (a) Physical stocks of food-
grains held by the Government agen-
cies as on 31st March, 1977 amounted
to about 18 million tonnes.

(b) For the periog of 1st April, 1977
to 30tk September, 1977, a quantity of
about 5.7 million tonnes of foodgrains
were releaseq through the public dis-
tribution system,

(c) A quantity of 5.6 million tonneg
of foodgrains were procured during the
period 1st April 1977 to 15 October,
1977.
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(d) The latest information relating
to stocks available pertaing to 30th
September, 1977. A quantity of aboul
18.2 million tonnes of foodgrains were
available with the public agencies. The
physical stocks with the State Govern-
merits are reported on monthly basis
and it is not possible to indicate the
stocks available with the public
agencies on 15th October, 1977.

(e) Under the scheme by generat-
ing additional employment opportuni-
ties by the utilisation of foodgrains ad-
ministered by the Department of Rural
Development, a quantity of about 35690
tonnes was allocated to the following
States:

State - %m‘
(Tonnes) *

Karnataksa - - 2,000
Maharashtra . . 1.650
Orissa & 10,000
U.P. i 2,400
West  Bengal . 11,200
Asam 7,500
H.P. 940
35:690

(1) . The Government have initiated
a number of stepg to increase the off-
take of foodgrains. The important mea-
sures taken inter-alia include: —

(a) The demands of the State Gov-
ernments for allotment of
wheat from the Central pool
are being met in full. The
State  Governments  have
also been authorised to place
indenty for issue of wheat
directly on the Food Corpora-
tion of India in anticipation of
formal allotment from Food
Department. Allotment of rice
is also being made to the defi-
cit States liberally.
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(b) All the State Governments
were futher advised:

{i) That the existing scale of
ration be increased for the
time being from the present
level of 8 Kgs. per head per
month, to 12 Kgs. per head
per month the extra quantity
being supplied in the form
of wheat or wholemeal atta.

(ii) To supply 12 Kgs. of wheat/
wholemeal atta per adult
labourer per month without

the reguirement of ration.

cards at all major irrigation
and construction projects as
well as at relief works.

(iii) That more ration shops/fair
price shops may be opened
so as to make [codgrains
available closer to the doors
of the consumers and the
ration shops should te ade-
quately stocked with food-
grains. It has been stressed
that fair price shops should
be particularly openeq in In-
dustrial areas, slum areas
etc, which could nct yet be
fully covered by the public
distribution system.

(iv) Foodgrains ape being made
available to the State Gov-
ernments ‘for gratuitous
and other relief works in
the flood affected areas.

(v) The Russian wheat loan is
being repaid in king instead
of cash as was decided ear-
lier.

Delay in Land Reforms

72. DR. BAPU KALDATY: Wil
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether a number of States
have been delaying the implementa-
tion of Iang reforms regulations;
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(b) if so, the names of such States:
and

(c) reasons for the delay?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PAR-
TAF SINGH): (a) No, Sir.

(b) and (c). The progress in im-
plementation of land reforms measures
has not been uniform everywhere, but
progress has to be evaluated accoPd-
ing to conditions obtaining in each
State. It js nafdial that there would
be problems in re-organising the
agrarian structure which land reforms
laws aim af but there is no evidemee
to suggest deliberate delay on the
part of State Governments.

Actual Figures for Production awd
Export of Sagar by Sugar Mills

73. SHRI L. L. KAPOOR: WIill the
Minister off AGRICULTURE AND
IRRIGATION be pleased ‘to stale:

(a) unit-wise yearly production of
sugar by the Sugar Mills jn Bihar
and Maharashtra during the period
from July, 1974 to July, 1977;

(b) whether it is a fact that some
of these sugar mills produced more
than what they actually showed in
their production returns;

(¢) whether it is also a fact that
this surplus sugar was sold in black-
market and some of the factories
even exported more than they were
asked to export; and

(d) whether any enquiry was con-
ducted against any of these mills; if
not, whether the Government propose
to do it now?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE A¥WD
IRRIGATION (SHRI BHANU PAR-
TAP SINGH): (a) A statement is
laid on the Table of the House.
[Placed in Library. See No. LT-1818/
77].
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(b) to (d). These production figures
have been compiled on the basis of
information furnished by the factories
in their periodical returns. Detailed
and specific information on these issues
is being collected from the Central
Excise authorities and would be placed
eon1 the Table of the Sabha, as so0n a8
it is available,

Teaching of Mother Tongue

74. SHRI EDUARDO FALEIRO:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether Government are
aware that teaching of the Mother
Tongue is generally very weak all
over the country and that more atten-
tion is paid to the teaching of the
second and third languages in the
country’'s educational institutions; and

(k) what steps Government con-
template to correct these imbalances?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): {(d) According to the informa-
tion available with the Governmeént,
more time s given to the teaching of
mother tongue/regional language than
to the teaching of the second and third
languages.

(b) In the new scheme of education
being developed, Mother tongue has
again been given the most prominent
place in the school curriculum. In the
NCERT framework for 10-year School
Education, the allocation of time 0
First. Second and Third Languages is
as follows: —

First Second  Third
(lasses Language Language Language

v . 25°%, Nil Nit
VII-VIII 16% 10% Nil
XX . 12% 10% 4%

[
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LLG. Flats at Low Cost

75. SHRI SUSHIL KUMAR DHARA:
Will the Minister of WORKS AND:
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) what are the concrete pro-
posals or plans of the Ministry for
making available to the Low Income
Group people and others, living
accommodations at building costs and’
no profiteering by the State authori-
ties, particularly in States directly
under the Central Government: and:

(b) whether D.D.A. hag also given.
up their policy of profiteering?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) The Housing and
Urban Development Corporation, a.
financing body under the Ministry,
gives loans to Housing Boards, Deve-
lopment Authorities and other public
housing agencies in the States and
Unlon Territories to construct houses
for all classes of people. The interest
rates and the general financing pattern
are, however, heavily weighted in
favour of the poorer sections of the:
society and more than 80 per cent of
the houses financed by it are for
people having a monthly income not
exceeding Rs, 600/- p.m. The HUDCO
has also laid down some norms of cost,
according tg which, the houses have
to be cheap enough to be within the
purchasing power of the poorer
sections of the society. In addition,
the Ministry of Works and Housing
have introduced the following Social
Housing Schemes: —

(1) Integrated Subsidised Hous-
ing Scheme for Industrial Workers
and Economically Weaker Sections
of Community;

(2) Subsidised Housing Scheme
for Plantation Workers;

(3) Scheme for provision of"
House-sites to landless Workers {n.
the Rural! Areas:
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(4) Village  Housing  Projects
Scheme;

(5) Low Income Group Housing
Scheme;

(6) Middle Income Group Hous-
ing Scheme;

(7) Slum Clearance/Improvement
Scheme;

(8) Rental Housing Scheme for
Stat= Government employees; and

(9) Jhuggi and Jhompri Remaoval
Scheme (for Delhi only).

These Social Housing Schemes are
implemented by the State Govern-
ments and Union Territory Adminis-
trations through their designated
agencies with a view to ameliorating
the housing conditions of persons
belonging to economically weaker
sections, low and middle income
groups.

(b) The cost of the Delhi Develop-
ment Authority houses/flats is high
because of higher land and develop-
ment cost and better specifications.
The Delhi Development Authority is
algo exploring the possibility of reduc-

- ing the cost of construction and there-
by reducing the price,

it gen
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Removal of Families from Motia Kkan
Area. Deli

79. SHRI CHATURBHUJ: Will the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to state:

(a) whether it is a fact that refugee
families covered under Gadgil Assu-
rance were removed from Motia Khan
Area, Delhi during Emergency;

(b) if so, whether they were pro-
vided suitable alternaiive accommoda-
accommodation with facilities envi-
saged in the Gadgil Assurance; and

{c) if not, reasons therefor and the
number of persons who were not pro-
vided suitable alternative accommoda-
tion as contemplated in the Gadgil
Assurance? )

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Yes, Sir,

(b) Al the bonafide evictee families
were offered alternative accommoda-
tion in the colonies developed by the
Delhi Development Authority.

(¢) Question does not arise.

New Policy for Expansion of Irrigation
Faecllities

80. SHRI F. P. GAEKWAD: Wil
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether Government have for-
mulated any new policy for the ex-
pansion of irrigation facilities in the
country; and

(b) if so, what are the new projects
to be undertaken during the coming
two years?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHR! BHANU PRA-
TAP SINGH): (a) Irrigation is a

State subject and jrrigation schemes
are planned and implemented by the
State Governments., The Government
of India, however, has given high
priority to development of irrigation in
the country’s developmental pro-
grammes, Emphasis has been laid on
expeditious completion of on-going
schemes, taking up of néw schemes,
particularly in fhe tribal and drought
prone areas;, modernisation of existing
irrigation systems to improve their
efficiency and for conjunctive use of
surface and ground wwter in the
medium term plan starting from April,
1978.

The strategy for next five year plan
was discussed at the Third Conference
of State Trrigation Ministers held at
New Delhi on 8th and 9th November,
1977. The State Ministers heartily
welcomed the high priority being
given tp irrigation and wgreed fo take
necessary measures,

During the current year, the Central
Government have agreed to provide an
advance plan assistance of Rs. 100
crores for The major and medium
irrigation programmes.

(b) The State Governments have
not so far finalised their programme
with regard to inclusion of new pro-
jects to be under-taken during the
next two years.

Allotment of plots in Chittaranjan
Park, New Delhi to refugees of
Bangiadesh

81. SHRI D. AMAT: Will the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to state:

(a) whether applications were in-
vited from East Pakistan (now
Bangladesh) refugees in March, 1977
for allotment of plots in Chittaranjan
Park, New Delhi;

(b) if so, whether even though more
than seven months have passed no
progress has been made in the matter
nor the Applicants have been inform-
ed about it;
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§¢) if so, the reasons for the inor-
dinate delay; and

(d) the number of plots that wiil
be allotted and by what time this will
be done?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION (SHRI RAM KINKAR):
(a) Yes, Sir. Applications were invit-
&d vide Press Note dated 14th January,
19%7 from displaced persons from for-
mer East Pakistan (now Bangladegh)
who are gainfully employed in Delhi
and had lived in Delhi for not less
than 4 years after partition and upto
81st March, 1966. The last date of
receipt of applications was 81st March,
1977.

(b) Out of about 1600 applications
received, more than 800 have already
been scriffinised by the Allotment
Committee. Applicants would be in-
formed after all the applications have

been scrutinised. =

(¢) Scrutiny of such a large number
of applications takes time.

(d) 82 plots (including 8 plots
which are involved in a court case
and have pot yet been developed) are
available for allotment. After com-
pletion of the =scrutiny which is ex.
pected to be fompleted by December,
1977, draw of lots will be held there-
after as soon &Y pussible,
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Land Distribition #0 Ilarljans =and
Adivasis

83. SHRI SANTOSHRAO GODE:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state: ) )

(a) whether the Harijans and Adi-
vasis who had been allotted land under
the various Land Ceiling Acts in differ-
ent States recently have been ejected
from their lands; and

(b) if so, the action taken by Gov-
ernment to restore those lands to the
ejected Harijans and Adivasis?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) and (b). The
Government of India are not aware of
any widespread eviction of Harijans
and Adivasis from the lands allorted
to them under the various ceilling laws.
Some time ago, there was a report that
there were 378 cases of eviction of
allottees in Bihar and the State Gov-
ernment indicated that they were tak-
ing appropriate steps. The State Gov-
ernments have been requested to
ensure that the allottees who belong
to the disadvantaged sectiong of the
community are protected agzainst dis-
possession from their holdings.

Offer by private architects to build
L.1LG. rexidential houses

84. SHRI SUKHDEV PRASAD
VERMA: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased
state: :

(a) whether it is a fact that reputed
architects and engineers from private
sector have offered their services to
the present Government in its effort
to build low income group residential
houses and flats all over the country;

(b) whether gome of them have also
sent details of their activities, if so,
the names of such architects and en-
gineers; and '

(c) Government'’s reaction thereto®

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) No specific offer has
been received.

-
(b) and (c). Does not arise.
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Construction of Darakeshar Dam in
Bankury

85. DR. BIJOY MONDAL: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether there is any proposal
for construction of Darakeshar Dam in
the district of Bankura (West Bengzal)
for irrigation work; and

(b) if so, the area proposed to be
irrigated by this project and the pro-
gress of work made so far in this res
pect?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) and (b;. The West
Bengal Government have a proposal
for the Darakeshar Reservoir Project
estimated to cost Rs, 18 crores to pro-
vide irrigation to an area of about
40000 ha. annually. The Project Re-
port has, however, not been received
from the State Government so far.

Helicopter for Aerial Spray

86. SHRI MADHAVRAQ SCINDIA:
Will the Minister of AGRICULTURE
AND IRRIGATION b’ pleased to
state:

(a) whether some Stateg like Punjab
and Rajasthan are not getting enough
helicopters for aerial spraying;

(b) if so, the reasong therefcr, and

. (¢) what Government propose to deo
in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) Yes, Sir.

(b) The reason is the limited num-
ber of helicopters in the country.

{c) The Government have consti-
tuted a Committee to go Into the
various aspects of a=rial spraying by
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Fixed Wing/belicopters so as to enable
it to take a view regarding the need
to augment the helicopters fleet in the

country,

Construction of Bulk Storage Godowns

87. SHRI S. D, SOMASUNDARAM:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(b) whether it is a fact that the
Food Corporation of India had appro-
ached Central P.W.D. to take up cons-
truction of bulk storage of godowns;

(b) whether it is also a tfact that
Central P.W.D. had refused to tzke up
this job; and

(¢) if so, the reasons therefor?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Yes, Sir.

(b) No, Sir, the Central Public
Works Department have already
accepted works worth more than
Rs. 500 lakhs relating to such godowns.

(e) Does not arise.

Lang for Nehru Complex, New Delhi

88. SHR1 SURENDRA BIKRAM:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) the respective rates at which
iang for Nehru Complex in New Delhi
was acquired and given;

(b) whether the land owner has re-
ceived compensation; and

(c) if not, the reasons therefor and
the amount of the compensation work-
ed out?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
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BAKHT): (a) Undeveloped land for
Nehru Place was acquired by Gov-
ernment through different awards at
rates varying from Rs. 1500/- to
Rs. 2500/- per bigha. The land was
developed and 66.4 acres were trans-
ferred to DDA on a premium of
Rs, 150/- per sq. yd. only for the 16.6
acres of plotted areas represenfing
permissible ground coverage.

(b) and (c): Except where a re-
ference is pending in a court regarding
the amount of compensation or there
is dispute amongst the claimants
about their share interest etc. the
compensation has been paid.

Priority List for allotment of orthodox
quarters located at Mandir Marg, New
Delhi

89. SHRI DURGA CHAND: Will
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION be pleased to state:

(a) whether any priority list is
maintained for the allotment of ortho-
dox quarters located at Mandir Marg,
Irwin Road and Kali Bari Road to
those who are entitled to have type V
quarters;

(b) if so, what is the priority date
of the allotment of these quarters sepa-
rately; and

(c) the overall priority for type V
quarters in each locality?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) For unpopular iype
V residences in these and other locali-
ties, a separate combined waiting list
is maintained.

(b) On 5th November, 1977, officer
with priority date 12th September,
1968, was topping the list.

(c) On 5th November, 19877, officer
with priority date 13th September,
1962, was topping the combined list.
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Reqiest from Kerala for RedncHon in
Price of Fertiliser asd Pesticides

90. SHRI VAYALAR RAVI: Wil
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether the Government of
Kerala hag requesteg the Central Gov-
ernment to reduce the issue price of
fertilizers and pesticides s» as to bring
down the cost of agricultural produc-
tion; and

(b) if so, Government’s
thereto?

reaction

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) The Government
of Kerala requested the Ministry of
Apgriculture and Irrigation to reduce
the price of- NPK (13-13-20), the
stocks of which were held by the
Kerala Cooperative Marketing Fede-
ration. No other request from the
State Government for reduction in the
prices of fertilizers and pesticides
appear to have been received.

{b) The Fertiliser Corporation of
India were requested to take over the
stocks of NPK (13-13-20) from the
Kerala Cooperative Marketing Federa-

tion and fhey have since started
lifting.

The Government of India have,
however, recently reducéd the price of
urea by Rs '100/- per tonne with
effect from 12-10-1977.

Restriction on State Governments for
establishing new university

91. SHRI VAYALAR RAVI: Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to state:

(a) whether Government have put
any restrictions on the State Govern-
ments regarding the establishroent of
new universities; and

(b) if so, the details thereof; and
the reasons thersfor?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CTULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (b). The Govern-
ment have not placed any Trestrictions
on the State Governments regarding
establishment of pew universities,
However, und®r Section“12A of the
UGC Act, no university set up after
17th June, 1872, is given assistance by
the Central Government or the Com-
mission, unless the latter has declared
such a universify fit to réceive Cantral
assistance, in accordance with thé
University Grants Commission (Fit-
ness of Certain Universities for Grant)
Rules, 1974.

The University Grants Commission
formulated some guidelines for estab-
lishment of pew universities which
were communicated to the State Gov-
ernments in January 1974. According
to these guidelines, among other
things, before any State Government
formulates a proposal for the estab-
lishment of a new university there
ghould be a survey of the existing
facilities for higher education in the
State and its projected needs. The
Commission should also be associated
with the survey prior té the formula-
tion of the proposal for establishment
of a new university.

Seminar on educational technology by
N.CERT.

92, SHRI PARMANAND GO-
VINDJIWALA: Will the Minister of
EDUCATION, SOCIAL WELFARE
AND CULTURE be pleased to state:

(a) whether a Seminar on education-
al technology was organised in Mysore
in June, 1976 by N.C.ER.T.; and

{b) if so, what are the recommen-
dations of the Seminar and the expen-
et incurred thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
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SOCIAL WELFARE AND CULTURE
(SHRIMATI RENUEA DEVI BARA-
KATAKI): (a) A seminar gn Educa-
tional Technolpgy was aofgpnised in
Mysore on June 14 to 16, 1976 by the
Centre for Educationgl Technology
{N.CER.T).

(b) The Seminar made no specific
recommendations as its purpose was
to clarify basic concepts and issues
in the field of educational technology
which is comparatively a new disci-
pline and to work out tasks in the
field.

Baseq on the deliberations in the
Seminar, the Centre for Educational
Technology (N.CER.T.) prepared
two papers—one only the congcept of
Educational Technology and the other
on tasks in the field of Educational
Technology,.

The total expenditure on the Semi-
nar was Rs. 14,864.94.

Officers allotted type IV quarters
during the 1st week of October,
1975

93, SHRI NAWAB SINGH CHAU-
HAN: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state:

(a) the names of the officers who
had been allotted type IV  quarters
during the first week of October 1875;

(b) the dates on which thege officers
took possession of these guarters; and

(c) the names of the Officers who
did not take possession of the Quarters
alloiteq to them within {he prescribed
periog and the action taken against
them?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRi SIKANDAR

KARTIKA 23, 1808 (SAKA)
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BAKHT): (a) Shri R. K. Maheshwari
Shri A. K. Roy
Shri D. K. Trehan
Shri V. N. Jha
Shri R. K. Kalsi
Shri M. S. Rawat
Shri Hang Raj Singh
Shri M. Chakravarty
Shri H. C. Verma
Shri V. K. Mishra
Shri P, Singha
Shri Rajeshwar Pershad
Shri S. K. Sen
Shri P. R. Nambisan
Shri M. R, Narayan
Shri S. P. Goel
Shri B R, Bahel
Shri V. P. Vohra
Shri Jagat Parkash Gupta
Shri M, K. Appya
Shri Kodali Anjaali
Shri C. I. Subrahmanian
Shri K. Govindan
Shri M. R. Chidambram
Shri K. Sudhakran
Shri B. N. Tandon
Shri A, C. Dass
Shri S. N. Sharma .
Shri § Kumar
Shri D. K. Sehgal
Shri Sadhu Ram
Shri Y. P. §ood
Shri K. §. Admaya
Shri S. N. Purt
Shri D. R. Handa
Shri N. D). Kharbanda

(b) and (e). All the officers, who
bad accepted the allotments, took
possession of the quarters within the
prescribed time limit, except Shri
R. K. Maheshwari [SL No. 1 in (a)].
This officer took possession of the
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quarter on 19th November, 1975 but
no penal action was tdken against him
in respect of this quarter.

Cases of adjustment of claims pending
with Settlement Officer, Delhi

94. SHRI R. K. MHALGI: Will the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to state:

(a) how many cases of displaced
persons regarding adjustment of claims
of Ulhasnagar and Khopari Colony,
District Thana (Maharashtra) are
pending with the settlement officer,
New Delhi;

(b) how much amount is involved in
these cases;

(¢) whether adjus}:mnt cf claims of
these displaced persons is going on for
years together;

(d) what are the reasons for delay;
and

(e) when these cases will be finally
decided and amounts paid to the per-
sons concerned?

THE MINISTER OF STATE IN
THE MINISTRY OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI RAM KIN-
KAR): (a) and (b). Since no sepa-
rate registers of pending cases re-
garding adjustment of claims of Ul-
hasnagar and Khopri Colony have
been maintained, precise number of
such cases and the amount involved
are not available.

(c) and (d). Yes, S'r. These cases
are pending finalisation mainly on ac-
count of the following reasons;

(i) Lack of response on the part
of the claimants and their
associates;

(ii) Non-issue of No Refand Cer-

tificates’ from the various
authorities in the State Gov-
ernment; and
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(ifl) Non-compliance of formali-
ties/requirements prescribed
under the Displaced Persons
(Compensation and Rehabili-
tation) Act, 1954 and the
Rules thereunder.

(e) Efforts are being made to ex-
pedite finalisation of these cases on
priority basis.

Outdated Rules of Maharashtra
Housing Board

95. SHRI R, K 'MHALGI: Will the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to state:

(a) whether it is a fact that Govern-
ment have received a representation
dated 23rd July, 1977 from Tenants’
Association of Maharashtra Housing
Board Ambernath Distt. Thana (Maha-
rashtra) regarding Maharashtra Hous-
ing Boards lopsided rules and outdated
regulations;

(b) if so when and what action has
been taken in regard to that;

(c) if no action has been taken uptill
now the reasons thereof; and,

(d) when the action shall be taken?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) The Association sent
a representation with the following
requests:—

(i) the income limit of eligibl-
lity for allotment/retention
of houses constructed under
thel Integrated = Subsidised
housing Scheme for Indus-
trial Workers and Economi-
cally Weaker Sections of Com-
munity may be increased
from Rs. 500 to Rs. 1000 per
month; .

() the remt slabs in respect of

the above houses may be re-
duced; and
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(iif) if the above suggestions are
not acceptable to the Govy-
ernment, the houses may be
converted into “OWN YOUR
OWN HOUSE SCHEME", ie,
the houses may be sold to
the occupants.

{b) to (d). The Integrated Subsi-
dised Housing Scheme for Industrial
Workers and Economically Weaker
Sections of Community was introduc-
ed by this Ministry in the year 1952
It is being implemented by the con-
cerned State Governments|Union Ter-
ritories Administration. The Scheme
is primarily intended to provide resi-
dental accommodation on subsidised
rental basis to the low-paid indus-
trial workers and persons belonging
to the economically weaker sections.
According to the existing provisions
of the Scheme, persons with income
not exceeding of Rs. 500 per month
are entitled to allotment of houses.
However, in the case of allottees in
the income group of Rs. 351 to Rs. 500
per month, additional charges equiva-
lent to 50 per cent of the interest
charges on the subsidy for the houses
over and above the normal subsidis-
ed rent, is required to be recovered
from them. Full economic rent is to
be recovered from an allottee-work-
er whose wage crosses the limit of
Rs. 500 per month, until he is evict-
ed.

2. The existing income limit of eli-
gibility for initial allotment of houses
constructed under the Scheme was
prescribed in July, 1975 on the basis
of the recommendations made by a
High Level Committee of Ministers,
which was appolinted to consider cer-
tain matters relating to varlous So-
cial Housing Schemes. Some represen-
tations for the revision of this limit
were received from other quarters as
well, While examining these repre-
sentations, it was felt that it is true
that the wages of the workers in some
of the organised sectors have gone up,
but the fact remained that the majo-
rity of the workers continued to draw
wages of less than Rs. 500 per month.
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It was, therefore, not found pessible
to accede to these requests,

3. As already mentioned above, the
Scheme is primarily intended to pru.
vide residential accommodation to
the low-paid workers. It is because
of this reason that some additional
charges have been prescribed from
the workers whose wages are between

Rs. 351 and Rs. 500 per month and
economic rent has been presecribed

for those whose wages cross the Timit
of Rs. 500 per month,

4, As regards the request of the
Association for permitting the sale
of these houses, the question of per-
mitting the State Governments to

sell such houses to eligible occupants
is under consideration of this Minis-

try.
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Demolition of Unauthorised construc-
tion in Delhi

98. SHRI P. K. KODIYAN: Wil
the Minister of WORKS AND HOUS-
ING AND SUPFLY AND REHABILI-
TATION be pleased to state:

(a) whether the demolition of the
unauthorised construction made in the
colonies controlled by Delhi Adminis-
tration and DDA nad been continuing
even after the new Government came
to power at the centre;

(b) if so, the details thereof;

() whether the Standing Com-
mittee of the Delhi Corporstion has
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urged the concerned authorities to
immediately stop such demolition and
regularise them forthwith;

(d) if so, whether the demolition
process has been stopped accordingly;
and

(e) the steps taken to regularise
them?

THE MINISTER OF WORKS AND
HOUSING AND SUPFLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) to (e). Information is
being collected and will be placed on
the Table of the House.

Allotment of Land to Greup Housing
Society in Seuth Delhi

99, DR. HENRY AUSTIN: Wwill
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABI-
LITATION be pleased to state:

(a) whether the information asked
for in Unstarred Question No. 3808
dated 18th July, 1977 has been collect-
ed; if so, will it be placed before the
House;

(b) whether seven Group Housing
Societies had been allotted land in
Kalkaji and Mehrauli also in 1973,
1974;

(¢) how many Societies have been
assured land in the places where the
Boards have beeh set up in South
Delhi in the places at Masjid Moth
and R, K. Puram; and

(d) whether some Societies bave
pointed out that if land has been given
to seven societies why other societies
could not be considered for allotment
of land in South Delhi?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Yes, 8ir, it will be
placed on the Table of the Sabha,
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(b) Five Group Housing Societies
were allotted land in Kalkaji and
Mehrauli areas in 1873 and 1974.

(¢) Only one Society, namely the
Press Association Group Housing
Society which had already been al-
lotted land had put up a sign board to
identify it.

(d) Yes, Sir.

Allotment of land to Group Housing
Societies in South Delhi

100, DE. HENRY AUSTIN: Wwill
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION be pleased to state:

(e) whether the information asked
for in Ustarred Question 3879 dated
18-7-1977 has been collected:

(b) if so, whether it will be laid on
the Table of House;

(c) whether Government have also
taken the decision that no land from
South Delhi will be given to the pri-
vate and big businessmen; and

(d) if so, how much land will be
given to the Group Housing Societies
who are on waiting list since 1970 and
their members are from low income
group? A

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Yes, sir.

(b) Yes, Sir.
(c) No, Sir.

(d) Land has been allotted to six
societies in South Delhi and to one,
for whom a commitment had been
made, is yet to be allotted. Land has
been offered {0 other cooperative
group housing soeieties in Pritam
Pura, Pashchim Puri, Bodella and
West Delhi. The extent of land will
depengd upon the number of members
of the societies.
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Allotment of D.D.A. flats to retiring
Government s«m

102. SHRI BALDEV SINGH
JASROTIA: Will the Minister of
WORKS AND HOUSING AND SUP-
PLY AND REHABILITATION be
pleased to state whether any arrange-
ments has been made for allotment
of DD.A. Flats/Plots ete, to the retir-
ing Government Servants, particularly
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to those who have declared Delhi as
their home town?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): One specific for retired
Government Servants, who had dec-
lared Delhi as their home town, had
been floated in 1972, and of the people
who had registered at that time, some
have been allotted flats and others are
waiting for it. At present there is no
other scheme of this type; but the
Government Servants concerned can
get their names registered under the
general scheme of Delhi Development
Authority.

Membership of the Works, Housing and
Supply House Building Cooperative
Soclety Ltd.

103. SHRI D. AMAT: Wil] the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to refer to the reply
given to TUnstarred Question 4756
dated 25th July, 1977 and state:

(a) whether the Ministry of Works
and Housing and Supply Heouse Build-
ing Cooperative Society Ltd. have
drawn a lot to allot plots of land to
its members in February, 1977 and
have included the names of many in-
fluential persons who have been admit-
ted in the Society much after 3rd
August, 1967 and the Society have kept
pending the cases of some original
members who are members of the
Society since 1959, 1960 and 1961 who
had paid full dues to the Society and
completed the formalities but their
names are not included for the purpose
of draw;

(b) if so, whether Government will
make an inquiry into the cases of all
these original members who have been
deprived of the right and order for
redraw of lot and remove faks mem-
bers; and

(e) if not, how the Government will
help these original members who have
been deprived of their right?
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THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) to (c¢). Information is
being collected and will be laid on the
Table of the Sabha.

Conversion of lease hold plots into
free hold plots in Delhi/New Delhi

104. SHRI D. AMAT: Will the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased {o state:

(a) whether it is a fact that Gov-
ernment are considering to convert
lease hold plots into free hold plots in
Delhi/New Delhi;

(b) if so, whether any decision has
been taken in this regard;

(¢) if not, reasons for the delay;
and

(d) by what time a decision will be
taken? i

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Yes, Sir.

(b) to (d). A Committee has been
set up to examine the matter and to
submit itg report by the end of Febru-
ary, 1978. A decision will be taken
after the Report is received and consi-
dered.

Adoption of Children by Foreign
Countries

105. DR. VASANT KUMAR
PANDIT: Wil the Minister of
EDUCATION, SOCIAL WELFARE
AND CULTURE be pleased to state:

(a) how many Children were ad-
opted by foreign countries from India
during the period of (i) 1st April,
1976 to 31st March, 1977 and (ii) lst
April, 1877 to 1st October, 1877;
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(b) how many of them and of what
age were adopted by foster parents,
and in which countries; and

(c) how many Social or Organised
Agencies have been recognised by
Government to sponsor adoption of
Children from India by foreign coun-
tries?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(SHRIMATI RENUKA DEVI
BARAKATAKI): (a) Adoption of
Indian children by foreign nationals
is not permissible under the existing
laws of adoption in India,

(b) Does not arise.

(c) Does not arise.

Services of Employees of Directorate
of Technical Education, Delhi termi-
nated during Emergency

106. DR. VASANT KUMAR PANDIT:
Wil] the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) the number of employees work-
ing under various Technical Schocls
under Dicectorate of Technical Edu-
cation, Delhi Administration, whose
services were terminated and removed
during Emergency with ten to fifteen
years of service at their credit; ond

(b) the reasons for the termination
of their services and steps taken so
far to reinstate and absorb them?

THE MINSTER OF STATE IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND CULTURE (SHRI-
MATI RENUKA DEVI BARAKATA-
KI): (a) and (b). Technical Higher
Secondary School, Narela, was closed
in May 1975. This decision was taken
on the recommendation of the Review
Committee appointed by the Lt.
Governor in May 1874, to review the
working of Technical Higher Secon-
dary Schools in Delhi.
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With the closure of this schopl, 155
persons were rendered surplus, But
efforts to find alternative employment
for them were made by the Delhi Ad-
ministration, and services of only 73
persons were terminated in April 1976,
Out of these, the number of employe-
es with 10 of more years of service to
their credit was only 48. Out of them
29 have already been provided with
alternative employment. Only 19 are
yet to Be adjusted. Efforts to find
alternative employment to them are
befing made by Delhi Administration.

National Drinking Water Scheme in
Himaehsl Pradesh

107. SHRI DURGA CHAND: Wil
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION be pleased to state:

(a) the number of villages at pre-
sent covered undar the National
drinking water scheme in Himachal
Pradesh district-wise;

(b) whether Government  have
planned out any scheme to coycer more
villages in Himachal Pradesh under
the scheme;

(c) if so, the number of villages in
eech district in Himachal Pradesh;
and

(d) when all the villages in Hima-
chal Pradesh will be provided drink-
ing water under the National drink-
ing water scheme?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SBIKANDAR
BAKHT): (a) According to informat-
ion avsilable, 3271 villages have been
provided with drinking water supply
in Himachal Pradesh upto March,
1077. District-wise details are’ mot
ayailable.

{b) and (s). Yes, Sir, Under the
Centrally Sponsored Accelerated Ru-
ral Wated BSupply Programme, #7
schemes to cover about 1000 “Problem”
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vjlla;ea have been approved. The
district-wise details are given below:-

Naune of district Wm
¥, Simla . . . 34
2. Solan . 12
8. Sirmor . 13
4. Kulu °, . a1
5. Chamba " 61
6. Bilaspur . . 46
7. Hamirpur . 193
8. Una - . 67
9. Kangra . 448
10. Mandi . . 104

11. Lahaul and Spiti . 1

(d) No definite date can be given
by which all the villages in Himachal
Pradesh will be provided with safe
drinking water.
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Amount Allotted to Eel‘ah tcr Supply
of Drinking Wi

110. SHRI SKARIAH THOMAS:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state
whether any amount has been allotted
to Kerala for supply of Drinking
water to villages and interior areas
inhabited by Harijans, Agricultural
Labourers and Farmers?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): A

Water supply is in the State Sector
of the Fifth Five Year Plan and Funds
for rural water supply schemes are
provided in that Sector.

However, the Government of India
have allocated a sum of Rs, 100 lakhs
to the State of Kerala under the new
Centrally Sponsored Accelerated Ru-
ral Water Supply Programme during
1977-78 for providing drinking water
to problem villages i.e. villages which
do not have a source of drinking water
within a distance of 1.6 Km. or where
water sources are endemic to cholera
or where drinking water sources are
infested with guinea-worm or where
the sources of water have excessive
toxic chemicals ilke chlorides, fluo-
rides ete. This allocation of funds is
in addition to the funds provided for
rural water supply in the State Sector.

Strike in Delhi Milk Scheme

111, SHRI SURENDRA BIKRAM:

SHR] DAYARAM SHAKYA:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether staff of Delhi Milk
Scheme went on lightening strike om
22-9-T7; and
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(b) if so, the reasons for the strike
and Government's reaction thereon?

@R IFEfa ww I T
Iwq FwAl ¥ faww  #
Fifa®i/Fewi # sfowow 2%
ERIES I 1F S as 1l

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU

PRATAP SINGH): (a) Yes. Sir.

(b) The strike was held abruptly
without any notice on the protext of
non-registration by the Police of a
case of assault on the staff of the
Delhi Milk Scheme deployed on one
of the distribution routes on the night
of 21/22-9-1977.

The strike was illegal and unautho-
rised. Workers who actively partici-
pated in the strike have not been paid
their wages for the day of strike ie.
22-9-1977. .
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Assistance to Flood Victims of Delhi,

Haryana and Rajasthan

113. SHRI D. B. CHANDRE GOW-
DA: Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) the number and names of
the social voluntary Organisations
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which came forward to extend co-
operation for the flood victims of
Delhi, Haryana and Rajasthan; and

(b) whether some flnancial or
medical assistance has been provided
by some foreign countries also, and
if o, the details thereof?

THE MINISTER OF STATE IN THE
MIN'STRY OF AGRICULTURE AND
IRRIGATION . (SHRI BHANU PRA-
TAP EINGH): (a) and (b). The in-
formation is being collected and it
will be laid on the Table of the House
on receipt.

New Trade aud Distribution pelicy
for Kharif Grains

114. DR. HENRY AUSTIN:
SHRI O. V. ALAGESAN:
SHRI G. Y. KRISHNAN:
SHRI SAMAR GUHA:
SHRI M. RAM GOPAL REDDY:
SHRI D. D. DESATI:
SHR] C. K. CHANDRAPPAN:
PROF, P. G. MAVALANKAR:
SHRI §. G. MURUGAIYAN:
SHRI K. PRADHANI:
SHR! ISHWAR CHAUDHRY:
SHRI S. 5. GUPTA:
SHR] M. N. GOVINDAN NAIR:

SHRI SUKHDEO PRASAD
VERMA:

SHR1 JYOTIRMOY BOSU:

SHRI M. KALYANASUNDA-
RAM:

SHRI RAJ KESHAR SINGH:

SHRI K. T. KOSALRAM:

SHR] AHMED HUSSAIN:

Will the Minister of AGRICUL-
TURE AND TRRIGATION be pleased
to state:

(a) whether the Union Government
have recently announced the new
trade and distribution polijcy for
kharif grains;
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(b) if so, whether some of the
States have not approved of this
policy;

(c) whether the Centre-W. Bengal
dialogue on grains policy has failed
and if so, what are the points of dis-
pute between West Bengal and Cen-
tre;

(d) which are the other States who
have not approved this policy; and

{(e) whether the free movement of
rice have increased the price of rice
in different States?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) Government
have recently announced the price
and procurement policy for kharif
cereals for 1977-78 season.

ib) to (d). Governments of West
Bengal, Tamil Nadu and Assem have
had some reservations about the re-
moval of Zonal restrictions on move-
ment of paddy/rice but it has been
explained to them that this has been
done in larger national interest.

(e} The rice prices have shown a
fall in most parts of the country.
However, the orices have shown
some rise in Andhra Pradesh and
Kerala and a mixed trend in Tamil
Nadu.

Rise in Prices of Pulses, Wheat and
Rice

115. DR. HENRY AUSTIN:
SHRI RAJ KESHAR SINGH:

DR. MURLI MANOHAR
JOSHI:

SHRI ISHWAR CHAUDHRY:

SHRI C. K. JAFFER
SHERIEF:
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Wil] the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) whether the prices of pulses,
wheat and rice have gone up during
the last six months;

(b) if so, the main reasons for the
same;

(e) whether it is also a fact that in
some States shortage of pulses has
been felt;

(d) reasons for the shortage; and

{e) what steps have been taken to
reduce the prices and also the short-
age?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): _(a) A statement
showing index number of wholesale
prices of rice, wheat and pulses from
the last week of March, 1977 to 22nd
November, 1977 is attached. It may
be observed from thig statement that

the price index for rice has been °

showing a rise from the &nd of March,
1977 to the first week of September,
1977; thereafter the price index for
rice has shown a fall from 173.8 to
169.0 on 22nd .October, 1977, ie., a
fall of 2.8 per cent.

Prices of wheat recorded a fall
during the peak marketing months of
April and May 1977 but showed a

NOVEMBER 14, 1977
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slight rise during June-August 1977.
Since then, they have ruled more or
less steady. The price index for
wheat, which stood at 153.1 during
the week ended 22nd October 1977,
was lower by 3.9 per cent compared
1o the index of 159.3 at the end of
March 1977.

Prices of pulses have generally
been showing a rising trend. The
price index rose from 1710 at the
end of March 1977 to 2299 in the
first week of October 1977 but started
falling thereafter and it was 2203 in
the week ending 22nd October 1977.
Between 1st and 22nd October, 1977
the price index for pulses has regis-
tered a fall of 4.2 per cent.

(b) The increase in prices of
pulses and rice has been mainly due
to lower production thereof during
1976-77 as compared to 1975-76 as
also in sympathy with the general
rising trend of prices.

(c¢) There is goverall shortage of
pulses in the country.

(d) Shortfall in production.

(e) In addition to certain short term
regulatory measures wdopted, the
main emphasis is being laid on long
term measureg to increase produc-
tion of pulses—including announce-
ment of incentive in support price
for gram at a higher level.

Statement
Index Nos. of Wholesale prices of Rice, Wheat and Pulses

(Base : 1970-71-100)

Month/Week Rice Wheat Pulses
March 26-3-77 156-8 159° 3 71° 0
April 2-4-77 1582 155° 0 1658

9-4-77 15¢°8 155 % 185:6
16-4-77 t61-0 153°0 74

— ——
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Menth Week Rice Wheat Pulszs
23-4-77 1612 148 9 166.6
30-4-77 1618 146+ 2 172.6
May 7-5-77 1628 146:6 177'9
14-5-77 163" 7 1481 189'6
21-5-77 164" 7 149.8 191°2
28-5-77 162° 9 1493 18g-1
June 4-6-77 164° 2 149° 7 188' 3
11-6-77 165 2 149°2 187.5
186-77 165°6 150° 0 i89' 7
256-77 169" 5 150°6 1805
Jlﬂ}' 2-7-77 1710 150°7 189‘ 9
9-7-77 173" 2 150" 4 200" 2
16-7-77 1721 1531 200" G
23-7-77 1724 153° 2 1982’
30-7-77 173'4 152'6 195°3
August 6-8-77 1736 1526 196°5
13-8-77 173'8 153°1 1981
20-8-77 173°4 152°2 199°5
a7-8-77 173°6 1517 20244
September 3-9-77 173-8 1523 204* 5
10-9-77 173°8 151" 9 211'9
17-9-77 173°0 153°5 220°6
249-77 170°6 154' 4 229' 3
October 1-18-77 1691 1534 2299
8-10-77 169' 3 153" 4 220° 0
15-30-77 168-9 153°4 2178
169° 0 153" 1 220° 3

22-10-77

2324 LS—8
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University Level Text Books in
Marathi Language

117. SHRI BAPUSAHEB PARULE-
KAR: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) the number of University leve]
text books produced in Marathi
language during 1974-75 to 1976-77;

(b) a subject-wise list thereof; and

(¢) future programme, if any, to
produce such text books?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(SHRIMATI RENUKA DEVI BARA-
KATAKD): (a) The Maharashtra
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Universities Book Production Board
have published 122 books in Marathi
language during the years 1974-75 to
1976-77 ag follows:

197475 40
1975 '16 . 43
1976-77 39

122

(b) Subject-wise lists of books
published during the above-mention-
ed years are laid on the Table of the
House. [Placed in Library. See No.
LT 1018/%7].

(c) The Board have 180 manu-
scripts in hand and plan to publish
48 manuscripts during the current
financial year and the rest of the
manuscripts during 1978-79 subject to
the availability of funds.

Houses for Central Ministers

118. SHRI SAUGATA ROY:
SHRI G. Y. KRISHNAN:

Wil] the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether there is a proposal to

construet new houses for Central
Ministers; and

(b) if so, what is proposed to be

done to the present houses and
bangalows? ‘

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Yes, Sir.

(b) The present bungalow area is
to be redeveloped according to the
Master Plan/Zonal Plan.
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Distribution of Rotten Rice in Calcutta

119. SHRI SAUGATA ROY: Wil
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether the West Bengal Food
Minister has made the allegation that
Centre wants to distribute 20 lakh
tonnes of rotten rice from its stock in

Calcutta;

(b) whether there is any truth in
the allegation; and

(c) the reaction of the Government
to the allegation?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE AND IRRIGATION (SHRI
BHANU PRATAP SINGH): (a) to
(¢). No, Sir. The total quantity of
rice as on 1lst September 1977 in
West Bengal Region in the godowns
of the Food Corporation of India was
2-19 lakh tonnes out of which only a
quantity of 0.11 lakh tonnes was in
lower category.

In July, 1977 a complaint about the
quality of rice being supplied by
Food Corporation of India was, how-
ever, received from the West Bengal
Government. This was immediately
investigated jointly by a team of offi-
cials of Central Government, State
Government and the F.C.I. to ensure
only Fair Average Quality of food-
grains are issued for Public distribu-
tion system. A system of joint in-
spection with the State Government
has been introduced s¢o as to ensure
good quality of stocks.

The allegations are, therefore

unfounded.

KARTIKA 23, 1889 (SAKA)
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Representation of Inmates of Ratai
Colony (Rajasthan)

121. SHRI DINEN BHATTA-
CHARYA: Will the Minister of
WORKS AND HOUSING AND
SUPPLY AND REHABILITATION
be pleased tp state:

(a) whether Government have re-
ceived any representation from the
inmates of Rataj Colony in Rajasthan
in the months of May and July, 1977;

(b) if so, nature of their demands;
and

(¢) reaction of Government thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI RAM KIN-
KAR): (a) Yes, Sir,

(b) The main needs represented
by the migrants include good quality
agricultural lands, construction of
residential quarters, medical and
education facilities, and drinking
water supply.

(¢) The scheme is administered
through the Government of Raj-
asthen, who have reported that the
main needs and grievances of the in-
mates of Ratai Colony have been
redressed.

Representation of Refugee Inmates
of Sohagpur Camp (M.P))

122. SHRI DINEN BHATTACHAR-
YA: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state:

(a) whether Government have re-
ceived any representation in June, 1977
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from the refugee inmates of Sohagpur
Camp (M.P.);

(b) if so, nature of the grievances;
and

(c) steps taken by Government
to ameliorate them?

THE MINISTER OF STATE IN
THE MINISTRY OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI RAM KIN-
KAR): (a) Yes, Sir.

(b) The representations were: no
deductions be made from the wage
bill by the State canal authorities;
cash doles deducted and the new
born children not included in Fami-
ly Cards during the operations for
Family Planning should be set right;
families discharged from the camps
should be re-admitted; langd suitable
for paddy growing be given to mig-
rants; and the benefits of utensils and
clothings should be given.

(¢) The grievances have been at-
tended to and redressed. The deduc-
tiong from the wage bill are done
under the rules of State Government.
Paddy land ig also being given as far
as possible to the migrants subject to
availability.

[}
Drinking water 'in Tami] Nadun
Yillages

123. SHRI C. N. VISVANATHAN:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) the progress of the schemes of
supply of drinking water to villages
in Tamil Nadu;

(b) the amount sanctioned by Cen-
tre for the Scheme in Tamil Nadu
during the last three years and dur.
ing the current year; and

(c) whether Government propose
to contribute more towards such sche-
mes in Tami] Nadu and Gujarat, par-
ticularly because of their limita-
tion of resourceg due to loss of reve-
nue by prohibition?
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THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) According to infor-
mation available, out of 15735 vil-
lages in the State of Tamil N_adu
about 3.900 villages were provided
with drinking water facilities at the
end of 1975-76.

(b) For all State Plan schemes i_n-
cluding water supply, Central essis-
tance is made available 1o States In
the shape of Block grants and B]{.‘ck
loans. The amount of such assist-
ance utilised by the Tamil Nadu Gov-
ernment on rural water supply dur-
ing last three years is not known.

During the current year, a new
Centrally Sponsored Accelerated Ru-
ral Water Supply Programme _ha.s
been launched for providing drink-
ing water to problem villages. Under
this programme 100 per cent Central
assistance is being given to States
during 1977-78. A sum of Rs. 140.00
lakhs has been allocated to the State
of Tamil Nadu during 1977-78 under
the above mentioned programme. Out
of this, an amount of Rs. 37.30
lakhs has been released as the first
instalment of Central assistance to
that State.

(¢) Further releases of Central as-
sistance to Tamil Nadu or Gujarat er
any other State, under the Centrally
Sponsored Accelerated Rural Water
Supply Programme, will depend upon
the progress of execution of water
supply schemes approved for execu-
tion under thiz programme. The pro-
gramme does not envisage compen-
sation to States for loss of revenue,
if any, caused due to prohibition.

Dual Pricing Pelicy for Sugar

124. SHRIMATI PARVATHI
KRISHNAN:

SHRI M. RAM GOPAL
REDDY:

SHRI D. D. DESAIL:
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SHR] UGRASEN:
SHRI R. KOLANTHAIVELU:
SHRI VASANT SATHE.

SHRI SUKHDEO PRASAD
VERMA:

DR. BAPU KALDATY;

Will the Minister of AGRICUL-

TURE AND IRRIGATION be pleased
to state:

(a) whether Government have a
proposal under consideration to aban-

don the dual pricing policy for sugar;
and

(b) if so, the details and object-
tives thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE AND IRRIGATION (SHRI
BHANU PRATAP SINGH): (a)
Proposals were received from various
quarters, including the industry, trade
associations, etc., both in support of
continuation of the present policy of
partial contro]l on sugar and also for
abandoning the dual pricing policy
for sugar. After careful considera-
tion of all the aspects and repercus-
siong in various quarters Government
has decided to continue the existing
policy of partial control. However,
States will be advised to treat the
rural and urban population in a simi-
lar manner for purposes of distribu-
tion of levy sugar.

(b) Those in favour of giving up
the dua] pricing policy usually put
forward the reasong that controls
breed corruption and that levy sugar
did not really reach the masses par-
ticularly in the rural areas. Those in
favour of continuation of partial con-
trol felt that to the common man
who gets sugar from the public dis-
tribution system, the price of sugar
would go up from Rs. 2.15 per kg. to
Rs. 3.00 or more per kg. and the ru-
ral industries sector of Gur and
Khandsari will find it difficult to ope-
rate economically in such a situation,
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Irrigation Projects in Gujarat

125. SHRI AHMED M. PATEL:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state;

(a) the names of major Irrigation
Projects of Gujarat State included in
the Fifth Five Year Plan; and

(b) the projects on which work is
in progresg and those which are likely
to be completed as scheduled?

172

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHR!I BHANU
PRATAP SINGH): (a) 14 Major
projects of Gujarat—8 projects which
spilled over from the earlier plans
and 6 new projects were included in
the Fifth Five-Year Plan of the State.
The names of these projects are as
under :—

Spillover Projects New Projects
1. Uxai 1. Sipu
2. Kadana 2. Karjan
3. Sabarmati 3. Omang
4. aram 4. Sukbi
5. Damanganga 5. Heran
6. Ma"i Bajajsagar 6. Watrak
7. Mahi Spgo-1
8. Kakraper
(b) of the spill over projects, (a) the name;s of Stateg which have

Mahi Bajaj-Sagar project is a joint
venture of the States of Gujarat and
Rajasthan and is being executed by
the Government of Rajasthan. The
work on the other spillover projects
is in progress and these are expect-
ed to be substantially completed by
the end of 1978-79 except Daman-
ganga project. Of 6 new projects,
only Karjap and Sukhi projects have
been cleared this year by the Plann-
ing Commission. The Government
of Gujarat have intimated that the
work on these projects is likely to be
started this year.

Flood situation in country

126. SHRI AHMED M. PATEL:
SHRI ISHWAR CHAUDHRY:
SHRI YUVRAJ:

SHRI YAGYA DATT SHARMA:

Wil] the Minister of AGRICUL-

TURE AND IRRIGATION be pleased
t, state:

. PRATAP SINGH):

been affecteq by floods this year;

(b) the total number of lives lost
and estimated loss and damage to
crops, cattle and property during the
recent floods in the coyntry, State-
wise: and

(c) the steps taken or proposed to
be taken by Government to control
the floods in the country? '

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
(a) and (b). A
statement containing details of da-
mage on account of floods during the
CulTent year, as go far reported by
the State Government is laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-1019/77].

(¢) Flood control forms part of
u_le State Plan and as such the plan-
ning and implementation of the flood
protection schemes are the responsi-
bility of the State Governments. Flood
Control measures on 3 country-wide
basig were initiated in 1954, Since

M
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then 10,260 Km. length of embank-
ments, 17,850 Km. length of drainage
channels, 250 town protection sche-
mes and raising of 4700 villages have
been completed at an estimated ex-
penditure of Rs. 533 crores. These
measures have afforded a reasonable
protection to about 95 lakhg ha. out
of a total area of 250 lakhs ha. prone
to floods in the country. A number
of reservoirs have also been construc-
ted on major rivers providing relief
against floods. Comprehensive plans
for the flood prone areas in the va-
rious States are being prepared by
the State Governments. For the
more flood prone river basins, special
organisations have been set up for
the preparation of these plans. These
organisations are the Brahmaputra
Flood Control Commission set up by
the Government of Assam and North
Bengal Flood Control Commission by
the Government of West Bengal. The
Centre has set up the Ganga Flood
Control Commission for preparing
the comprehensive plan of flood
control in the Ganga basin.

*. The Government of India have also
set up Rashtriya Barh Ayog to re-
view the flood protection measures
undertaken since 1954 and to evolve
a coordinated, integrated and scienti-
fic approach to the flood control prob-
lem in the country.

In the mean time the tempo of ex-
penditure on flood control works has
been substantially stepped up =nd
against the total expenditure of Rs.
347 crores on flood contro] works up
to the end of the Fourth Plan, the
proposed outlay during the Ffth Plan
is Rs. 345 crores.

Repayment of Wheat Loan to Russia

127. SHRI O. V. ALAGESAN:
SHRI DAYA RAM SHAKYA:
SHRI S. R. DAMANI:

Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

KARTIKA 23, 1809 (SAKA)
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(a) the quantity of wheat exported
to Russia by way of repayment of
the wheat loan in kind; and

fb) the objections of Russians 10 re-
ceive our wheat and how were those
objections met?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) and (b). Un-
der an agreement signed on Septem-
ber 28, 1977 between the Government
of India and the Government of the
USSR, the former will return tp the
latter the balance quantity of 14.98
lakh tonnes of wheat in the form of
wheat. Already two vessels carrying
a total quatity of about 24.3 thousand
tonneg of wheat have sailed from
Bombay and further shipments as
per schedule will take place.

Financial pozition of Indian Council
for Child Welfare

128. SHRI KUSUMA KRISHNA
MURTHY: Will the Minister of
EDUCATION, SOCIAL WELFARE
AND CULTURE be pleased to state:

(a) whether the Indian Council for
Child Welfare receives grants from
the Government of India through
Socia] Welfare Department and also
from the International Union [lor
Child Welfare in Geneva every

year;

(b) what is the latest financial posi-
tion of the Council:

(c) whether Shri Radha Raman, the
Treasurer, is continuing in his office
much against the norms of the consti-
tution of the organisation; and

(d) whether there is regular audit
of their accounts by any Government
agency; if so, the findings thereof and
action taken thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
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({SHRIMATI RENUKA DEVI BARA-
KATAKI): (a) The Indian Council
1y Child Welfare  receiveg yearly
wiantg trom the Department of Social
welfare for the following:—

(i) Bal Sevika Training Pro-
Zramme;

(ii) Balwadi-cum-Nutrition Pro-
gramme;

(ili)  Nucleus Administrative
‘Grant for the two incumbents ap-
pointed in the state branch; and

(iv) Maintenance Grant for Cen-
.tral Office.

For particular projects, the Council
also receives grant from the Interna-
lional Union for Child Welfare.

(b) The Indian Council for Child
‘Welfare had a deficit of Rs. 18,803.05
during 1976-77;

(c) Shri Radha Raman continues as

Treasurer of the Indian Council for~

Child Welfare. He was elected for the
third term unanimously in the Annual
General Meeting of the Council held
in 1976. This is apparently in ac-
cordance with the Rules and Regula-
tions of the Indian Council for Child
Welfare;

(d) The accounts of the Indian

Council for Child Welfare are audit-
ed regularly by the Accountant Gene-
ral, Centra] Revenues. The inspection
report is communicated to the Coun-
cil by the Accountant General, Cen-
tral Revenues; the action on the re-
port is taken in the Council and rep-
lieg to the Inspection Report are sent
o the Accountant General, Central
Revenues, through the Department of
Social Welfare. The audit has found
«ome financial and other irregularities
in the utilization of grant-in-aid, etc.
Corrective steps are being taken in
the Council.
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Irregularities in Expenditgre incur-
red on the Erstwhile Ministers'
Residences

129. SHRI R. K. MHALGIL: Wil
the M:nister of WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION be pleased to refer to the
reply given to Starred Question No
313 dated 4th July, 1977 and state:

(a) tota] expenditure incurred by
the erstwhile Central Ministry on ac-
count of (i) renovation (ii) decora-
tion (iii) maintenance of New Delhi
residences of each Minister of the er-
stwhile Central Cabinet including its
former Prime Minister, year-wise £from
1974-75 to 1976-77;

(b) whether any irrigularities bave
been detected in this connection; and

(c) if so, the facts thereof?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) A statement showing
expenditure on renovation and decn-
ration of the residence of Cemfyal
Cabinet Ministers including the for-
mer Prime Minister, year-wise, from
1974-75 to 1976-77 is nlaced om the
Table of the House, [Placed in Lib-
rary. See No. LT-1020/77]. 'As re-
gards expenditure on maintenance,
the position is that day-to-day break-
down or repair services were previd-
ed by the Enquiry Offices, on, as
required basis, and the total ex-
penditure on Enquiry Office staff

and sundry material used was
Rs.
1074=75 12,24,197
1975-76 15,45,771°
1976-77 18,39,459

It is not possible to gplit these
figures house-wise.

(b) No Sir.

(c) Does not arise,
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Urban and Rura] Housing

130. SHRI S. D. SOMASUNDA-
RAM:Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to
<tate:

(a) the concrete steps taken during
the last seven months to effect »
breakthrough in the  problem of
urban and rura] housing;

¢ (b) the npresent position of the
scheme of grant of land to landless
iabour so as to secure for them at least
some rudimentary security and dig-
nity; and

(c) the extent to which the mea-
sure initiated by the previous Gov-
‘ernment have been pursued energe-
tically and objectively so as to secure
-the greatest good of the greatest
number?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) with a view to ensur-
ing that the families belonging to
lower income ranges derive propor-
tionate, benefit from tenements/houses
built under the Low and Middle In-
come Group Housing Schemes, the
State Governments have been requested
to reckon the household income ihus-
band and wife income) as the criterion
for determining eligibility for assis-
tance under these schemes and also to
devise the programme in such a way
that tenements/houses are consiructed
under these schemeg for different in-
come groups in the following propor-
tion: —

(i) For families with monthly
income upto Rs. 350/— 75 per
cent of the tenements/houses.

(ii) For families with monthly in-
come between Rs. 351 and
Rs. 600.—15 per cent of the
tenements /houses.

KARTIKA 23, 1899 (SAKA)
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(iii) For families with monthiy
income between Rs. 601 and
Rs. 1500.—10 per cent of the
tenements/houses.

The Apex Cooperative Housing
Finance Societies in the States/Unien
Territories have been requested to
adopt a pattern of differential rate: of
interest in respect of their fresh lend-
ings to Primary Cooperative Housing
Finance Societies from the current
financial year i.e. 1977-78 onwards with
a view to making finances available to
economically weaker sections at a
comparatively low rate.

The highlights of the proposed pro-
gramme jn the field of housing are: —

(i) adoption of a time-bound pro-
gramme for providing a house
to each family;

(ii)} restricting utilisation of pub-
lic funds for households with
monthly income of Rs. 1.080
or less;

(iii) emphasis on production of
building materials; and

(iv) provision of incentives to the
private sector for taking up
housing.

(b) Oui of 1,13.88,451 families eligi-
ble for allotment of house sites,

72,97,972 families were ailotted
housesites (including undeveloped
sites) upto 31st August 1977. The

scheme provides for allotment of
house-sites, free of cost, to landless
workers in rural areas and the allot-
teeg are expected to construct houses
with their own resources or with such
assistance as can be provided by the
State Governments or voluntary or-
ganisations. Some State Governments
and Uninn Territories administration
are rendering assistance to the allot-
tees to build their own houses.

(¢) As mentioned in answer to
part (a) of the question, a different
approach is being contemplated.



"

179 Written Answers

Revision in the rules of recruitment
and promotion of C.P.W.D. engineers

131. SHRI S D. SOMASUNDARAM:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) the reasons for mot revising
the outmoded rules of recruitment and
promotion in regard to the CP.W.D.
Engineers so that every Graduate
Engineer is afforded equal opportu-
nities to rise upto the highest post
in the Department jrrespective  of
the mode of recruitment as in Tamil
MNadu and other States;

(b) whether Government are aw-
are that experienced and equally qua-
lified engineers of more than fifteen
years service are denied promotions
whereas inexperienced and ineligi-
ble engineers are promoted in
CP.W.D.; and

(c) will the present Government
propose to modify the outmoded po-
lcy
Government?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAB
BAKHT): (a) The Government IS
not aware of the system followed in
Tamil Nadu and the various other
States; but the rules periaining to the
C.P.W.D. are not outmoded and they
do provide for promotion from one
grade to another; and there is no res-
triction on a graduate engineer goOINg
upto the highest post.

(b) There are various levels of di-
rect recruitment. Those who compete
and get recruited to a higher level ser-
vice get promoted earlier than those
who could not get intg that and joined
a lower level service. The latter will,
naturally, take longer than the former
though they may have had the same
basic qualification.

(c) In view of (a) and (b) above,
question does not arise.
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Dppartmental promotion of Engineers
in CP.WD,

132. SHRI S. D. SOMASUNDARAM:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to refer to
the reply given to Unstarred Question
No. 5626 answered on 1st August, 1477
ang state: ’

(a) whether the present wvacancies
including deputation requirements
are much more than 45. If so, num-
ber of vacancies including deputation
requirements in the post of Assistant
Engineers and Executive Engineegs
as on lst November, 1977;

(b) whether it is also a fact that
consequent on delay in filling up va-
cancies in the post of Assistant En-
gineers due to delay in the finalisa-
tion of promotion policy, there is
lot of frustration and demoralisation
among the Junior Engineers causing
delay in execution of Central P.W.D.
works; and

(¢) as to why the eligibility cri-
teria is relaxed in the case of Assis-
tant Executive Engineers when much
more experienced and qualified As-
sistant Engineers are available for
promotions?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Actual vacancies in the
Department, inciuding vacancies
caused by employees going on depu-
tation are 39 in the grade of Assistant
Engineers and 2 in the grade of Exe-
cutive Engineer.

(b) The feeling of frustration
amongst the Junior Engineers is there
because the vacancies which arse,
from year to year, are limited. How-
ever, the vacancies have not affected
the working of the C.P.W.D.

(¢) Under the Recruitment Rules,
vacancies in the grade of Executive
Engineers are filled in the ratio of L1
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by promotion of Assistant Executive
Engineers and Assistant Engineers.
The vacancies meant for the former
cannot be filled by the latter, on a re-
gular basis. Hence, when an Assistant
Executive Engineer is available for
promotion within his quota but his
length of service is marginally less
than what has been prescribed for eli-
gibility, then this is relaxed. How-
ever, if no such officer is available or
the relaxation involved is very large
the wvacancy is filled up, on ad-hoc
basis, by the promotion of an Assistant
Engineer,

Self-sufficiency in Cotton, Oilseeds
and Pulses

133. SHRI KANWAR LAL GUPTA:
SHRI K, MALLANNA:
SHR]I S. S. SOMANTI:

Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) what specific steps Government
have taken or propose to take to
make the country self-supporting in
cotton, oilseeds and the pulses;

(b) what progress has been made
in each State towards achieving the
self-sufficiency  in the  aforesoid
items;

(c) whether Government have pro-
vided any subsidy or any other help
to the State Governments to achieve
the self-sufficiency;

(d) if so, the details thereof; and

(e) the present production of the
aforesaid items ang what is the short-
fall? -

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) The following steps
have been taken by the Government
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to raise the production of cotton, oil-
seeds and pulses so as to minimise the
gap between their demand and

supply:—

1. Raising the productivity per
hectare both in irrigated end un-
irrigated areas through rapid spread
of improved technology as well as
high yielding hybrids of cottons.

2. Increasing the area under
irrigated crops by exploiting the
potentia] under the command of new
irrigation projects.

3. Strengthening the seed produc-
tion programme by augmenting the
supply of pure seed.

4. Stepping up the coverage by
plant protection measures parti-
cularly by aerial spraying over
large areas, wherever feasible.

5. Fixation of suppori prices and
making arrangements for the pur-
chase of the produce at those prices.

6. Extension of area under non-
traditional oilseed crops, like, sun-
flower and soybean.

7. Establishment of centres for
voluntary grading of kapas so as to
enable the farmers to obtain better
prices for their cotton commensuraie
with the quality.

8. Free supply of rhizobial culture
to the farmers for use on pulse
crops. -

(b) The States are making efforts
to achieve self-sufficiency in the afore-
said items by implementing measures
on the lines indicated above., Since a
special drive has been launched only
during 1977-78 for increasing the
production of cotton, oilseeds and
pulses, it is too early {o mssess the im-
pact of the special measures under-
taken during the current year. A
review of the progress made in respect
of achieving jncreased production of
these crops will be undertaken at the
end of the crop season and further
strengthening of the measures, wher-
ever necessary, will be undertaken,
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(c) Yes, Sir.

«.' Provision of the following sub-
sidies has been made under the Cen-
trally Sponsored Schemes sanctioned
for raising the production of cotton,
oilseeds and pulses quring 1977-78:—

Cotton:

1. Seeds: Rs. 150/. per quintal of
certified cotton seed.

2. Demonstrations: Rs. 200—
Rs. 800/- per hectare,

3. Plant Protection equipment:
25 per cent on the cost subject
to a ceiling of Rs. 200/- per
individual.

4. Aerial spraying: Operational
changes @Rs. 10/- per acre for
small and marginal farmers and
Rs, 7/- per acre for other far-
‘mers.

5. Kapas Grading Centres:
Rs. 50,000 for establishment of
each grading centre to meet the
cost on staff and special grad-
ing equipment.

Oilseeds:

1. Intensive Oilseeds Development
Programme:

(i) Seed production: For a unit
area of 40,000 hectares, Rs. 22,000/~
each for the production of Nucleus
and Foundation seed on 2 and 16
‘hedtares respectively. Premiumn of
Rs, 30/- per quintal for transport,
handling, and processing of certified
seed. Alternatively, a subsidy to
the extent of Rs. 150/- per quintal
is available on the cost of certified
seed at source of production ie,
National Seed Corporation/State
Farms Corporation of India/State
Seed Corporation in the case of
groundnut,

(ii) Demonstrations; Rs. 125/- per
hectare.

(iii) Plant Protection: For a unit
area of 40,000 hectares w provision
of Rs. 1 lakh has beepn made to be
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spent on the purchase of power and
hand-operated equipment {Rs.
75,000) and transactional losses on
plant protection chemicals (Rs.
25,000). In the case of rapeseed and
mustard, the provision of Rs. 1 lakn
can alternatively be wused by ihe
States to meet 25 per cent cost of
plant protection chemicals and 50
per cent operational cost,

(iv) Minikits: Free of cost for
popularising the use of new oilsead
crops/varieties,

' 2. Extension of Oilseeds tg New
Irrigation Areas:

The same as indicated above under
Intensive Qilseeds development Pro-
gramme excepting that the subsidy for
demonstrations is @Rs. 200/- par
hectare.

3. Sunflower Developmeid,

Seed: Rs. 30/- per quintal on
account of premium to farmers, prs-
cessing, grading, handling and tran:-
port charges.

Demonstrations: Rs. 300/- pgr
hectare,

Minikits: Free of cost during the
first year of the implementation of the
Scheme.

Soybean Development.

Seed: Rs. 22000/- for organising
nucleus and foundation seed produc-
tion for a unit area of 7,000 hectares.

Demonstrations: Rs. 500/- per
hectare,

Minikits: Free of cost in the first
year of the implementation of the
scheme and thereafter for new variz-
ties,

Pulses:

Demonstrations: Rs. 275/- ar
hectare.

Seed: Breeder seed Rs. 350 per ha.
Foundation seed Rs. 150 per ha.
Certified seed Rs. 1 per kg.
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Plant Protection: 25 per cent on
cost of chemicals @ Rs. 5.15 per ha.
depending upon the chemical used.
50 per cent cost of equipment (spra-
vers dusters).

Rhizobial culture: Rs. 1 lakh each
vear for production of cultures in the
laboratories and the cultures are being
supplied free of cost to the farmers.

Plant protection operational charges:
Rs. 1250 per ha, .

New Central Sector Scheme for pro-
duction of quality seeds of pulses:

- Breeder's seed production

per quintal
Mong. wdand and cowpea Rs. 500/-
Lentil Rs. 350/-
Gram and arhar Rs. 320/-
Peas Rs. 200/-
Foundation seed production:

Rs. 150/- per quintal.

Certified seed production: Rs. 150/-
per quintal,

Training of Extension workers: An
amount of Rs. 50,000 has been
carmarked gquring 1977-78 for training
f extension workers @Rs. 6,000 per
training.

(e} The production of cotton, oil-
seeds and pulses during the year
1976-77 was estimated to be 57.81 lakh
bales, 78.31 tonnes and 112.08 lakh
tonnes respectively. Firm estimates
of production of these crops during
1977-78 are not yet available.

Cost of F.C.I. oplerations

134. SHRIKANWAR LAL GUPTA:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) what specific steps have been

taken by the Government to cut
cost of F.C.I. operation; and

(b) how much subsidy has been
paid by the Government so far te

F.CL?
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THE MINISTER OF STATE IN THE:
MINISTRY OF AGRICULTURE AND-
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) The handling cost
of the Food Corporation of India for
procurement, storage, movement and
distribution of foodgrains consists of
market fee, purchase/sales tax, gunny
cost, State Government adminjstrative
charges, mandi labour, forwarding
charges, freight, interest, establish-
ment charges, storage and transit loss
and godown charges. A large portion
of these charges such as market fee,
commission payable to the agencies,
purchase/sales tax, gunny cost, freight
etc. is either statutory or obligatory
in nature and there is very little scope
of any reduction in costs. These char-
ges are, however, being constantly
kept under review so as to effect eco-
nomy and maximum efficiency. In cer-
tain specific areas like cash manage-
ment, administrative post etc. the Cor-
poration has been able to effect
economy.

(b) The Food Corporation of India
has received Rs. 1752.25 crores by way
of reimbursement, the difference bet-
ween the economic cost of handling
foodgrains procured and the central
issue price including cost of main-
taining buffer stocks.

Committee to determine the authority
to administer land and its leases in
Delhi

135. SHRI KANWAR LAL GUPTA:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether there are a number
of authorities which administer land
and its leases in Detlhi;

(b) if so, the names thereof and
the action being taken by Govern-
ment to bring all the land under one
administration;

(c) whether Government have set
up a Committee of 8 persong to ex-
amine the matter; and
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(d) if so, the terms of reference
of this Committee and when  this
Committee is fo submit its report?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND
REHABILITATION (SHRI SIKAN-
DAR BAKHT): (a) Yes, Sir.

(b) to (d). The varioug
tieg administering land are:

1. The Delhi Administration.

authori-

2. The Delhi Development
Authority.
3. The Land and Development
Office.
4, The Department of Rehabili-
tation.
5. The Municipal Corporation of
Delhi.
6. The New Delhi Municipal
Committee, -

A Committee has been set up to
examine inter alia the feasibility of
entrusting the mmnagement of land
in Delhi to a single agemcy. The
termg of reference of the Committee
-are:

(i) To examine the working of
the lease-hold system now
followed by different autho-
rities administering land in
Delhi, consider the feasibility
of converting the leasehold
system to freehold and if the
conversion is recommended,
suggest the manner in which
the conversion should be
effected. In considering these
aspects the Committee may
take note of the gystems
prevalent in other countries.

-(ii) To study the wvarious pur-
: poses for which land is now
administered by the several
agencies in Delhi, examine
the feasibility of entrusting
the management of land in
Delhj to a single agency, and
if a single agency is recom-
mended, suggest the manner
in which this should be
effected.

NOVEMBER 14, 1977

Written Answers 188

(iii) To consider the role of each
of the existing agencies in
determining  land-use in
Delhi, consider the feasibility
of entrusting this task tg =
single agency and, if the al-
ternative of giving this task
to a single agency is recom-
mended, suggest the manner
in which the change may be
effected.

The Committee is expected to sub-
mit its report by the end of
February, 1978.

Setting uwp of Vidyasagar University
at Midnapore

136. SHRI SAMAR GUHA: Wil
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to refer to the reply given to USQ
No. 4780 on 25th July, 1977 regard-
ing setting up of Vidyasagar Univer-
sity at Midnapore and state:

(a) whether any decision regarding
the proposed Vidyasagar University at
Midnapore in West Bengal has been
taken;

(b) if so, the facts thereabout; and

(c) if not, reasons fol delay in
taking the decision about the matter?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) to (c). According {o the
information furnished by the Univer-
sity Grants Commission, the pro-
posal of the Government of West Ben-
gal to establish a new University at
Midnapore was accepted by the Com-
mission in principle. The new Univer-
sity would be a teaching-cum affiliat-
ing university with jurisdiction over
the district of Midnapore. The en-
tire post-graduate teaching would be
done within the University .teaching
departments only. The State Govern-
ment would constitute a Planning
Board in consultation with the Uni-
versity Grants Commission for the
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proper and integrated development
of the new University, This decision
is subject io the condition that the
State Government satisfies the condi-
tions laid down in the University
Grants Commission (Fitness of Cer-
tain Universities for Grant) Rules,
1974.

Cuarriculum and sylabus; for Secon-
dary students

137. SHR] SAMAR GUHA: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-

ed to state:

(a) whether Government have fina-
lised their policy regarding lessen.
ing the burden of curriculum and
syllabus for the Secondary students;

(b) if so, the details thereof; and

(c) if not when the report of the
Committee set up by the Government
will be laid on the Table of the

House?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHOUN-
DER): (a) to ic). A Committee 1o
review the curriculum, syllabi and
textbooks for the Secondary stage of
school education was set up by the
Education Minister in his capacity as
President of the National Council of
Educational Research and Training.
This Committee is to make recom-
mendations, inter alia, on lessening
the burden of heavy curriculum on
the students. The report of the Com-
mittee is expected to be submitted in
a week’s time. The Committee has
suggested in an interim report certain
ddletions from the present course of
stadies. The deletions suggested are
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being referred to the Central Board
of Secondary Education. The Central
Board of Secondary Education is
meeting in the last week of Novem-
ber when this report will be consi‘ers
ed.

Basis for allotment of DDA built
houses

138. SHRI M. RAM GOPAL
REDDY:

SHRI BALDEV SINGH
JASROTIA:

Will the Minister of WORKS AND

HOUSING AND SUFPLY AND.
REHABILITATION be pleased 1o
state:

(a) whether the Delhi Develop-’

ment Authority has recently changed
the very basis of allotment of DDA

built houses from one of lottery into
date of deposit of the initial amount;

and

(b) if so, the reasons thereof?

THE MINISTER OF WOKKS AND
HOUSING AND SUPPLY AND
REHABILITATION (SHRI SIKAN-
DAR BAKHT): (a) Yes, Sir.

(b) Prior to 5th July, 1977 lats
used to be dawn twice—once fo decigz
who, amongst the applicants, regis-
tered with the DDA, should be select-
ed for allotment of flats in a given
layout, and, again, to decide which
specific flat should be allotted to
which of the successful candidate of
the first draw. In this process it
was found that very often, people
who had registered, very early, got
eliminated at the first draw and people
registering much later got picked up.
The new system has been introduced
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1o obviate thig risk. Now lots would
be drawn only to decide, which ap-
plicant should be allotted which flat;
and the selection of people to be consi-
dered for allotment, will be done ac-
verding to the date of registration ang
ceyment of initial deposit.

Flood in West Delhi

239, SHRI M. RAM GOPAL
REDDY: Will the Minister of AGRI-

CULTURE AND IRRIGATION be
pieased to statle:

{a) whether most of the colonijes
in West Delhi were flooded with water
during Monsoon this year; and

(b) if so, the total loss and com-
pensation made by the Government
le victims and remedial measures pro-
Posed to contain the floods in Delhi?

"THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
%ND IRRIGATION (SHRI
FRATAP SINGH): ia) Yes, Sir.

ib) Delhi Administration have re-
perted that the approximate loss to
the property has been assessed io be
Rs. 50 lakhs. The families of 18
persons who were drowned in two
beat mishaps were given Rs. 5000
each. I is being considered to pro-
Vide compensation to those  whose
¢Tops and property were damaged.

The Central Water Commission is

o nsidering to take up the following
s-hemes 1o contain the floods:—

‘1. Construction of a dam on river
Sahibi at Ajmeripura in Rajasthan.

.-2. Construction of a storage dam
on river Sahibi at Masani in Haryana.

“3. The improvement of the drain-
age capacity of the Najafgarh drain
‘0" the optimum extent possible which
is, at present roughly estimated as
8800 cases upto Kakraula regulator
uhd 10000 cusecs downstream  of
Kakraula regulator.
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Benefit of rationing to producers whe
make distress sale of Paddy and Wheai

140. SHRI SASANKASEKHAR
SANYAL: Will the Minister of
AGRICULTURE AND IRRIGATION
be pleased to state:

(a) whether Government are aw-
are that producers of paddy and
wheat who are not able to store
food crops for their own consump-
tion and are forced to go in for dis-
tress sale do not get the benefit of ra-
tioning for paddy/wheat and in rural
areas gugar is always at the mercy
of M.R. Dealers; and

(b) whether the Government have
considered any remedy in this behalf?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH). (a) and (b). The
Government have announced support
prices for paddy/wheat and al
quantities of paddy/wheat of l"a‘i!‘
Average quality offered by the pro-
ducers are being purchased by the
Government agencies under their
price  support operations. In the
circumstances, normally there should
be no question of the producers going
in for distress sale of their produce.

The State Governments are distri-
buting wheat, rice and sugar througi}
a net work of fair price shops, «t fix-
ed prices, to meet the requirements of
the vulnerable sections of the com-
munity. The distribution system is
kept under constant review so as fo
improve its functioning and coverage.
The State Governments have been
advised to improve the system of (Is-
tribution of sugar particularly in the,
rura] areas. Ty

Maintenance of Hazardnari Palaee.
Murshidabad

SASANKASEKHAR
SANYAL: Will the Minister = of
EDUCATION, SOCIAL WELFARE
AND CULTURE be pleased to state:

(a) whether Government are aw-
are that during the previous Cong-

141. SHRI
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ress Government the then Education
Minister, Shri Nural Hasan was pur-
suaded to pay a visit to the Hazar-
duari Palace of the Nawab House of
Murshidabad;

(b) whether Government are aw-
are that the then Minister agreed to
undertake maintenance of the valu-
able Library and repair of the build-
ing for protecting wvaluable articles
from sun, wind and rain and express-
ed his inability in the matter of in-
creasing emoluments of the working
staff; and

(c) whether the Centre is likely
to take over the Palace and other
movable and immovable property and
convert the Palace and its campus
into a National Institution?

THE MINISTER OF EDUCATION,
SOCIAL. WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) Prof. S. Nurul Hasan, the
then Education Minister, visited
Murshidabad on 12th May, 1974.

ib) It wag agreed (i) to render
assistance in the matter of preserva-
tion of the manuscripts and (ii) to
protect the palace. However, it
was decided not to acquire the Palace
and the antiquities “housed therein.
The question of increasing the emolu-
ments of the staff who are working
under the Trustee, does not, therefore,
arise,

(¢) The Government of India will
assist the Trustees in preserving the
Palace angd in carrying out the repairs.
Acquisition of the Palace and the art
objects housed therein is not con-
templated.

Teaching facilities in Schools Affiliat-
ed to Central Board of Secondary
Education

142, SHRI MADHAVBRAO  SCIN-
DIA: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND
CULTURE be pleased to state:

2324 LS—8.
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(a) whether adequate facilities ex-
ist in the schools affiliated to the Cen-
tral Board of Secondary Education in
general and in the Central Schools
in particular to provide teaching in
subjects of vocational stream at + 2
stage; and

(b) what steps have been taken by
the Central Board to ensure a uniform
system of internal assessment for sub-
jects like Work Experience and Phy-
sical Education in the 4 2 Exami-
nation?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) Information is being col-
lected ang will be placed on the Ta-
ble of the Sabna.

(b) Provision for Work Experience
and Physical Education has been
made at the Secondary stage and not
at plus 2 stage. In Physical Educa-
tion guidelineg for assessment in each
game and skills have been built into
the syllabus itself. For work Experi-
ence teachers orientation programmes
were organised in which evaluation
was also a part of the programme,

Beaching of subject under work ex-
perience in Schools

143. SHRI MADHAVRAQO SCIN-
DIA: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) whether present syllabus of the
All India Higher Secondary School
Examination has listed more than 20
subjects under work experience; and

(b) how many of these are being
actually taught in the Schools run by
the Kendriya Vidyalaya Sangathan?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(SHRIMATI RENUKA DEVI BARA-
KATAKI): (a) and (b). Work ex-
perience has been provided as an
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essentia] subject in classes IX and X
(Secondary Stage) under the new pat-
tern. 54 work experiences haye
been provided 'in the syllabus. Out
of these a student is required to opt
any one work experience, The Ken-
driya Vidyalaya Sangathan has choo-
sen from it the following two work
experience courses,
(i) Electrica] gadgets, their ser-
vicing and mafintenance; and
(ii) Tailoring and embroidery.
In addition to the above Kendriya
Vidyalaya students undergio training
in the following supplementary work-
experience activities;—
(1) Clay-work anq toy-making ;
(2) Chemical products which in-
clude making of ink, taleum
powder, after-shave lotion,

cosmetics, soaps, detergent
powder etc.

(3) Cookery and Catering—Some
schools run their own can-
teens and cafetarias;

(4) Electronics—Such as assemb-
ling of transistors, powder
supply etc.;

(5) Fine arts which include de-
sign-making batik etc.

(6) Fruit preservation—like
jams, jellies, pickles ete.

(7) Gardening;

(8) Garment-making and embroi-
dery;

(9) Jute and Coir Work;
(10) Metal work;

(11) Paper work-—such as prepa-
ration of File covers, file
boards etc.

(12) Photography ;
(13) Plastic work;
(14) Teaching aid, and
(15) Wood-work ete.
The emphasis in  supplementary

work-erperience activities i3 on pro-
duction of marketable products.
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Committee to evolve new syllabus for
fighting illitracy

' 145. SHRI C. K. CHANDRAPPAN:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether Government had decid-
ed to set up a Committee to evolve
a new syllabus for fighting illiteracy
and also to bring out region-wise lit-
erature for the neo-literates; and
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(b) if-so, the details thereof high-
lighting the main features?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) No Sir.

(b) Does not arise,

Another change in patterp of secom-
dary Education

146. SHRI K. MALLANNA:

SHRI S S. SOMANI:

SHRI BIRENDRA PRASAD:

SHRI MANORANJAN

BHAKTA:

SHRI K LAKKAPPA:

SHRI VAYALAR RAVL:

SHRI RAMANAND TIWARY:
SHRI S. R. DAMANI:

SHRI PRASANNABHAI
MEHTA:

SHRI SUKHDEV PRASAD
VERMA:

DR, BAPU KALDATY:
SHRI PHOOL CHAND
VERMA:

SHRI SANTOSHRAO GODE:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether recently Government
have made some indication that the
pattern of Secondary Eduecation in
the country will under go another
change;

(by if so, the proposals in this
regard;

(c) whether there is a heavy bur-
den of course books on the teenagers;

(d) whether all thy Stateg have
agreed to follow the neg system of
194 2;

(e) if so, the details in this regard;
angd
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(1) if not, which of the States have
not agreed to adopt the new pattern?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) to (¢). The Education
Minister, in his capacity as President
of National Council of Educational
Research and Training had appointed
a Committee under the Chairmanship
of Shri Ishwarbhai Patel, Vice-Cha-
ncellor, Gujarat University to review
the existing syllabi, courses and text
books for the secondary stage of school
education. The Committee was also
to examine whether there is heavy
load of curriculum on the school chil-
dren at the secondary stage. The re-
port of this Committee is expected to
be submitted in a week’s time. The
Committee hag suggested in an interim
report certain deletions from the
present courseg of studies. The dele-
tions suggested are being referred to
the Central Board of Secondary Edu-
cation. The Centra] Board of Secon-
dary Education is meeting in the last
week of November, 1977; when this
report will be considered.

(d) to (f). The present position
regarding the implementation of the
new pattern of school education ie.,
1042 in the various States and Union
Territories is laid on the Table of the
House. [Placed in Library. See No.
LT 1021/17). )

Ratio of Scheduled Casteg and sohe-
duoled Tribes in Minisiry

147. SHRI D. G, GAWAIL:

SHRI KACHARULAL HEMRAJ
JAIN:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) total number and the ratio of
Scheduleq Castes and Scheduled Trib-
es employees to pDther employeeg in
each Department of the Ministry in
gdus I I ang II posts separately;
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(b) the steps taken to fulfil the
quota reserveq for these crategories of
people in all categories of posts and
when this aim is likely to be achieved;

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGAION (SHRI BHANU PRATAP
SINGH): (a) A statement ig enclosed.

(b) The following steps continue to
be taken, whenever and wherever re-
quired, to fil up vacancies reserved
for Scheduled Castes and Scheduled
Tribes candidates:

(i) The vacancies are notifled to
Local/Regional Employment Exchange/
Central Employment Exchange/ Direc-
torate General of Employment and
Training.

(ii) The vacancies
through the Directorate of Advertising
and Visual Publicity/News Papers.
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(iii) ‘The - vacancies are brought to
the notice of Scheduled Castes, Sche-
duled Tribes Organisations,

(iv) The vacancies reserved for Sche-
duled Castes/Scheduled Tribes candi-
dates are carried forward to 3 subse-
quent years. Such vacancies are also
exchanged as between Scheduled Castes
and Scheduled Tribes candidates.

(v) Separate interviews are held inm
the case of Scheduled Castes/Scheduled
Tribes candidates for the purpose of
selection so that they are not judged
in comparison with general candidates.

(vi) General qualifying standards
are relaxed in the case of Scheduled
Castes/Scheduled Tribes candidates
provided they are not found unfit for
promotion.

All round efforts are being made
through the steps enumerateq above
to ensure, as far as possible, that the
quotas required to be reserved for
Scheduled Castes and Scheduled Tribes
candidates each year are fulfilled.

!

Statement

The requisite information in rﬁpef:t of the employees holding posts covered by reservation

erders, in Departments proper of the

inistry is given below :—

Ratio of 5.C./S.T.
Name of the Department Total No. of employees to other
employees employees
Scheduled Scheduled
Castes Tribes
Department of Agriculture- roup A 132 1 : 7.8 1 65
Gmu% B 496 1 :1 3.6 1 :164.3
Group C 756 13 6.1 1 73.
Department of Rural Development Group A 41

B T .
Group C 119 [ ST N
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_ Ratio of S.C.S.T.
Name of the Department Total No. of employees to other
employees employees
Schedulcd{ Scheduled
Castes - Tribes
Department of Agriculture, Rescarch and Edu- Group A 6 - -
cation. Group B 10 1 : g —
Group C 9 1 : 8 —_
Department of Food Group A 6 1 : 5.2 27
Group B 262 1 : 16,5 1 130
Group C 284 I ¥ 9.9 1 : 141
Department of Irrigation Group A 27 1 : 26 _—
Group B 8 18.5 _—
Group C 125 1 : 6.8 1 : 124

NoTE :—Nomination of successful candidates on the resulm of examinations etc. held by Union
Public Service Commission/Staff Selection Commission, to each Department is made by the

Department of Personnel and Administrative Reformns so far as o

rganised services, i.e. Central -

tariat Service/Central Secr:tariat Stenographers Service/Central Secretaring Clerical Service

are concerned.

S.C. & S.T, empioyees in Departments
of Education Ministry

148. SHRI D. G. GAWAI

SHRI KACHARULAL HEMRAJ
JAIN:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) the number of Scheduled Castes
and Scheduled Tribes employeeg in
the Departments of his Ministry, De-
partment-wise in Class I, I and 1l
posts separately as against the total
strength of staff in each category;

(b) their ratip as compared to 9ther
employeeg in all the Deparhnentg and
the class I, II and III separately; and

(c) the steps taken to fulfi] the
quota reserved for these categories of

people in all categories of posts and
by when this aim is likely to be
achieved?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUNDER):
(a) and (b). A statement is attached.

(¢) with a view to ensuring ade-
quate representation of Scheduled
Caste and Scheduled Tribe emplo-
yees on posts within the con-
trol of the Ministry,  reservation
rosters are maintained as prescribed
by Government and appointments
made in socordance with these orders
from time to time. All efffforts
are being made to fulfil the reserved
quota.
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Statement
Total No. of SC/ST em-  Ratio as compared
number of ployees out of Col. to other employees
Category of Post employees 2 at Col. 2
including
SCs/STs SGCs. STs SCs STs
1. 2 3 4 5 6
DEPARTMENT OF EDUCATION
Class I 103 12 8:1
Class I (Gaz.) . : B 109 3 1 35:1 to8:1
Class IT (NG) 343 27 £ rae 342:1
C'Mé _‘III 458 65 3 6:1 t52:1
DEPARTMENT OF CULTURE
Class 1 . . . 20 . 5
Class I (Gaz) 25 3 . 711
Class 11 (NG") - B 55 4 .e 121
Class IIT . z 159 14 1 8:1 r18:x
DEPARTMENT OF SOCIAL WELFARE
Class I . : . - - 34 - 6:1
Class IT . . . . . 94 . g:1
Class 111 " . . . H 118 19 5:1 ,
Pulse production SINGH): (a) and (b). The all-India

149. SHRI S. S. SOMANI: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) the production of pulseg ip the
country in 1976-77 as alsg the demand
therefor during the year; and

(b) the estimateq productien there-
of during the current year as also
the demand therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRATAP

production of pulses during 1976-77
was placed at 11.21 million tonnes.
Production estimates for 1977-78 are
not yet due from the State Govern-
ments. The demand for pulses is in-
fluenced by a number of factors such
as the availability and prices of other
substitutable foodstuffs especially vege-
tables and fruits, milk and milk pro-
ducts, meat, fish, eggs, etc., levels and
distribution of income and population
growth. In view of this, it is difficult
to frame a precise estimate of the
effective demand for pulses in the
country. The National Institute of
Nutrition have, however estimated
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that the average requirement of pulses
ig §4.1 grams per day in a balanced
diet. On this basis, the requirement
of pulses for 1976-7T and 1977-78 would
work out to be 16.6 and 16.9 million
tonnes respectively.

Emphasig on adult and elementary
education

150. PROF. P. G. MAVALANKAR:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether he hinted at the con-
vocation of Kashmir University at
Srinagay op 12th October, 1977 that
the Government propose to change
the priorities in education on the lines
suggested by Mahatma Gandhi with
increasing emphasis on aqult and
elementary education;

(b) if so, broad outline of the
changes sought to be effected and
implemented;

(¢) whether Government have de-
cided on a time-bound programme in
one or more of the educational sphere
and endeavours; and

(d) if so, concrete proposals there-
to, along with the suggested financial
provisions for the same?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER)- (a) Yes, Sir.

(b) Government have already an-
nounced that universalisation of lite-
racy with emphasis on universalisation
of elementary education and spread of
adult education will receive the highest
priority. Government have also
accepted the approach that education
must be utilised as an instrument for
rural development. The new pattern
of education is being reviewed to re-
duce the academic content at the vari-
ous -stages and modify it to serve as
a tool for socio-economic transforma-
tion. The objective will be to make
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education relevant to the needs of the
people. The Government have also
undertaken, in this connection, a re-
view of the National Policy Resolution
on Education.

(c) and (d), A Conference of State
Ministers of Education and Union Ter-
ritories held in August discussed these
matters and recommended that every
effort should be made to realise the
goal of universal elementary education
by the end of the Sixth Plan. They
also recommended that a major effort
should be made to cover approximately
10 crore of adult persons in 15-35 age
group in the next decade. Subsequent-
ly the National Board of Adult Edu-
cation has recommended that Adult
Education programmes must be ex-
tended to 10 crore of persons in 15—35
agegroup in five years, However, these
efforts require to be spelt out in terms
of specific programmes indicating also
the financial commitments.

The Education Minister has held
discussions with authorities of the Plan-
ning Commission and Working Groups
have been set up to work out the tar-
gets and financial implications for im-
plementing  universalisation of elec-
mentary education and spread of
adult education. These Working
Groups are now examining the prob-
lems. It is expected that concrete pro-
posals will emerge at the time of for-
mulation of the new Plan.

Lack of amenities in DDA resettle-
ment colonies

151. SHRI P. K. KODIYAN: Will the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to state:

(a) whether Government’s atfen.
tion hag been drawn to the pathetic
living conditions of the people in DDA
resettlement colonies due to lack of
proper amenities like electricity and
water and provision for disposal of
sewage etc.;
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(b) if so, js there any proposal un-
der consideration to chalk out a time-
bound programme to provide essen-
tial amenities in those colonies; and

(c) if so, the details thereof:

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) to (c). Civil amenities
like public hand-pumps, filtered water
hydrants community laterines and
street lighting have been provided
according to the Jhuggi Jhonpri Re-
moval Scheme. Certain proposals for
providing individual water and electri-
city connections and for sewerage have
been received from the Delhi Adminis-
tration but no decision has yet been
taken on them.

Air conditioned shopping complex
in Connaught Place, New Delhi

152. SHRI P. K. KODIYAN: Will the
Minister of WORKS AND HOUSING

AND SUPPLY AND REHABILITA--

TION be pleased to state:

(a) Whether the shopping Complex
in Connaught Place, New Delhi has
been completed;

(b) if so, what was the estimated
total cost of construction and the ac-
tual total cost of construction of the
said complex; and

(¢) when jt is expected to be in-
augurated?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) No, Sir.

(b) The estimated cost of the work
is Rs. 1,58,40,370. As the work is still
in progress, the actual cost can be
known only on the completion of the
project and finalisation of the accounts.

(¢) It is likely to be completed in
all respects by the end of January,
1978, and can be inaugurated there-
after.
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Proposal for major and medium irri-
gation projects from Orissa

153. SHRI GANANATH PRADHAN:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) whether the Government have
received any proposalg for th, major
and medium Irrigation projects from
Government of Orissa for the period
1977-78;

(b) if so, the names of such projects
approved by the Government; and

(c) the actual funds allotted for the
same and the date of their implemen-
tation and the fundg sanctioned from
World Bank for these projects?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRATAP
SINGH): (a) and (b). The reports of
one major project namely Mahanadi
Barrage Scheme and one medium pro-
ject namely Badanala project, have
been received so far in Central Water
Commission from the Government of
Orissa during the year 1977-78.

The Mahanadi Barrage Scheme was
received in August, 1977 and is at pre-
sent under examination in the Com-
mission. The comments of the Com-
mission on Badanala project have been
sent to the State Government, the
replies to which are awaited.

One medium scheme viz. Bondapipli
was cleared by the Planning Commis-
sion in June, 1977.

(c) The Government of Orissa have
reported that a budget provision of
Rs. 50 lakhs for Badanala Project only
has been made in the State Plan for
the current year.

The question of taking up of works
on Badanala and Mahanadi Barrage
projects will, however, arise only after
these projects have been found techni-
cally and economically feasible and
are included by the State Governments
in their developmental plans.
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The World Bank has recently agreed
to give credit assistance of $52.3
million for the medium irrigation pro-
jects in Orissa. The Bank has not
selected any specific medium irrigation
project under this programme,

Irrigation projects on river Tapti(M.P.)

154. SHRI PARMANAND GOVIND-
JIWALA: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(ay whether Nowther and Kheria
Projects on River Tapti are included
in project reports submitteq by Gov-
ernment of Madhya Pradesh; and

(b) if so, what is the total cost of
these projects and how much land of
District East Nimar (Khandwa) is
proposed to be irrigated?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRATAP
SINGH): (a) and (b). The Upper Tapti
Stage Il Project is an inter-State pro-
ject of Madhya Pradesh and Maha-
rashtra on the river Tapti and the pro-
ject report received from the Maha-
rashtra Government provides for con-
struction of dams at Nowtha and
Kharia under this project. The total
cost of the Upper Tapti Project Stage
II is about Rs. 88 crores and it will
benefit 0.46 lgkh hectares of area in
Madhya Pradesh. No separate report
for this scheme has been received from
the Government of Madhya Pradesh.

Survey of benefit of teachers training
programme telecast by SIT.E.

155. SHRI PARMANAND GOVIND-
JIWALA: Will the Minister of EDU-
CATION, SOCIAL WELFARE AND
CULTURE be pleased to state:
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(a) whether Government have con-
ducted any survVey about the benefit
of the inservice teacher’s training pro-
grammeg telecast by the sate]lite Ins-
tructional Television Experiment dur-
ing the years 1975 and 1976; and

(b) if so, what
action?

is the follow-up

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND CULTURE (SHRI-
MATI RENUKA DEVI BARAKATA-
KD): (a) and (b). The Centre for Edu-
cational Technology (NCERT) is main-
taining contacts with the teachers
trained during SITE through the State
Departments of Education. Self in.
structional study materials on such
topics of Science as could not be dealt
with earlier during the training have
also been prepared by the Centre and
sent to the SITE States for printing
and distribution among the teachers.
Encouraged by the success of training
large number of primary teachers in
science in a short span of time using
multi-media package (of which tele-
vision was a part) during SITE, further
work to extend the package as well as
to make the inputs available to the
Non-SITE areas was also undertaken
by the NCERT. A number of demon-
stration training programmes have
been organised in these areas includ-
ing- some tribal areas. The States
which have adopted the package pro-
gramme or have shown their willing-
ness to do so for training their primary
teachers are being provided with neces-
sary guidance and expertise.
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Excavation in district Harsud (M.P.)

156. SHR] PARMANAND GOVIND-
JIWALA: Will the Minister of EDU-
CATION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) whether Government have made
any exploration, excavations or arch-
aeological survey of the tehsil Harsud
in District East Nimar (Khandwa) of
MP,;

(by if so, report submitted to Gov-
ernment thereon; and

(¢) whether rare archaeological
finds are in danger of being destroyed
in the above tehsil?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) 212 villages in Tehsil
Harsud, District East Nimar have been
explored between 1957-61.

(b) The exploration has revealed
Stone Age Sites and medieval temple
sites at Kota, Khalwa, Punghatkala.

(c) No, Sir.
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Sugarcane price at Mill Gate

159. SHRI UGRASEN: Will the
Minister of AGRICULTURE AND:
IRRIGATION be pleased to state:

(a) the time by which the price of
sugarcane at the mill gate and at
weighing centres would be fixeg for:
the 1977-78 season; and

(b) the estimated production of
sugarcane in the whole of the coun-
try this year?

THE MINISTER OF STATE IN THE"
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHR] BHANU PRA-
TAP SINGH): (a) The Cabinet has
in its meeting held on 27th October
1977, decided that the minimum statu.-
tory price of sugarcane for the year
1977-78 season should be Rs. 8.50 per
quintal for a basic minimum recovery
of 8.5 per cent during the optimum
period or the entire season, which
ever is higher, and a notification on
fixing the minimum statutory price for
each factory will be issued soon.

(b) Production estimates of sugar-
cane at this time of the year are avail-
able only in respect of the area under
sugarcane. The first estimate for the
year 1977-78 is 2775.5 thousand hec-
tares. The corresponding estimate for
1976-77 was 2716.1 thousand hectares.

Russian Combine Harvested SEP—4A

160. DR. BALDEV PRAKASH: Will
the Minister of AGRICULTURE AND.
TRRIGATION be pleased to state:

(a) whether Russian Combine Har-
vestey SKP-4A were sold tp unem-
ployed engineers in 1974-75 against
cash payment;
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(b) if so, the number of combines
sold and their price;

(cy whether combines were impor-
ted in the year 1972 and private own-
ers refused to purchase thep, till 19745

(d) whether any adverse report have
beep receiveq by Government regard-
“ing their working and they were found
faulty and that most of them are
lying idle; and

(e) whether it is under ¢onsidera-
tion of Government to compensate
the huge loss suffered by the pur-
chasers of the Combines which are
now lying idle?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION, (SHRI BHANU PRA-
TAP SINGH): (a) and (b) Yes, 24
Russian Combines SKP-4A were sold
to the entrepreneurs operating Agro-
Service Centres against cash payment
at Rs. 1,48,850 exclusive of taxes per
Combine.

(c) These Combines were actually

received in India in 1974 and not in
1972. The question of any private
owners refusing to purchase them from
'1972-1974, therefore, does not arise.

(d) A few representations were re-
ceived in the Ministry reporting cer-
tain  defects/problems with the
machine. The Ministry has no infor-
mation ag to whether most of them
are lying idle.

‘(e) The Ministry is not aware if the
entrepreneurs have suffered any losses
‘on account of these machines. Nor
doeg the question of Government com-
pensating them for such losses, if any,
arise.

‘Introduction of Prohibition n Delhi

161. SHRI HITENDRA DESAL
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
"be pleased to state:
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_(a) when is the total prohibition is
likely to be introduced in Delhi:

(b) whether it will be introduced in
stages; and

(c) if so, how?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (b). It is proposed to
be introduced in stageg so ag to take
effect from Apri] 1980.

(¢) The prohibition policy as an-
nounced by the Delhi Administration
is laid on the Table of the House.
[Placed in Library, See No. LT-1022/
17].

Production of Foodgrains

162. SHRI C. N. VISVANATHAN:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

{a) the final figures of production
of foodgrains during 1976-77 and the
factors responsible for increasedq pro-
duction in areas where improvement
has been registered; )

(b) the anticipated production dur-
ing 1977-78; and

(c) the concrete steps taken during
last seven months to improve produc-
tivity so as to effect a significant
break-through towardg increased pro-
duction?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) The total produc-
tion of foodgrains during 1976-77 is
placed at 111.57 million tonnes. The
increase in foodgrain production dur-
ing 1976-77 compared to 1975-76 has
been recorded by Maharashira, Pun-
jab and Haryana. The increases in
production of jowar and bajra in
Maharashtra are attributed largely to
increases in yield per hectare of these
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crops. The increase in production re-
ported by Punjab and Haryana for
rice and what is partly due te in-
crease in area and partly to higher
yields per hectare.

(b) Production estimates for 1977-78
have not yet become due from the
States.

(¢) The concrete steps taken to im-
prove productivity include: (1) in-
creasing the coverage of area under
High-Yielding Varieties, (2) selection
and extension of suitable technology
for various crops under different con-
ditions of rainfall, irrigation, soil types,
etc; (3) special fertilizer campaigns in
selected districts to increase the use of
fertilizers and also to improve its effi-
ciency through proper methods of
application; (4) special campaign for
application of phosphatic fertilizers to
increase the production of gram, tur,
etc: (3)training of extension staff amd
farmers in the latest technology deve-
loped by Agricultural Universities; (6)
efforts to secure uninterrupted surply
of electricity and irrigation water (7)
arrangements for supply of production
credit to farmers and (8) increase
in procurement prices and lowering
thijs price of urea.
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National Service Volunteer Scheme

164. SHRI K. RAMAMURTHY: Will
‘the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to state:

(a) whether the “National Service
Volunteer Scheme” has been started
this year as an extension of the Na-
tional Service Scheme;

(b) if so, broad features of the
scheme and the amount allocated for
this scheme; and

(c) the States in which thjs scheme
‘has been introduced?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) Yes, Sir.

(b) and (c). National Service Vol-
‘unteer Scheme launched from 1977-78
aimg at providing opportunities to
youth who have completed their first
degree, to involve themselves on a
-voluntary basis in nation-building acti-
vities for a specific period on a whole-
time basis. To begin with, the NS
volunteers will be engaged in promo-
tion of programmes of adult educa-
tion/non-formal education through
Nehru Yuvak Kendras and voluntary
:agencies for a minimum period of one
year. The volunteers would be suitab-
ly trained before they start work in
the field. Each volunteer will be paid
a stipend of Rs. 175/-per month plus
expenditure involved on travel and
-contingencies, For the year 1977-T8,
a budget provision of Rs. 7.5 lakhs has
been made for the sheme. The sheme
has been introduced in all the States.
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165. SHRI K. RAMAMURTHY: Will
the Minister of EDUCATION, SO-
CIAL WELFARE AND CULTURE be
pleased to state:

(a) the recommendations made by
the Committee set up to assess the
financial requirements of T.M.S.S.M.
Library, Thanjavur during the Fifth
Plan period; and

(b) the action initiated by the Gov-
ernment of India for implementing
those recommendations?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (b). The Visiting
Committee set up by the Government
of India to assess the financial re-
quirements of the TM.S.S.M. Library,
Thanjavur has not as yet finalised its
report Government will consider the
Committee’s recommendations after
the report has been submitteq to it.

Report on Pilot Intensive Rural
Employment Project

166. SHRI K. RAMAMURTHY:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether the Government have
received the Report of the Review
Committee on Pilot Intensive Rural
Employment Project (P.LR.EP.) head-
ed by Shri M. L. Dantwala; and

(b) it so, whether the Government
have decided to implement the said re-
port and the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) Yes, Sir.

(b) The Report is under examfina-
tion and for this purpose an Empowe}'.
ed Committee has been constituted in
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the Department of Rural Develop-
ment, Ministry of Agriculture and
Irrigation.

Rise in Foodgraing Prices

167. SHRI K. LAKKAFPA: Wil
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether it is a fact that country
has sufficient food stocks upto middle
of 1979;

(b) if so, whether the import of
foodgrains iz not necessary for next
two years;

(c) whether the prices of foodgrains
have started rising from the last four
months; and

(d) if so, the reasons for the same
in view of the sufficient food stocks
angi steps being taken to reduce the
prices?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) and (b). Yes,
Sir. The total stocks of foodgrains
with the pubMc agencies as on 1-10-
1977 are about 182 million tonnes. It
should be possible to meet the re-
quirements of the public distribution

system, without import of foodgrains.

{e) and (&), The prices of food-
grains as a group has shown a rise of
about 2.4 per cent during the last 4
months. This rise is, however, main-
ly due to sharp rise in the pries of
pulses. However, the prices of cereals
have shown a fall, excepfing a mar-
ginal rise in the case of wheat, which
is of seasonal nature. The rise in prices
of pulses is attributable mainly to the
short fall in preduction and steps are
being taken to increase areas of crops
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under pulses. Support price of gram
has been enhanced from Rs. 95 per
quintal to Rs. 125 per quintal from
1978-79 marketing season, with a view
to give incentive for its increased cul-
tivation.

Panels on Flood and Irrigation

168. SHRI K. LAKKAPPA:

SHRI PRASANNBHAI MEHTA:

Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) whether it is a fact that Union
Government have set up two panels
on flood and irrigation;

(b) if so, who are its members:

(c) what are the main purposes of
these panels; and

(d) whether these groups Wwill be
submitting any report to the Govern-
ment and the expenditure involved?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) Yes, Sir.

(b) and (c). The composition and

terms of reference of the two Groups
are given in the enclosed statement.

(d) The two Groups are required
to submit their interim report by the
10th of November, 1977 and the final
report by 10th January, 1978 for con-
sideration by the Planning Commis-
sion. The expenditure relating to
TA/DA of representatives of States
and other organisations in respect of
Working Group on Flood Control will
be borne by the respective States and
organisations,
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Statement
1. Working Group on irrigation
(#) Composition
1. Secretary, Department of Irrigation

2. Chairman, Central Water Commission . .
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. . Chairman

. . Member

3. Joint Secretary, Mumstry of Home Affairs (dealmg with Tribal area

development) . . . R . Member
4- Joint Secretary (Ganga Basin), Department of Irrigation Member
5. Joint Secrctary (Indus), Department of Irrigation . Member
6. Financial Adviser, Department of Irrigation, Member
7. Member (Water Resources), Central Water Comr missicn . Mrter
8. Member (Design & Research), Central Water Ccmmissicn . . Memkber
9. Joint Secretary (L), L cpartm ent of Agriculture Mimkber
10. Member (Engineering), J.R.C., Department of Irrigation . Member
11. A representative of the Planning Commission ., Member
12. Chief Engineer (Monitering-I), Central Water Commission . . Member
13. Chiefl Engineer (Monitoring-II), Central Water Commission Merm ber
14. Chief Engineer (Draught Study), C entral Water Comrissicn . . Mun ber
15. Member (Progress & Planning), Central Water Commission ,  , Convener.

(ii) Terms of Reference: (3)

(1) To carry out a review of the
performance in terms of phy-
sical and financial targets
under the Fifth Plan taking .
into  consideration various 4)
constraints, State by State
review may be attempted.

(2) To formulate a five year me-
dium term plan for creation
of additional ftrrigation po-
tentia], indicating physical
targets and financial invest-
ments for the five yvear pe-
riod for each State. Long-
termn perspective of needs, 5
priorities and feasibilities
should be kept in view,

To assess, to the extent pos-
sible, additional employment
during the  construction and
operational stages for vari-
ous categories of personnel.

To recommend strategy and
measures for l.mproﬂ.ng the
efficiency of existing irriga-
tion gystems for the five year
period commencing 1978-79,
including the programme of
modernisation of existing sys-
tems and resorting to syste-
matic operational program-
mes to be monitored under
the over all directiong of the
Committee at the Centre.

To recommend appropriate
strategies and measures for
successful implementation of
the five year programmes,
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2. Working Group on Fload Control, Drainage and Anti-Sea Erosion

(i) Composition
(1) Secretary, Denartment of Irrigation . . . Chairman
Ministry of Agriculture & Irrigation (Department of Irvigaticn)
(2) Jdim Secretary (Indus) . Member
(3) Joint Secretary (Ganga Basin) | . . Member
(4) Financial Adviser, Cepartment of Irrigation . Member
(5) Member (Engineering) JR.C. . . . . . . . Member

Ministry of Agriculture & Irrigation (Department of Agriculture)

(6) Joint Secretary (L) Department of Agriculture | . . Memkter
Planning Commission
(7) A represeatative of the Planning Commission . Member
States and other O: ganisaticrs
(8) Chief Engineer, Irrigation®, Haryana, Chandigarh . Member
(9) Chief Engineer, Irrigation®, Orissa, Bhubneshwar Member
(10) Chief Engineer, Irrigation*, U.P., Lucknow . . . Member
{11} Eagiiee:-in-Chief and Ex-Officio Secretary, Irrigation & Watcr-
ways De)arvnent, Government of West Bengal, Calcutta . Member
(12) Chairman, Brahmaputra Food Control Commission, Gauhati . Member
(13) Chairman, Ganga Flood Control Commission, Patna . . Mumber
Central Water Commission
(14) Chairman, C.W.C. . : . o Me nber
(15} M:mber (WR), Ceatral Water Commission Member
(16) M=mber (Fioods), C.W.C. Convener
*Dealing with Flood Control,
(ii) Terms of Reference: deficiencies experienced in
the implementation of the
(i) To make critical review of the programme.
progress made in flood con- .
trol, drainage and anti-sea (ii) To suggest measures for co}-
erosion in terms of physical lection of improveq statistics
targets viz., the area provided of the areas vulnerable to
' with reasonable  protection floods and areas benefited.
and financial targets wunder .
th: Fifth Plan since 1973-T4. (iii) Te recommend the strategy,
Particular reference should policies and the programme
be made to the problems and for this sector for the five-
constraints faced in achieving year period 1976-79 to 1962-63
the in objectives in physi- with particular reference to
cal and financial terms and the requirements in respect

2324 LS—9.
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of organisational and admin-
nistrative set-up.

(iv) Measures for stabilisation of
the existing benefits resulting
from flood contro] and anti-
sea erosion schemes and pro-
per operation and mainten-
ance of these works,

Ganga Cauvery Link Project
169. SHRI K. LAKKAPPA;

SHRI VIJAY KUMAR MAL-
HOTRA:

Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to refer to the reply given to Unstar-
red Question 91 on  13th June, 1977
regarding linking up of the Ganga with
Cauvery and state:

(a) whether the Ganga-Cauvery
Link Project will be wundertaken in
different phases and whether it is the
first phase of construction which is
proposed to be included in the current
plans; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE AND IRRIGATION (SHRI
BHANU PRATAP SINGH): (a) and
(b). Paper studies were carried out
for the Scheme of inter-linking some
of the rivers, including Ganga with
Cauvery some years ago. Before in-
vestigations on any such long term
scheme are taken up, it is essential
to first study in depth the position of
surpluses and shortages in various
basins, sub-basins and regions and
determine possibilities for inter-basin
ang inter-regional transfer of waters
taking into consideration the mini-
mum needs of drought prone areas.
Such study is on hand by the Cen-
tral Water Commission,

Such country-wise studies and in-
vestigations are by their nature long
term. It is only after the studies are
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completed that cost estimates and
time of implementation of such pro-
jects could be determined.
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Werld Cup Hockey Competition

172. SHR] VIJAY KUMAR MAL-
HOTRA:

SHRI JENA BAIRAGI:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether three players left the
iraining camp organised for World
Cup Hockey Competition at Patiala;

(b) the reasons therefor;

(c) whether any impartial enquiry
into the entire incident has been made;
and

(d) if not, the reasons therefor and
if an enquiry has been conducted, the
results thereof?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) Yes, Sir,

(b) According to the players, as
reported in the press, they left the
camp in protest against what accord-
ing to them were some uncalled for
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remarks allegedly made by one of
the selectors of Indian Hockey Fede-
ration,

(c) and (d). No enquiry has been
made by this Ministry as the matter
is entirely within the jurisdiction of
the Indian Hockey Federation, which
is an autonomous body.
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Claimg against Supplies/Deposits made
on account of Sale of DGS&D Surplus

Stores
174. SHRI SHAMBHUNATH CHA-
TURVEDI: Will the Minister of

WORKS AND HOUSING AND SUP-
PLY AND REHABILITATION be
pleased to state:

(a) the number of claims of parties
in Indig and amounts involved (against
the undivided Government of India)
for supplies made or deposits made on
account of sale of D.G.S. & D. surplus
stores, which were accepted by the
Central Claims Organisation in his
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Ministry after verification and accep-
tance by the Pakistan Government,
which had been paid and those which.
are still pending for payment by his
Ministry;

(b) whether the payment of any
such accepted claim has been demur-
red on the ground that claims relating
to 1947 prepartition contracts was bar-
red by Limitation in 1956, although
the alaimants had been pursuing their
claims as early as 1948;

(c), if so, the reasons therefor; and

(d) the effective steps being taken
to expedite the same and afford neces.
sary relief to the affected parties?

THE MINISTER OF STATE IN
THE MINISTRY OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI RAM KIN-
KAR): (a) 454 claims involving an
amount of Rs. 68.25 lakhs were regis-
tered with the Central Claims Organ-
isation in India, in respect of sup-
plies made and/or deposits with
D.G.S&D. on account of surplus
stores. Out of these, 162 claims of
the value of Rs. 28.96 lakhs were dis-
posed of, leaving a balance of 292
claims involving an amount of Rs.
39.29 lakhs which are, pending for
want of verification report from the
Government of Pakistan.

(b) In no such case payment has
been denied on account of limitation.

(¢) Does not arise.

(d) Efforts are being made to expe-
dite the disposal of rMaipi.ng‘cases
which, however, depends primarily on
response from the Pakistan Govern-
ment.

Disruption of Water Supply in Delhi

175. SHRI SHAMBHUNATH CHA-
TURVEDI: Will the Minister of
WORKS AND HOUSING AND SUP-
PLY AND REHABILITATION be
pleased to state:

(a) whether there have been orga-
nised attempts to tamper with the
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main pipelines to disrupt the water
‘supply of the capital;

(b) if so, the details thereof; and

(c) the action taken to protect
them?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Yes, Sir, Of late, se-
veral cases of tampering with main
water supply pipelines were detect-
ed; but it is difficult to say whether
these were organised attempts.
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(b) The details are given in the
attached statement.

(c) The Delhi Water Supply and
Sewage Disposal Undertaking organ-
ised patrolling of the gsensitive and
important installations and exposed
water pipes by engaging Home
Guards and departmenta] officials.
Police authorities were also request-
ed to intensify patrolling in these
areas. F.LRs for all the incidents of
disrupting the water supply by cut-
ting water lines were also lodged
with the police authorities.

Statement

Details of Dislocation of Water Supply during the Dharna by Lall Jandha Union.

Sl.No. Date Details
1 11-10-97 On 1100 mm dia PSC main f'eeding ‘West Delhi opposite Britania biscuit factory,
Lawrence Road Industrial Area.

2 12-10-77 On goo mm dia PSC main feeding Kailash Reservoir near Bhairon Road.

3 12-10-77 Settitj;mzr}t l]t{:ﬁ;l’ ORD«).; ?"Jn‘fiia{fa? mﬂ:uﬁ ‘I;:idmg Kailash Reservoir at the Junc-
4 12-10-77 87 dia C.I. water main near Rajghat. feeding areas along B.S. Zalar Marg,

5 12-10-77 4" dia C.I. water main behind AGCR.

6 r2-10-77 5" dia A.C. water main along Mata Sundari Road.

i 14-10-77 24;{21;:-03-111:“!”\“&:;?; Q;ll’ll{ if;;)'mw‘::zirabad to Shahdara opposite Transport
8 |4_-;6.77 Bore on 24" dia C.I. main from Wazirabad to Shahdara.

9 14-10-77  157/16" C.L water main in Jhilmil Industrial area G.T. Road Shahdara.

10 14-10-77 67 dia C.I. water main feeding Soclan'gimr phase IIT & IV.

11 14-10-77 127 dia C.L water main to Najafgarh near Uttam Nagar,

12 14-10-77 110 mm dia water main opposite C-2 B Janakpuri.
13 14-10-77 87 C.1. water main opposite milk booth ‘A’ block Janakpuri.
14 14-10-77 87 dia A.C. pipe along Vidya Marg fecding D-Bleck opposite C-6-B Janakpuri.
15 14-10-77  o* dia C.I. water main from Kalkaji Reservoir near Kalkaji Hospital.
16 14-10-77 12* dia C.I. water main from Badarpur Tubewell to Giri Nagar.
17 14-10-77 7* dia water main from Sat Basi tubcwell to Mehrauli.
18 15-10-77 1100 mm dia PSC pumping main from Greater Kailash Reservoir to Chirag

* Delhi.

—
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SiNo  Date Details

19 15-10-77 21” dia water main from Kalkaji Reservoir to Defcnce colony near Lady Shri

Ram College,

20 15-10-77 4* dia water main between 2A/8A block Geeta Colony.

21 15-10-77 5 lg::ed Cl water main from flag staff Reservoir to State Laboratory, Alipur
22 t5-10-77 7 dia C.I. main along Lower Bela Road.

23 15-10-77 6% dia C.I. main pear Majnoo Ka Tilla.

24 16-10-77 'Water main near H.No. 2513-14 Bagichi RAGHUNATH Sadar Bazar.

25 16-10-77 67 EmagTMmg t::::‘ . (gi‘njliﬁeo;s,mﬂa Colony block 15 opposite Dera Baba
26 16-10-77 W/main near Af2/88 Janakpuri near the Residence of Shri Vishnu Dutt.

27 17-10-77  W/main near Rampura main road.

28 17-10-77  'W/main near Mohalla Darsan Pattak Haus Kaji.

29 17-10-77 W/main near Okhla Intake, Yamuna Bank.

30 17-10-77 ‘ Rising main near DTC H/Qrs L.P. State.

31 17-10-77  W/main near G Block Hari Nagar.

32 17-10-77  W/main along Najafgarh Road ntar Subhash Nagar.

33 17-10-77 W/main in M Block Shyam Nagar.

34 17-10-77  W/main on Hudson Road near Kingsway Camp.

In addition to above disruption of Water Supply was noticed by operating regulatory valves
in different parts of the city.

!
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Land Distributed during last Three
years to Landless

177. SHRI VAYALAR RAVI:
SHRI VASANT SATHE:

Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to refer to the reply given to Unstar-
red Question No. 1086 on 20th June.
1977 regarding progress of land re-
form under 20-Point Programme and
state:

(a) the total area of surplus land
distributed to the landless during the
first six months of 1977-78 and its
statewise break up;

(b) how do these figures compare
with the land distributed during the
corresponding periods of 1975-76 and
1976-77; and

(c) whether the Government pro-
pose to take any special steps to speed
up the distribution of surplus land?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) A statement
is appended.

(b) Information in respect of 1975-
76 is incomplete. The available in-
formation indicates that less than 1
lakh acres were distributed. The po-
sition improved in 1976-77 when dur-
ing April-September nearly 5.6 lakh
acres were distributed. Distribution is
determined by disposal of cases and
since cases take a certain time to be
disposed of, the achievement during
any period is the result of the past
efforts. A relative slowing down in
the pace of distribution is natural in
subsequent phases since the readily
available surpluses have already been
distributed.

(c¢) The Government of India have
adviged State Governments to set up
distribution of ceiling surplus lands.

Statement
State Area distributed Remarks
between April to
(in acr;s;gﬂ
H 3

Andhra Pradesh . 49,083
Assam 7,568« *Till g1-1-1977
Bihar 7.650
Gujarat 633
Haryana 215
Himachal Pradesh a* *Till 30-6-1977
Jammu & Kashmir N.A.
Kamataka . 3,842
Kerala 4460
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1 2 3

Maharashtra . ) N.A.

Manipur . R N.A.

Orissa B . 26,340

Punjab . 135

l-Iajuthm ) 1,580

T Nadu NA.

Tripura 399

Utz Pradesh, 1,310% *Till 30-6-1977

‘West_Bengal . 893

Da'dra.& Nagar Haveli . 1,023% +Till 31-8-1977.

Delhi N.A.

'Potlg'l‘chcrry 70
Total 1,18,081

Late Announcement of results by year mainly due to the following

Delhi University

178. SHRI SHIV SAMPATI RAM:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether he is aware that this
year the Delhi University has an-
nounced the results of wvarious ex-
aminations conducted by it very late;

(b) if so, the main reasons there-
for; and

(c) steps Government propose to
take to ensure that this delay does
not gceur in the years to come?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) to (c). According to
ihe information furnished by the Uni-
versity of Delhi, the results of some
of the examinations conducted by the
University were published late this

reasons;

(i) As the elections to the Lok
Sabha were held in March
this year, the examinations
were started late;

(ii) the stoppage of remuneration
to teachers of the University
and Colleges for examination
work of regular students and
ex-students of the University
and Colleges also created ad-
ministrative difficuties;

(iii) due to heavy rains there was
a breakdown of electricity
and the University Main
Office had no light for almost
a week. The Computer ma-
chine could not therefore .be
used for processing the re-
sults resulting in correspond-
ing delay.

The University have informed that
all possible steps are being taken by
it to ensure that such delay does not
occur in future as far as possible.
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Criteria for Fixing Prices by AF.C.

179. SHRI RAMANAND TIWARY:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) the agricultura] and horticul-
ture produce which come under the
purview of Agricultural Prices Com-
mission; and

(b) the criteria adoptad by the
Commission for fixing the prices of
different commodities for different
States?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) All agricultural
commodities including horticultural
produce fall under the purview of
the A.P.C. The Commission has been
making recommendations on the price
policy of important agricultural com-
modities on a regular basis as also
other commodities referred to it from
time to time.

(b) In formulating its recommen-
dations on the price policy the com-
mission operate within its terms of
reference which require the Commis-
sion to keep in view the following:

(1) the need to provide incentive
to the producer for adopting
improved technology and for
maximising production;

(ii) The need to ensure rational
utilization of land and other
production resources;

(iii) The likely effect of the price
policy on the rest of the eco~
nomy, particularly on the cost
of living, level of wages, in-
dustrial cost structure, etc.

Before making its recommendations
on the level of support prices, the
Commission takes into account, inter-
alia, the available data on cost of
production of the particular crop,
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changes in the input prices and the
changes effected in the administered
prices for competing crops. In mak-
ing its recommendations on the level
of procurement prices, the Commis-
sion also takes into account the crop
prospects and the expected behaviour
of the market prices.

Foodgrain; Procured and Bufferstock
Held

181. SHRI S. R. DAMANI: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) the quantities of foodgrains pro-
cured, Statewise, by Government
agencies during the current year and
the total quantity of each item held
as bufferstock as on 31st  October
1977;

(b) what is the offtake so far by
each State and the expected demand

in the remaining months of the year;
and

(¢) whether any limit has been fix-
ed for bufferstock holding and, if so,
the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) statement
(Appendix—I) indicating the gquanti-
ties of foodgrains procured State-wise
during the calendar year 1977 (upto
31st October) is laid on the Table of
the House [Placed in Library See
No. LT 1023/77) According to the
latest information  available, about
18.2 million tonnes of foodgrains com-
prising of 13.6 million tonnes wheat.
4.4 million tonnes rice and 0.2 mil-
lion tonnes coarse grains were held
by Central as well as State authori-
ties as on 1st October, 1877.

(b) A statement (Appendix—II)
showing quantity of foodgrains releas-
ed through publc distribution by
each State during the year 1977 (upto
September, 1977 is laid on the Table
of the House. [Placed in Library. See
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No. LT-—1023/77). As regards the
expected demand of foodgrains for
public distribution for the remaining
months of the year, it may be stated
that these are from month to month,
keeping in view the market availabi-
lity and other relevant factors. It is
therefore, not possible to anticipate
precisely the demand for foodgrains
for public distribution system of the
State Governments.

(¢) The recommendation of the
Technical Group about the size of the
buffer and operational stock are un-
der consideration of the Government.
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Memo from Director of National

184. SHRI PRASANNBHAI MEH-
TA: Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) whether a memorandum has
been sent by the Director of the
National Federation of Co-operative
Sugar Factories to the Minister against
the uneconomica] prices for levy
Sugar;

(b) if s0, whether Government have
taken any decision on the recom-
mendations of the Marathe Committee;
and

(¢) if not, when the zame is likely
to be taken?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
AND IRRIGATION (SHR! BHANU
PRATAP SINGH): (a) A memoran-
dum  No. F. 13-56/77-SP dated 24th
June, 1977 addressed to the Minister for
Agriculture and Iriigation was receiv-
ed from the Vice-President of the Fe-
deration.

(b) In its meeting held on 27-10-77
the Cabinet took a decision on
the recommendations made by the
Marathe Committee accepting the
minimum notified cane price as the
basis of fixing levy sugar prices, but
deciding that each mill will be con-
sidered individually for fixing the
price of its levy sugar.

(c¢) Question does not arise.

Change in the Procedure of Furnish-
ing Security for Meter by D.E.S.U.

185. DR. MURLI MANOHAR JO-
SHI: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state:

(a) whether Government are aware
that new allottees of Government
quarters in Delhi /New Delhi are ask-
ed by the D.E.S.U. to clear the arrears,
if any, of the previous occupants and
also to deposit cash security for meter
when they apply for the reconnection
of the electricity;

(b) the reasons for changing the
procedure of furnishing the gecurity
on behalf of the allottee by the office
of the concerned allottee; and

(c) whether Government are aware
that the above change hag created di-
fAculties particularly for the low-paid
employees of the Qovernment, and
if so, the steps Government propose to
take to restore the previoug proce.
dure?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
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BAKHT): (a) to (c). Because of hea-
vy accumulation of arrears of electri-
city charges against certain allottees
of Government quarters, the Delhi
Electric Supply Undertaking had de-
cided some time back that security
deposit for electric meters should be
recovered in cash from allottees of
government quarters and that arrears,
if any, due from the previous occu-
pant should be cleared by the new al-
lottee before the electricity supply
could be restored. On receipt of a
number of representations from new
allottees of Government quarters, the
Undertaking has since decided not to
insist on clearance of arrears of old
occupants by the new allottees before
electricity is restored. However, secu-
rity will have to be deposited by such
allottees in cash as is being done by
other consumers,

Mismanagement of Funds and Con-
struction of Hostel in  Jawaharlal

Nehru University
186. PROF. DILIP CHAKRAVAR-

TY: Will the Minister of EDUCA- |

TION, SOCIAL WELFARE AND
:CULTU'RE be pleased to state:

(a) whether there had been mis-
management of funds in the Jawahar-
lal Nehru University;

(k) whether there had been com-
plaints from the students regarding
the construction of Hostels; and

(c) the steps already taken or pro-
posed to be taken in the matter?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) to (c). The information is
being ‘collected and will be laid on
the Table of the Sabha in due course.

Spray dried trade waste in Delhi
Agency in Kalkaji, Delhi

187. PROF. DILIP CHAKRAVAR-
TY: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
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REHABILITATION be
state:

pleased to

(a) whether a sizeable part of the
land near Kalkaji acquired under the
Displaced Persons Land Acquisition
Act, 1948 has been sold out to a pri-
vate Housing Agency operating in
Greater Kailash Part II;

(b) if so, whether it violates the
Provisions of the Act and the Rules
made thereunder; and

(c) the steps Government propose
to take to accommodate the eligible
displaced persons who are in the
waiting list and awaiting allotment?

THE MINISTER OF STATE IN
THE MINISTRY OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI RAM KIN-
KAR): (a) No, Sir.

(b) Does not arise.

(c) So far as displaced persons
from former West Pakistan are con-
cerned, fresh allotments were stopped
long back and no displaced persons
are on the waiting list awaiting allot-
ment,

As for the displaced persons from
former East Pakistan (now Bangla-
desh) gainfully employed in Delhi, all
those who were found eligible in res-
ponse to the two Press Notes dated
4-1-1966 and 13-8-1967, were offered
plots in Chittaranjan Park. Fresh ap-
plications were invited vide Press
Note dated 14-1-1977 for the remain-
ing plots in Chittaranjan Park, which
are to be allotted by draw of lots
amongst those found eligible.

Spray Dried Trade waste in Delhi
Milk Scheme '

188. SHRI P. RAJAGOPAL NAIDU:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state: -

(a) whether seventy to eighty tons
ot spray dried trade waste kept in
the store of Delhi Milk Scheme has
gone bad;
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(b) whether casein has also gone
bad;

(c) whether 80 thousand litres of
milk has gone bad recently; and

(d) if so, the losses suffered?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) No, Sir.

(b) No, Sir.

(e¢) 1,38,500 litres of processed milk
and 20,094 litres of raw milk had
gone bad due to the illegal strike by
a section of Delhi Milk Scheme wor-
kers on the night of 21-9-77.

(d) The losses incurred on account
of milk having gone bad as indicated
at (c) above were to the extent of

Rs. 1,39,397 approximately.

Foodgraing stored in Godowng and
on Plinth

189, SHRI VASANT SATHE: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) what is the quantity of food-
grain; at present in the buffer stocks
of Food Corporation of India and how
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much of it is stored in godowns own-
ed privately and by the Food Corpora-
tion and how much is kept on Plinths
under polythene covers;

(b) whether it is a fact that large
quantity of wheat stored under poly-
thene cover is reported to have been
badly damaged;

(¢) if so, area-wise details of
quantity of wheat damaged and its
value; and

(d) what effective steps are belng
taken/proposed to avoid loss on this.
account?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) A quantity of 14.2
million tonnes of foodgraing was in
storage with Food Corporation of
India as on 15.10.77 out of which 5.3
million tonnes was stored in CAP
storage (cover and Plinth) and the
balance quantity of 8.9 million tonneg
was stored in FCI's own godowns
and in CWC, SWC as well as pri-
vate godowns.

(b) A quantity of 7983 fonnes of
wheat was damaged.

()
S1. No. Name of Region Quantity damaged  Value ;::ig]:maged
_I 2 3 4
(in tonnes) (Rupees)
1 J.&K. . 96 129596
2 Rajasthan 1203 1625253
3 Punjab 18 24318
4 Haryana . . . . 03 40513
5 Delhi 33 41583
6 UP . 331 447181
7 H.P. . 8o 108080
8 Kandla . . . 2850 3850350
g Maharashtra . . 251 339101
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1 2 3 4

10 Gujarat . 65 87815
11 MP. 12 16212
12 Tamil Nadu . 2115 2857365
13 AP 223 301273
14 Karnataka 05 6755
15 Maharashtra (P.O.) . 19 25669
16 Bihar . . 679 917329

Total 7983 10785033

(d) The following steps are being
taken to increase the covered storage
accommodation to replace CAP stor-
age where much of the damage has
taken place:—

(1) Construction of new godowns
on large scale under crash program-
me. :

i (2) Construction of mini type
godowns wherever narrow strips
of land are available within the
existing godown coplexes. Such
mini godowns can be constructed
within a short time to take care of
urgent needs.

(3) Construction of new godowns
within the existing godown comp-
lexes and at approved centres
where land is readily available.

(4) Construction of buffer storage
godowns with financial assistance
from world Bank.

(5) Encouraging private parties
for construction of godowns on
guaranteed gccupation for minimum
specified period and helping them
to get bank loan on comparatively
easy terms.

(6) Making optimum use of the
ex:lstmg storage capacity by increas-

ing the stack height, expditious.

disposal of obsolete/unserviceable

stores and damaged foodgrains o
as to create additional vacant space
for utilization for storage of food-
grains.

(7) Hiring of additional covered
storage capacity from various sour-
ces like Central Ware-housing Cor-
poration, State Ware-bousing Cor-
poration, State Governments and
private parties.

(8) Temporary hiring of godowns
from defence establisdiments, sugar
mills, rice mills, disused rehabili-
tation camp etc, during piocure-
ment season.

Tapioca Complex in Kerala

190. SHRI K. A. RAJAN: Will the
Minister of AGRICULTURE AND IR-
RIGATION be pleased to state:

(a) whether Government of Kerala
have represented to the Centre to set
up a Rs. 9 crore public sector tapioca

-complex in the State for the manufac-

ture of biscuits, starch, glucose, cat-
tle food; and

(b) if so, the details and Govern=-
ment’s reaction thereto?
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TAP SINGH): (a) and (b).

A request for preparation of

a project report for establish-
ment of a Rural-Agro based Indus-
trial Complex in Kerala, which inter-
alia includes tapioca processing also,
has been received from the State

Government. The project report is
under preparation.

Promotiona] Avenues for Graduate
Engineers, C.P.W.D,

191. SHRI K.A. RAJAN: Will the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITAT-
ION be pleased to state:

(a) whether the Graduate Junior
Engineers of the Central Public Works
Department, New Delhi, staged a
dharna at Nirman Bhawan to press
their demands for proper promoticnal
channels; and

(b) if so, the details thereof and
Government's reaction thereof?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Yes, Sir.

(b) There are two groups of Junior
Engineers, Graduates and AMIEs on
the gne gide and diploma holders and
other non-graduates on the other. The
interests of the two groups are in con-
flict with each other. Earlier the non-
graduate Junior Engineers had staged
a dharna. The Government had given
time to both the parties to evolve an
agreed formula. This, they could not
do. Now the Government is consider-
myg some proposal which may be fair
and just to both parties, but it is not
possible to evolve a formula which
will satisfy ewverybody.
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Removal of Slums in West Bengal

193. SHRI JYOTIRMOY ROSU:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) total amount of money sanc-
tioned and disbursed during the
period 1971-72 to 1976-77 by the Cen-
tre on account of slum improvement
scheme in West Bengal;

(b) total amount actually spent by
the State Government;

(c) progress of the West Bengal
slum improvement scheme in physical
and financial terms, during the period
1971-72 to 1976-77;

(d) whether there were any allega-
tions of irregularities in regard to
expendjture incurred by the then
West Bengal Government on slum im-
provement scheme; and

(e) if so, the facts thereof?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) to (e). Informaton is
being eollected and will be laid on the
Table of the House.

Scheme to bring Krishna water to
Madras

194. SHRI M. KALYANASUNDA-
RAM: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) whether 3 Ministerial level
conference was held by the Union
Government to djscuss the imple-
meptatiOn of the scheme to bring
Krishna water to Madras; ang

(b) if so, the details thereof and
decision taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
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TAP SINGH): (a) and (b). In April
1976, the Governments of Andhra Pra-
desh, Karnataka and Maharashtra had
agreed to allow the use of 5 TMC each
of their share of Krishna waters to
Tamil Nadu for water supply to
Madras City. In pursuance of that
agreement, various alternative schemeg
were formulated ang their costs esti-
mated by the officers of the concerned
States, which were discussed at two
meetings at officers’ level.

These studies were considered at a
meeling convened by the Union Min-
ister of Agriculture and Irrigation on
27th October, 1977 which was attended
by the Chief Ministers of Karnataka,
Tamil Nadu and Maharashtra and the
Minister for Medium  Irrigation,
Andhra Pradesh, the Minister for
Major Irrigation, Karnataka and the
Minister for Works, Tamil Nadu.

As a result of discussions, the fol-
lowing decisions were taken:

(i) The Government of Tamil
Nadu shall be permitted to draw
not more than 15 T.M.C. in a water
year from Srisailam reservoir dur-
ing the period 1st July 50 81st Octo-
ber through an open lined channel
from Srisailam to Pennar designed
to carry a discharge not exceeding
1500 cusecs which will enable con-
veyance of water to Madras City.
The arrangements for the conductor
system shall be agreed upon by
Andhra Pradesh and Tamil Nadu;

(iiY The Government of Andhra
Pradesh wil] cooperate in the acqui-
gition of land and in providing
necessary storage. Andhra Pradesh
will also provide facilities for the
construction of the canals and other
structures and also for the main-
tenance und operation of the water
supply system;

(iti) Tamil Nadu shall bear the
cost of the arrangements for convey-
ing of water from Srisailam to
Poondi and +will bear the main-
tenance and operationa] charges.
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The details can be worked out by
the Governments of Andhra Pradesh
and Tamil Nadu;

(iv) The lined channel between
Srisailam and Somasila from the
point of off-take to be agreed upon
by Andhra Pradesh and Tamil Nadu
shall not be utilised for irrigation
er other consumptive purposes; and

(v) The Central Government will
make arrangements to inspect the
system during operational stages and
ensure that the withdrawal of water
into this water supply system from
Srisailam does not exceed 15 TMC
in a water year and that the system
is utilised only for water supply to
Madrag City and for no other
purpose.

An agreement, which is subject to
ratification by the respective States,
was signed by the representatives of
the States of Andhra Pradesh, Karna-
take, Maharashtra and Tamil Nadu
and the Secretary, Department of
Irrigation in the Union Ministry of
Agricuture and Irrigation on the 28th
October, 1977.

Three-yeargs Part Time Degree
Courses in Engineering

195. DR. BAPU KALDATY: Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

(a) whether the All India Council
for Technical Education has sponsor-
ed a scheme of “Three years” Part
Time Degree Courses in Engineering
for Diploma Holders;

(b) if so, names of those States
who have provided these facilities;

. {c) whether the Government of
Maharashtra has refused to provide
these facilities; and

(d) if so, the reasons thereof?
2324 LS—10
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THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND CULTURE (SHRI-
MATI RENUKA DEVI BARAKA-
TAKI): (a) The All India Council
for Technical Education has formulat-
ed a scheme for starting part-time
degree courses in selected engineering
colleges for diploma-holders.

(b) As per the information avail-
able, facilities for part-time degree
courses in engineering for diploma-
holders are available in Andhra Pra-
desh, Gujarat, Madhya Pradesh, Kar-
nataka and West Bengal.

(c) and (d). No, Sir, In fact, a pro-
posal hag been received from the Go-
vernment of Maharashtra for starting
a part-time degree course for diploma-
holders, which is under consideration
of the Western Regional Committee
of the All India Council for Technical
Education.

Occupation of Government Aceom-
modation by Employees Owning
Houses

186. DR. BAPU KALDATY: Will
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION be pleased i state:

(a) whether it is a fact that a large
number of Government employees
owning houses have not vacated Gov-
ernment accommodation;

(b) if 30, their number;

(¢) whether they are paying com-
mercial rents for the occupation of
Government accommodation; and

(d) if not, the reasons therefor?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) and (b). Yes, Sir. 1320
house-owning officers have not vacated
Government accommodation.
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(¢) and (d)., From 1st June 191‘“?.
house-owning  oOfficers, who are in
* occupation of Government residential

accommodation, are charged normal
‘ licence fee, if the monthly income
from their own houses do€s not exceed
Rs. 1000/-; 50 per cent of the market
licence fee, if the monthly rent ex-
ceeds Rs. 1000/-, but doeg not exceed
Rs. 2000/-; and market rent, if the
_monthly income exceeds Rs. 2000/-.
They are not required to vacate Go-
* yernment accommodation.

Amount given to Organisations for
Sociay Welfare and Cultural
Activities

197. SHRI .L. L. KAPOOR: Will
the Minisler of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to state:

(a) the total amount year-wise
given during last three years to each
of the private institutions/organisa-
tions in the Union Territory of Delhi
and the State of Bihar in the name of
social welfare and cultura] activities;

(b) the names of the Presidents/
Chairmen/Conveners of such private
organisations;

(c) whether the entire money given
to them was properly accounted for;

(d) if not, action taken against such
organisations/institutions?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PEATAP CHANDRA CHUN-
DER): (a) to (d). The information is
being colleced and will be laid on
the Table of the House.

NOVEMBER 14, 1977
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Support Prices of Agricultural Pre-
duce fixed by AP.C.

198. SHRI L. L. KAPOOR: Will the'
Minister of AGRICULTURE AND
IRRTGATION be pleased to state:

(a) the support prices of principal
agricultural produce. fixed by the Agri-
cultural prices Commission for 'last
three years and the price accepted by
Government;

(b) whether some of the Stake Gov-
ernments expressed their disapprovai
of not only about the procedure folls-
wed by APC but alsp the basie facis
placed before the Commission for fix-
ing the support prices; and '

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) A statement giv-
ing the support/procurement prices
for principal fqodgrains' and commer-
cial crops recommended by the Com-
mission and those fixed by the Go-
vernment during the last three years
ig attached.

(b) and (c¢). The producing States
‘have been generally - pleading for
higher prices than those recommended
by the APC. However, before finalis-
ing its recommendations on the price
policy for different crops, the Com-
mission gives careful consideration to
the views expressed by the State Go-
vernments on various issues pertain-
ing to price policy and the basic facts
placed before it by the State Govern-
mentg .
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Statement
Procurement and minimum support prices of agricultural commodities (according to marketing year).
(Rs. per quintal)
1975-76 1976-77 197778 1978-79
- lity V.
Asre- Asfixed Asre- Asfixed Asre- Asfixed As pre- As fixed
com- by com- by com- by com= by
mended Govt: mended Govt. mended Govt. mended Govi:
by APC by APC by APC by APC
PROCUREMENT PRICES
Foodgrains,
Paddy. . Coarmse 7400 7400 7400 7400 77°00 77°00
Jowar . . FAQ 7400 74'00 7400 7400 7400 7400
Bajra . » 74°00  74°00 74°00 74'00 7400 7400
Maize . » 74°00 7400 7400 7400 7400 7400
Ragi . 7400 7400 7400 7400 7400 7400
Wheat 105°00 105'00 105'00 105°00 105°00 Il0° 0O
MINIMUM SUPPORT PRICES.
Barley . 65:00 6500 6500 6500
Gram . . 9000 OO0 g5 00 95 00 120000 125 00
Cemmercial Crops.
Sugarcane+ 9'50@ B'50@ 9'5e@ B 50@ 9 50@ 8-50@
Cotton . Parjab
(Kapas) American
- 320-F 21000 210" 00 220 N.A. 255°00 25500
Jute . . Assam
Bottom
and com-
parable
varietes
& grades 13500 13500 140°00 195-00 136°00% 141°00%
Groundnut in- .. 140700 140700 15500 160°00
L shell il
go;yabﬂn . . oo 145.00£ 145.004
Sunflower seed .- .. 150" 00f 150 ‘o0of 165.00L 165.00%

*—For W-5 grade in Assam: N.A.—Not announced.

L—Inilusive of a promotional premium of Rs. 10.00.

FAQ—Fair Average Quality.

+Statultory Minimum price payable by Sugar Factories.

‘@Linked to a reovery of 8+ § percent with a premium of 10 paise for every o. 1precent ingr-
ease in recovery above the basic jevel.
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199. SHR] K. T. KOSALRAM: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether the Government are
aware that in the Coastal area, near
Tiruchendur huge Prawn Fish opera-
tions without any fishing facility are
going on; and

(1:}) if so, the gquantum of such
variety of fish taken for export
through Cochin Harbour?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION, (SHRI BHANU PRA-
TAP SINGH): (a) No Sir.

(b) Does not arise.

Fishing Harbou;_at Kulasekarapainam

200. SHRI K. T. KOSALRAM: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state
whether Government propose to con-
sider constructing a Fishing Pnn'at
Kulasekarapatnam which was once
functioning as a small port or at
Veerapandianpatnam or at Punnakka-
yal where the sea is deep and also
provide g processing Unit? *

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): No, Sir.

12 hrs.
RE MOTION FOR ADJOURNMENT

REPORTED ASSAULT BY R.S.S. WORKERS
ON SHRI DAMODARAN NAIR, A GUIDE AT
GANDHI SMRITI

SHRI VASANT SATHE (Akola):
Sir, I rise on a point of order. Under
Tule 56 of the Rules of Procedure and
Conduct of Business in Lok Sabha I
had given today a notice of an ad-
journment motion, which read:
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“Recent assault by RSS workers
on Shri Damodaran Nair a guide at
Gandhi Smriti for quoting  Shri
Morarji Desai.,”

This was the adjournment motion sent
by me under Rule 56 and has not been
admitted by you.

Now, Rule 58 lays down the condi-
tions under which the adjournment
motiong can be admitted or rejected.
Thig rule says;

“The right to move the adjourn-
ment of the House for the purpose
of discussing a definite matter of
public importance shall be subject to
the following restrictions, namely: —

(i) not more than one such mo-
tion shall be made at the same
sitting;

(ii) not more than one matter

shall be discussed on the same
motion;

(iii) the motion shall be res-
tricted to a specific matter of re-
cent occurrence;

(iv) the motion shall not raise a
question of privilege;

(v) the motion shall not revive
discussion on a matter, which has
been discussed in the same
session;

(vi) the motion shall not anti-
cipate a matter, which has been
previously appointed for consi-
deration.. ..

(vii) the motion shall not deal
with any matter which is under
" adjudication by a court of law
having jurisdiction in any part of
India; and

(viii) the motion shall not raise
any question which under the
Constitution or these rules can
only be raised on a distinct motion
by a notice given in writing to the
Secretary-General.”

It is only on these grounds that the
motion can be ruled out of order. The
Speaker gives hig consent under Rule
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60. You have been pleased not to
give your consent but non-giving of
the consent is not an arbitrary mat-
ter, is not a matter of the whimg of
the Speaker. It has to be within the
Rules. If it js in order under Rule 56,
then, consent has to be given. If
objection is taken to the leave being
granted, then Rule 60 will come into
play. Rule 60 says:

“The Speaker, if he gives conset
under rule 56 and holds that the
matter proposed to be discussed is
in order shall .......

.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Time of the House

MR. SPEAKER: Mr. Bosu, Yyou
please sit down. I shall hear you also.

SHRI JYOTIRMOY BOSU: You
have been an eminent Judge.

You please read rule 58, sub-rule
(iii).

SHRI VASANT SATHE: Under
Rule 60, therefore, after questions and
before the list of business is entered
upon, you shall call upon the member
concerned who shall rise in his place
and ask for leave to move the ad-
journment of the House:

“Provided that where the Speaker
has refused his consent under rule
56 or is of opinion that the matter
proposed to be discussed is not in
order, he may, if he thinks it neces-
sary, read the notice of motion and
state the reasons for refusing con-
sent or holding the motion as being
not in order......

(2) If objection to leave being
granted is taken, the Speaker shall
request those members who are in
favour of leave being granted to
rise in their places, and if not less
than fifty members rise according-
ly, the Speaker shall intimate that
leave is granted. If less than fifty
members rise, the Speaker shall
inform the member that he hag
not the leave of the House.”

KARTIKA 23, 1899 (SAKA)
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Therefore, the whole scheme of the
Rule is that jt is for the House to
either grant leave or not....(Inter-
ruptions). I am prefectly in agreement
with the fact that you have to give
vour consent under Rule 56 before we
go to the next stage, But, as I sdid
in the beginning, you will refuse con-
sent only if it is not in order. Ag I
have pointed out, under Rule 58 my
notice comes squarely within the rule.
It is a specific matter and is of recent
occurrence and is of grave concern to
anyone who has any respect for the
memory of Mahatma Gandhi and,
therefore. everyone will be concerned.
Therefore, you kindly consider leav-
ing it to the House. If not less than
50 members stand, then the motion
should be admitted. Please don't say
yourself that you do not give consent
because that will completely defeat
the very purpose of the adjournment
motion.

SHRI C. M. STEPHEN (Idukki):
I have given a written representation
on thig matter.

MR. SPEAKER: 1 have received it
just now.

SHRI JYOTIRMOY BOSU: Kindly
apply your mind to Rule 58 (iii).

Shri Vasant Sathe has been con-
veniently reading a part of it. The
whole sentence reads as under:

“(iil) the motion shall be restrict-
ed to a specific matter of recent
occurrence;”

I would only like to be enlightened
when did this incident take place?

I resume my seat.

SHRI KANWAR LAL GUPTA
(Delhi Sadar): This is the discre-
tionary power of the Speaker under
Rules 56 and 59 either to accept it or
not to accept it,

SOME HON. MEMBERS: No.
SHRI KANWAR LAL GUPTA:

There are certain conditions by which
the Speaker is supposed to be guided.



267 Re. Adjournment

[Shri Kanwar Lal Gupa]

“58. The right to mowve the ad-
journment of the House for the pur-
pose of discussing a definite matter
of urgent public importance shall be
subject to the following restrictions,
namely:—

X X XXX XX

(iii) the motion shall be res-
tricted to a specific matter of re-
cent occurrence.”

May I know when did this incident
oceur?

SHRI VASANT SATHE: 3lst
October.

SHRI KANWAR LAL GUPTA: 1
may invite your kind attention to
Rule 59.

“88. No motion which seeks to
raise discussion on a matter pend-
ing before any statutory tribunal or
statutory authority performing any
judicial or quasi-judicial functions
or any commission or court of en-
quiry appointed to enquire into, or
investigate, any matter shall ordin-
arily be permitted to be moved:

Provided that the Speaker may
in hig discretion allow such matter
being raised in the House as is
concerned 'with the procedure or
subject or stage of enquiry if the
Speaker ig satisfied that jt is not
likely to prejudice the considera-
tion of such matter by the statu-
tory tribunal, statutory authority,
commission or court of enquiry.”

MR. SPEAKER: What is your
objections?

SHRI KANWAR LAL GUPTA: This
is not a question of Indira Gandhi.
Don't bother.

Wi ¥ 1T WIRAT g mew qat
drr sEd &
This incident was reported to the

Poice Station and the Police Station
authorities are making enquiries in
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this matter. So, this is under investi-
gation. Now it is for you, Mr. Spea-
ker, to decide whether it ig a matter
of recent occurrence, whether it is
under investigation or not and thirdly
whether it is such a matter of public
importance,

If you allow it Mr. Speaker, I do not
mind,

MR. SPEAKER: Please put just gne
question.

SHRI KANWAR LAL GUPTA: You
are exploiting Mahatma Gandhi Mr.
Sathe. T konw what are your feelings
about Mahatma Gandhi. I know that
about Indira Gandhi you have your
own feelings.”

‘o qT0 T MR T e 7
ST WG Avey”’

SHR] C. M. STEPHEN: Ordinari-

1y, Sir, the ruling given by you—

MR. SPEAKER:
any ruling.

I have not gpiven

SHRI C. M. STEPHEN: The deci-
sion taken by you is not to be re-
vised. However, in the case of
Chamber-decisions on the admissi-
bility of adjournment motions a re-
vision is permissible ds per
precedents. ‘

Shakdher says, “If however, a
Member woud like to make a sub-
mission to the Speaker to re-con-
sider his decision, e can do so
either in person to the Speaker in
his Chamber later during the day
or by submitting a written repre-
sentation to the Speaker jn that
behalf.”

So, it was on that basis that I gave
a representation to you that you may
kindly reconsider your decision with-
holding permission for moving this
motion. Now, Sir, the basic ques-
tion is this. Shakdher says, “Where,
however, the Speaker is satisfied that
the matter proposed to be discussed
is primg facie in order under the
rules, he gives his consent to the
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mioving of the motion.” And then,
the procedure to be adopted was dis-
cussed on a former occasion. The pro-
cedure to be observed for disposal
of such notices was discussed and de-
cided upon at a meeting held on
September 19, 1958 of the Speaker
with the members and representa-
tives of the parties and groups and
this decision was announced in the
Lok Sabha by the Speaker on August
19, 1959 and thig was also published
in the Bulletin of August 31, 1959.
The procedure is spelt out as
follows: “If prima facie it is in
order, it must be allowed. Where,
however, it is a border-line case or
where the Speaker is not in posses-
sion of the full facts to decide the
admissibility of a notice, he may
mention in the House the receipt of
the motion; and, after hearing a brief
statement from the member and/or
of the Minister concerned, give his
decision on merit.” This is the pro-
cedure which has to be followed.
Prime facie it is admissible if the
matter to be discussed is a definite
matter of urgent public importance.
Therefore, it can be discussed prima
facie, unless it is barred by any of
the restrictive provisions given under
Rue 58.

Therefore, Sir, to my mind, the
sub-judice question does not uarise
repetition does nt arise; anticipatory
decision does not arise.

MR. SPEAKER: Am I to take it
from you that there is no investiga-
tion or no case pending in the mat-
ter? I; there no investigation or no
case pending?

SHRI C. M. STEPHEN: No case
is pending. Therefore, sub-judice
quéstion does not arise. The basic
question is this. You have taken a
decision. We are entitled to know the
the reasons—not that You are under
lega! compulsions to give the rea-
sons. Ulless these are restricted by
any of the other provisions, and it is
in order, namely, that it is definite,
it is urgent and it is a matter of
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public importance, then, Sir, under
the proviso read out to you and un-
der the procedure settled in  those
discussions announced through the
Bulletin. I am certainly entitled to
have my motion admitted. It is true,
Sir, that you have got absolute dis-
cretion; with your judicial back-
ground, I need not tell you that that
discretion is not expected to ke any
arbitrary discretion, It has got to be
within the scope of the rules stipu-
lated here.

My submission is that this is a
matter of very great public import-
ance because people are going to the
Gandhi Smarak Nidhi. There are
to be guides there. If a guide quot-
ing Morarjibhai's book and telling
others that Gandhiji was shot down
here by Nathu Ram Godse, an RSS
man,—if he told them sucha thing—
and if the guide is going to be beaten
up,—the guide was actually beaten
up—then, it certainly becomes a mat-
ter of urgent public importance, be-
cause, the members of the public will
not be able to go there without ha-
rassment. There is a sense of inse-
curity. There is no police protection
given either to the public or to _ Ehe
guide in pointing out and explaining
matters on the basis of the hack-

ground.

Therefore, there cannot be anything
much more important to the public
than this. There cannot be anvthing
much more definite and much more
of relevance than this. Theretore, I
submit that this to you. Mr. Speaker,
that you owe it to this House, you
owe it to this country, to tell us, why
the Parliament of India cannot be
allowed to discuss this matter and give
a corrective. So that the public may
have protection and facts about Maha-
tma Gandhi may be spelt out correctly
and not distroted in any way.,
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Therefore, it is that I have given
a written representation to you kindly
to reconsider your decision and to
give us permission to move this mo-
tion.

MR. SPEAKER: I have called
Prof. Mavalankar.
PROF. P. G. MAVALANKAR

tGandhinaga_r}: Mr. Speaker, Sir ....

SHR1 JYOTIRMOY BOSU: But,
the fact has not come out.

MR. SPEAKER: I have already cal-
led Prof. Mavalankar. You cannot
interfere like that.

PROF. P. G. MAVALANKAR: Mr.
Speaker, Sir, while making my ob-
servations on this issue, I want to
state at the outset that I am not at
all commenting on the merits of the
subject-matter of the adjournment
motion. Any Member, as you know,
can move for an adjournment motion
according to the procedure laid .down
in the rules,

I have heard Mr. Stephen and also
Mr. Sathe with great attention and
care. 1 am not arguing at this stage
whether . the subject-matter for the
adjournment motions which they are
seeking to move, namely, the attack
on Mr, Damodaran Nair on a day in
October at Gandhi Smriti is a matter
of great public importance where
Mahatma Gandhi's memory is iavolv-
ed and where our respect for Mahat-
ma Gandhi is involved. That is not
my point. My points are totally dif-
ferent. In my judgment, as you will
see, the entire scheme of adjourn-
ment motion is laid down in our rules.
and it is possible to implement that
scheme only if the Chair gives ‘its
consent. (Interruptions).

MR. SPEAKER: Please have pati-
ence to hear him.

PROF. P. G. MAVALANKAR: It
is not important that if 50 Members
stand that gets admitted.
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SHRI K. LAKKAPPA  (Tumkur):
It is not like that.

PROF. P. G. MAVALANKAR:;
It is not that if fifty Members stand
up it gets admitted.

MR. SPEAKER: This much yeu
must realise that the Chair consents
only if the ground is reasonable.

PROF. P. G. MAVALANKAR:
My argument is that the Chair must
give its consent for that. The consent
of the Chair is also restricted and
bound, or rather more than restricted
and bound, it is regulated by the
wordings of the wvarious rules.

Now, Sir, the maiter for adjourn-
ment motion must be of urgent dafi-
nite importance—ang I agree that this
particular matter is of such nature;
but it must also be such for which
the Government is directly and whel-
ly responsible.

MR. SPEAKER: Where do you get
that?

PROF. P. G. MAVALANKAR:
This is the implicatibn of the ad-
journment motion and its discussiom.
(Interruptions) My friends may laugh
but they do not know the conventiea
of the House. The Convention of the
House is that the matter for discus-
sion of an adjournment motion is con-
sidered to be important, both in the
British Parliament as well as in our

-Parliament from the very beginnimg,

and that the matter is of definite
public and urgent importance, and ef
a very recent occurrepce, that is,
which happened only yesterday or
day before, not even earlier, and fer
which the Goyernment is directly and
wholly responsible

Otherwise, the Chair has, contina-
ously, by convention, not given its ces-
sent to adjournment motions mowed
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by so many parties and individuals
in the last 25 years. Why? Because,
there are other methods like calling
atiention, short notice, discussion
under Rule 193 etc, ete. It is possi-
ble that my views and their views
coincide in thig particular suhject
matter; it is very important how you
use the ‘Parliamentary contrivance’
or ‘provisions’ for moving an ad-
journment motion in the House for
this purpose because, this is almost
equal to a vote of no-confidence.
And, if an adjournment motion is
passed, it is considered as a vote of
no-confidence, and then the Govern-
ment must go. That is the crux of
the matter.

Therefore, the subject must be
weighty and serious. And, if that
subject is weighty and serious, then
the Government must be so directly
responsible that the House must re-
meve all other items from the busi-
ness and spend three, four or five
heurs or whatever time you and the
House suggest for thig motion to be
discussed. The House then cannot
discuss any other matter. Now, Sir,
this is not a very serious matter with
which the Government is even in-
stantly or remotely connected. There-
fore, 1 feel that this is not a fit sub-
ject for the adjournment of the
House, angd for discussion of that sub-
ject in this House in this form, be-
cause there are other methodg avail-
able for its discussion, but certainly
not through the method of an ad-
journment motion.

SHRI JYOTIRMOY BOSU: Sir. Shri
HANS RAJ GUPTA was arrested but
he was given Padma Bhustan hy
Mrs. Gandhi. This is the relationship
of the R, S. S. with the Congress!

SHRI K. LAKKAPPA. He cannot

make a Kathakali dance on the floor of
the House.

MR. SPEAKER: Please sit down.
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This is an important matter. The
reason why I have withheld consent
is that an adjournment motion in
essence amountg to censure of the
government. In this case Govern-
ment had nothing to do with the
matter. I gave my thought over the
matter. Every adjournment motion.
as the book says, whether it iy May's
Parliamentary Practice or any other
book, amounts to censure of the go-
vernment. There is no act of the
government done on this ‘matter.
That is what is passing in my mind.
If you satisfy me that my thinking
is wrong, I am certainly gpen to re-
vise it. On this matter I want to
hear both the Leader of the House
and the Leader of the Opposition.
The main gquestion or the real diffi-
culty is: Is it not that an adjourn-
ment motion amounts to censure of
the government? If that is so, has
government anything to do with it?
Either you may take up this matter
today or if you want, it can be post-
poned to tomorrow. 1 would like to
know from the Prime Minister;
whether he wants time to speak on
this matter?

THE PRIME MINISTER
MORARJI DESAI}:

(SHRI
On what?

MR. SPEAKER: There is an ad-
journment motion on the ground that
a guide of the Gandhi Smriti was
assaulted by RSS workers. I dis-
allowed it on the thinking that an
adjournment motion is a censure of
the Government and Government
has nothing to do with the matter.
Therefore, I think it should not be
through anp adjournment motion but
it may be by other methods.

THE PRIME MINISTER (SHRI
MORARJI DESAI): I do not require
any more time. I can say it now if
you want.

MR. SPEAKER: Okay.

THE PRIME MINISTER (SHRI
MORARJI DESAI): Personally, Sir,
1 consider that an adjournment mo-
tion is an important motion. It is
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not an ordinary motion. I entirely
accept your ruling that it ultimate-
ly amoun:s to censure of the govern-
ment, In this matter Government
has nothing to do with it. Govern-
ment is not concerned with it at all.
There are some private persons who
are alleged to have assaulted the
guide in the Gandhi Smriti. I have
received no complaint about 1t my-
self; that I must say. But I may say
when I was there ] was told by some
people—the allegation was against
the guide—that he was alleging that
the RSs was behind Mahatma
&andhi's murder. That is tutally
false. I can never accept that RSS
did that because when I said that
Godse was a member of RSS, that
was much before the murder. He
ceased to be in RSS or having any
connection with the RSS long before
he committed the = murder. I ex-
plained to him that such controver-
sial thing should not be brought in
Gandhi Smriti. That is also what I
brought to his notice. I told him

this ought not to be done. I have .

also told the other people that they
have no business to be rough with
anybody even if he was wrong. The
matter ended there. I do not know
how it came up afterwards. It can-
mot be the subject matter of an ad-
journment motion by any stretch of
imagination.

SHRI YESHWANTRAO CHAVAN
(Satara): 1 would deal first with
that part of the matter when you
asked whether Governmen: has any-
thing to do with the matter or not.
One thing iz accepted that Gandhi
Smriti is under the supervision of
the Government of India. Mr.
Sikandar Bakht deals with it. So the
Government of India hag to do with
it. Here iz an institution which is
of national importance connected
with the memory of the Father of
the nation. Here a large number of
people from different parts of the
country come and go to pay their
homage and see things. There they
are being advised and given certain
information. Sir, I have read that
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part of autobiography of the Prime’
Minister in which a reference is made
that Nathuram Godse was connected
with it as a member of R.SS. You
have said it and it is a fact. What
¥you explained later on is a different
matter. It is a question of docu-
ment. This is one thing. Secondly,
I would iike to point out to you that
when we read this news happening
in Delki ...... It happened twice, 1t
appeared in all the national papers,
that 1 wrote a letter to the Home
Minister pointing out that such inci-
dents are happening in Delhi. I had
no  occasion, no machinery to verify
the whole thing. It is for you to
lock inte it. I wrote him a letter
and I also said on the basis of the
report that was appearing in the
press that this was being done by
the R.5.S. with the connivance of the
Delhi Administration. I have rade
this specific allegation. I have charg-
ed and not only charged but I have
also sent a copy of this letter to the
Delhi Administration. I have men-
tioned this matter orally {o the Chief
Executive Councillor that these
things are happening there. So, Sir,
the Government is absolutely direct-
ly concerned with it. How can the
Government say that this is not &
Government matter? Somebody else
beats somebody is a different matter,
but no police protection is given.
But here is a semi-government or
government Institution where the
memory of the Father of the Nation
is involved, where some people go
and hear a person who is dedicated
to the cause of Gandhiji—a Sarvo-
daya man. He is being attacked by
some goondas or may be RSS walas.
Only because they happen to be RSS
walas, do they get protection from
the Government? I would like the
Members like Shri Mavalankar and
Shri Jyolirmoy Bosu to come to this -
side because we are not fighting for

any party purposes (Interruptions).
We are fighting for a certain issue.
It is a more important jssue. It may
look very small, it may look that it
is very insignificant. Mr. Kanwarlal
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Gupta, it is convenient tc you and
therefore you consider it ag insigni-
ficant. (Interruptions).

SHRI KANWAR LAL GUPTA:
Let him prove that there wag conni-
vance of the Delhi Administration, 1
will resign my seat. Otherwise he
should resign.

SHRI YESHWANTRAO CHAVAN:
Let us discuss the adjournmemt mo-
tion and 1 will prove it. So, Sir, it
is very much connected with the Go-
vernment. It js the failure of the
Administration to give protection to
that man only because he has made
a complaint. Thig is another failure
of Government in this matter. 8Sir,
instead of being given any protection,
only because he has made noise about
it, he has been removed from the
job of Guide (Interruptions). This
is doubly the failure of the Govern-
ment and, therefore, it is a matier
which requires the attention of this
Government.

MR. SPEAKER: 1 have heard
both sides. The decision is reserved.
Now, Papers to be Laid on the Table.

12.34 hrs,

PAPERS LAID ON THE TABLE

REePorRT oF ONE-MAN-COMMISSION OF

INQUIRY RE. SAMASTIPUR INCIDENT

AND PApPERs RE. PRESIDENTS RULE 1IN
TRIPURA

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI S. D. PATIL): On behalf of
Shri Charan Singh.

I beg to lay on the Table—

(1) A copy each of the follow-
ing papers (Hindi) and English ver-
sions) under sub-section (4) of
section 3 of the Commissions of
Enquiry Act, 1952:—

(i) Report of the One-Man-
Commission of Inquiry to enquire
into the incidents of explosions
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that took place on 2nd January,
1975 at Samastipur (Bihar).

(ii) Memorandum of Action
taken on the Report. [Placed in
Library. See No. LT-993/77].

(2) (i) A copy of the Proclama-
tion (Hindi and English versions)
dated the 5th November, 1977 issued
by the President under article 356
of the Constitution in relation to
the State of Tripura published im
Notification No. G.S.R. 679 (E) im
Gazette of India dated the 5th
November, 1977 under article 356
(3) of the Constitution.

(ii) A copy of the Order (Hindi
and English versions) dated the 5th
November, 1977, made by the Presi-
dent in pursuance of sub-clause
(i) of clause (¢) of the above Pro-
clamation, published in Notifica-
tion No. G.S.R. 680 (E) in Gazette
of India dated the 5th November,
1977. [Placed in Library. See No.
LT-994/77].

(3) A copy each of two Reports
dated the 2nd November, 1977 and
3rd November, 1977 of the Gover-
nor of Tripura to the President
(Hindi and English versions).
[Placed in Library. See No. LT-

995/71].

BOMBAY IRRIGATION (GUJRAT AMENT-
MENT) AcT, 1976

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): On bchalf of Shri Surjit
Singh Barnala.

I beg to lay on the Table a copy of
the Bombay Irrigation (Gujarat
Amendment) Act, 1978 (President’s
Act No. 45 of 1976) published in
Gazette of India dated the 23rd
December, 1976, under sub-section
(3) of section 3 of the Gujarat State
Legislature (Dazlegation of Powers)
Act, 1976. [Placed in Library. See
No. LT-996/77].
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ANNUAL ACCOUNTs oF THE U.G.C.

New DELAI FOrR 1975-76 WITH AuDIT

REPORT AND OF NORTH EASTERN HILL

UNIVERSITY, SHILLONG FOR 1973-T4

WITH AUDIT REPORT AND STATEMENTS
FOR DELAY

THE MINISTER OF EDUCATION.
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER):

I beg to lay on the Table—

(1) A copy of the Annual Ac-
counts (Hindi and English ver-
sions) of the University Grants
Commission, New Delhi, for the
year 1975-76 together with the
Audit Report thereon, under sub-
section (4) of section 19 of the
University Grants Commission Act,
1956. [Placed in Library. See No.
LT-997/117]. s

(2) (i) A copy of the Annusl
Accountg (Hindi and English ver-
sions) of the North Eastern Hill
University, Shillong, for the year
1973-74 together with the Audit
Report thereon.

(ii) A statement (Hindj and
English versions) showing reasons
for delay in laying the above docu-
ment. [Placed in Library. See No.
LT-998/77].

MR. SPEAKER: shri Raj Narain..
(Interruptions)

(Some leaflets were thrown from the
Visitors’ Gallery and there was some
commotion)

SHRI K. LAKKAPPA (Tumkur):
There is no protection in Parliament
House from the RSS Gondas; even
in Parliament they are attacking.

o T W e (et @)
weqet wEEy, W ve-faew frod w@
23 P o A H R
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MR. SPEAKER: I have asked
the Secretariat to find out what the
matter is....(Interruptions)

DesHPANDE CoMMISSION REPORT
MEMORANDUM OF ACTION TAKEN

ON THE REPORT AND A STATEMENT

T wiX oftae s WA
(t TmAREN) : wewE AgRd, H
frefafad sa gar ea ww@ar §—

(1) str= mra wfafaaw, 1952
# g4I 3 FF I (4) F AT
faeafafea o= 1 w07 afqg —

(o%) Tamg = gfaamom ==
AIATHT F AT FYoUHo  raT
FY g AT qgAT FoAr Tifeafa@i £
FiT w1 F 77 FET g g
frmee fF aF Ro9ie wrdmr =7
gfaaa |

(31) wfgaza oz v 1§ FdarEr
w1 aaA (fe=y qar gasr wem)
afidew 71 fgdy a5Feor qu-aTs Fwr
@ T @ AN & T A AT
o fgedt Ay =IS qEFr 0

{Placed in Library. See No. LT-
999/77]. ‘
ORDINANCES PROMULGATED BY THES

PRESIDENT DURING SEPTEMBER AND
OcTtoBER, 1977

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABCUR
(SHRI RAVINDRA VARMA):

I beg to lay on the Table a copy
each of the following Ordinances
(Hindi and English wversions) under
article 123 (2) (a) of the Constitu-
tion: — .

(1) The Payment of Bonus

(Amendment) Ordinance, 1977 {No.

9 of 1977) promulgated by the Pre-

sident on the 3rd September, 1977.

[Placed in Library. See No.. LT-

1000/77].

(2) The Banking Service Commis-
sion (Repeal) Ordinance, 1977 (No.
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10 of 1977) promulgated by the
Vice-President dishcarging the func-
tions of the President on the 19th
September, 1977, [Placed in Library.
See No. LT-1001/77].

(3) The Enemy Property (Amend-
ment Ordinance, 1977 (No, 11 of
~1977) promulgated by the Vice-
President discharging the functions
of the President on the 23rd Septem-
ber, 1977. [Placed in Library. See
No. LT-1002/77].

(4) The Requisitioning and Ac-
quisition of Immovable Property
(Amendment) Ordjnance, 1977 (No.
12 of 1977) promulgated by the
Vice-President discharging the func-
tions of the President on the 23rd
September, 1977. [Placed in Lib-
rary. See No, LT-1003/77].

(5) The Smith, Stanistreet and
Company Limited (Acquisition and
Transfer of Undertakings) Ordin-
ance, 1977 (No. 13 of 1977) promul-
gated by the President on the 30th
September, 1977. ([Placed in Lib-
rary. See No. LT-1004/77].

(6) The Gresham and Craven of
India (Private) Limited (Aecquisi-
tion and Transfer of Undertakings)
Ordinance, 1977 (No. 14 of 1977)
promulgated by the President on the
30th September, 1977. [Placed in
Library. See No. LT-1005/77].

(7) The Indiap Iron and Steel
Company (Acquisition of Shares)
Amendment Ordinance, 1977 (No. 15
of 1977) promulgated by the I’resi-
dent on the 13th October, 1977.
[Placed in Library. See No. LT-
1006/771.

(8) The Advocates (Amendment)
Ordinance, 1977 (No. 16 of 1977)
promulgated by the President on the
31st Ocjober, 1877, [Placed in Lib-
rary. See No. LT-1007/77].

CeENTRAL WATER LaBoRatory (Grour
A anp Grourp B) RECRUITMENT
RuLes, 1977

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
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ING AND SUPPLY AND REHABILI-
TATION (SHR] RAM KINKAR):

1 beg to lay on the Table a copy of
the Central Water Laboratory (Group
A and Group B) Recruitment Rules,
1977 (Hindi and English versions)
published in Notification No. G.S.R.
1158 in Gazette of India dated the 3rd
September, 1977, issued under article
309 of the Constitution, [Placed in
Library. See No. LT-1008/77].

AnNuaL REePORT OF CENTRAL WaARE-
AOUSING CORPORATION FoOr 1976-77
WITH AUDIT REPORT AND LEVY Sucar
Price Equarisation Funp Rures, 1977

SHRI RAVINDRA VARMA: On
behalf of Shri Bhanu Pratap Singh,

. I beg to lay on the Table:

(1) A copy of the Annual Report
(Hindi and English versions) of the
Central Warehousing Corporation,
for the year 1876-77 along with the
Audited Aocounts and the Audit
Report thereon, under sub-section
(11) of section 31 of the Warehous-
ing Corporation Act, 1962, [Placed
in Library, See No. LT-1009/77].

(2) A copy of the Levy Sugar
Price Equalisation Fund Rules, 1977
(Hindi and English versions) pub-
lished in Notification No. G.S.R. 619
(E) in Gazette of India dated the
26th September, 1977, under sub-sec-
tion (3) of section 16 of the Levy
Sugar Price Equalisation Fund Act,
1976. [Placed in Library. See No.
LT-1010/77].

NorrrFicatioNs UNDErR CusTomMs AcT,

1962 anp CENTRAL Excrse RuLes, 1944

AND A STATEMENT RE. MARKET LOANS
FLOATED IN OCTOBER, 1977

THE MINISTER OF STATE [N THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH):

I beg to lay on the Table—

(1) A copy each of the following
Notifications (Hindi and English
versions) under sgection 159 of the
Customs Act, 1962:—
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(i) G.S.R. 1044 and 1045 pub-
lished in Gazette of India dated
the 6th August, 1977 together with
an explanatory memorandum,

(ii)G.S.R. 557 (E) to 561 (E)
published in Gazette of India
dated the 8th August, 1977 to-
gether with an explanatory memo-
randum.

(iii) G.S.R. 580 (E) to 582 (E)
published in Gazette of India
dated the 19th August, 1977 to-
gether with an explanatory memo-
randum.

(iv) GS.R, 586 (E) published
in Gazette of India dated the 22nd
August, 1977 together with an ex-
planatory memorandum,

(v) G.S.R. 587 (E) published in
Gazette of India dated the 23rd
August, 1977.

(vi) G.S.R. 1125 published in
Gazette of India dated the 2Tth
August, 1977 together with an ex-
planatory memorandum,

(vii) G.S.R. 1126 published in
Gazette of India dated the 27th
August, 1977 together with an ex-
planatory memorandum.,

(viii) G.SR. 1127 published in
Gazette of India dated the 27th
August, 1977 together with an ex-
planatory memorandum.®

(ix) G.S.R. 1128 and 1129 pub-
lished in Gazette of India dated
the 27th August, 1977 together
with an explanatory memorandum.

(x) G.S.R. 1130 published in
Gazette of India dated the 27th
August, 1977 together with an ex-
planatory memorandum.

(xi) G.SR. 603 (E) published
in Gazetted of India dated 3rd
September, 1977 together with an
explanatory memorandum,

(xii) G.S.R. 604 (E) published
in Gazette of India dated ihe 5th
September, 1977 together with an
explanatory memorandum.
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(xiii) G.S.R, 605 (E) published
in Gazette of India dated the Tth
September, 1977 together with an
explanatory memorandum.

(xiv) G.S.R. 609 (E) published
in Gazette of India dated the 13th
September, 1977 together with an
explanatory memorandum,

(xv) G.S.R. 616 (E) to 618 (E)
published in Gazette of India
dated the 24th September, 1977 to-
gether wth an explanatory memo-
randum.

(xvi) G.S.R. 1279 published in
Gazette of India dated the 24th
September, 1977 together with an
explanatory memorandum.

(zvii) G.SR. 1280 and 1281
published in Gazette of India
dated the 24th September, 1977 to-
gether with an explanatory meme-
randum.

(xviii) G.S.R. 627 (E) published
in Gazette of India dated the 1st
October, 1977 together with an
explanatory memorandum,

(xix) G.S.R. 646 (E) published
in Gazette of India dated the 17th
October, 1977 together with an
explanatory memorandum,

(xx) G.S.R. 662 (E) published
in Gazette of India dated the 31st
QOctober, 1977 together with an ex-
planatory memorandum. (Placed
in Library. See No. LT-1011/77].

(2) A copy each of the following
Notifications (Hindi and English
versions) issued under the Central
Excise Rules, 1944:—

(i) G.S.R. 1006 and 1007 pub-
lished in Gazette of India dated
the 30th July 1977 together with
an explanatory memorandum,

(ii) G.S.R. 564 {(E) published
in Gazette of India daied the 9th
August 1977 together with an ex-
planatory memorandum.

(iii) G.S.R. 1100 vpublished in
Gazette of India dated the 20th
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August, 1977 together with an ex-
planatory memorandum.

(iv) G.S.R. 1189 published in
Gazette of India dated the 10th
September, 1977 together with an
explanatory memorandum,

(v) GS.R. 606 (E) published in
Gazette of India dated the 12th
‘September, 1977 together with an
explanatory memorandum.

(vi) GS.R. 626 (E) published
in Gazette of India dated the 30th
September, 1977 together with an
explanatory memorandum. [Placed
in Library. See No. LT-1012/77].

(3) A statement (Hindi and
English versions) iadicating the
results of the market loans floated
by the Government of India in
October, 1977, [Placed in Librcry.
See No. LT-1013/77].

12.42 hrs.

CALLING ATTENTION TO MATTER
‘OF URGENT PUBLIC IMPORTANCE

REPORTED ABOLITION OoF Foop ZonNEs

SHRI C. K. CHANDRAPPAN
“(Cannanore): 1 call the attention of
the Minister of Agriculture and Irri-
gation to the following matter of
urgent public importance and request
that he may make a statement
thereon:

“Reported abolition of food zones
ecreating difficulties for the deficit
States like West Bengal, Orissa,
Tamil Nadu and Bihar in the mat-
ter of cordoning off the movement
of foodgrains and supplying ade-
quate quantity thereof to the
people at reasonable prices.”

THE MINISTER OF STATE 1IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): Under the pric-
ing and procurement policy for Kha-
rif cereals for the 1977-78 marketing
season announced by the Government
«f India, all zonal restrictions on the
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movement of rice and paddy have beem
removed and such movements would
now be free throughout the country.
This policy was adopted, taking inte
consideration:

(i) Easy food situation, with ex-
pectation of bumper harvest
from Kharif crops and with
19 Million Tonnes of food-
grain stocks, out of which 48
Million Tonnes was rice, the
continuance of controls amd
restrictions was considered

unnecessary;

(ii) The well-being of the people
—producers as well as con-
sumers. It was expected that
the producers in  surples
States would be getting bat-
ter price for their produce
and the consumers in the de-
ficit States would be gettmg
their supplies at lower prices.
Since the adoption of the new
policy, these expectations
have been fulfilled:

(iii) In view of good harvest, it
was also expected that pro-
curement of rice, even after
the removal of restrictionsen
its movement would not be
much less. This expectation
has also been fulfilled. Efforts
to maximise procurement are
vontinuing. In fact, procure-
ment of rice this year so far
hag been highest, 6.5 lakla
tonnes against 4.9 lakh ton-
nes during the corresponding
period last year; and

(iv) Indian people being one
should have aceess to ome
common market to the extent

it is possible.

2. There are ample carry overt
stocks of last year to enable the Gov-
ernment of India to meet the re-
quirements of the rice deficit States.
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3. The States of West Bengal, Oris-
sa, Tamil Nadu and Bihar were ad-
vised that it should be possible for
them to procure adequate quantities
of rice stocks even under the modi-
fied policy by resorting to a judicious
combination of levy on traders as
well as on millers and the proposals
received from the State Governments
in this regard have been or are being
cleared. The West Bengal Govern-
ment was desirous of continuing sta-
‘tutory rationing in the Greater Cal-
cutta and Durgapur-Asansol Indus-
trial Complex and wanted to cordon
off these areas from the rest of the
State, and this has also been agreed
to.

4 The Government is closely
watching the situation and will not
hesitate to take correcltive measeure
that may be required in the cverall
'pational interest.

SHRI C. K. CHANDRAPPAN: Sir,
this new food policy of the Govern-

ment reveals the contradiction of the -

Government’s  policies. On the one
hand, the Commerce Minister, Shri
Mohan Dharia. has saiq that the arti-
cles of essential consumption should
be distributed through public distri-
bution system—including food articles
he has given about 12 items of mass
consumption which should be distri-
buted through public distribution
system—and on the other hand, the
Agriculture Minister, Shri  Barnala,
Jhas scuttled the whole expectation
about it. If you look at the first para
ef the statement, you will find that
they are expecting a bumper harvest
and it has also been stated that there
is sufficient buffer stock in the go-
downs. Here, I would like to refer
to a comment made by Dr. Swami-
nathan, Director-General of Indian
Council of Agricultural Research. He
warned the Government that there
fs no reason to be complacent about
the food situation. He stated that if
there is a stock with Government, as
i* ig said, it is mainly due to the
poverty of the people.
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MR. SPEAKER: You can enly ask

a8 Qquestion. You cannot make a
speech.

SHRI C. K. CHANDRAPPAN: Br.,
Swaminathan has said that the DU~
verty of the people and their incapa-
clt)_r to purchase food “items are tha
main reasons for the low off-take.

The gquestion is whether the Gov-
ernment will have a policy, whereby
the poor will be provided food at
reasonable prices. Dr. Swaminathan
says that the consumption of food
items in the country, which is one
tonne for a family of six members for
one year, is considered to be one of
the lowest, compared to the situation
elsewhere. When the people are starv-
ing and their purchasing capacity is
less, naturally, there is a rise in the
godown stocks and the Government
S4ys, we are very complacent ahout it.
Sir, this policy is a policy against the
poor people.

Secondly, this policy has been
adopted without consulting the defi-
cit States. You can see that the deficit
States did not take up this matter
as a party matter or g party questien.
When the Food Minister of West Ben-
gal, Bihar, Orissa and Assam assem-
bled—they were from States ruled by
Janata, Congress and CPM-led left
front—all of them felt that the Cen-
tral Government had  arbitrarily
taken a decision, which will starve the
people, which will disrupt the public
distribution system and which will
leave the fate of this country and
the poor people te the black-marke-
teers and hoarders.

The Minister says that the expec-
tations are proved to be correct. The
staternent makes that clear, Yesterday
only, the Prime Minister in the
Rarliamentary Party has said that
the country will not pardon and the
country will not be satisfied with
whatever explanation they may give
about the growing tendency of thke
price rise.
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MR. SPEAKER: Please come to
the question.

SHRI C. K. CHANDRAPPAN:
When the food will be in the hands
of private traders, if the weather is
bad and if people will have to be
given a little more food, what is the
guarantee that the Government will
keep the promise that they will sup-
ply food to the deficit States and
maintain the public distribution sys-
tem? Is it not the policy of this
Janata Government to find a little
more food for the Janata who are liv-
ing below the poverty line? If the
food is controlled by the private tra-
ders, will it help this policy?

SHRI BHANU PRATAP SINGH:
This government has no intention of
scuttling the public distribution sys-
tem. We do hope to feed the public
distribution system without these res-
trictions. It has happened in the case
of wheat. There were no restrictions
and we were able to procure more
than what we had planned. Similar-
ly in the case of rice also. we hope to
procure enough to feed the public dis-
tribution system. The off-take from
the publie distribution system in past
years has varied between 3 to 4 mil-
lion tonnes of rice. To begin with,
we have a carry-over stock of 4.8 mil-
lion tonnes of rice with us today and
we expect to procure at least 3 mil-
lion tonnes in the coming months. So.
there fis absolutely no danger that we
will run short of foodgrains to feed
the public distribution system. Regard-
ing the poor man, after the announ-
cement of the new policy, there has
been an allround reduction in prices.
Except in Andhra where there has
been a marginal rise of Rs. 5 per quin-
tal and in Kerala, in all other States
there has been a decline in the price
of rice ranging from 5 to Rs. 32 per
quintal. We are receiving reports
that procurement is going ahead sat-
istactorily and we are also daily mon-
itoring the price of rice in the various
markets of the country. In fact,
there is no such danger as has been
expressed by the hon. member,

2324 LS—I1.
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About consultation with State Gov-
ernments, we have consulted them.
It is unfortunate that all States can
never be of one opinion. On various
issues there have been divergent
views. If some States wanted the ret-
ention of restrictions many others were
of the view that the restrictions should
be removed. We have taken an cver-
all view and in the nationa] interest,
we have removed all restrictions. We
hope very satisfactory results will
follow.

SHRI SIVAJI PATNAIK (Bhuban-
eswar): This will harm both the small
producer and the consumer. After
this, practically procurement has been
given up. With this policy, even the
price that has bene fixed, viz., Rs. 77
per quintal, has not been assured for
the smal] producers and they are mak-
ing distress sales. On the other hand,
prices will go up after some months
and because of that the consumers
will have to suffer.

In this connection the Orissa State
Assembly also passed a unanimous
resolution wurging the creation of
the single State food zones but that has
been ignored. Again, the Food Min-
isters of the five States also asked for
the same thing—for the single State
food zones and for procurement and
other things. But those things alsc
have been ignored. This wili harm
both the small farmers and the consu-
mers.

SHRI BHANU PRATAF SINGH.
1 have already submitted that we
have not disturbed procurement. In
fact, procurement is going on and we
have procured more this year as
compared to the corresponding
period last year. We have also infor-
mation on market arrivals and purch-
ases made by millers and we are con-
fident that we ghall be able to procure
enough to feed the public distribution
system. As regards the fear that
later on the prices may rise, I may
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state that the traders are shrewed per-
sons. They know that the Govern-
ment has adequate stocks to rush
stocks wherever there fs a scarciy
and I do not think any hoarder or
foodgrains trader will be so foolish
under the present circumstances as to
resort to hoarding. If he does that,
he will lose his money.

SHRI DINEN BHATTACHARYA
(Serampore): Sir, I may put this in
the form of a question. My first qu-
estion is: Is it not a contradictory
attempt? Already you have declared
a policy abolishing the zonal system.
On the one hand you are emphasising
maximum procurement. On the other
hand, you are abolishing the zonal
system. That is, all the cordons will
be removed, all the check-posts will
be removed. So, the peasants and the
farmers will be left at the mercy of
the blackmarketeers and hoarders.
In the past also we have had enough
experience of how they exploit the
poor farmers who are forced to
make distress sales at the beginning
of the harvest season and at the same
time the consumers who have to
purchase the same rice at the exhorbi-
tant price which is entirely at the
control of the blackmarketeers and
the hoarders. Tt is good that you have
permitted the West Bengal Govern-
ment to continue the corden system in
and around Calcutta and Durgapur,
but may I know whether you are also
allowing the Tamil Nadu Government
and the Orissa Government, as has
been already mentioned here, and the
West Bengal Government to cordon
the surplus areas and the districts so
that there may be easy procurement
by the Food Corporation and the sur-
plus stock may be stored there? Spe-
clally, in this connection I may men-
tion that where there is necessity of
supplying parboiled rice to the West
Bengal people, a very bad quality of
rice is always supplied for which
there is a strong grievance by the
people of West Bengal, not only by
the people who are eovered by the
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rationing areas, but also the rural
people who have to depend om the fair
price shops for a considerable period
of time sepcially in the lean.season.
So my question is: How will you
protect the interests of the poor far-
mers from the clufches of the big
hoarders who will make purchase at
their sweet will at any price at the
beginning and at the same time, how
you will see the interests of the con-
sumers, who are not to suffer not only
within the rationing areas, but out-
slde the rationing areas also? These
are my two questions. Please
explain whether it is contradictory to
the policy statement which you made
earlier, viz, that you will make as
much procurement as you can. You
are withdrawing all zonal barriers.
How do you reconcile yourself with
the contradictory policy that you are
now adopting.

SHRI BHANU PRATAP SINGH:
As far as the first part of the question
is concerned, i.e., whether we are al-
lowing the State governments to im-
pose restrictions on the inter-district
movement, my reply is ‘No’. The
thinking is that if we allow such an
imposition of restrictions within the
“S#ate from one district to another,
similar requests will be received
from other States; and it will not be
possible to deny that kind of request.
If we allow all these States to im-
pose restrictions on inter-State mouve-
ment whereas the State-to-State res-
trictions have been removed, it would
nullify our policy. So, we have no
intention of allowing State govern-
ments to impose restrictions on inter-
district movement. ’

But as far as the second part of the
question on supplies to the poor peo-
ple is concerned, we have given an as-
surance to all the deficit States that
whatever maybe their requirement. it
will be met by the Central Govern-
ment. Sn "“are is no question of any
shortage arising anywhere. We have
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ample stocks. Let the West Bengal
government or any government come
with a request for more allotment. We
are ready to meet that kind of re-
quest.

SHRI P. K. KODIYAN (Adoor): I
=m not satisfied with the reply which
the hon. Minister has just now given,

to the effect tha: there are ample
stocks of rice, and that the deficit
States need not haye any fear regard-
ing their requirements. The stock now
in the possession of the government is
not very much. In the last several
years, the procurement of rice has
never been higher than the actual
requirements. And the food stock
which Government has got to-day
wonsists mainly of wheat. Regarding
rice, whatever stock the government
now has, can be finished within no

time. If any natural calamity ovcurs
the situation will become all the
.moTe WOTSe,

"The hon. Minister’s statement aiso
'has not answered the several gues-
‘tions put by the previous hon. Mem-
‘bers, i.e, regarding the contradiction
between the policy of free trade and
the distribution of essential commodi-
ties through the net-work of a public
distribution system. As far as procure-
ment of rice is concerned, government
has not fixed any target at all. The
Minister says that it is going on
smoothly. But what is the target, and
how are they going to achisve it—now
‘that they have withdrawn all the in-
centives for procurement?

My second question is whether gov-
ernment are prepared to give an &s-
surance to the deficit States like Ke-
rala where—as the hon. Minister him-
self has admitted—there has been a
rise in the price of rice. Will the
Central Goyernment give an assurance
that the requirements of Kerala at
the present rate of distribution
through fair price shops viz. 12 Oz
per person will be fully met, what-
ever happens?
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MR. SPEAKER: About the second
guestion you have already given an
assurance.

13 hrs.

SHRI BHANU PRATAP SINGH:
So far as the requirement of Kerala
15 concerned, I have to mention that
there is large-scale smuggling of rice
outside the country from the sea
shore of Kerala. If the Kerala Gov-
e.nment is vigilant enough to stop
that, I visualize no difficulty and all
their reasonable requests or demands
will be met. We have already given
that assurance. I would like to point
out that we are not in a situation of

scarcity.

SHRI VAYALAR RAVI (Chirayin-
kil): Sir, on a point of order. The
hon. Minister made a very serious

charge that smuggling of rice outsidg |
India is going on from Kerala cuast.

This is a very serious matter ang a
reflection on the Kerala Government.
May I know whether the hon. Minlis-
ter has any material in his possession
to substantiate his charge?

MR. SPEAKER: It is not a point of

order. He is merely dispuiing a
fact.
SHRI BHANU PRATAP SINGH:

My statement was on the basis of the
reports we have received. I have not
cast any aspersion on the Kerala Gow
ernment. We have to be vigilant, both
the Kerala Government and ourselves,
to see that there is no smuggling of
rice from our country.

SHRI P. K. KODIYAN: That is
only one part of the question. Has
any target been fixed for procurement

of rice? \

SHRI BHANU PRATAP SINGH:
We are not in a situation of scarcity.
In fact, we are in a situation of
abundance. The difficulty is that we
have not yet got out of the old atti
tude of mind. It is only for the sup-

f



295 Abolition of

_ Food Zones (CA)

|Shri Bhanu Pratap SiAgh]
port operation we purchase a large
guantity of ricee. The hon. Member is
ignoring Haryana, Punjab and West
U.P., which have produced so much
that we can feed the public distribu-
tion system without any difficulty.
There is so much of over-production
that the producers bring their produce
to the Government purchase centres,
and they are being helped by giving
the support price,

SHRI SHYAMAPRASANNA BHAT-
TACHARYYA (Uluberia): Our experi-
ence is that West Bengal is constanly
a deficit State in rice production main-
iy because it is producing a large quan~
tity of jute in place of rice. It is our
sad experience that whenever free
movement of rice is allowed in our
State, the price rises steeply. No pious

. hope or goodwill on the part of Gov-
ernment can save the position. Only
the rationing system can save our
State, because we are a deficit State,
While our industrial areas have more
purchasing capacity, the poor people
living in the rural areas have very
little purchasing capacity. So, the
only solution is rationing, where even
the poorest of the poor can get rice at
a reasonable price. In order to save
the State from the clutches of big
hoarders and stockists, there should be
State trading throughout the country.
The new Government of the left of
West Bengal is fully alive to the situa-
tion. I would appeal to you to arrange
for the supply of 11 essential commo-

. dities at a uniform price throughout
the country, so that we can feel that
Wwe are in one country and no trouble
is possible. Whenever things are left
in the handg of the traders, as Gov-
ernment has no control, they can mani-
rulate everything. They manipulate
even the State Trading Corporation by
supplying bad rice to them and taking
away the good rice from the open mar-
ket.

I come from Calcutta. For a few
days parboiled rice was not available
in the city, and bad rice was supplied
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in the rationed areas. Even in Delhi
it was the case,

So, I request the Minister to consider
the problem of the deficit areas deeply
from a long range point of view. Then
he will see that things are not so sim-
ple as he thinks. I appeal to him not
to be complacent, thinking that every-
thing ig going on well That is dange-
rous. He must be very cautious, and
he must understand the situation not
only of the deficit areas, but of the
rural poor,

SHRI BHANU PRATAP SINGH:
We have no great adherence or regard
or love for any system. What serves
the need of the people we are preparsd
to do always. We are wathing the
situation and as and when any occa-
sion arises, we will take corrective
measures. That I have already said.
If any serious situation is brought to
our notice, we will certainly take all
possible steps to ameliorate the condi-
tion.

Distribution in West Bengal or any
other State is the responsibility of the
State Government. We are prepared
to co-operate with them. If rice of the
desired quality, is not available im
Calcutta, perhaps that is due to the
cordning off of that area. Otherwise,
perhaps good rice could reach there.

PUBLIC ACCOUNTS COMMITTEE
{SEVENTEENTH REPORT)

SHRI C. M. STEPHEN (Idukki): I
beg to present the Seventeenth Report
of the Public Accounts Committee on
Export of Bicycles and Bicycle Com~
ponents during 1970’s relating to the
Ministry of Commerce.
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COMMITTEE OF PRIVILEGES

FirsT REPORT

SHRI SAMAR GUHA (Contai): 1
beg to present the First Report of the
Committee of Privileges.

13.1¢ hrs.

The Lok Sabha adjourned for Lunch
till ten past Fourteen of the Clock.

(The Lok Sabha re-assembleq after
Lunch at ten minutes past Forteen of
the Clock)

L

[Mr. SpeAKER in the Chair]
RESIGNATION BY MEMBER

MR. SPEAKER: I have to inform the
House that I received a letter dated the
21st September, 1977 from Shri Bhag-
wat Daya] Sharma, an elected Mem-
ber from Karnal constituency of Har-
yana, resigning his seat in Lok Sabha.
I accepted hig resignation with effect
from 21st September, 1977.

—

14. 11 hrs.
STATEMENT RE. AGREEMENT BET-

WEEN INDIA AND BANGLADESH -

ON SHARING OF THE GANGA
WATERS AT FARAKEKA

THE PRIME MINISTER (SHRI
MORARJI DESAI): Mr, Speaker, Sir,
the Hon'able Member of this House
would have gathered from the press
that an agreement between India and
Bangladesh on the sharing of the
Gangg Waters at Farakka and on aug-
menting its flows was finally negotiated
and signed at the Ministerial level in
Dacca on the 5th November, 1877. I
place on the Table of the House a copy
of the Agreement which, in accordance
with the understanding reached with
the Bangladesh Government, was re-
leased wupon its signature. I must
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crave the indulgence of the House for
the length of this statement. Apart
from the importance and the complexi-
ty of the problems raised during the
negotiations, I have to cover in it most
of the criticism which has been voiced
regarding this Agreement and conse-
quently it has become necessary to ex-
plain the position in its historical pers-
pective and the facts involved. The
historic nature of the Agreement and
its extraordinary significance for rela-
tions between India and Bangladesh
and for sub-continental politics have
been recognised almost universally
abroad and by broad sections of public
opinion in India. With the signing of
this Agreement angd its simultaneous
entry into force a major problem which
had bedevilleq relations between the
two countries and vitiated the political
atmosphere in the subcontinent for
over 25 years has been resolved,

The Hon'ble Members are aware of
the long history and complexity of the
Farakka problem. The issues involv-
ed in the negotiations of the Agreement
affected political, economic and cultural
interests and sensitivities on buth sides.
We were seeking to ensure that while
not reducing the flows available for
flushing the Hooghly below a reason-
able limit, arrangements were made at
the same time for augmenting the flows
in order adequately to meet our up-
stream and down-stream requirements,
From the Bangladesh side it was
argued that they haq to protect the
existing consumptive uses and avoid
adverse effects on the country’s ecology
and economy in the future. They fur-
ther contended that in order to pre-
serve the ecological balance the entlre
flow of 55,000 cusecs during the leanest
period of the dry season should be
maintained uninterrupted. The nego-
tiations were necessarily complicated
and protracted in order to reconcile
these disparate and conflicting objec-
tives from both sides,

The negotiating problem wag further
compounded because international law
on the rights of riparians is yet to be
codified ang thus there is no universal-
ly recognised criteria to go by in deter-
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mining eyuitable sharing. Even
though the Helsinki Rules of 1966,
which have received broad acceptance
by countries as a model of internation-
al law, mention some factors to Le
taken into account, it has been general-
ly recognised that considering the uni-
yue features of each internaticnal
. river, equitable sharing can be deter-
mined only through bilateral (or multi-
lateral) negotiations between the
riparian States concerned. And in
bilateral negotiations of this nature, it
is not possible to arrive at an agree-
ment on the basis of a precise quanti-
tative determination of the rights and
entitlements of each co-riparian. A
settlement through negotiations is
essentially an exercise in the art of
compromising from extremg positions
taken by the negotiating parties. In
this case it involved balancing bet-
ween differing uses and priorities in
the utilisation of waters. The initial
position of Bangladesnh was the main-
tenance of the historical flow which
amounted to a lower riparian exercis-
ing a veto on utilisation of waters by
the upper riparian, India’s initial posi-
tlon was to be able to withdraw an
optimum flow of
order to have maximum  beneficial
effect for the restoration of the Hoogh-
ly river to its normal health and thus
for the preservation and improvement
ot the Calcutts -port.

Moreover, a bilateral agreement can-
not be based exclusively on the consi-
derations of rights and entitlements,
particularly in a situation of the kind
that prevails in the lower Ganga basin
where during the lean season there is
not just enough water to meet the re-
quirements, let alone the entitlements
of both the countries. The Agreement,
therefore, had to be based on the prin-
ciple of shared sacrifices and mutual
accommodation without affecting the
rights and entitlements of either coun-

try.

The Hon'ble Members would also
appreciate that the negotiations invol-
ved not only the sharing of waters bet-
ween the two countries—nor only aug-
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mentation of its flows—but also the
political imperative of improving re-
lations with our closest neighbour,
which is an acid test of the eileclive-
ness and credibility of our entire
foreign policy and for that matier of
the principles which India has aiways
advo-ated should guide relations
among .aations.

In its attempt to reach an agreement
on the Farakka problem, this Govern-
ment did not have a clean slate 10
write afresh. The fhen Government of
Pakistan and later the Bangladesh
Government never accepted our right
to go ahead with the construction and
commissioning of the Farakka Barrage
Project without reaching an agreement
with them on the sharing of the Ganga
waters. Inter-governmental consulta-
tions and negotiations have been held
ever since 1951 when preliminary in-
vestigations of the project were in nro-
gress, In their Joint Declaration of
May 1974, the Prime Ministers of India
and Bangladesh noted that the Farakka
Barrage would be commissioned by the-
end of 1974, but at the sama time they
agreed that a mutually acceptable allo-
cation of the water available during
periods of minimum flow in the Gunga
should be arrived at before commis-
sioning the Barrage Thus, the Hou'ble
Members will note that there was al-
ready a basic decision taken by the
previous government that withdrawal
of waters by India would follow agree-
ment on allocations with Bangladesh.

The Barrage was commissioned in
April 1975 after an agreement with
the then ‘Government of President
Mujib for withdrawals by India ir the
range of 11.0N0 to 16.000 cusecs for the
period of 21st April to 31st May. Unfer-
tunatelv, no agreement for the dry se-
ason of 1975-76 could be reached.
Though the Government of India took
the view that the April 1975 Agree-
ment was valid only till the end »f
May 1975, and did not bind it in any
wav so far as withdrawals after that
date were concerned, the Bangladesh
Government’s position was that its
share covering the period 21st ApriY
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to 3lst May should in no circumstances
fall below the quantum ie. 39,000—
44,000 cusecs agreed with the previous
Government to be released for Bangla-
desh.

When no agreement was reached for
‘the dry season of 1975-76 and when
India started drawing close to the
Feeder Canal capacity, the Bangladesh
Government made a number of moves
to internationalise the Farakka issue,
alleging unilateral withdrawal by India.
The issue was taken to the Islamic
Conference in Istanbul, to the Non-ali-
gned Summut Conference in Colombo
and finally in the form of a formal
complzaint, to the 31st Session of the
United Nations General Assembly, The
Genera] Assembly concluded its consi-
deration of the item proposed by the
Bangladesh Government with the adop-
tion of a consensus statement which,
among others, incorporated the deci-
sion of the two Governments to resume
bilateral negotiations urgently at the
Ministerial level. This was in keeping
with the stand all along taken by India
that bilateral problems can be best
resolved bilaterally, but it placed on
us the responsibility to negotiate pur-
posefully. Accordingly, four rounds of
Ministrial level talks were held bel-
ween December 1976 and April 1977.
A breakthrough in these negotialions
was reached between the leaders of the
Minister and the leader of Bangladesb,
the details of which were to be elubora-
ted in official level talks and incornora-
ted in a comprehensive agreement bet-
ween the two countries, An agreement
was finally concluded and initialled at
the end of the third round of the offi-
cial level talks on 30th September 1977.
These negotiations had aroused great
expectations not only in the two coun-
tries but, in view of the previous in-
volvement of the General Assembly
and particularly friendly non-aligned
countries, also in the international com.
munity, The conclusion of the Agree-
ment was, therefore, widely regarded
as a vindication of the trust placed on
the sagacity and reasonableness of the
two countries and an example of how
developing countries can negotiate to
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resolve problems affecting their leve-
lopment.

The Farakka Barrage Project has
been designed mainly for the protec-
tion and improvement of Calcutty Port.
No one in India can minimise the im-
portance of this Port for the city of
Calcutta ang for the economy of ihe
entire eastern region on which depen:is
a vast segment of our population
This Agreement contains the best
possible arrargement for realising the
objective of the Farakka Project and
at the same time meeting the reguire-
ments of Bangladesh during the period
of distress.

Tae Memberg of the House are aware
that a number of estimates in the past,
including the Farakka Barrage Pro-
ject document which was approved 'n
1960, had envisaged that the project
would be fuly justified even after it
wag possible to withdraw up to 20,000
cusecs of water during mid-March tc
mid-May, This and other data were
exchanged with the then ‘Goverrment
of Pakistan even though it was made:
clear that they were provisional ir
nature and subject to modifications
in the light of further studies and
mode] experiments, The Agreement
concluded provides for a withdrawal of
20,500 to 26,750 cusecs during March—
May as well as for a progressive in-
crease in India s ghare when the flows
are above the minimum level of £5,000
crease in India’s share when the flows
on 25 years' observed data. The mini-
mum withdrawal by India is also a'-
most the double of the minimum with-
drawal which was permissible under
the April 1975 Agreement, India has
also been able to secure in this Agree-
ment near optimum level of withdra-
wals that is 35,000 to 40,000 cusecs for
8 months during the year ie. from
June to January, The Agreement also
provideg for a guarantee to Bangladesh
of 80 per cent of its share for each 10
day period. This gives a margin of 20
per cent which would make for admi-
nistrative convenience and minimise
the problem eof daily questioning of
variations in the flows arriving at
Farakka.
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Hydrology is not an exact science
and, therefore, hydrodynamic model
studies are not capabie of predicting
effects of withdrawal within negligible
margins of error. However, on the
basis of both mode] experiments and
prototype studies of actual effects so
far carried out by Indian engineers, it
can be stated that the schedule of
withdrawals agreed upon in the Agree-
ment, would enable us to arrest fur-
ther deterioration in the Port of Cal-
cutta and, with the help of such other
measures as dredging, river training,
prevention of seil erosion, ete. to bring
about improvement in the Port The
need to adopt these complementary
mesasures in addition to ensuring
maximum amount of head-water sup-
ply, has been recognised throughout
the period of the formulation and exe-
cution of the Farakka Barrage Projecl

The improvemeny of Calcutta Port as
a result of headwater supply from the
Farakka Barrage is bound to take time
and cannot be achieved too quickly.
Meanwhile, as the nation has progres-
sed and as agriculture has modemised,
the demand for consumptive and non-
consumptive use, particularly for irri-
-gation, of the Ganga waters has in-
creased and is likely to continue to
increase even more rapidly in future.
“Therefore, rational arrangement for
increasing the availability of water
through some long-terrn scheme is im-
parative for meeting both our upstream
and downmstream requirements, even
aside from the needs of Bangladesh.
A long-term solution is as important,
if not more, for India as it is for Bang-
ladesh and this could best be achieved
with the Co-operation of both the
countries,

In the Agreement, the two Govern-
ments have not only agreed to study
all available long-term proposals, but
they have also set a time limit of three
vears to complete such a study. The
Agreement provides for the two Gov-
emments to select in good faith a
scheme or schemes on the basis of
the recommendations of the siudy and
to take necessary measure to imple-
ment it as speedily as possible.
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We have thus accepted the short-
term sacrifice involved in the arrange-
ment for sharing because it is also
linked to measures for finding a solu-
tion to the long-term problem. The
Agreement is valid for an initia] period
of 5 years and provides for a review
after 3 years entailing consideration of
the working, impact and progress in
its implementation, including progress
towards long-term solution,

The Agreement, we hope, would not
only lead to a solution of the leng-term
problem of augmenting the flow of the
Ganga, but, would also pave the way
for the optimum utilisation of the
water resources of the region as a
whole. The activisation of the Joint
Rivers Commission under the terms of
the Agreement should result in inoreas-
ing cooperation between India and
Bangladesh for flood control and in
other problem areas affecting the inte-
rests of the other party.

J Mr, Speaker, Sir, in considering {his

Agreement one should cast one's mind
back to the long years of differences.
suspicions and even hostility that have
prevailed in our subcontinent. One
should also remember that India is a
nation which by its tradition and the
principles that it has ypheld both
nationally and internationally is com-
mitted to policies of cooperation and
friendly relations with other nations.
Thig Government has recognised that
for the sake of our own development
and the effectiveness of our foreign
policy, the crucial test is whether or
not we could make this subcontinent
free of friction, allowing us to concen-
trate our resources on our primary
task of development and the welfare of
our people. If we are convinced that
India’s own interest is also served in
the prosperity of our neighbours, then
we cannot but make serious attempt to
resolve such problems which affect
development in both countries,

We were also committed to resolving
the Farakka issue bilaterally, without
the involvement or interference of a
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third country or party. In reaching
this Agreement through bilateral nego-
tiations and, in particular, by providing
for settlement of differences and dis-
puteg strictly within bilateral frame-
work, we have demonstrateq that all
issues, howsoever complex, between
<lose neighbours, can be resolved bila-
terally in a spirt of shared sacrifice
and mutual accommodation.

The approach and spirit which have
made this Agreement possible should,
if applied to the larger spectrum of our
relations with Bangladesh, lead to an
ever-widening cooperation between the
two countries, both bilaterally and in
multilatera]l forums. This shoulg also
contribute to the furtherance of our
objectives of promoting peace and
development in the subcontinent and
of working together towards a better
world order.

With anticipated increase in demands
for water for diverse uses, it was clear
that as time went by, the proolem
would become more complex ang in-
tractable. This would have not only
involved tremendous opportunity costs
for the two countries in not taking
timely action to solve the long-terms
problem, but would have also made it
extremely difficult to make arrange-
ments for short-term sharing. There-
fore, if an Agreement was to be reach-
ed, the common interests of the two
<ountries lay in reaching it sooner
rather than later,

The Farakka problem has been a
national issue in Bangladesh transcend-
ing political parties and regimes. All
the political parties and groups in
Bangladesh have been united in de-
manding much larger shares and a
speedy settlement of the dispute.

In India also, the Farakka problem
must be seen as a non-partisan nation-
al issue. We have gone on to finalise
the Agreement respecting the commit-
ment made by the previous govern-
ment. May I seek the indulgence of
the House to treat this Agreement in
the same spirit sinking inter-party
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differences and in the wider perspec-
tive of the overall objective of our
foreign policy and specifically the well-
being of the two countries?

SHRI KRISHNA CHANDRA HAL-
DER (Durgapur): Mr. Speaker, Sir,
we want friendly relations with
Bangladesh, but it is unfortunate. ...
(Interruptions). We want a full dis-
cussion on this matter.

SHRI SAMAR GUHA (Cantaj): I
have also a submission to make.
There is an apprehension of breach
of law and order situation in West
Bengal on account of this matter, I
would request that you permit a full
discussions. (Interruptions). This is
an extremely important matter,

SHRI DINEN BHATTACHARYYA
(Serampore): The West Bengal Gov-
ernment has expresseq its dissatisfac-
tion and they have protested against
this sort of agreement. We want a
full-fledged discussion on this matter.

MR. SPEAKER: I am trying to
find out whether an occasion can be
given to you for discussing this mat-
ter. On a statement, you have no
right to put any questions; the rules
do mot permit that. T shall try and
see if I can provide some opportunity
for a discussion on this statement.

SHRI JYOTIRMOY BOSU ( Dia-
mon Harbour): Under rule 184.

MR. SPEAKER. Whatever the Rule,
we would try to see whether a dis
cussion can be allowed on this.

PROF. DILIP CHAKRAVARTY
(Calcutta South): We want a full dis-
cussion on this issue.

MR. SPEAKER: The Prime Minis-
ter.
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14.37 hrs.

STATEMENT RE. THE PRIME MI-
NISTER'S VISIT TO USSR

fHE PRIME MINISTER (SHI'%.I
MURARJ DESAI): Mr. Speaker Sir,
as the House is aware, _I \fisited the
Soviet Union at the invitation oI the
Soviey leaders extended on their be-
half by His Excellency the Gerferal
Secretary of the Central Commlttefe
of the CPSU, President of the Fresi-
dium of the Supreme Soviet of the
Soviet Union, Mr. Brezhnev. 1 telt
India on October 21 and returnedlon
the morning of October 2?’. During
my stay in the Soviet Union, I als-o
' visited the Black Sea town of Sochi
and the capital of the Ukrainian So-
viet Socialist Republic Kiev. The
AMinister of External Affairs, S}u*i
Atal Bihari Vajpayee acc_ompamgd
me on this visit. Throughout this
visit, wherever we went we were re-
ceived with warmth and court‘.esy
which exceeded the protocol _require-
ments. .

During our stay in Moscow, we had
two plenary discussions with the So-
viet leaders led by General Secretary
Mr. Brezhnev. 1 also had several in-
formal talks with the Sowviet leader-
ship. The exchange of views covered
our bilateral relationg and dewlt on
various important international ques-
tions. Though, by their vary nature,
such conversations must be treated as

~ confidential, 1 have no hestitation in
sharing with the House that our dis-
cussions were characteriseg by utmost
frankness and cordiality. They reveal-
ed mutual appreciation of each other’s
points of views and a common deter-
mination to preserve and strengthen
our cooperation and friendship based
on mutural respect and equality to
serve the enlightened interests of both
countries.

For me, this wag not my first visit
to the Soviet Union. T had visited Mos-
cow and some other cities in the So-
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viet Union in 1960. Going after 17
years, as I did, I was impressed by
the economic and social progress in
the places I visited.

When the Janata Government came
to power, there were many who be-
lieved that Indo-Boviet relations would
suffer as a consequence of the change
of Government in India. This was
not our expectation: the visit has
vindicated our faith that notwithstand-
ing differences in our social and
political system and approaches on
some issues our relationship has in
no way suffered. On the contrary, on
the principle of promoting beneficial
bilateral relations, I believe, there
are possibilities of healthy develop-
ment inthe cooperation between the
two countries in the future. As the
Declaration signed by President Bre-
zhnev and myself acknowledges, Indo-
Soviet relations have stood the test
of time. It is a relationship which
need in no way be feared by any na-
tion as it is anchored in the princi-
ples of peaceful co-existence which
have universal applicability.

I particularly welcomed thig visit as
it gave me the opportunity for estab-
lishing personal contacts with the So-
viet leaders and I have no doubt this
could be of great advantage in preser.
ving our relations and correcting mis-
understandings which may ever arise
amongst us.

Indo-Soviet cooperation has a con-
tinuing momentum over many fields:
the processes have never been allow-
ed to slacken. During my visit ne
new technical or economic questions
arose because we felt that these could
best be discussed at the level of ex-
perts. The  Declaration, however.
mentions that delegations of experts
from Soviet Union are likely to wisit

" India in the near future to explore

ways and means of further strengthen-
ing technical, economic and scientific
cooperation between the two “EOuUn-
tries ang thereafter the proposals
could be processed through the Indo-
Soviet Joint Commission. As the
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House is aware, there is an Indo-So-
viet Joint Commission for Technical,
Economic and Scientific cooperation.
The level of this Commission has
been recenily raised. The Minister of
External Affairs will be the Indian
Co-Chairman of this Commission gnd
the Soviet Deputy Prime Minister, His
Excellency Mr. Arkhipov will be
the Soviet Co-Cairman. The Joint
Comrrission will hold its next session
sometime early mext year in New
Delhi.

I have invited Presiden; Brezhnev
and Chairman Kosygin to visit India.
They have accepted this invitation.
Dates for these visit will be decided
later,

In conclusion, I would like to state
that this visit confirms the essential
continuity of India’s relationship with
the Soviet Union which in turn re-
inforces our commitment to the prin-
ciples of co-existence non.alignment
and friendship in promoting interna-
tional stability. The visit hag in fact
given a dimension of stability and
strength to Indo-Soviet relationship.
The results have been welcomeg in
our country and in the USSR angd I
would think the maturity wifh which

it has been reaffirmed will make it an

important factor in promoting detente
and widening the search for interna-
tional peace. Both countries have alsc
acknowledged that the relationship
does not in any way come in the way
oft development of relationship with
other countries which are motivated
by similar objectives of promoting
peace and the strengthening of under-
standing between nations. In brief, the
Indo-Soviet relations. as I said in
Moscow, can now be looked upon as
a mode! for any two countries to emu-
late.

Text of the Joint Declaration iszsued
ct the conclusion of Prime Minister
Shri Morarji Desai’s visit to the Union
of Soviet Socialist Republics from 21
October—26 October, 1977.
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“The Republic of India and the
Union of Soviet Socialist Republics”

Affirming fheir conviction thaf the
fruitful development of relations bet-
ween the two countries has vindicated
that states with diverse social and eco-
nomic systems can successfully co-
operate to mutual benefit when guid-
ed by the principles of peaceful co-
existence,

Recognising the importance not only
of maintaing but further strengthen-
ing friendship and mutual beneficial
and many-sided cooperation between
the two countries in the spirit of the
Indo-Soviet Treaty of Peace, Friend-
ship ang Cooperation of 1871.

Reiterating their confidence that
their continueq cooperation, based on
equality and mutual respect, makes
a significant contribution to the promo-
tion of pease and understanding among
all nations of the world, and in no way
impedes the development of their re-
lations with thirq countrieg which
are motivated by the same objectives.

Believing that commitment in inter-
national cooperation Hetween sovereiyn
nations is essential for international
peace ang stability, N

Welcoming the trends towards tihe
relaxation of international tension
and the increasing participation of
newly independent countries in {he
consolidation of peace and interna-
tional cooperation,

Reiterating their determination to
co-operate in efforts for the elimina-
tion of all manifestations of imperial-
ism, colonialism and racialism,

Declare their solemn resolve to
strengthen further their friendship
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and co-operation which reflect the in-
terests of the two peoples and serve
the cause of international harmony
and understanding.

In the course of a comprehensive
exchange of views held in an atmos-
phere of friendship, cordiality and mu-
tual understanding, the two sides re-
vieweq the broad spectrum of Indo-
Soviet relations and examined major
international problems,

The Soviet leaders informed the
Prime Minister of India about suc-
cesses achieved in the development of
the USSR national economy in the
implementation of the decisions of the
25th Congress of the Communist Party
of the Soviet Union, the adoption of
the new Constitution of the USSR
which heralds a historic landmark in
the development of Soviet societv,
the creative enthusiasm with which
the Soviet people approach thé - 60th
Anniversary of the Great October So-
cialist Revolution which laid the be-
ginning of an era of liberation of man-
kind from all forms of national and
social oppression.

The Prime Minister of India con-
veyed his congratulations to the So-
viet leaders and through them to the
Soviet people on the forthcoming 60th
Anniversary of the Great October So-
cialist Revolution and the new Cons.
titution of the USSR which reflected
the achievements of the Soviet people
in socio-economic development and in
science, education and culture.

The Prime Miniser of India inform-
ed the Soviet leaders about the recent
developments in India leading to the
formation of the new Government on
the mandate of the Indian people and
its political. social and economic pro-
grammes.

The Soviet leaders felicitated the
Prime Minister and through him the
people of India on their achievements
in the years of independent develop-
ment and welcomed the contribution
of the Republic of India to the com-
mon struggle of the peoples against
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imperialism, for peace, national inde-
pendence and social progress.

The two sides noted the great im-
portance of the development of perso-
nal contacts at the higher level and
expressed the common belief that
periodic consultations and exchange of
views on develcpment of bilateral re-
lations and on topical international
problems at various levels serve a use-
ful purpose, -

The two sides noted that Indo-So-
viet friendship has stood the test of
time, 1t is not subject to transient con-
siderations and serves as an impor-
tant factor of peace and stability in
Asiz angd in the world.

Both sides expressed their satisfac-
tion with the development of the rela-
tions cf traditional friendship and co-
operation between India and the USSR
in the spirit of the Treaty of Peace,
Friendship and Cooperation of August,
1971, which reliably serves the in-
terests of India and the Soviet Union.
They noted that these relations are
based on their comIron interest of the
struggle for peace and international
cooperation, on the principles of egua-
lity and mutual respect, strict obser-
vance of sovereignty and non-interfer-
ence in each other’s internal affairs.

Ag economic, technical and scienti-
fic advance continues, new and more
effective forms of cooperation are be-
ing developed between the two coun-
tries. As a result of measures taken
by both Sfates, significant, progress
has been achieved in the expansion of
Indo-Soviet trade, the total volume of
which has quadrupieg in the last de-
cade. -

The two sides noted with satisfac-
tion the development of cooperation in
the fields of culture, arts, litera-
ture, education, health, tourism,
sports, which contributes to the deep-
ening and enrichment of Indo-Soviet
relations.

India and the Soviet Union express
their firm intention to develop fur-
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ther and strengthen many-sides co-
operation in different fields.

ladia and the Soviet Union agreed
that a long-term programme of mu-
tually beneficial éconolric cooperation
in the development of important sec-
tors of the Indian economy and bila-
teral trade exchanges should be work-
ed out in 1978, Teams of experis
of Indian and Soviet organisations will
be formed to study and define pros-
pects of collaboration in such sectors
as ferrous and non-ferrous metallur-
gy, petroleum, coal, agriculture, irri-
gation, etc., as well as cooperation in
assisting the economic development of
third countries. The two sides will
shortly identify the prospects of co-
operation in the construction of an
alumina plant in India on a compen-
sation basis. ’

The two sides noted with satisfac-
tion the progress of work being done
under the auspices of the Indo-Soviet
Joint Commission of Economic, Scien-
tific and Technical Cootperation and ex-
pressed their confildence that it would
enlarge the scope of such cooperation
through the long-term programm:e re-
ferred to earlier

The two sides noted that there was
a broad identify of views of India and
the USSR during their discussion on
major international problems. The
two sides expressed their determina-
tion to continue active efforts to
strengthen peace ang internatiomnal
security, to eliminate hot-beds of ten-
sion and the threat of war, and re-
iterated their respect for the legitinate
right of the peoples to independent
development.

India and the Soviet Union noted
with satisfaction that the trends to-
wards detente and cooperation have,
in recent years, become more pronuin-
ced and underlined the need for
further extending this process to ail
areas of the world.

India ang the Soviet Union viewed
the task of stopping the ‘arms race,
averting nuclear war and achieving
disarmament as the most acufe and
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pressing task in the present day inter-
national relations.

They are in favour of the early con-
clusion of a comprehensive tesy ban
treaty as well as other internationa!
agreements on the prohibition of thi:
development and manufacture of new
types and systems of weapons of mass
destruction and on the prohibition
and destruction of chemical weapons.

The two sides reaffirm their deter-
mination to facilitate thé“achievement.
of general ang completed disarma-
ment including nuclear disarmament,
under effective international control.
They believe that the forfhcoming
special session of the U.N. General
Assembly would consider in a com-
prehensive manner questions of gene-
ral and complete disarmament and
also express the hope for the early
convening of 3 World Disarmamerit
Conference.

In the belief that all states must ro-
nounce the threat or use of force,
India and fhe Soviet Union came out
in favour of the conclusion of a world
treaty on the non-use of force in in-
ternational relations.

The two sides recognised that there
has been a significant relaxation of
tensions in Europe and  progress
achieved in the development of rela-
tions and cooperation between the-
states of Eastern and Western Europe.
In this connection, they expressed the
hope that the process will be intensi-
fied and lead to military detente in
Europe.

The two sides recognised that mu-
tually beneficial cooperation among
Asian States must be developed and
extended in order to consolidate peace
and stability in thé region. To this
end relations between states should
be based on such universally accep-
ted principles as renunciation of the
use of force or threat of force, respect
for each other’s sovereignty and in-
violability of frontiers, non-interfer-
ence in each other's internal affairs,
cooperation in economic and other
fields on the basis of full equality, mu-
tua] benefit and the right of each peo-
ple to choose their own political and’
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social systems. Acceptance of these
principles ‘in inter-state relations
would contribute to the transforma-
tion of Asia into a continent of dur-
able peace and to the strengthening
of peace in the whole world,

In reviewing the situation in South
Asia, the two sides welcomed the suc-
cess achieved in solving problems and
differences through bilateral negotia-
tions between the countries of the re-
gion. They recognised that this has
led to significant improvement in the
-climate of good neighbourliness in the
sub-continent of the process of benefi-
cial cooperation would release the re-
.sources and talents of the peoples in
the” area for constructive development
which in turn would make a wuseful
contribution towards peace and stabi-
lity in the region and help in the pro-
motion of international peace.

Both sides warmly welcomeq the
admission of the Socialist Republic of
Vietnam to the membership of the
‘United Nations.

The two sides reiterated their sup-
port for a just political settlement in
‘West Asia, based on the withdrawal
of Israel forces from all the Arab
territories occupied in 19687, on the
satisfaction of the jusf demands of the
Arab people of Palestine including
their legitimate and inalienable right
to establish their own state, and on
-ensuring the right of all states of West
Asia to ‘independent existence and
development. To achieve these aims
they are firmly in favour of the ea?-
liest resumption of the Geneva Peace
Conference with the participation of
‘all parties concerned including repre-
sentatives of the Palestine Liberation
Organisation,

The two sides expressed concern
over the continuing conflict between
‘Somalia and Ethopia and hoped for an
early cessation and peaceful resolution
of the confilet.

India and the Soviet Union con-
demned resolutely the miinority racist
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regimes in the Republic of South Af-

rica and Zimbabwe ang the illegal oc-

cupaiion of Namibia by the South Af.’
rican Regime. They fully endorsed

the demand for the unconditional and

immediate transfer of power to repre-

sentatives of the majority in Zimbab-

we, for the granting of independence
to the people of Namibia and for an

immediate end to the policy of apar-

theid and racism in the Republic of

South Africa.

India and the Soviet Union are con-
vinced of the increasingly significant
contribution made by the non-aligned
movement to the common struggle for
the strengthening of universal peace
and security of nations, against impe-
rialism and aggression, for the elimi-
nation of the vestiges of colonialism,
racial discrimination and the policy of
apartheid, in defence of independence
and freedom of all peoples and also for
the establishment of the new interna-
tional economic order cn the basis of
respect for national sovereignty, equa-
lity and ,mutual benefit.

During the exchange of views on
the situation in the Indian dcean, the
two sides expressed their support for
the desire of the peoples of the area
to make the Indian Ocean a Zone of
Peace. They called for the elimina-
tion of all existing foreign military
basis from the Indian Ocean and the
prohibition of new ones.

The two sides reaffirm their resolve
to work Tor the further strengthening
of the United Nations and of its effec-
tiveness in mainfaining universal
peace and security of nations and in
promoting international cooperation
on the basis of the strict observance
of the principles and purposes of the
U.N. Charter.

The two sides exchanged views on the
questions relating to the Law of the
Sea and reiterated their intention to



317 Samachar

facilitate the achievement of agree-
ment on a new convention of the Law
©of the Sea which would be on the
‘whole acceptable to all States.

The Soviet leaders and people
‘warmly welcomed the visit of the

Prime Minister of India to the USSR.
The two sides are convinced that this

MORARJI DESAIL

PRIME MINISTER OF THE REPUB-
LIC OF INDIA. N

26th October, 1977
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visit and the fruitful exchange of opi-
nions held between the leaders of
India and the Soviet Union proved to
be a further testimony to the desire of
both countries to continue to streng-
then and develop Indo-Soviet friend-
ship and many-sided cooperation, to
broaden mutual understanding and
trust between them.

L. 1. BREZHNEV,

GENERA], SECRETARY OF THE
CENTRAL COMMITTEE OF THE
CPSU, PRESIDENT OF THE PRESI-
DIUM OF THE SUPREME SOVIET

OF THE USSR

14.43 hrs.

STATEMENT RE. SAMACHAR NEWS
AGENCY

THE MINISTER OF INFORMATION
AND BROADCASTING {(SHRI L. K.
ADVANI): Honourable Members will
recall my statement in the House on
April 7, 1977, on the circumstances
leading to the formation of SAMA-
CHAR with the merger of the four
news agencies that had functioned till
then. I had alsp indicated that in
‘view af wide spread criticism that had
been made against this set-up and the
«commitment of this Government to
ensuring freedom of the press, I was
setting up a Committee of Experts to
examine and report on the future of
“SAMACHAR".

This Committee, as Members are
‘aware, was constituted on 19th April,
1977 under the chairmanship of Shri
Kuldip Nayar with eleven other mem-
bers. The Report of the Committee
was submitted on 13th August, 1977
and was released soon thereafter so
that Government could have the benefit
of the reactions of the press and the
public in general in formulating their
approach to the recommmendations that
have been made. On August, 31, '77
following the release of the Report,
the SAMACHAR Managing Committee
had adopted a resolution assuring

Government of their co-operation in
implementing whatever decisions Gov-
ernment took on the future set-up of
news agencies.

SHR] JYOTIRMOY BOSU. Back (o
the Private owners?

SHRI L. K. ADVANI: Government
have considered the guestion of the
future set.up of news agencies in the
country in all its aspects. In doing
so, they have taken into account recom-
mendations made by the Experts Com-
mittee on mews agencies as also the
public reaction to its recommendations.
Government have also taken note of
the fact that the former Government
had not only actively assisted the
formation of SAMACHAR but had also
guided the Managing Committee of
SAMACHAR in their policy decisions.
SAMACHAR was, thus, in this =ense. a
product and the symbol of the Emerg-
ency and, indeed. an aberration aris-
ing out of the Emergency. Govern-
ment have, therefore, come to the con-
clusion that at the moment Govern-
ment's role in the matter should ke
limited simply tu the setting right of
this aberration. News agencies f[orced
to merge under pressure and against
their will during the Emergency should
be allowed to function independently
as they were earlier. It would then be
open to them if they so desire to co-
operate or come together in order to
ensure that they are able to play more
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effectively the pivotal role expected q@
them in the press set-up. Government
feel that having created a climate of
freedom they should leave the develop-
ment and expansion of news agencies
to the press and the agencies them-
selves,

SHRI JYOTIRMOY BOSU. Let it

be done through an Act of Parlia-
ment.

SHRI L. K. ADVANI: Government
have accordingly decided to inform
“SAMACHAR" that Government are
in favour of restoring the status quo
anta and, therefore, the revival of the
four news agencies which existed prior
to their so.called “voluntary merger”
on 24th January, 1976, viz. Press Trust
of India, United News of India. Hindus-
tan Samachar and Samachar Bh\éra'.i.

SHRI VAYALAR RAVI: It is a
drama.

SHRI L. K. ADVANI. Government
appreciate the need for India’s con-
tinued articipation in the News agen-
cies Poo] of Non-Aligned Countries as
also the need for development of news
services in Indian languages. Govern-
ment hope that it would be possible
for each of the four agencies to parti-
cipate individually or jointly through
some cooperative arrangement in the
News Agencies Pool of Non-Aligned
Countries. Government would be will-
ing to consider financial help for parti-
cipation in the TNon-.aligned News
Agzgencies Pool and for the development
of services in Indian languages.
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In the event that status quo ante is-
restored. Government will help project
the present emoluments of “SAMA-
CHAR” employees. Grants-in-aid will
be given to the four agencies on a
tapering basis for a period of six years
to cover the difference between the-
emoluments drawn by them in “SAMA-
CHAR" and emoluments they would
have drawn from time to time had
they continu2d in their original agen-
cies. Such assistance would also meet
the cost of additional posts created by
“SAMACHAR”. As some of the news:
agencies would have undergone some
dislocation following their merger, Go-
vernment would also consider giving a
non-recurring grant to enable them to-
make a fresh start.

This Government, as the House is
aware, are committed to all democratic
institutions functioning in a free and
unfettered atmosphere. All our actions
have flowed out of this convictioh and
commitment. I am sure the House
will join me in our hope that this deci-
sion will further strengthen the in-
dependence of the Forth Estate.

MR. SPEAKER: We will provide dis-
cussion ‘on this issue, The minister
has no objection for a discussion.

(Interruptions)

MR. SPEAKER: 1 am sorry some of
you are anxious to speak on every-
thing. Some Members want to raise
their voice on every matter. Why don’t
they hear the Minister? 'The hon.
Railway Minister.
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14.50 hrs.

STATEMENT RE. TWO SERIOUS
TRAIN ACCIDENTS ON THE NOR-
THERN RAILWAY

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDVATE):. Mr.
Speaker, Sir, before I read out the state-
ment before the House, I wish to make
it clear that on enquiry from the Lok
Sabha Secretariat that there was one
Motion from Shri Lakkappa demand-
ing general discussion on accidents, I
have already informed the Secretary,
on behalf of the Government, that we
are prepared to have a full-fledged
discussion on the subject.

May I read the statement, Sir?
MR. SPEAKER: Yes.

PROF. MADHU DANDAVATE: Mr.
Speaker, Sir, with a deep sense of
sorrow and regret I rise to make a
statement on two serious train acci-
dents involving heavy casualties which
occurred on the Northern Railway,
since the House last adjourned.

On 28-8-77, at about 10.20 hours,
while train No. 352 Down Saharanpur-
Lucknow-Allahabad Express was run-
ning between Atrampur and Phapha-
mau stations on the Rae Bareli—Allaha-
bad section, it dashed against a three-
wheeled tempo, at a manned level
crossing situated at the east end of
Sarai Gopal Flag station. The tempo
was being used as a taxi and was stat-
ed to be carrying 23 passengers besides
the driver and the clearner.

As a result of this accident 18 per-
sons were killed and another 4 injured,
of whom 3 sustained grievous injuries.

Immediately after the accident, the
injured were rendered first-aid by the
Guard of the train with the help of
local population, whereafter they were
shifted to the Tej Bahadur Sapru Hos-
pital, Allahabad.
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On receipt of information, Member
Traffic, Railway Board, accompanied
by General Manager and Heads of the
Departments. Northern Railway, visited
the site of the accident and also the in-
jured in the hospital. The Minister
of State for Railways also visited the
site and the injured in the hospital.

Ex-gratia payment was made to the
next of kin of the dead and to the in-
jured persons.

‘The Additional Commissioner of
Railway Safety, Lucknow, has held his
inquiry into this accident. According
to his provisional finding, the accident
was due to the failure of railway staff.
The driver of the road vehicle, who did
not take the elementary precaution of
looking out for the approaching train
before entering the level crossing,
directly contributed to the accident

The second accident took place at
Naini station on 10-10-1977. On that
date, at about 00.15 hours train No.
103 UP Howrah-Amritsar Deluxe Ex-
press, consisting of 17 coaches and
hauled by an electric engine, collided
with the rear of UP CPC Special Goods
train which was stationary between the
UP Starter and the Advanced Starter
signals of the station. As a result, the
engine and the first five coaches of the
Express train were completely smashed
and the next two coaches had derailed
and were partly damaged. The rear
10 coaches remained on the rails The
brakevan and 3 wagons in the rear of
the goods train were also smashed and
another 3 wagons had derailed.

In this accident, I regret to report,
57 persong lost their lives, 47 received
grievous injuries and 53 simple in-
juries.

Information about the accident was
conveyed to the Divisional Control and
others concerned within a few minutes
of the occurrence of the accident. The
Assistant Medical Officer, Naini, re-
ached the spot immediately and star-
ted rendering first-aid to the injured.
First-aid was also rendered by the
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Guard of the train, helped by some
medical and pharmaceutical personnel
travelling by the train. A team of
doctors and other staff from the Divi-
sional Hospital reached the site along
with ambulance, organised medical aid
and started transferring grievously in-
jured persons to the hospital.

Lists of th2 injured and the dead
were displayed at important stations
and Inquiry Offices were also opened
to answer public queries. Photographs
of the dead were sent to all stopping
stations of train No. 103 UP Express.
All facilities, including free passes,
were made available to the relatives of
the victims to enable them to proceed
1o the site. 'The passengers of the
affected train were transported by road
vehicles to Allahabad for their onward
journey. A special train bound for
Delhi was arranged which left Allaha-
bad at 08.55 hours.

Immediately on receipt of informa-
tion, Chairman, Railway Board, ac-

companied by Member Traffic, General"

Manager and Heads of the Departments
of the Northern Railway, flew to the
site of the accident.

I got information about the accident
while I was on tour at Pune. Cancel-
ling all my engagements, I, alongwith
Financial Commissioner  (Railways)
and Additional Member Mechanical,
Railway Board. rushed to the site of
the accident by air. Similarly, the
Minister of State for Railways, who
«came to know of the accident at Madras
also proceeded immediately to the site
by air.

The Civil Police, the Government
Railway Police and Railway Protection
Force arrived at the site and cordoned
off the entire area to provide protec-
tion to passengers and their belongings.
In addition, the Commissioner, District
Magistrate and police and military offi-
cers also attended the site and super-
vised the relief arrangements for pas-
sengers and protection of their belong-
ings.
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Ex-gratia payment was made to the
next of kin of the dead who bhave
been identified and to the injured per-
sons. An ad hoc Claims Commissioner
has been appointed to deal with the
claims arising out of this accident.

This accident has also been inquired
into by the Additional Commissioner of
Railway Safety, Lucknow, who has
classified the accident under the cate-
gory of “Failure of Railway Staff”.
His final report is awaited.

After this accident, I called a meet-
ing of the Chief Safety Superintendents
and Chief Operating Superintendents of
Zonal Railways to review the position
of accidents and existing safety
measures in train operation with a
view to intensifying and devising fur-
ther steps to minimise accidents. The
Additional Commissioners of Railway
Safety also attended the meeting on
special invitation. The problem was

—discussed in detail and a nation-wide
safety drive has been launched since
24-10-1977.

While expressing my sincere regrets
over these accidents I would like to as-
sure the House that no efforts will be
spared to minimise the incidehce of
accidents.

SHRI DINEN BHATTACHARYA
(Serawpore): The hon. Minister
made his statement about the two ac-
cidents. May I know whether he will
make a full statement about the other
accidents also?

MR. SPEAKER: We are providing
for a discussion. It is for the Business
Advisory Committee to give adequate
time for discussion on his statement.

SHRIMATI PARVATHI KRISHNAN
(Coimbatore): Some accidents which
take place are never reported.
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ELECTION TO COMMITTEE

CENTRAL ADVISORY BOARD orF
ARCHAEOLOGY

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
DR. PRATAP CHANDRA CHUN-
PER); I beg to move the following:-

“That in pursuance of paragraphl
of the Government of India, Archaeo-
logical Survey of India, Resolution
No. 31/1/76-M, dated the 1st May,
1976, the Members of this House do
proceed to elect in such manner as
the Speaker may direct, one member
from among themselves, to serve as
a member of the Central Advisory
Board of Archaeology, subject to
the other provisions of the said Re-
:solution vice Shri Sher Singh resig-

- ned.”

MR. SPEAKER: The question isi—

“That in pursuance of paragraph
1 of the Government of India,
.Archaeological Survey of India. Re-
solution No. 31/1/76-M, dated the
1st May, 1976, the Members of this
‘House do proceed to elect in such
‘manner as the Speaker may direct,
-one member from among themselves,
‘to serve as a member of the Central
Advisory Board of Archaeology, sub-
ject to the other provisions of the
-said Resolution vice Shri Sher Singh
resigned.”

The motion was adopted.

LOKPAL BILL

EXTENSION ©F TIME FOR PRESENTATION
OoF REPORT OF JOINT COMMITTEE

SHRI SASANKASEKHAR  SAN-
YAL (Jangipur): Sir, I beg to move:

“That thig .House do extend upto
ithe first day of the Budget Session
(1978), the time for presentation of
ithe Report of the Joint Committee
«won the Bill to provide for the appoint-
‘ment of a Lokpal to inquire into
allegations of misconduct -against
public men and for matters con-
nected therewith”
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Sir, in brief want to explain the
position, We decided not to go out-
side Delhi for any trip. We also de-
cided not to examine witnesses. Only
the Attorney General was examined,
We had nine sittings. We iavited
opinion from different governments and
knowledgeable bodies. ‘There are 585
amendments. We could not deal with
such a large number of amendments.
We cannot sit in the Winter Session.
So, it is not possible to do rest of the
work during the Winter Session. There-
fore, we ask extension of time upto
the first day of the Budget Session
(1978).

SHRI P. K. DEO (Kalahandi): Mr.
Speaker, Sir, I beg to move:
“That in the motion—
for “the first day of the Budget
Session (1978)”

substitute—*the first day of
December, 1977."

In this regard I woula like
to bring to your notice that as early
as in 1966 the Administrative Re-
forms Commission made their unani-
mous first recommendation over the
institution of Lokpal. In their first
report they have highlighted the ur-
gency of an institution like Lokpal and
in the last paragraph of the report
they stated:

“We should try to emphasise the
fact that we attach the highest im-
portance to the implementation at
an early date of the recommendations
contained in our interim report. We
are not alone in recognising the
urgency of such a measure. It is
clear from the British example we
have quoted above.”

Since that time I have been pursuing
with this Lokpal Bill. In the Fourth
Lok Sabha my Lokpal Bill, which was
an identical copy of the draft Lokpal
Bill of the Administrative Reforms
Commission, was circulateg throughout
the country for eliciting public opinion
and favourable public opinion came
from every corner of the country. But
later the government thought that they
should bring in their own Lokpal Bill.
It was sent to a joint committee and
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in the joint committee they produced a
voluminous  report and evidence of
many eminent persons like Shri San-
thanam, Dr, Kunzru, late Shri Setal-
vac. Shri Daphtary was taken, They
all supported the implementation of
this proposition.

In the last session just by ballot I
again got a chance to have my Lokpal
Bil] discussed in this House and I was
indirectly told by the Deputy Speaker
who was in the Chair at that time to
withdraw my Bill. I will quote from
what he said then:

“If Shri P, K. Deo withdraws his
Bill with the leave of the House,
there will be no bar for considera-
tion of the Government Bill on the
subject during the same session....
Therefore, I would request Mr.
P, K. Deo to  consider the whole
situation because his main purpose
is to see that the objective is
served.”

Then the Home Minister suggested
like this:

“So, while I congratulate him or—
shall 1 say—thank him also for the
trouble he has taken in introducing
this Bill and making his speech, I
will again request him to withdraw
it.”

While withdrawing my Bill I said
like this:

“Our past experience has been
very bitter. The previous Govern-
ment introduced the Bill, and for ten
years it never came up for considera-
tion. My fear is that though the
Bill has been introduced, it does not
mean that it will be passed. But
after the assurance of the Home
Minister and also the assurance of
the Minister of Parliamentary Affairs
today that this Bill will be passed
next week, I would withdraw it. I
most respectfully submit that it
should be passed expeditiously: it
should not be referred to any Jeint
Select Committee; there should be
no dilly dallying. As a matter of
fact, it shoulq be on the State Book
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in this Session. Since I have been
fully assured by the Home Minister,
I beg leave of the House to with-
draw my Bill.”

Sir, eleven years have passed, The
Joint Select Committee should have
submitted their report on the first day
of this Session. Instead, they are ask~
ing for some more time, till the first
day of the Budget Session (1978). For
the last 12 years the entire people of
this country have been anxiously wail
ing to see when this Institution will be
established. There should be ng alibi,
no excuse at this stage, saying that
more evidences are to be taken. Any
further consideration to be bestowed
the wartous amendmentg is absolutely
meaningless, I submit that if they want
to submit their report, let them sub-
mit it by the 1st of December, that is,
in this Session itself and this House is
quite competent to take into considera-
tion various amendments. I think
there should not be any extension of
time on some excuse or some alibi, So,
I submit that the mover of the motion
will accept my amendment.

SHRI SASANKASEKHAR SANYAL:
Sir, 1 share his concern in getting the
Bill expedited and passed. But bis
argument that the 1st of December
should be taken into consideration is
self defeating. @ We have studied as
far as possible the previous report. We
have worked very hard; we were trying
to keep the time target but we have
failed: We are seeking extension of
the time. We want to finish it as
early as possible.

SHRI P. K. DEO: I am prepared to
withdraw my amendment if an assu-
rance is given there will be, no
further extension.

MR. SPEAKER: What is the good of
giving assurance? Now, you are with-
drawing the amendment. Is it the
pleasure of the House to grant leave-
to the hon. Member to withdraw his
amendment?

Hon. Members: Yes.

MR. SPEAKER. The amendments’

is by leave...,
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SHRI P. K. DEO: I have not with-
drawn my amendment. My amend-
1 +«ment should be put to vote.

MR. SPEAKER: I shall now put the
amendment to the vote of the House.

The amendment was put and negatived.

The question is:

“That this House do extend upto
the first day of the Budget Session
(1978), the time for presentation of
the Report of the Joint Committee
on the Bill to provide for the appoint-
ment of a Lokpal to inquire into
allegations of misconduct against
public men and for matter conduct:
ed therewith.”

The motion was adopted.

15.10 hrs.

WATER (PREVENTION AND CON-
TROL OF POLLUTION) CESS BILL,*
1977

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): Sir, I beg to move for leave
to introduce a Bill to provide for the
levy and collection of a cess on water
consumed by persons carrying on cer-
taip industries and by local aufhorities,
with a view to augment the resources
of the Central Board and the State
Boards for the prevention and control
of water pollution constituted under
the Water (Prevention and ‘Control of
Pollution) Aect, 1974,

MR. SPEAKER: The question is:

“That leave be granted to intro-
duce a Bill to provide for the levy
and collection of a cess on water con-
sumed by persons carrying on certain
industries and by local authorities,
with a view to augment the resour-
ces of the Central Board and the
‘State Boards for the prevention and
control of water pollution constituted
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Matter Under

Rule 377

under the Water (Prevention and
Control of Pollution) Act, 1974.”

The motion was adopted.

SHRI SIKANDAR BAKHT: I intro-
ducet the Bill.
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15.11 hrs.

MATTER UNDER RULE 377

CLOSURE OF SOME JUTE MILLS IN WEST
BENGAL

SHRI SAUGATA ROY (Barrack-
pore): Under rule 377, I want to
raise the matter of the closure of the
jute mills in West Bengal At present
six jute mills are lying closed throwing
out of employment over 20,000 workers
and of them three happen to be in my
constituency: Kinnison Jute Mill,
Alexandra Jute Mill and Naihati Jute
Mill.

15.11} hrs.
[Mgr. DEPUTY-SPEAKER in the Chair]

One of them, the Alexandra Jute Mill
had been closed for over one year and
5000 workers are out of employment.
In spite of my raising this matter in the
House repeatedly, no serious attention
had been paid by the governmeni to
reopen that mill, though the Commerce
minister had promised in this House
that all steps would be taken. Milis
are kept closed in West Bengal under
the pretext of labour trouble and when
they are asked to open the mills they
are raising the question of flnancial
assistance from the government. The
Naihati Jute Mill which had remained
closed for the last three months had
asked for an amount of Rs. 3 crores
from the central government for re-
opening the mill The sickness of those
mills seems to be endemic and there
seemg to be no easy remedy for their
problems. Unless immediate and
serious attention is paid, the situation

*Pyblished in Gazette of India
14-11-77.

Extraordinary, Part II, Section 2, dated

tIntroduced with the recommendation of the President.
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[Shri Saugata Roy]
may take a turn for the worse. The
state government is powerless; it can
only call for a conciliation meeting or
it can plead with the central govern-
ment. Unless the central government
takes up the issue of reopening the
mills, Kinnison, Naibati Jute Mill
Alexandra Jute Mill, Premchand Jute
miil, Naskarpara Jute Mill, Bharat Jute
Mill, this will take a serious ‘urn.

SHRI VASANT SATHE (Akola):
There is a very serious matter and I
want to draw the attention of the
House, if you allow me.

MR. DEPUTY-SPEAKER: There is
no question of allowing anybody; you
must take permission from the Speaker
under 377; Mr. Saugata Roy had been
permitted when he sent a notice; so
you also send a notice.

SHRI VASANT SATHE: This govern-
ment does not allow people on hunger
strike: they are sitting there in the
open; they were not given permission
but the government's party, the Janta
Party Morcha was allowed; though
there was section 144 the government
party was allowed; teachers have come
but they had not been allowed. This
is partial.

MR. DEPUTY-SPEAKER: You send
notice under 37T.

15.15 hrs.

LADY HARDINGE MEDICAL COL-

LEGE AND HOSPITAL (ACQUISI-

TION) AND MISCELLANEOUS PRO-
VISIONS BILL
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MR. DEPUTY-SPEAKER: Motion
moved:

“That the Bill to provide for the
acquisition of the Lady Hardinge
Medical College and Hospital and
for the management of the Kalavati

*Moved with the recommendation of the President.
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Saran  Hospital, with a view to
ensuring better facilities for higher
medical education for women and
medical facilities for women and
children in the Union territory of
Delhi and for matters connected
therewith or incidental thereto, be
taken into consideration.”

SHRI VAYALAR RAVI (Chir-
ayinkil): Sir, as the minister pointed
out, this is a non-controversial Bill. It
was the decision of the previous gov-
ernment also to set things right in this
hospital and medical college. It ig stat-
ed that the  Medical Council made
periodical inspections and expressed
their dissatisfaction at the functioning
of the medical college, which was not
according to the norms prescribed by
them. So, thig Bill provides for the
Central Government taking over this
medical college and hospital,

Clause 10 elaborately deals with
the service conditions of the employeé€s.
I have an apprehension about the pro-
viso which says:

“Provided that if the alteration so
made is not acceptable to any such
officer or other employee, his em-
ployment may be terminated by the
Central Government on payment to
him of an amount equivalent to
three months’ remuneration....”

This must not be taken as the
chance to terminate the services of an
employee who js disliked by a superior
officer. Full Protection should be
given to the employees. Also, after
these institutions come under the Cen-
tral Government, all the monetary
benefits and other facilities enjoyed by
other Central Government employees
must be extended to the employees of
these institutions also. The minister
should assure the House that this pro-
wvisien is only for the time being and
soon all of them will be absorbed as
real Central Government servants with
all the benefits. 1 say this because
clause 10 provides for the continuance
of the stdtus quo for the present.
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The academic gtaff of these two in-
stitutions must get real protection
from the government. Unfortunately
in this country, especially in Dazlhi,
the various hospitals and medical col-
ges like the All India Institute of
Medical Sciences, the Patel Chest In-
stitute, Maulana Azad Medical Col-
lege etc. work under different authori-
ties. These different colleges are under
different authorities. Some colleges are
under the Delhi University, Someth-
ing is under the Government of India.
Under the Government of India there
ig the Central Government Health
Service Scheme. There is a Health
Service grade and the pay scale and
service conditions are there. So, the
doctors of many of the institutions in
Delhi are guided by the Central Gov-
ernment service conditions and the
pay scales of the academic staff of
some of the hospitals have been fixed
according to the University Grants
Commission’s scales. The All India In-
stitute of Medical Scient_:_g_s has its own
pay scales. In this conliection, the
hon. Minister may be aware, and the
country also is“a little upset to hear
that the academic staff of one of the
important Institutes named after Val-
labhbhai Patel, of whom every Indian
citizen is proud submitted resignations
en masse. Why they have done it? I
am not finding any fault with the hon.
Minister alone. This is a mattef pend-
ing before the previous Government
since 1973, because about 87 per cent
of the staff were getting their emolu-
ments according to the pay scales of
some of the colleges of the Delhi Uni-
versity or the University Grants Com-
mission. But only 13 per cent of the
academic staff wanted parity with
them because in the same institution
they cannot have different standards.
So, the discussion went on, the debate
went on, but they could not reach
anywhere. Unfortunately, I have
to make a remark here
that the people sitting in the Health
Ministry have nothing to do with the
medical profession. They may be IAS

or whatever ‘Ss’. I do not know. But
they are trying to dictate even doc-
tors and medicines. They look down
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supon the doctors, the qualified scien-
tists, the pride of this country. We
.have got enough talented material in
this country. But unfortunately, they
are treated shabbily by your Ministry,
.not by you, but by the officials. Even
for a small problem they have been
treated very shabbily. No respect has
.been given to them. The people of
this country respect these doctors, but
‘they are not respected by your offi-
cers. The Vallabhbhai Patel Chest
Institute doctors and the academic
staff haye to run up and down for
justice. At last they said: “No, we
cannot give you the Central Govern-
ment service scales.” Then they ask-
ed: “At least you give us the All
India Medical Institute scales”. It was
agreed. But somebody said “No, we
cannot give you the All India Medical
Institute service conditions. You must
g0 back to the Ceniral Government
service”. Again, it was complicated.
At last the poor people had to submit
resignations en masse, On that, some
debate and discussion took place, but
nothing has been done. Stil] the mat-
ter is pending before the Government.
I cannot understand why this delay has
occurred. I would appeal to the hon.
Minister while he is laying down ser-
vice conditions here, the employees
and the academic staff of the Lady
- Hardinge College or the Kalawati
Saran Medical Hospital should not be
treated as you are treating Vallabh-
bhai Patel Chest Institute doctors and
academic staff today. You should give
more protection to them. This is one
appeal I am making to you

Another important thing is that I
know the Minister is very keen on his
portfolio and he is enthusiastic, even
though I differ with him in some of
his policies and some of his pronoun-
cements regarding doctors. If this Bill
shows the sincerity of the Government
to give better medical facilities to
the people as well as to bufild better
academic institutions, on this back-
ground I would like to know from the
hon. Minister what attitude he is tak-
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ing towards the All India Institute
of Medical Sciences. The All India Ins-
titute of Medical Sciences is one of the
major institutes in the country today.
It needs all protection from the Goy-
ernment. All the three institutions in
Delhi, Pondicherry and Chandigarh
need Government’s protection. I am
sorry to say that the All India Insti-
tute of Medical Sciences in Delhi is
ignored and no proper treatment 1s
given to the Institute and in regard
to financial allocations you are show-
ing some discrimination. I would ap-
peal to the hon. Minister to please
fing out how much is the quantumr: of
medicine he is allotting to each pa-
tient. It is very less. I know the Ins-
titute and I am proud of it. But unfor-
tunately the Government has not
given any proper attention or has not
given any kind of consolation to tne
All India Institute of Medical Sciences
and the patients find it very difficult
because of the attitude taken by some
of the people in your Ministry, And
the doctors and patients are finding it
very difficult, because of the attitude
taken by some people in the Ministry.
(Interruptions) I appeal to the hon.
Minister, because his intentions are
good. We have got 600 million people.
I know it is very difficult to extend
porper medical care to all the people
in jone day. We have the medical

institutions; and we have to give ade-
quate attention to them as well as to
the doctors and scientists working
there. The proposal made by the hon.
Minister indicates the enthusiasm that
he has shown in taking over this insti-
tution.

The hon. Minister has visited my
State recently. I know that he en-
joyed the wisit. He has also made 2
nr 3 speeches. While travelling by
road in Kerala, he would have seen
that there is ne village in Kerala.
When you are introducing the scheme
of bare-foot doctors, you have to
take into account the density of popu-
lation and the topography in different
States. I appreciate the Minister’s
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anxiety and enthusiasm to provide
at least first-aid facilities to every
‘citizen and family in every village.
In the northern parts of the country,
there are more villages. The Minister
wants to provide one medical atten-
dant per thousand of population; but
in Kerala it is mmpossible. In Kerala,
there was a scheme under which
every panchayat had a hospital, Under
this scheme, we had 1,000 hospitals.
I believe there was a discussion bet-
ween the Ministry jn Kerala and our
Minister here. (Interruptions).

We appreciate this bill. As far as the
bare-foot doctor scheme is concerned,
I am not in agreement with the opin-
ion of the Indian Medical Association,
because we want this scheme to be
implemented. It is a very big sche-
me; but there are some inherent dan-
gers 1n it. When we appoint some
young people between the age of 21
and 25 after 3 months’ or 6 months’
traming at Rs. 50/- a month, they
are going to be regular employees of

« State governments. You know
that the biggest problem facing the
Ministry of Communications is its
extua~departmental employees. These
2.6 lakhs of people constitute a major
headache to the P&T Department.
They are agitating now. If you ap-
point one person in eyery panchayat,
it will be very difficult for a State
government to treat him as a govern-
ment servant. I request the hon.
Minister to consider the proposal of
the Government of Kerala and to
implement schemes which suit the
people and topography of Kerala. I
request the hon. Minister to accept
the suggestions made by the State
governments. It will enable us to
provide more effective medical bene-
fits to the people.

Lastly, I want you to have respect
for the modern system of medicine.
In our anxiety and enthusiasm for the
Indianisation of everything, we should
‘hot lose respect for the modern system
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of medicine. I know the hon. Minis-
ter appreciates Ayurved, Unani and@
Homoeopathy. Well and good. But, ”
it should not be at the cost of the
advancement of the modern system
of medicire in the world today. Now
the modern system. is advancing in a
very big way. We have to take ad- .
vantage of it. There should be no-
hindrance in the way of our taking
advantage of modern sciences. I am
saying this because there is a tenden- ¢
cy in the Ministry to say: let us for-
get what is happening outside; we
will go our own way. It is not cor-
rect. We should not deny our people:
the benefits of the modern svstem of.
medicine.

Then, I would submit to the hon:
Minister—of course, it is not a war-
ning—that there is a feeling among
the people in the Ministry, especial~
ly among those who come from the
southern part of the country and who,
unfortunately are unable to express
their views in the national language,
that their difficulties are not being
appreciated by the Ministry. An at- .
tempt is being made by the Ministry
to enforce the national Jlanguage on:
these people and it may create trou-
ble. I understand that the hon. Min-
ister has asked them to be ready with- =
in six months to read and write in the
national language, which is physical-
ly impossible. It is said that he is
acting like a dictator. .

Many people working in the Minis-
try have complained to me that they
are feeling suffocated after the new
Minister has come. ... (Interruptions)
I am expressing the sentiments of not
a few people working in the Nirman
Bhavan but the . sentiments of the
people in the south. I am only mak-
ing an appeal, not giving any war-
ning, that you should consider the sen-
timents of those people. I know that
you can understand their feelinga,
especially after your visit to the-
South. With these words, I support
the Bill,
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MR. DEPUTY-SPEAKER: The hon.
Minister,

DR. SUSHILA NAYAR(Jhansi):
Sir, T want to speak on this Bill. I am
a graduate of the Lady Hardinge Medi-
cal Coliege.

MR. DEPUTY-SPEAKER: My diffi-
culty is that there are five more names
with me from the Janata. They have
voluntarily withdrawn their names.

DR. SUSHILA NAYAR: I do not
care. I have something to say on this.

MR. DEPUTY-SPEAKER: If I have
to call you, I have to call all of them.
All right. I will call them all, one by
one.

DR, SUSHILA NAYAR: Sir I have
been in this House from 1857....

MR. DEPUTY-SPEAKER: Please try
to understand. There are several names
in the list here, given by the Whips,
and they haye withdrawn their names
voluntarily. Now if I allow wyou, I
have to allow them first.

DR. SUSHILA NAYAR: I cannot be
running after these n=ople to give my
name.

MR. DEPUTY-SPEAKER: You have
to run after them, because we have a
parliamentary system, wunder which
the Whips have a role to play.

So, I cannot help it.

DR. SUSHILA NAYAR: You should
belp us.

MR. DEPUTY-SPEAKER: That is
why I am trying to help you.

DR. SUSHILA NAYAR: You are
here to safeguard the rights of the
Members. As a Member, I have a
right to express my views.

MR. DEPUTY-SPEAKER- You must
also understand that in parliamentary
system where there are more than. 500
Members, I cannot help all of them

_if they want to speak, but there is a
system, and you can also follow that

gystem. They had agreed to with-
draw their names.

wo qaw fag ( wrAegR)
ITeqe Wk, afg wme A g
grar & sy §HY STo YT AT HT
2 gt § |

MR DEPUTY-SPEAKER: Now you:
can speak,

Tlo geitwy A< (WidY): gyTeaE
E1Rg, g I fadaw gar g
gHgad q A SR FgAT AT
g ) sdvaw § g smagdg 5
®TS &1 A1 W16 dAowHe g, A A®
TR fagwa & &, s W
FER F ARV Y IF/AT §, IR
S A Y TEEar gt & o A
O & ¥9 #7949 &1 994 g9 § A+
¥ o w7 of@dw  som, w\v
o grm,  few atg ¥ ag AT gwer
|, Tg A gum H A wwAr o
qf mH s anfa A & W
FHIX AT g g AT W ¥
A Fag a3 wew ¥ qAr wEIET
§ Fgar gy R Ew ¥ A
® I AGAS & Fg qaTEL ! FE
e AR, 1€ fwow mwifwaT a1
A it Haem ¥ F g TR
forer deqent & d{fow qur wew
st wR a7 T3 FaTel 9 fae
FT F A SEATI?W F 1 HA A
F gfgFar  IEF IR ¥ @A &
fe wda gt ag & 1 & ga At
¥ ¥ gMagamt g e are gardr
IAqT OEf Fr gwER @, w fEdr
ol F d, WA I Fa ¥ e
" Pt § ) g gt
AN e w1 few §oag
Tay Agea &1 fawg & f& agawer
TFEE ¥ w1 ¥ Al @ Mgy,
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[=10 ivar Avay]
FY A T QIHAT T AT AfeH
TRET F 1 FTHIFT FTH 77 TG
g afgr fF  ag frer geume
AT | G@EIC FT FH AT F0ET
fo& 3@ 5 37 deart w71 &= Aw
w@AT , FWIATAE F FATE,
A IR A AEETAC § ag g
Y T FHAT § a1 g, a1 A few Iz aw

T FAETEF AT A H I
A A g

¥ faaaa & wgm 9war g fw
ATATEY § qgw A€ grfew Afewa e
I F AT ¥ AHE TEIHAE § A4,
foar a7t gfie &, e Frzfed ok
A gfeed ) e A F A
TqY FER F Aaqmaq § o wigw
¥ Afys q@aTET UF F, a9 § T9H
froae ot e gd 0 @ omw
&t #gEa  gAH T fe frw
TOF A AT N =TAw A fafw
qE FHAAYATARF A AAE | I9F
fag #FE 0w gEAw G
qy § ? 99 Wiag W @wWw H Ag
o

WA AR ATE ¥ Wi gfear -
T WA R, TAICH R
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=z <@g ¥ § wfexqag,
I 7T 3¢ (EEE §) ER
ITE qEEr @ 1 wifemmie §
FEA §ACHIX A 965 FAC A7 WY
wreare foar § agfrar g oe &-
T T S5 &, IAE WA A d5A
g9k for dEwr @ F am
daew H 9Ed U A A BE-

W aA® & T § faar gt f1
|qa AP g fwm, wE

4
5
g
%

$EATgE AT S A FH & SER AR
weeT NEFNA gl a¥r gard g
gaearg faet g @@ qAEER
gl faenit | agl 9T TR AT
| OFE g W AT
g @ EwR AN T | R
g & fF wewm e

%474
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3% U AR Afgs swRT 791
AT gArT adwT 9g v ar § fw
T 12T AT &1 & T FE@T §
T Iq A Gar oY TrAAT §, FEW
o zaar &, gar g7 F @A § )
e ggi fager v @ W ISt
agt fager T 1 — g7 A F &
a0 gqg wrar g+ foar & W<
e qf faar wmar

Tafaq ag st Rfewa oqFwT ar
HeqT &, TAS! WAL GEHL AT
qEAT g ar «, Wi i g ¥
Fgw ¥ frg A e
ag qaar wx fx d@r & X
g # a1 w5 wym fag ¥ ag #a;
ar &% f5 3@ Fgur gm0
qw ww sfsar afswa -
gz # G g fasd w=iw
% usfacds w9 g aFIL )
AT FHAAATATFL IT KA A
ata ifear  dfexw  fEgE W
TRifagede Fw T g9 € /R
g F wdtw  Afewa fogs & A
¥ WIEA-NETA g §haT § | W@
goar 77 & fag faesl w71 9 smA-
9T F &FAT & 1 A A &
fag gawms & f& d@r A gaae
weet axg & faarr &% 1 fEeY
qeqr F AN IATT grA A FATAT
3T AER g, IH H IS e
8 &« wir wd@ i g0 fF
W & AT § dgwArwInfs
¥ wifag | afFT g "wIEe @ W@
f& =T orT IF N AT FY
g @ 9w ¥ oy e wE, A
freer & @ ITEr @EE AR
weE Am F oAgt 97X W@ AR
I F wyaw § gEAE FAfEdT
7t f& fag ¥ g ¥ gaga dE=w
¥ qror H{IT g WL 0

qaT AT ATHA F Wi A, A qiw
¥ @ FEwatat @1 fagfes &
SFIAAT B, SHAATCH W FET |
¥ @rm st g fegugwwig &
W uF Ay & @ VR AR

5
)
EX

FHAIT ERAT AT IL, ITH A
TN A SOEl 9% 9 AT &
AR FL | TEF FOCHK WAEAA
F A ag W 5 fom a0 &
T AT A gw o ot A e
t ag TS faew v 1 QT
F T ¥ g aRdr g o
€Y | 78 97 aga wravaw § 1 K-
& ¢ o welt off aga veamg @ WHaR IW-
aTfadl £ srae 771 F1 G A B A
® grlY YSATH ATA FT TATH F W
g1 sy faogn w7 & agrd
T SEY § W WA g% A
aga § AfEA 39 & ag WY s
srgy % ag 79 gowd Ag AT
HATE AN FE ATIF A @AT 8,
WEFEL a0 &, AH U TE@ &
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fer> 7, Yar ana]

ar W, qir qzwf ¥ 3T A ww@w
aF e fRTIg & F 3AR
& Faoaw fF @ Ao fead
oTETAr & A AT A QT
HE | gAWSI & A9 {  HAH|
gz AW g fF Aed q] A
‘FT gwg fear

Triesy Aqr ofenT wsTw AN
(s Uz ARUTE) : ITAW A,
# gg ¥ 9gx N ' Y N gUIR
AT TE 1 TR I fagas o)
WNAY qAT WG T ATGT HHT A
e giefad ¢ fgar |« ag adr
R ol gAY F g7 AW F
‘g gt s fora-faa st o a=w A
‘Far, agr & I AT A, fae oY
AT T, AT AT TG0 T T
W N FAar  fraAr T9T #] L,
65 WA F U ¥ 9 I 99
HAIT FEH O AR FEw F oA
wHifew gf, Fg a1 I qI@ ¥ I A
Afer @Y1 gw qEl FACFCF A
WA F IgAEA  F & A7 W™
q W W ¥ ITT A ATEE 7
TG &9y F F1ATeE 1A F fAT
TE B T H T A, g
et wr owedr Ad frmm omar @,
AfFA ¥ Tow F fad O [ as &an
gm % 9§ ¥ frogmaway fa
TF w41 2 famam

UF AAT FAWA A AN F AZ0R
Fairgt & — Faga§ & 39
# fasm g ) FgTA{AGT FqHAT
F IWT-yET S o w v @
2 afpr XY wdrad wgr f5 o
FATFET T FT A JATEE N
Wt g W AN HAET T ¥ A—
ag 8 & frgw av-mem W A
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frafe o @@ 31 T gEn
F AMET 9T TF F-9ET
g, ag eHRY TG g, 9a-
W WE P | 3T FT I
ElT—anAarer araf@i & QHT,
T AT et ¥ SR FY Ay
FET R ST F A #r fwf|
B GETET —— F4 qHE &, P A8
qRT 9@, I §g, 39 ATF HA «id,
HY TqTE S[& @1 I—73A G a1
Y § Fqra |

Whafafa: wasy g
Ta Hox sfafm o oo
Wt g agt gRomE ¥ e
FrE T HAT A Y A= wT AT FIA
oY, ArC Tredt @ | AT AT A A A
AT FTEAT IY, 306fY TF W IAFT A7 A1
g | SuEEEw a A giem W
FEr A | gmwgd Ef s W
wfafqa fFar sma &R 39 =+
B qEE faarar,

WF AR 5 AT H AL T
wA-qOI-ad g, A ¥ o W
o oF wfger gEY 1 W R AR
gader AR wgwd & &
g 1 wrEwd gew &) § W

dmw ¥ M w0 m gt
Tgt F AT FIAGAY FT AR T
T O3

o i@ oag@ A g, A
fome 2 ) FW RS SR



$49 Lady Hardinge Med. KARTIKA 23, 1899 (SAKA) College etc. vtc, Bill 356

#t sgfar @ fFamidamay
ST FY 19T 9gN § A« 9T, 99
AR G B I AR
Helt WX @Y @R & o A AT
g6 9 TuE W9 O W A |

g A Fadrey fF gwooEsEE

- FT I GEAAT R | WR
¥ W gw wmEmer ¥
| A9 TF TG F) T a9 G
XA moE feed s, W
CEYEY Mg 9T S T | I
qg FEAT 9T 9q1 fFwre W
‘Y FYIE GiwAT F1 A wEE
- q1 Sl THEIREG g9 WY &9 groAn
* fod @ a & I arad
g 3 g & fEa Aams@
3 Y oo faesht grog ok oAz
" g1 Fowamagn TwA E
T FATY WaT 9T AT #I
gra Wy gufaw M @ o
afsw = %1 o wfuw § ofus agraan
3T wTga 2 agifw R A dW W
g9 & wqrar fofua &0 fomer faet
I A &, ST Bw & ot Tow W
T & | w@fae F@ F a1 &9
FRATAT E ! wWH AT qd gwrt ?

& WA wE &A@ )
TN FCAT ARl § FIFF agw & am
- wAN T § B a@ afen wnfaam
‘wgfeam AT § 7 HF ggw surar
g agl famr dfam sm F go W
HIRH qqET Igar g 1 1911 H
Wq Fgl T TI9E ¥ AgAY Avfgan
oTE oY, a1 89 F wTwA &t &fa F
Tgi X I gfer wgfasm wwr-
 faarm eftd g AT AR GG AT A
‘qw g &1 1916 ¥ 9 faawa
Fuex &9 F7 A fRar gl 9w %
W % fau ux 29 afafs, o as-

TF T aAE ¥ | g9 afwig
FIH AHAGAAF, KA 72O aqran
T | safeT gA werfATmeE oy

Association for the control and mana-
gement of the Lady Hardinge Medical
College for Women and hospital for
Women and children.

feedt & mox grg ¥ ¥ forn 3w Q-
fedmm @z ot wfafmw
1860 & mitw otz atareEt @
TH whIfado ¥ ST W Al &
arg 919 5§ IHCq

(1) smufaam Y e fou
% fog @ur ofgami o as9l &
T ¥ fau gawg FTar |

(2) wrea ® afewer =fgemal
FT WAl ® &@ FT STH aH°MAT, W

(3) 7t vk afesi & fog
gfoew #T =geT FET | T EW
%g\aaﬁwgimm%fﬂqa‘t
A fan g, T E A &
agx & T faur & 5 197475
feor  fear, 1975-76 # fwan
fear w1 1976-77 # fwaaw feam
g w1 fodie #3 € wexa Ag) & 4
aa foem &¢ 2 FO 15 M@ A
gr X fer &1 2 F0OT 15 g &A@
=T aEe % AT agh wv gaer
fasa FremgTaAr Frar A A faer
gfs gq %1 & fireqr 9 w7 fv g
Wagsmam fFgasrar«, a1 §
gra  f6 ww gw BT SR R A
gY FaeT-faim AT ATed A ag wy
s f6 g mOAT sy adf
FTAT ATRAT F 1

‘Fw i gE AYFAT MET L, AE A
FETEY qurAr S 7§ | A 51 H
§aga g @AT ATAIZ | T IE
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[ = ArTEw)
fawn & W@ & WR ¥ wd TR
A EH ¥ FE AT T FT FAFN E |
zafe & 37 & afa qawss @9 3
AR AT F1 AT 35 AT FGAT ATGATE |
Tg A% RIX #weoA faare, @ Wl
%1 § 7@ 3T AEATE | 39 wETTEETE
# firer *1 wa< frear a1 @18 w78
wra fafisy ofwe g fras
frdrerst arar fey 7 SR fadter
F s feoafordt w7 fawa a7 v ar
wa wa wEeas s fFr T,
IFN A 7 foit Y § &
w1 @ firar st @ 2 1 gwifsg
T F (T F [T TG 77 997
gy | ¥ 1953 ¥ 99 vaAfagaT ®
g7 9T A TERr @l
¥ W@ @ A W OoEE %
FUFT F IAE FW & AU O
formr wfafraw, 1890 dY arr 5 %
Wil o & T 47 @ e
¥ miw, 9 a9 e & o & fag
g uRifedew eqfaa # 7§ €, ag
sfds & fomr o ar fag W
frar@ &1 yaw gwrEw A ¥ fife
F ey wa ay 512 vEifEIn frewwrEy
4| & ¥ ud IR A
aept  afemafart faaer s
wifeera w1 f@ 9w e f
Yoz e fe A9 gifen Afeww
Fow o fadw e gfegesr iR
favm qoe g faeet arar fma st
a1, 1197 1953 & W™ §F famams
e & fafgm g1 Y oF )
116.00 prs. . . a5 des

erat ¥ fau faafrst  fmrr Y
=8 TAe AT sEy o 1 gfee
¥ W T A 1959 H-wFm EY
WA IW WS AW WA WA b,
wAE AHHATH FRAITIT EROT 0 g
M FAET iR 1959 | A
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ofenr s wefaem w2
FEATE A9 g9 ¥ oA ¥ oo 0w
srears weX frarar | w4 3 geAre
FL AT FL G AAT | T { AT AT
T AAT, T ALY T

™ e ¥ fau ox fagas asa
|91 ¥ &y o o a7, g wenfagas
o e 9 = fear & fadm
F FTIO0 Y JTA FAT T

o YIlET AW © IAFT FAT
faw a1 ot a1 f5 @ FogFew
HEAT T FATAT AA? WAL ITHE FIH-
1 ¥ freraz arEay =of STETEEra
fead F d 7 T @R SEESA
¥ HATq & IL GG ¢ IF Al
J v e Y forar Y ag wOR Haey
FY oY Jar Y i ar ?

ot T ATCW AT A A S
SO AT, qg ATAT ZH aTeq HLGT
: v g7 ¥ AT g9 7 F s TwR
far @%r Ay I & Y fear e
aFar § | vt ¥ fow weSr aaaear
R sdw Y g ¥ wrd T
A oATY g9 H¥AF a? ¥ faoiw
faar &1

TEFT UF TN HHEE g 0
TEFT AW FAEAT T TEATA, TS
fe=lt €1 wg Y& gfew Afewa-
FRw s wmaw, TF e
¥ Wy ¥ 1956 ¥ wqrfua A war
a7 1 3 oft T ' AR I 9
AT ¥ IR TF F ATAH ¥ 1954 F-
A wafe WIE qTHTC F AT & oY,
g% o & fudy W ¥ 90T W@
a1 | SEOATE 1 AT WrEd gl
TEAl @ FEEAT WA F AT
¥ wE weEe Zr g fear smare
&) fredr 9T ant ¥ S gw e
Y fe T ggEar wAEEl A T FH
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st & qgR oAy aat fran § Frak
e frerr o Faefieea @141 91 9f @1
@ e

W W T Y4 qEd T
grr afeT oF waw yaew A gra fRar
QAT & 1 Feradt @ are fafwearaa,
F&r grfew Afedw w9 TaT wEEAR
¥ @9 9 g9 & g A1 9TF
gfIag xeM AT § 1 TW AT A
sTaasar § & afgamsn a1 awfaa
#1 Io7 o qar afgary |17 g9
¥ fog gwa fafacar gfaad Sowew
# & fag F8 gifer afewsr adw
AR FAEN & aw fafeeaeag
FEARAT FT OF AS SqF F w7 °
faxfaa faar smg

sl gn g § fn ¥ waAw #
tF afen W e @ ) W
T A Y AT gt § I gHTA
FHF AR I A9 gER F Frgaw
Fawx @ @ "o ¥ TN oA
Ffass @@Er W oFFar & AR
3T F T HgE AT AT a6aAT § |
agifq , TOr FIF 999, T «IF §T
gfafrma @ & fau g amw @
sion fF wew @ oqw s
T @@, waly 3@ i w famt
fafmar-frerr aar afgamsi o a==i
FEAET T I AN F I F AW

e | ol aF T T EweTd
afew w1 ww W faear ar
dffs sy ¥A FT N AW
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frafa # gfaad, afafe  qus,
79 o & fafa sww, s A
¥ fram . wife § gfaed af
famr @i df 7 % fawy w9 e

q6 gfer F€wa oEw 9%
Feqare A% faedT & TN 9 ¥ we
25 AT 1975 F GFF ¥ 0«09 ¥
fawfar NN fF w<w gw T
afret W ofcewfagi afga
dEr F WG WAEEIR W W |
w AW g4 g vEWm &N
TAR X FE IWMAE

1100 ¥ FAT FHI A€ gifew
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a1 | AfeT fege o s & 1 G faw
T & EW WYY 9T X &Y IA & &)
@ A | gw amed & fF 3T Ay
wies ¥ wfas fag | oag W
faa § W @ AN Zar
AT | W NEBHH A F qE
wmAS fmr oW gfa-
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gfmafedt & &v wt oo faerr
T I9T W T F1 o aw 2 W | @A
am 78 & & @« Iwgeae o
@ T g Ow A
faeet afrafody Fawd | Faw Ew
UG N A i O I L
gfeg awET g9 ¥ a9 F@ @Y
o HYo ®Yo & I #Y FXAT WA ; 1
oI @ EE B AR
I & fag s d 9w, F®
Fgr fem smm 1w
g T A OEA
¥ € dmrg A g )
T gw gAEr 2F 0 A/
@w qsm fxfeet gfafedy &
qYg = A TEEE 8,
gdE AR AT ¥ W g &b
e g, A dMIdE ¥ sl
AR ARl FFw A w1 afa-
qu d@ A G | WA ED
FIEATTAT UG &1 WY €A1 9gar
g 1 fExwr gwF =T & wwEr
FT famr & MY go St Hle
gar 7 2 qfefedry @ 72
afFT g AsAstag T iear §
gremm ¥ W AR gfmfed
F Y arEm  FA A Fifow g Y
fF ot w7 a|® ] F T FAT
X

SHRI VAYALAR RAVI: Their com-
plaint is very simple now. Your Min-
stry hag agreeq to certain conditions
fcr its remaining academic only, but
their complaint is that you are not
implementing the agreement.

s d
"q

sy wrx amaE : (e acx):
TR N RIr 9 1 7 7T fAa T Ha
FAW T oI R wE A E
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WX o Wle HYo TAadT Gur ¥m at
WY # WHgw A Amfy
T

it fax e e - Afad, 7 A=A
T #ifay | W1 afvafedr & 3w §
Tz gfmafedr &&h, @ ®wwa St
e fear @ A oo quaEd

st T Aroawm - & faer swEw
Ut 2@ W fegfa #rwwar g fF
FATT AAT, §WF QTF | WX FET
fagte &1 g7 g w® "W
FCM AR ¢ | AR gEfeR @
Tag Wiegr & 5 oo qdiw
§ @ Hgodr maAmar g fF oaeq
® & WU A /¥ A1 wfewaw g7 aw
AT F & TH HGWEAT FT FET R L
afeqer € st § 99EE g W@ e )
IS afe TP qraw g
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THT 9 #q3 3w Y fesh qefrer
E—Era, AR, mrdfes ar
TAA—ag & @ af A h
H g WR FT TN A @
IEHT GEA WG FWT A wOmEr ) oar
™ o Wy f5 g W oW
ggfaar st N feafy ¥
® AR A Faw oA Y ffa
¥ 1 foaft wer w2 59 @)
sy | SAfeT & wad oy o &
wzwa g f& foawr s & wnar
ferif@dT &t fer &F «|® aw =&
Ffor daw € wrR g
I 3 W‘ﬁﬂmﬁrﬁraﬁ
i ¥ Argwar ¥ HAE

g

o o fradt wi o ow), A
Mo wEAwl S gEl wEE a3 o
g Hawmaxws @ f

et gEY Wi ¥ neEA
mr feedt O & ar w7
MFrAgar & ar W oy Wi
T T @ | A ferdrgm A
w3 EEggE I e qe
e gk fawrr Fgw #1 weeR
e f& g woh ® fE @
;qa:ﬁr&gi wd g A A W
Feowd WERE 4T g |
FEoodY WOT A5 R, FTEI g

g7 fag e # :ﬁ.‘r:[ %, afew
gare afemramr a Y s &, &
W H WA Z

Mo Wmmaﬂ-’ NE
it 7ar Ay fr S o Wy 2 wET
FT @ § 3@ Forie ¥ wy ok wnd ?
N gfer A a@ Hifvo

TR ATORA : TaEag g e
AT FOHIC TH WO g A o A,
sy GUIST AA GHY SATAT AT
& i ST AT & @ ¥ rarear g
t At sud feawr gE @ § WK
e gu @ @ SR am} ¥
o1 A ¥ FrEEr @ E, ar & sfeer
AT AT T HOX TgE AT W AT
I g8 W 5 w9 qand 5 gEd
9 WOS ¥ WBT GATT ATAT AT FHAY
g
MR. DEPUTY SPEAKER: The ques-
tion is:

“That the Bill to provide for the
acquisition of the Lady Hardinge
Medical College and Hospital and
for the management of the Kalavati
Saran Hospital, with a view to ensur-
ing better facilities for higher me-
dical education for women and me-
dical facilities for women and child-
ren in the Union territory of Delhi
and for matters connected therewith
or incidental thereto, be taken into
consideration.”

The motion was adopted.

MR. DEPUTY SPEAKER: Now we
shall take up clause-by-clause consi-
deration of the Bill.

Clause 2— ‘Definitions)
5t Tw aroaw - ¥ yeard w<@r
g fs:
Page 2, ling 24—

for “17th March, 1957,
substitute “17th April, 1857 (1)
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MR. DEPUTY SPEAKER: The
question is:

“Page 2, line 24,—

for “17th March, 1957,

substitute “17th April, 1957".
The motion was adopted.

MR DEPUTY SPEAKER: The ques-
tion is:
“That clause 2, as amended, stand
part of the Bill."” -

The motion was adopted.
Clause 2, as amended, was added to
the Bill.

Clauses 8 to 19 were added to the Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

st TR Agws : # YW S
g:—

‘& faias, fag = & gmifea
g ¢ SR o fear a1

MR. DEPUTY BPEAKER: The ques-
tiom is:

‘“That the Bill, as amended, be
passed.”

The motion was adopted.

—

16.18 hrs.

MOTION RE WHITE PAPER ON

MISUSE OF MASS MEDIA DURING

THE . INTERNAL EMERGENCY—
contd.

MR. PEPUTY-SPEAKER: Now we
shaill take up the discussion regarding
the White Paper on misuse of mass
media. The first speaker is Dr. Murli
Manobar Joshi.

st Iuiw (Jaf@r) ;. SuTEm
u‘g“m.ﬁugarm'ﬁﬁmgfﬁ
gH AN FY qErE A oS g &
q), wae ag wEr o T arfe T
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Media during 360
Emergency (M)

A @AY, @ agy g€ @A ar a7 fay
¥ IR H wWwaAdT G ?

= JUCTR WEAW : qG G E |

SHRI V. ARUNACHALAM (Tiru-
nelveli): Last time from Anna DMK
no member was allowed to speak.

MR. DEPUTY-SPEAKER: Your
name is there. Your turn will come.

SHRI V. ARUNACHALAM: Pre-
ference should be given.

MR. DEPUTY-SPEAKER: Anna
DMK has 25 members. As and when
your turn comes, yoy will be called.
Perhaps you are not aware that only
three members spoke last time. One
from the Congress, one from the
Janata Party and one from the Mar-
xist Party. Naturally, the Janata
Party will have to be called.

Dr. Murli Manohar Joshi.

Fo WA RAlgT W (wersireT):
A AERT. qANGR F gEAr @@
[ e #F 3@ @@ F faw qug
@ g fe SR g gEe Al &
AW 9T 0F TgT & fatgw w@aw
TS TG @I E 1 T I & fag
A agrs 3 # FF S wod swe
#, fom amit st frew wmew & wave
fear a1, S8 wafga fean, afq &,
o femr & e @ro s, @l
W F ST ITHT W A ¥ fag
T owEw ¥ OWW W 9Ew S §
qaa oY AR f6T 4, S g0 § O
# fau s yardt 5 99 FTw
W g

@ Yoy fr ¥ dava ¥ faaw ¥
g8 ¥¢, ¥ dgm WETW & wmw
feafa & o fow anft & gfeq fe
T 9T, ag FE [T ATOlY Y o )
Priz sfem ¥ zww dew ¥ 1259
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T, I gE, § At & Sifes g

N d weEwy sfrofea fear

T 1 wrchy E@egfa & o &t
T wEew g, oE 9% wefua & e
T A
wg i gaf. @iy apfEs
gAT T
WE AT gWE Fomed grar qfudy
[ fadw
sraiy ¥ (amely) sy & 3, o & &,
wE F ag & fom &7 7 999 A E o
AT 9 W FHT HeATAL &1 H SAwar
Ffasfug@ s s N &
w2 w7 ¥ a0 L ¥ ewer
afedt, s mFw ST an gHeE
¥ oA g
ATV FT A €T AT FTFATETE |
ariy 3w Wi BT 5QT AT w1 qAF
g St mEE S s § fady
FH Ffaw adr @@t & 1 wmE
feafa & 3w Aot 4 gfoa far
mr | gETR AT maT Wi 5d@
AgeE ¥ S§ el F1 5T & wEg
fear, =@ F fav § awmid & 9@
g1
3@ V4099 FT 34 ¥ quy Fvar &
fF oz o fprae & quw & 1 qEWT
1/109t fegem e & ®i< 9/10 &
T Tamem
It is just like an iceberg, 1/10th above
and 9/10th submerged.
s fafe & Sfow ww Aife,
ST ATEAL, F G Y X geAS
Wz st gwfee 4@t g€ & o
W WEaua ¥ uifesw 6 ¥ shywer
ofTr Ty &7 ag aawen fear aam §,
fow ¥ I *zv ar 5 g9 amai
#r *feafedy =1 71 w9 7 g
t4
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“Quite honestly, I don't know
what it means. Who has credibility?
The newspapers who had day in and
dey out printed falsehood? Whose
every prediction has turned out to
be false?”

ag wgar § fr Afedfad & wi€ wia-
AT AR Y | wwiq ag A I wad
8 =g fawaweig § o f, w@ ST A
wi waew Ad @

fraagd anfeatdy 7, agsaf
sgA@ A qATINAT R |

“I have said here in a meeting of
Secretaries that while anybody is jn
Government service, they are bound
tu obey the orders of Government.
ir ihey féel that the Government
policy is not right, they are unable
to obey, they have some other views
which they want to express, nobody
is stopping them from resigning and
joining any organisation.”

They can resign and go.

ag gwar & wf fe afy w9 g ®
ARW #1 AG WA, AT WY A F
YA ¥ A AG! AWQ, A W
frwrer fed 9m@% | sEmah Al
§eEwT X €Ay At & aww qwar g,
Ffer  FETeTEl X Y@y e
Tar  GOwE 19 ¥ w@r oTar §

“According to these guidelines ‘the
speeches of Members of Legislatur.
vs/Parliament participating in a de-
bate will not be published mn any
manber or from but their names and
party affiliation may be mentioned.”

w9 T STAE 20 ¥ @y wAT
t:

“In other words, conditions laid
ttown for reporting of proceedifigs
m Parliament were not less but
more severe than the general pre-
censorship on the press for other
mat*ers. Daritg thé Monsoon Ses-
sion ot 1975, the entire proceedings
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were to be submitted for pre-censor-
ship.”

wiie aet #v aTw ¥ aRAR g g
& arft @ fd ofeardz gofte &
T gag o wgror A of ag avy wEr
ITEY ATG A 4 IUC-AT Fgr e § 5
& sfagm (dwvew) fadas # 99 qa
gTOHl ® WEdA, St giEdr we
aifeqie & fears T8 ot &
e zdr oifeamiiz & anfifew a2
sit-&er<fers wmy firan w41 1 oY wag
9 @Had ®r galw @egT §, o W
W wrEATHY, STE K TSt
7 wigsafe s ¢, oY wrw@ A
AT T g AT #1 g9
AR AR AWMH F e W
2 SR FUAET F wwEE g A
AFY &1 sqgw w9y faq @@ J
foar, 3 AgRE F O & TR T WX
afadm  seT ifgg o

FfeFT 21 T T FaQFA FC

All (heseg guidelines were framed
with the approval of the Mi-
nister, I & B, the great infamous Mr.
V. C. Shukla. He wrote to Shri Ra.
ghuramaiah on January 1, 1876, to
obtain the clearance of the Speaker of
the Lok Sabha and the Chairman of
the Rajya Sabha to precensorship.
There is nothing available to show
what happened thereafter. Shortly
uafterwards a room in [Parliament
House was set aside for this purpose.

sa aww fadieY o & FEe
F A0 A vy woar fo A g
X §3 ST g | 4y war @
waar fr e wafm & s ¥ @@t
W% FWT WX TS99 @wr ¥ Fehng
Fzmy Ty o+ § qwer war § fe s
ag WO R E 7 N FO oW 217
GTuT® A qum femr T} 9W F
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Emromu?:n 304
FT A AEET WX WEA =TT
AT HTAT Argar § qg & e wmgar
g | ® N ARE ¥ AR
& 4 fF agt o Fe<foa dzrar 9 )
afz 7@t & o a1 wdar ggd o g
& a1 gw, T ¥ T, oz Sy
f/r & sew ¥ o, few & A
BT ? WHC T w1 & HRW
a8l & | w0 39 w3 § wouw AERT
# wRw ¥ wfafaw A @ 5@ =1
HRW I9q1 g ! g V@A HIUd
g faar fedr ¥ 98 3, famr fot
THT F ARW F WY ogr fwgr wEr
TR Ag WAA FIN W FALH AT
F Frd F oar aId suda FE-
AW G4 F v fFo ag g ar ag
T AT F AT WA FT AW @I,
¥ gaxar § fx ag sdtvw § N §9
&Y W@ 9 99 91 0% & fag goaw
F far 3 dfeq et T W@ @ =@
TF aCH, ¥AA AZ AEAT  HIqAW &
9 § 39 qAT F warA "y w1 fF
faar fedl ST F TRW F I FT
iy wdqrE F FT Fwbwy a340
™, IE IR AFe @ F faU
sl = s 91fed | ag 89
¥ g1 AITE § 1 °g Aage A [ai-
FT FI AVSX F7 §F § sqdqT FAT |
gare Afwanfw & wfgse, Tsz 516
TR # ofE e & §Idl F
sfraTe #Y @ay femr wam | 3w A A
T #1 dqiex w1 7 Fhaa wEAT
IFA @ 1 3187 §TATE AR S'T-
i ¥ f& g@F feT IIA
zfeq fear 9w« & dAw WA S
¥ AT FTAT § 6 @F FTT A Friard
FC W FaC fr 9q 21 sl
N TG FE T IAFT AT w4

g
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uifes® 11 & 9% 26 T qE T
TATR:

Secretary further stated that there
18 no time to lose and we have imme-
tiately to gear up our publicity ma-
chinery to achieve the above objectiv-
es. In this connection he made a re-
terence to the paper prepared by so
w1d so containing very useful sugges-
tions in regard to the methodology ang
the contents of the programmes.

FA1 TATH AT, Fq1 A1 €
3T fifT Go9 & IR TAT4T 4T ITHT
W ET 39 9F ¥ wega w& far agr
21 AW goww 4 R owT #®
AEasS & AGY 9T AR I JF A
FafMq F W oA ad gfwEfy
1 41 | FER T @ o famreor
a4 | IR gafeat § 1 ag o
qEF § R SIEL di—wrw &
arzw fafaed §7 1 @F 7% 709
71 9T 39

Shukla and his bloodhounds were
alse working on secret plans for the
M:nistry. K. N. Prasad, with his
espionage training, was mnot only
building up ddssiers on journalists and
his own officers but was busy creafing
@ full-scale network to spy on high-
ups in the government, including
Cabinet Ministers. For the first time
in the history of the Information and
Broadcasting Ministry, sophisticated
electronic gadgets for bugging were
mmported. Prasad functioned in close
concert with the Chief of RAW, R.
N. Kau. Slowly but steadily, Prasad
was moving towards converting the
enlire Central Information Service in-
to a gigantic intelligence organisation.
He had elaborate plans. Mockingly,
he had told an officer: ‘“What is the
Central Information Service, when we
have nothing to inform the people? It
should better be renamed Central In-

Emergency (M)

telligence Service, But then we need
to screen the personnel thoroughly.
There are dark horses in the cadre
whose sympathies are with the Oppo-
sition.”

“Prasad, with the full backing of
Shukla, wanted to place most of the
media under police officers, and had
even written to the Home Ministry
asking for 14 Indian Police Service
officers for the Ministry. In one of
his confidénfial notes, Prasad com-
mented: “Central Information Ser-
vice people come into maximum:
contact with the press and other
asgencies who deal in public rela-
tions. It is a goog cover. They
(CIS people) should be trained to
collect and disseminate information
only for intelligence purposes”.

39 Y F gAA AT TWA
waTerg & grar ag 99 §9 fwar ar @
g7 | 98 YHIE  qrgd FiT qig" g—
A+ fawg & +f gfad .

“To implement his threats, Shukla
brought to the Ministry his loyal po-
lice officer, K. N. Prasad, as Officer
on Special Duty with an Additional
Secretary’s salary. Some called him
“Shukla’s bulldog.” He was short
dark and pugnacious, just the man
to bamboozle the media. Prasad had
serveq in Central Intelligence Bu-
reau and at one time he had been
sent abroad for training in ‘Interna-
tional Communism”, perhaps just a
cover for a training in' CIA/KGB
tactics. He had worked under Shukla
in the Ministry of Defenée Produc-
tion and had been an “excellent in-
former”.

ag a1 5N §B fear s @rav A
¥ gaar vd gETOT Harew B F
ST &Y F wTEA 9 TF AT ¥ eaw
fawrr @Ay #7 wiferw w¥ S @
aur gfem st 3E3fada wifead w1
e AT garon fewmr & sfawrd
FATHT ATAT AT @Y qT | T T HFATAT
¥ fwar
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“Shukla was allegedly smitten by
a film actress called Vidya Sinha.
She was a member of the Indian
team led by Shukla to the Canadian
film festival. According to one film
journal, the Minister knocked at the
door of her hotel room and said,
“My name is Vidya your name is
Vidya.' Another journal said: “Un-
confitmed reports which demand a
probe allege that Vidya was in tears
because of the knock-knock on her
door at nights! Once she had to
take shelfer with the Chopras (film
producer B. R. Chopra and wife).. ..

“The editor of a film journal, who
happened to be at the Taskent Film
Festival;,- says he was told by his
friend, film actress Katy Mirza: “He
(Shukla) complimented me on my
tigure and took down-my room num-
ber. During the night he rang up
after every ten minutes, saying
please come to my room, Katy, Of
course, I did not go.”

SHRI KANWAR LAL GUPTA
(Delhj Sadar): Mr. Bedabrata Barua,

there is no reaction to this from your
side.

st WA AP W T F—
g ot faeraor W e, 91wy 2
fr gamo aEw wEw aga wwer W@,
forgix 3o 3w & woT anAT & Wnaw
& g o ¥ oF ofmT A aEmnEr
wifaa &%= 1 *iforwr #7Y )

w8 §9 AR W g —"srea
T FTN THwa graT & | BN 5E
FY T & 9T I @R F1 wAfa Al
2 Agarm wwa g s fwe g &
swafeafs & @@ F @E WA
g Wit get % @ Wt e
W q gy ‘wiawe &1 faw felr
weed &1 favers & | g@s @ fuw
%)% ¥ IS 6 9T AN Y@ “wieETE
T AN AEF ——AGF  qIHA T
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T BN | T W F g F
Mot s frm®
o MY #1 9eora &, ag gf ey
8 &, afew wgreT Ay € ) g
T T GRe-AEE A arfeEm ¥
AT, I FT Aaw qA@E | w= AT
W Afsi—sq gag § wada &
HaAT A ug FEr F@ T {5 ww H W
HEWHAT Y, & AAIATE F 3H G20 A
wifcrg ¥ &% Safe &< vy 9 1
Y fqy 3| o% 1 awom ¥ fogy T
o ¥F F TW 9 Ard-"g o faar
TR | T WETL AHranE #T #2L9-
IEF TF FIX § TEEE FT G20 a9
FT T WAT | TAAT & LY, FEY T4 2
—zg % fawafa® auq g o4
fag =afew 7 fmr §, 58 & fa=iz
g Ao A7 §@R § A9 gl
ar giv, afew @ # a1 o § v
qUA § A T ¥ GL@TC &1 gl Wl
fa<ra agf fvay war & wnE OF AT
T AR w47 ar f5 & Twv 7 wwar
s fr g fade aet & faard &1 qwie
W8 i & AW F e oY
g fada dav IEd F—xw T ¥
a1 foer s arg & 33 &1 (A man

& w17, T T AFT H AT I
qed” TR TEATEATE, ¥ T fed
oYY sAAfa A E 1 & ST E fE
TAET FaAEA AT T@ 9 S Ay
ama fF fFaa sadl ¥ g o v &1 fasren
AR Wi I\F =E 9 gE A9 ¥
gewdige foar wmr, ;@i it T
o arF ® 79 2 aur ) o gag awr
w97 T ar @ & B i) S £ st
9T ST ¥ A/IHIE F 1 gt fade T
¥ ardt g% faeg Tal W oEaHIE

Placed in Library. See No. LT- 1062/77.
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TYT AT AR §, AT T w iy
ot ¥ T GR-AEE & qQ &) TCE
8T T 9F | qg MHE ¥ WGH AH
1 0F Jereew ¥ | & g A g\
WY Y & g @i w7 § fF gw we
FT g7 e § 72w ¥ Ay W@ AR
Tamw fw Gar w6 397 | TEF IE
ZTH vFa-9a & AG 2 |

s, oF ‘fased wre AT
gfogar” am &t @dor frereft of
AT W gETeor fawer &7 A ¥
st gfear it £ e -
fir ¥ & fo waawy faat mar A
oF AEF F1 Al F qawre § At
arort & §, I ot sfm Ay
FY oY fora HT T8 I T w9
% fear mar | Fg agwrer W@t 7
SR¥ #r foran ? a@ g & e Y
TERdrge & WA 9T w1 -
gara 7 faar w @Y, foad ¥ v
& gz faar T4 g1 WX wEgre AiEt
#1 a4 & 7% 7. faar myr g1 1 g
& mhofmft g ah @ @
arrrer frad & faa a8 & of, =i
o A WA @t frar o5 dawia
wFT S oY e o feet Wl waEy
47 wrare & frad & far €1 @
a% HR Ay &, § wRvr w % ame
wft frr wa g, afer ¥ mdw 2 fay
i § fir e &1 QT e wq e,
4§ ofz foe T 9 I a1 3951 dar
a¥m, ag FaT Fi ¥ I, €W 0T i
% feeg F T dar

gardl mrafral Y @ aww T4
forez s i o o famer =111 ¥ s~
a | faey oiX @=3T 1 9w WA
#Y wifww 1 47 ) § 79T wFAT TR
% F = @t ot ot ot w0d )
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AT ATHFS FEAT [T qTHT0--
A9 F GEIST & ATt | faare s @
£ 1 I8 I AT ¥ awe o< faea wwi
& & wHY 4% | & weE Frdww v
wrzar § & ww wrwTwETh A\ g
W ¥ fofaoe o1 Wegad & 4
¥ 3tF 0§ faA T | AR q
FT HATA §, IT8 ARV *7 q90H 8,
IR FTE A% WA & wael A,
IAE AT TrATEN WA § I 97 fawiw
FIA ®Y €T ¢ | ey @wd wed-
qOH TF FATY AT Hear §, F wvgan
g & =y guer aoe s & T
afy wrg faare &3 a1 qrdd fe e
o &1 60 Wfawa swmafae aof ®
wr arar §, 2847 30 wfawe & Wi
& fod aw orar & | ¥% gwa WrLTEET
/W9 81 FUT TAT FA17 &, Al
T 7 IAX AA FT GHT § ATIET
feqr s, avir w9 IEF fodr qaba
94T ¥ FHT WY IAN AW W AW
qZAT |

TRAT F gy § AW QA aw
T & | TRAT A9 W fEew
AN T FW F® AWIQfaey
F g H 1 WY w-AET FHTAT §,
forgix qr sz gz & fmerr 7w #7 &,
7% far o & Foeia ¥ w1 o
A A ¥E-uw of feeew
¥ AR a0 d Yo% qw-7 &7 wEaTd
g, fo® s9ow Y WTae OF &) qeee
2, A TE GIT W AT WA NIEIES
FET E 1| wEr w9 oF feew 2
gri-fomd  oar @l # oA gm
fammar mar § | 5= fifew & a2 7 swraT-
uat # fager ar i o7 fesr w9 a9
9t o gaF =mar s w7
qATT ST FT AT g famrar v 47
#fFT o qrET 99z T A 9T feer
w1 Fp-qEmgEe ¥ W g
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[t st wAgT stw)

T ¥ =7 fegT ™A | g A F99 qAA-
FAS a2 F< a8 fea™ #1 fifww
TEfF AT FATFE | T IFR S S
AMTE I FT% AT A W A
AN gREAT F FEAAET F§ w=L fHew
AT gHT & HIT AT A T & &
Za5) gy faemn afge 1 & wrowr
Far3 fF AR 9w ok qE A faas
I AT FREITEE F7 afefEIT 91w}
darer F¥ IEREgE w1 W wiEfeer
IgF 7F 97 WX 4 FIEWA § 9
? wFd1 97 AfFA oF A T, TF Ay
feewr gEwA §  I@ gag SEH &
&y € | & ;e w47 § S Ava fAdaa
Far wrgar g 5 greve 1 foew &
fo St WA WM &, ST
FTET A AT AHT AT § AW
foew gaTa § W o fog @
2 gFa §, ITHY WY ALAAT FL | FAA
oF ) AW F o H ArSHA  Og "ar
2k § zad el T A ¥
mqﬁmﬂﬁﬁﬂﬂ' ﬁﬂtﬁﬁ'oﬁﬂ'o
Tho FY A F@T fF 78 few ww1<
¥ o fraa e ¥ qg quT T E
fear & & geem & ferax 2 7
T 75T o F fHz gaentd a7 w1
FHFTRE | TH T BT A 7OAT A
OFTIUFTE TAH JAT TET § |

qOFT  Tg GAHT w4 gen fF
“gmara-feafa & S oF femr o= T A,
forgr A 9T ‘WX T ATE
‘gfeear” | IaF et s Y aadfy
T @ @ T, §RF 6T
Ea AWE, IJTwar § ft goom
¥ uF frew TS OF WAL {FEX JE §
w1 o Fg F< faor omag 9g ®AA
*< f& 39 AN wEw wawEw g d
‘Frart 9Y 1 wY I Hax fear wn
Aqr? T FH ® Forad oo gq , v
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gu ¥, % fawa & wow o A
FLAT AT AT I FgAT Igw o g
foad wror § alfs s Wa-aa § adt
8, 97 5 T AT JEHTL X HT FT
& | & fi5T wrast qur 397 9@aT §
& 79X oF T3q AT \AgE R
qTEY @R |

& 73 o Fg7 Igav g woma-
feafa & St fa w=at & 39 @@
feafa =1 qg7 < faar, fagir a8
A 2N &% faq, ag I awATfaw
o dfqs fewdoa 1 faaw & w
uTaE ZI9E F N F §ET A8 W
TR Y foraet arsar oS gy, Iau &7
SYIRT ASAT HY qg 1A 47 | F AGTHTC
F UF IAE q  AQAT AT GOH HAT
AFATE | T W @ H Al F 9
g &t feafa o wf oY, N I@F w7
TgT 9T sirow foarag & W) qwH 37
& s Do ofr 4, 38% fag
AT, AT T G ATET T% F | IT AT
29T ¥ I FET AT ¢

7 &1 g1 77 7 T 3T,
4T T & 41 7 Fafa gy |

g4 § 41 g7 T gegata,
¥4 7 qgesARTIT 11

g §<q 7@l & 9 SARYE ¥ qU
&1 g faod g==T o waror s4
R T A1 3% v fear ar, |®Aaw
&Y ar afer o7 F1 T FwTH @A
#t Fifore 1 7 fr < AN wgwTE
Fr st § qrosai 1 o g€ 9 HiX
AT FT T AT, T A< F Ffagra
3q AT o & figomy w1 39 H7-
TN BT AW FY IAGA FYETILY X agem
Forar & =it & grwr wav § f g@
% feafa swaw d§ fox st <Y snoefy
W g w7 o9 Sqifag @R T v
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s a5 wad o s w1 @y
faar g, AT swsR &7 &

o e @/

SHRI V. ARUNACHALAM (Tiru-
nelveli): Mr. Deputy-Speaker, Sir, at
the outset, I congratulate this Gov-
ernment for placing on the Table the
White Paper on the misuse of mass
media during the period of internal
emergency. This White Paper is
mostly based on the observations and
findings and evidence of the one Mem-
ber Enquiry Commission of Mr. K. K.
Das. No doubt it is an important do-
cument on the darkest period in our
democratic life. Mr. Dag has trieq to
delve deep into the work entrusted to
him. The disclosure of some facts, re-
vealing of surreptitious instructions
and confidential orders exhibit how
1he previous Government indulged in
the game of political gimmicks, how
niuch it had ruthlessly crushed the
freedom of the press and how far it
had degradeg the mation to the nadir
of its decline and fall in our democra-
tic life,

Sir, the Ministry which was wrong-
fully, fraudulently and unlawfully ex-
ploited during the period of emergen=-
cy was nothing but the Ministry of
Information and Broadcasting.  Sir,
we cannot forget that this is the only
department on which the previous
Government relied to deceive the pub-
lic for the establishment of excessive
despotic rule,

16.45 hrs.

{SERT M. SATYANARAYAN Rao in the
Chair]

It is needless to dilate upon the heroic
rcle of Press in a democracy. Lord
Justice Denning remarked in a judge-
ment that nothing “is more important
than that there should be an inde-
pendent Press entitled to make any
tionest comment on a matter of public
importance. No matter whether it be
politics or literature, art or sclence, or
anything else” The role of a free
Press in a democracy is a remarkable
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one. It represents mnd reflects the
news and views of the people. It col
lects and carries all important messa-
ges and speeches of celebritees in every
walk of life. It is almost functioning
a: one of the great interpreters bet-
ween the government and the people.
Therefore it must be free from all res-
trictions. As Justice Sutherland ob-
served, “to allow it to be fettereq is
ty fetter ourselves” Unfortunately
the object of the previous government
was to bring the free Press under its
iron control.

Following the proclamation of the
emrergency, censorship was imposed on
free Press on June 26, 1975. The Presg
was not allowed tp show the protest
even by leaving vacant editorial co-
lumns. The previous government was
afraid of even empty columns, A set
of guidelines was circulated to all dai-
lies and periodicals. The officers en-
trusted with the powers of regulating
the Press, threatened the editors, own-
ers and even reporters. Some of
the editors were arrested, and put in
prison without any jurisdiction. The
iron hands did not spare even foreign
journals. They were treated very
badly; they were forced to wvacate
their offices. Within 3 short period al-
most all journals with the exception
of a few became like panjangam or
railway guide. The people did not
know what was happening in the
country; they were kept in the dark
during this period of internal emer-
gency. But at the same time, the
speeches and writings of congress lea-
ders were allowed to be published
freely; they alone were permitted to
crificise freely, protest vigorously and
attack anybody irresponsibly. The
Congress leaders claimed that this was
the true meaning of a fress Press. Mrs.
Indira Gandhi was not ashamed of this
position; instead she was every day
claiming justification for all her unde-
mocratic action. Even. after perpe-
trating all those shameful and sinful
actions, the former Minister of Infor-
mation and Broadcasting openly told
the public that ‘there was hardly any
restriction and I do not think that any-
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body feels any restriction’. If Goeb-
kels were alive today, he would have
come to India to get tuition from our
Shukla to sharpen his talents,

‘A people withort reliable mews is
sooner or later, a people without the
basis of freedom’, these are the words
of Prof. Laski. The previous govern-
ment did not care for the basis of
treedom; it tried to confuse the basis
of freedom. What was more painful
was that they tried to give new inter-
pretations to the principle of democra-
cy and discipline. Titular leaders like
Mrs. Gandhi, Siddartha Shankar Ray,
Rajni Patel and &thers advocated a
new kind of democracy which is no-
where available in any textbook on
democracy. They fancied that they
were authors and authority for any-
thing and everything. The media was
geared up for the promotion of s0
valled disciplineq democracy and the
twenty point plus five point prograr-
mes.

Every programme in the media,
either art or science, technology or
research centered round the 20 point
programme, and disciplined democra-
cy. Even fair comments against twenty
puint programme were regarded as
uniawful. According to Mrs. Gandhi
democracy was functioning without
discipline. Hence she added the word
‘discipline’ and called it ‘disciplined
democracy’, at which the entire world
jukea with a sense of ridicule. I dare
say that democracy is the only doc-
trine which has enriched itself by a
sense of discipline and responsibility
and tolerence. Only because of its
strong foundations based on discipline,
tolerance. responsibility and mutual
understanding it has been surviving
from: the days of Athenian democracy
No authority on earth will survive
without atleast mentioning the word
demoeracy. Some competence ig ne-
cessary for any leader who wants to
preach diseipline in the country. Sir,
Mrs. Tndira Gandhi was lacking in the
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same. Was a lady who proposed_one
candidate in the election and worked
for another candidate competent to
advocate discipline?

We cannot find any single instance
in the _history of world to confirm that
a Prime Mi proposed one candi-
dete and voted for another.

When Mrs. Ifidira Gahdhi was the
Presient of the Cohgress Party, she
instigated the people of Kerala to rise
against the lawful ministry formed in
1837, kiridled communal #nd religious
feelings against the ministry ang abet-
ted the communal leaders to launch
agitation against the Government.
She made all unlawful attempts to
topple a lawful Government.

Under what moral principle was
such a lady, who had thrown to the
winds all principles, adyocating dis-
cipline for the nation? We must not
aliow Satan to quote the sermons of
the Bible. The people know who are
the fittest persons to teach democracy
and discipline to the npation. I am
quite sure that Mrs. Indira Gandhl is
not oné among them,

During Emergency, the media were
cohivetrted into a forum to grbom M.
Sanjay Gandhi. We know that he was
noi even 3 Panchayat Member. But
contrary to all the principles, rules
and regulations, he became a hero of
T.V. and Radio.

Sir, some qualities are essential for
@ man to become a leader. Mere
propaganda and publicity will not
produce a leader. The Chinese leader
Mao once told a good simile to ex-
pldén the impbssibllity of change. “In
suitable temperature an egg changes
ihfo a chicken it the same terpera-
tt&ewﬂlnutﬂnngeashnelnto a
¢Hitken.” * 'This is t‘:‘lecaseufbﬁ' San-
Jiy Chahan,
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Unfortunately the elders of Congress
Party, failed to prevent the undue
advantages enjoyed by Mr. Sanjuy
Gandhi and kept quiet allowing vest-
ed interests to exploit the situation to
the maximum level,

If I forget to mention about the
role of Mr. Mohammed Yunus, the
Special envoy of the former Prime
Minister, it will be assumed that I
have failed in my duty. Sir, being a
special envoy of the former Prime
Minister, Mr. Yunus was welcomed
with red carpets.- at all airports and
press clubs, He dictated terms and
conditions and narrated the gains of
Emergency. Within a very short
period, this paper tiger created its
own paper kingdom. I would ask the
Government to kindly examine the
unlawful activities of Mr. Mohammed
Yunus alse.

So far I only referred to how the
mass media was misused during the
period of Emergency. The point to be
kept in mind is that the Electronic
media was always being misused by
the party in power at the Centre. I
do not find difference between Janata
and Congress only a difference in
degree is there. The performances of
media depend not only upon the fair-
ness of the Minister in charge of the
port-folio, but also on the extent of
power entrusted to the officials in
lower level. The State Government
has no control over the media. It has
no voice. It is almost neglected. Even
the speeches of the Chief Ministers are
subject to checks, corrections, modifi-
cations and - censorship by ordinary
officers. We know one instance where
the speech of the Deputy Chief Minis-
ter of West Bengal was not alldwed
to Be broadcast. Further, the spee-
ches of the former Chief Minister of
West Bengal were not broadcast. No
doubt, some publicity is being given
to the programmes and works of the
State Governments. But they are done
at the mercy of the Officers in charge.

1f there Is any confrontatfon bet-
ween the Centre and the States, the
media do no hesitate to demonstrate
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their voice against the State Govern-
ments. We have experienced the mis-
chievous role of the media in the
past. We cannot {ind a single ins-
tance, at the time of conflict between
the Centre and States, where the
media supported the views of the
States. How are we to overcome these
difficulties?

Our hon. Minister is giving assuran-
ce after assurance that it will be fawr
it will function impartially. We are
thankful to the hon. Minister for that.
But the difficulty is that such assu-
rances are watered down at the time
of implementation. To overcome thi3
difficulty, the best solution is o
allow the State Governments to instal
their own TV and radio station. We
know in the United Stateg it has beer
alinwed even for the private sector. I
am not advocating private sector here,
but we can entrust the responsibility
to the State Governments to have
their own media. We have already ai-
lowed the State Governments to have
their own film division. Similarly if
we allow them to instal their own TV
and radio station there can be intel-
lectual competition. In a federal set
up. ihe States and the Centre are
equal. Nobody has a  super-right
ovar the other. In building democracy
and protecting the freedom and rights
of the people and in honouring tne
federal principle, if this government is
sincere enough, honest enough and
faithful enough, it must come for-
ward to allow the State Governments
to have their own radio and TV sta-
tions. This is the vital need of the
time.

-

Shri K. K. Das has delayed deep into
this matter no doubt but unfortunately
he has failed to mention how the DMK
Government misused the emergency
powers against the free press during
the period of internal emergency.
Instead, it has advocated it. The DMK
Government was allowed to continue
in power for nearly seven _months
since the promulgation of internal



379 Misuse of Mass

[Shri V. Arunachalam)

emergency. During these 7 months, it
took action against 13 journals 87
times! TUnfortunately nothing about
that s mentioned in this white paper.
So many authors and editors were
arrested and put in prison. The for-
mer Chief Minister of our State sent
a special envoy, Shri K. Rajaram, to
convince the former Prime Minister
that the State Government was car-
Tying out all the orders of the Cen-
tral Government, either written or
telephonic, and implementing al] the
policies, either democratic or despotic.
This was the factual position. We can-
not show a single instance where the
State Government refused to imple-
ment any order of the Centre during
the internal emergency. At the same
time, Mr. Karunanidhi and his party-
men have been haraiguing that they
have opposed the internal emergency!
There is not an iota of truth in this
claim. Therefore, so far as this matter
is concerned, the white paper has fail-
ed to mention how the State Govern-
ment, during the period when Shri Ka-
runanidhi was Chief Minister, was a
stooge of the Centre for the imple-
mentation of the undemocratic actions
of Mrs. Gandhi.

No doubt, this white paper which
deals with dark matters iz a red
signal for all future governments.

st waT mtw e (faedt w9T) o
gaTafa &Y, argz A0 F o g awT

& g Wy §, e wfafew g
FHWA ¥ WY FO qOT FAAT F qTAA

@ | g arae e & oft awrare
F AL O AT FE, W THY W
ofas gesl §, gurare-qal § W §9

ey @ T | 9T e W W WA HF
amay L §, THTAST ¥ Fqr gqAT &

FHgwT AT ? A | ag A WIEEAH B
fea 2, St aga Qrer AT W TF FE

FAATAATE | ATV TR W T
v § 5 foely ot Sfes 3w &

"o FF GAT A g g |
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TaTafa oY, FATAT-qEt A faert
FEAAE, TEAT B AEAAL L G A
s ifegar T W 4 SR @
gaa fear a1 fF ©wF gwng 9% W@
T 99 HETAAT H1 a7 w< faqr 97 )
AfFT I qITT B ATAT TG w@; )
TH ag FY 9gd L G WIA FGT AT
FqHAT & A1 {6 g€ & # I Arfgear-wrgear
W & qIHA ;AT | 18 WG F g
ST F 9 fFam, T ag W e f21
ez #37 & fa faar @ ar ?
& vz fv 7t | wac Ay fear o @t

it was a well-planed, well-organis-
ed, well-thought-out conspiracy to
perpetuate Indira Gandhi's dynastic
rule. I intentionally avoided saying
“Nehru's rule” because perhaps Indira
Gandhi may take objection to it. as
she did while there was censorship.

17 hrs.

W@ A% garw gor T fF gf=w
A FY 3RTASF F O TAEFATZ AV
UF GHTNTE O § ©91, 9§ FHTATLE-
a3 ¥ 39T faar—zfraa Tdt FiTET
Yge AR §, TR AT AE B}
N FARFTE AT A ATE | I
FY A dg< < { a7 1w 1 33F7 waad
7z % fp el 9T Ag® WX AARIT ATA
Fgs & ot 3@ fear, FaT A famg ¥
AT A SR AEY & HAKT Tl 4T 1
dfay &% g7 fe ge f Tl
# qofigee w7 & fair 7Y, ST
T A A N g T F
fo g g@ fmar T

59 a@E N UF a@ w4 arr g
gToTHo FT TEE TATENE AGT 4T
T Faw e & Edr gEo
7z 9 ez 9T @, & Wl wgRw A
agrs 2ar 1 e fomd @ & 9g 4@
g, fr g §1X mmwﬁzﬁ
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e 9T AT @ 1 a9 e
STt = ww &, whfer # wiepz o, oy
ag wEarE O faar | # Arer s
IEF! 9@AT Wrgar § A fomd @y
wifew o faaeaw, 1975 F1 g€ a1 —

The meeting was held on 26th July,
1975.

“It was  proposed that the Press

Council be abolished, news agencies be
fused into one, advertisement policy
be reviewed, housing facilities given
to journalists be withdrawn and
foreign correspondents not willing to
fall in line be deported.”

Ty e it @@ Al A,
W oReE T & famrogwr & 0 X
FAEY WA & gOAT Wnar § 5 o
ag wha A fear 7 oo S Fg s
frorg fee 3 foar f fe srifeeer
#1 frerer foar %, oY g7 & wefoeew
&, 3% A% B fay og, §67 dor
far o ? ggwa frme fRr @7
gfezr St ¥ frgr & 1 o i S
F e ¥ aFE Y, &7 T 9y
A IR 30 OF Y QA I gt awd §
T THRY & HTO gfee ST ¥ oy
oF HEET & faerd o FraaE #78) ?
I RN ®1 TATw fear wmar fagiy samer
¥ vaET wsyTefaat FY, s ¥ SqTEr
I ® TreT, AT 5y, FrEt ani
FY IART W 71 7B forar | wror A
qg %er ot ¢ ¥ ga wohiEwT w1
T 1 & FIAE WAt ¥ FgAr
e § -

They are blowing hot and ecold
together. It is not possible, On the
one hand, you say that those dark
days will not be allowed to come
back. On the other hand you say:

“Indira Gandhi under whose inspiring
leadership Congress did so and so. ..”
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o AT I FT AT w0 g 7 oww
SEATT TG @ & | TF A W o wg
w1 & i oot T 3w fga Hav
& Wo® qBAT T1aT § v qarey fE
HT qAAAT FT NS F & 4T T8 7
o AE ®@ a1 gt sreduy
TEY 7 T, AT 18 WA F FRT IOHT
9 TE 2 AHd | HUT WY IEET 49
T ARy §, @ gew<ard wigh, feT
IF T F1 1T AT gy, WT TF qTF
Tear gfemare e

e swE fear fe wee S99
frewar< i T, @@t wedt ® A
qrET ¥ ) ¥ woet Tmae ¥ e
¢ fr s 3991 o faamd & ower )
T Y A ZH 9T & ATont @ o=
AT qrEf A IAwr fregare fear ar
WX & 7Ef fear | waw ® wewa
F gy A% aw@ ¥ awwE A
Nt v | T feafed & o FY ot
Arawt &, ag Sar mF F amg gaedf
AR TR ¥ &) Ty O T, 5w
FT AT &4 F) WGH § | A gH THST
T a7, A AN T R gH e Wi
TaT AT FA 4, Afeww ey T fw A,
wrT Ffay | o gwgdl T gt G
dar =g feT, s & gfeetr widt
FY qFEN § 1T §2 AOEN ! WEA H
FETT FT a8 WRW 97 97 P
awes FE g wifge, @f g &
it #1 frgrga F7 w1 /Y%7 7 f7er 1
3 g gy § fx gd dar andw fear
T gT-gi sRw fEur g, A W
fame & st fasr 39 €

gfrea wamde aix ErewT wiflz
SEATT I TAG EAT AT | T
AT F A1 F o uHo ¥ Faedt faai)
# aweie & gl arw wger {0
wwmar g f felt oY Swdfew w8 #-
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Frat 3F 2 37 szt ara Y oft ErRay
g agadignr &, 9 5w ¥ F gHe
F 17-18 74T & gam &

& oy v & A F wqver W@ A,
foraat qang MR AN ? e
IFA T AW F MAT FY g F AV
X A &7 oar A= war frar
IF w7 fF gard s dgaw
F AEAT 93 | ¥aw  fafeda
feaédz A w13 s wm@ AT Wow
TEY FY qHAfAS WY wrd @@ F
fag &< fear 1\ w&@r ¥ wrm
T sAT? fEAwmT w6 G a9
¥ A T ! waY Agleq F a= § A
%6 fav agy #n fefwa feoeaz
# o F1 A faer . f s fF
LT G2 F g #1 Sfafads frard
Hasree #T & wg | T 7@ wrd
WFRI § | 9EY A @ TEW WA @
T IFA TN A q|T W AEY |
aw #% wg fe g oo o § 1 IR
ware faar e ag i  FwaT 3 1 &
F w0 f5 g7 @Sl & §T N o
A fanT Y gwd 3, Aww Ay 9
AE W @ AT @ fHT AT qFATR,
AfFT T AHTL FWL =F T Fq=ly
#t Zfafaaa foiR feam & faw o
T T

afafeT 7Y fasafer T o 88
# 741 wgar ¥ 394 vt s ET T
ar wrew &Y | afea & =g fE § g
HT F1 F7T EARHET F HJ@C ™
F | g aF AdT AERT F HAWg H-
argAe & few Wi Sfafaw fee-
W2 H-FTHa FT 987 T€T fgear it WY
Wz § | WA AEET B I /OE FA
TIAT ) W A S E, I A F @R
w5 W FEOR )
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Q% WA W . qTTNY geE

FTHT & AR & ATH qqT T |

st €. W A\ ¢ g 4 gEarE
F wEE £

ATwa & faat § waddz w7 Al
w1 7 fearede Y wsftad &7 ot foreasr
1, 3 WIE FHWMT F A 7w )
gumafy wgea—g ¥ fa $ifam o fae
gratee, wré o ard Fe gt v
7Y fafrsl 3 wax QY Y wUw &
dfrdeet ®1 giawe v & fao gaw
¥ H AT ) & 9T agt 9T ¥ P
darT 4t 4, afE gHad ¥ I @@ =
9T w3 fFar 1 W @ FHE oF
& ST A £ | =Y & fa A
s afsadwesr &1 ara sw fafeh
& grT fvar w41 | gg @A TOHO
F1 Gauez frmgd g1 | ag A A A
faamar & saF A o =fezwr S
FT 9T E7 T FT ag /O FIH AGH
9% &7 ag a1 & fwe F® 91 oFww
Ema wEw $74 & fAu afeq ag 2t
&Y AgT wan, T eV & @ g
# argar fF T aw Y S @ g€ W
¥ art ¥ wiw @ wifgw

#Y A7 WY & g7 v g fedta
& &1 g9 Fgw 1Y fifen F qwm 77
F faw o 1 & s g fw agr 9
forgar woaT &+ gur w1 W ¥ fad
%97 &7 fas 37 #1 %o Wits ¥« a1
oy WAt g | Fawr forargae gur ar
F@ AT ag It ?

T A A g AT F AL
o4 T & @ 97 &1 SAar qref
I OF FEAC ®1 AY 17-2-77 ®1 =%
wg # fafRd ¥ 20 a¥e /A
IME AT WE | FaT IOLH Y 77 FAT
qg % AT ATEAl §
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& 9 & o7 w5 | we fognd
WAy & 2 e afer AT & =@
HATATC FAT | WY I 6 qastar 7
TH [ATATT & HET qT al ST! AT
F1 & fifaw 78 @1 D F A=
2 9 7 fRT aredt awE w7 A
¥ a= vz fear s 1 oY 3R wam
{ 2w e suat T fyeem, Saa
argR 91 & fag, 47 F & fag At
faem | 37 FY T Eaeizwiz sarar faemm,
=gfye surer fadmm, 3T s deaefey-
dz wrer fdmm \ gwm oWy #
T, A IAHT A JIE AE 8, TF 9
FATAT & 37 %1 91 Geaeizyie fagr mar
I FTIT 600 TR wATET FF faar
T | TEY AE A TP WX AAfAeE
wr¥ &, gur g gfear Wear qx w1
EMfraa T I A FTa=T o 4,
TR IAL ) AT AwT
| A5 T #7907 9 A T W
Fraey T ) wgare ghe fau v,
FEIY F gz Ede faw U ) 99w
T Frar T Y IAF qrTA FT A F
% faw e 7€ 1 S ST A AEA T
A F1 ¢ T I /A FiAG
7 & foe argdw faw T

& wqd Fiadr faat § quaT TEan
g fragdnfawaeg & 187 w=mar
AT FAT IAF A WS FA §, Tg FOHL-
FTF AGTS | TAT G4 F & a1 IRA
e Y 3 a7g | oz gy wars geiy |
T ¥ i O avw T § OF a9
YT &, T BT ASES WITT KT AT
W BHSAT W AZ GO |

IT F LA WX AGET FT TS
7 TS wraT %1 focor e Y famrd
WA o a7 wF g frard I 47
WAGAIA 4 GR AT H g7 FEAO
T G | IR ©: TG A AT T T
fx L frs sr § wa o € @ e
2324 LS—14
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HEIR A T Az H G FT AT
Aeat g N Toor T G 41 O
g 7 garT dew T ¥ qv ? oEw
qET BT W G, gt 9T B W W
afspa &Y &t & gawT a8 S ¥ | wifE
e w3T A QY A o waw fawdt o
@Y 7g T 41 /1 ¥ W% aTaw wrE wAfer
q faardt &t | & 7 vt Y T AT A
AE A WX T9 30 #Y a7e ¥ a6 A
argan g fn T Aatag ¥ o wafs v
a1 #Y ggr ¥ fawrer faar AT, 9 9%
qra=dft s & af, IF wifear & o,
& & & ¥ faams gfar 9T gt
forar war Afew v F 9 T HF 7 0T
surdad # faw RIT s far, ot @€y
aeq & ag gfar & amad o | gEfae
¥ gt Uk T ATEar §

qaTafe wEEE, @@ HIA Wd-
fazg & feer gt & e @ w1
29 FATaZd o @ faa#t qreA<
o ) aE g g e Iaw
TR F ¥ Fg wgm a8 wgar | Ffwt
N FIA ofeeew 9 ar ot sfegm -
facw ¢ Ifs fAW weard & fao
W FA L I7H g fFar mTHR AR
iy # faerer faam w1 fAdiA oo
ITHT AT BT 3 Y T WO awE
T ¥ "o fyg ag

The police shadowed them, chased
them, kept them under surveéillance,
and orders for surveillance were per-
sanally given by Sanjay Gandhi and
Mohd. Yunus.

¥ g% e &1 AT g, =Y gFe dto
foqr ot o AT e e
F FrimreT 9, 39 9% ¥ 36 W
w61 T EHTT § 1 wAw fewifeie
femr

He is a very senior journalist. His
telephone was disconnacted. He had to
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leave India, and he was asked to go
to Nepal.

& qqT 79 Q| I FR g S
FRATE | THIFY IR WO
o 1 sy F@d A Y W T
FHET T AT AR § 7 saT @ A, A
W, IE 7% FALE FT AT IR FA A
Fiforw 1 sy oy arfe 3@ 3w F AW
ITH T GA TF | ATE] WA WL q
T A aww ¥ fRer oefacew #
T & frg o frar mar W Tt &
wfaeed #t gley ¥ fau fmm ma
@ #1 fraw F@ & fau @@
T 7 W aga Fm fer wfew 9ud
TRA & T Fg AR A A WA
Tq gd | BN AW 9w ¥ wegw< A
s dre do Hro T T T FAY &
Y €Y wnfe faeret o st @ar e
a1 f& ot ot woare Y safg Aw A
w T AR A A @ AR A AW
A 7E g3 afer sy & sadt
3T GFIT Y AT9T gH AT 47 | 3®
fad # wdly ot § wiwr wear i o dvo
do W EATR faw &1 UF &K
gt =rfey | IR N O = e @,
9 I qR AT QAT FNT (R
oF GRI-Td @ wtfey v few
@ a5 aaHe  wied, T
dar  faRelr weifeew ar faai #t
oA 0 % fad @ fed a
¥ g o sy v faaer fad=s
da< frqr T | a8 QA9 FSAIE
T & R gwag §, T o
dequfaw Traqie § fr & war of &
-3 TW A @A A FieEr
BT F M@ | WA FT AU FL
s g gfr & | 99 & )
afe &t Famawa e 19 wEEY
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HEGIW T @ gAT | AW HT I
qq FT 99T qAT & +rfgy =R &
SEmfsadr T aTIaE T |

54 g dTo Ao o FMATAFAZ—
qq L A AT AT HT a1 T F -
ar ag Sfaa 7€ g T wF & @
AT T W8 §a9 § | gAIL N
Hdl 9@l % 71 gW AR AT o=
ddg Farr Wy § ¥few AR 3@
¥ @ Fgar q=a1 ¢ fF wwEwr
Wegr & W@ #Y @O F WA A
&t frar | SR gAT Wimf® awat
¥ geawa fear 0 SN S &t
fawr s & g & @mww @
FATY g 37 & forraa § Wi ag smaw
forsmaa & 1 gw =9 FY T TEA-
g WRfAGT ¥ a1y ey T F¢, afew
O & 1T W1 JA4dT F a19 v
FL | 3@ fak gw odr wiftrw w3
wE 7?7 F wrewr Widr guar av
I sAwEw S w1 wmfear &,
wraeft W #® qO-WET e,
qm&%ﬁmﬁr gz N f5 wra &

fey e & YETT T 9 F qHTEEAT
frar, 3 qF 7€, agT @ AW ¥ AW,
Tgal ® agt § e a1 @y iw
3% fr aga Faw &1 SR I9 q9T
g = foar, o g aa &
qray weAr fax gFw § AR ST A
TRATFW & |
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Fogsz §, I aw Fiwfaed ¥
At Shwaw FeRz § | Y Aty
¥ I GOT OUF GrHAAA  FUETE HI
a9 & fzam qr 39 o wew
FT AT O = IT &7 TRMTLT & AL
&, EqaT & a1 &, sfvedvd faifan
F g3 # g agr e oA
T WY P OF AT E AT oA o
offeg & | ww & F@T F-aW
gfrrr oY #Y qFeT M@ AR IW@F
AT A geaT gET-% AT Fferew fee
THZ3 {1 FL IWT F AN WA W
F g F o £ FTFFF ATCE |
& Aet wEww ¥ wrAAr wngan g fw
TH AW & S F AT T |9 97 A
arRE 1 & wgan fe s wAfoey
§ o7 & faare w1 Fead @, wife
FTAAET § g UF FT YA T @A
¥ g% &, dfe= X ag oo wwEAT
f& 32 & N Nevaw Fmae § IE9
fegar@ & 3 91 % Sra7 § 3@ &
#F) g E T F g 1€ anfa @
ghit )

LT OF AT ¢-FF WY F HAAT
¥ IrAqHeE ¥ WU 9T AT
T &, Wi wam war St | owfEy
f& 3ar a@ & foad got damm §,
IT F WY TAgHZE & WET 9T EET
ATE F TTL-AvH frTe w1g, auTw 2z
TERAREY W TET A ¥ rEe-dew
farer, arfe sa a<g & aaTw aq7 gaA
HTHESF | WO F FATHG ¥ AT 13T 49
freren &, 98 ¥ foir & wia 1 qurd
AT wTEAT §, ATW 9 A9TE IAT AMRAT
¥ W aw F we-Avd sTgEzE
F srae 9z fawr w17, @ ¥ ofasw
F e TE ¢, wzal § S 9
&, 7 T w1

gurafa o, oF feew st 41—
gfea o & a2 &1 $f ot ==
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it Mg S g & ae ¥
% TG F AT | TEAT T T W
w1 & 5 &% dog it A w1
@ q@-FHE H FH A, IET
HEATET FU /T F IF FT WA
I FT I W Q0 T Afww
7z iR & semedw T §-fF
foen aw fafaeet & at § a=rd
-

When the file went to the Prine
Minister, she wrote: “show it to
Sanjay Gandhi.” Who is Sanjay
Gandhi? Is he the Minister of Infor-
tion & Broadcasting?

& gg STAAT  ATEAT -9 wog At
FT F1¢ AFA-LTE TG 41 a1 IT K
gy ¥ fay w7 woft w§? & qg o
araAr Wrgar § @ sAwr @R
& fag woft € a7 I=iv 39 feew w7
frgm agw frmr w39 9T faaan
wqaT g5 gut ) A0 v g fE
IR IW F @ FT T fEew
i agq faor AR @ v 0w

W W™ RYAT SATAT @ gWT |
This is what Sunjay Gandhj was

and is. TTH Wrzeeq & Ui F
W & %5 wgw g A wgew
#1 wrgz wE e fE dwe
wifeRd & are  aga w=9f I @
gaR FEmi St K oft ot g fF &
A Ag gT 1 aga =Y owEm
wifeeew @F &, AT Q97T HIT TH-IF
aral & #1953 @ § 71T F e Ay
gT &1 IT W [EX FO A0MEC,
@Ry ma e
ey Wiy wrfzezg & o1 umedr & faay
¥ feay Ad v fawrfor ov o1
T =TMo qIAT AAGT T ¥ o W
& ar ¥ qarar A faer & vy # wgr
gri qFAMiF A ¥ & o TE
Fgar, 91 AT HY IAT ¥ Ww ¥\



391 Misuse of Mass

[# ®3% [ T|)
IART BT FT ATHT AT FIGEAT &
sf@ & o § =T S guw @ §,
9 FT AT WAL FL | ATET AT AR
g 37 =1 ff ;AT § &% FT w9
g fifdy | W § Hw e &
Y 349 &Y oy F §ifow |

qATATE F a1 H 7 ag FEAT TIEAT
g f& gar 7 ag ogw s @<
Fwar q1 | ‘fFen g6l F7U7 # ooF
few &t oY, form & 2L & ag w1 v
g few@ St 3 S N S=w
fear 1 #3 g AT qgd ¥ ¥ gAw
o for 7 Sfew ¥ ag Fe wIgar
% i g gy frere e w5 1"
am§ g ¥ 1 I E) AT W T FEL
FE Ao g g qar A 9=
® (AR 9 FA F T AR g QT
FA-GT FTLA &, F17-H €9 §, N g6
o A g W | g qar @
# % fvew @, 99 1 o o/ T e
AT UG WA AT |

o § HOAY aTT @ FLAT AgAT
g | o e gfe ot Afe F o <
& M ana z 3w far v
WY g &fawA 451 gw §, Tafen
§ agi ae § | TW AW H A §
A AN ssgur g, 30 & foq =g
31 & e wEw w1 www A @
wWaT g | ¥g a1 Efen www @
WX A g OE & fag 3 1 W wheA
¥ TN A oA g, 99 W E @
FEAT FIW | g AT FS EE AT
¥ wErE & FHvE F O A
e B IE@ A E | W fag
7 gf= o ¥ gdRE A T Aw@E
YT 7 WIS AT RY | TG A G T
g fr fom 7 w1 fowr § Wik og WY
Ty & 5w W Rl S gaea
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g fafaee 9 2 oF T
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wrTHT # BTET $C AN F ma-rig F
azare foaq 3 2w & @it o &
T 9EH &F W At § afw w0

g9 WAl ¥ 9Tq W WTTH! geqA(T
v g

SHRI BEDABRATA BARUA (Ka-
liabor): Mr. Chairman, Sir, I am
surprised that Mr. Gupta has over-
emphasised @ partieular aspect of our
party’s functioning. I hope he will
understand what is hdppening in my
party and in the country and what
has heppeneéd after the emergency
and what stand we have takén offici-
ally.
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Today is the day when we remem-
ber greatly our first Prime Minister of
this country. Unfortunately, the Farlia-
ment came to assemble on this very
day. My party is celebrating this oc-
casion and they are gathering some-
where in Delhi. That is why, all the
members of my party are not present
here today to answer all the charges
that have been made. I would not
say that we are going to answer all
the charges made against anybody
and everybody. I would like to take
a stand on the matters that are before
the country before this House—and if
the hon. Members want to involve
themselves—before the party also.

So far as our party is concerned,
our party has taken a numebr of reso-
lutions on this matter immediately
after the elections and the great de-
bacle that my party has suffered. We
have said that resolution stands. I
don't think that resolution has been
rescinded in any case. I understand
that an effort to rescind that resolu-
tion wil not be tolerated By this party”
I don’'t think any Member would to-
lerate a change of that resolution. We
had said about emergency excesses
and emergency excesses, did take
place and the party felt that they
should be prevented.

SHRI KANWAR LAL GUPTA: My
pointed question is: do you support
the emergency?

SHRI BEDABRATA BARUA: Consi-
deting the overall situation, I think,
my party does not suppoft the emer-
gency. We have made that clear. We
have ulso stated very clearly that
there should be, there would be and
there must be a collective leadership
in the country, which means eliminat-
jon of one person's rule. It is this
which our party has refolved official-
ly and this party is not going to count-
enshce ome person’s rule in future.
The Congress Party has made it very
clear. Bo far as my party is concer-
ned, the party will be guided by the
coltective wisdom of the entire party.
Iaoﬁqtﬂhtw;omtomemtm-'
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versy. As the hon. House knows, all
these matters are before the Commis-
sion of Enquiry and what opinion the
Government holds as a party to the
controversy, because members of the
Government were themselves in )ails-
at that time; they could as well make
certain allegations which may not be
true. We do not like to go into those
allegations as such, because they were
made by the Minister. Although it
s not a judicial sort of finding, they
will certainly be treated with all the
credence that is due to a finding which
the Government itself makes. |Inter-
Tuptions).

SHRI KANWAR LAL GUPTA: We
are discussing a white paper.

SHRI BEDABRATA BARUA: I am
saying that. So far as white paper
is concerned, they have made certain
allegations. I have already said, in
the development of a democracy-—
India did develop democratically to-
wards a democratic way of life—there
would be certain ups and downs. I
understand the emergency as a down
in our development. Possibly the
people wanted it. I still say this with
all the rise in prices and I hope that
the situation would change. I am a
democrat out and out and my party
is alsgp a believer in democracy.

But the point is that, if the people
feel tomorrow that we have mismanag-
ed democracy so much that the system
has to be ditched, it would be a very
dangerous state of affairs, When Mrs.
Indira Gandhi was arrested, people
did come and protest. I found that
people really felt it because they had
the feeling that, after all, there was a
better administration then. I am not
giving any moral judgment on this
issue. What I am saying is this, This
type of situation cam be corrected only
by strengthening institutions of demo-
cracy ang not by appointing a large
number of Commissions of Inuqiry and
by releasing a large number of White
Papers; by these, people will ultima-
tely become  suspicious about your
motives and will think that you are
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only issuing White Papers and ar:
making all sorts of allegations without
being able to verify any of them. The
Home Minister is on record saying
that he has not been able t{o prove
anything the former Prime Minister
has not signed anywhere. Mr. Kanwar
Lal Gupta has said that she did sign
somewhere. Possibly he has seen one
signature somewhere. But the point 1s
this. If you do not have any evi-
dence why do you go into only one
aspect of the question and forget
about the other matters which sur-
round the reality of Indian life as it is
today? The reality is that 90 per cent
of the country’s problems concern
economic development. That aspect
has to be looked into. Since that is not
the matter under consideration now,
I am not going into it. I would say
this that, after all, the development
of our democracy has to be helped.
You cannot help it if it is taken by
the people that your assertions have
to be taken with a grain of salt, It is
said that the mass media were wrong-
ly used. TUnder Emergency, they
could be wrongly used, Assuming that
it was true, that the mass media were
wrongly used, that was done during
Emergency. But today when the Enter-
gency is over, what is the justification
for using them to the advantage cf
the ruling party? Yesterday the Ja-
nata Party Executive Committee met
and passed a number of Resolutions
of the nature which the Party would
like to put across to the people as
propagandist resolutions, and they
were - broadcast for more than five
minutes. That part took half the
time of the news yesterday. I do not
think that if the Congress Party,
which has got equal public attention
even today, had passed such propa-
gandist Resolutions, they would have
been put in the air as was done in
the case of the ruling party. I am not
saying that this sort of situation
should not be corrected. This could ke
corrected. I appreciate the bona fides
of some people who would like to
restore and maintain the democratie
atmosphere in the country. It is
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necessary to maintain it. It is not
that we alone ecan
We did try to maintain it. Now, it
was also a misuse of the government-
al power to arrest Congressmen for
no charges; not only one Congress-
men, but a large number of them
were arrested; in Uttar Pradesh 50,000
Congress workers were reportedly ar-
rested because they were protesting
against  the arrest of Mrs. Indira
Gandhi. 1 do not know whether it is
true or not, but this is one of the allc-
gations made, (Interruptions).

The British Broadcasting Corpora-
tion was considered to be the example
for the country to follow, and all the
constituents of the Janata Party re-
minded us in the House about the
BBC and demanded that ours also
should be made a Corporation. Now
what has happened to the All India
Radin and the Television? What has
happened to the proposal of making
it a Corporation? The Congress Party
did stick to its stand that it needed
the All India Radio to project some
of the mass programmes of the Gov-
ernment. But it was the Janata Party,
all the constituents of the Janata
Party, who were saying—I do not
know whether it was in their Mani-
festo or not—that it should be conver-
ted into a Corporation. Why don’t you
do it now? What prevents you from
doing today? These are matters
which take away your credibility.
The Congress Party has admitted its
mistakes. Are you going to admit
your mistakes or are you going to say
that whatever you have done today is
absolutely right, is absolutely in the
democratic state of affairs? If we have
to develop our democratic way of life,
then we must change our institutions,
so that the undemocratic processes are
halted at every time.

Even about this Samachar break-
up, what is the consequence? I have
not been able to study it properly.
But from whatever I have heard from
the Minister’s statement today, it
looks as though it is going to be bro-
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maintain it.
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ken up and even subsidised. If an in-
formation agency is to be broken up
in four and made incapable of standing
on their own legs and Government is
to subsidise them to that extent, how
are you going to assure the indepen-
dence of the information agencies?

398

On the specious plea that you are
restoring status quo What should have
been considered first of all is whether
you should not have two or three agen_
cies which could have enough funds to
function on their own. Then alone
can the news agencies be independent.
Now all the agencies will he entirely
dependent on the support of the Gov-
ernment.

The real problem is—I am coming
back to the White Paper—whether it
is yellow journalism or sensational
journalism distorted news is what the
people want. One Editor once told
me: ‘If you go to Assam we will «p-
pose you because I cannot sell my
paper unless I oppose you. I must
oppose the Government bacause that
is the type of thing our people relish
—anything sensational’. So we must
try to correct these things: otherwise
our Newpapers will go in for sensa-
tional news. Today also I see that
sensational news gets priority over
essential news and it is because of
this that a tendency to misuse the
media is there.

So far as Emergency is concerned, I
have already said that it should be
probed. 1 think it ghoulq be probed
in this country as it happened in the
case of Nixon. 'Even the Republican
Party participated in it, because the
truth must come out.

Now, in the Congress Party it is not
our position that we should consider
the Opposition Parties as angels.
There are certain trends in the country
which are bound to discredit the
democratic  system, bring down
our economy and hamper the produc-
tive processes. 'This is not what I
feel but what the people feel. It
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is people who have said this in
go many ways. I met ordinary
people and they have told me.
They are not interested in all these
things: they would only like to know
whether there would be enough of
discipline to carry on our economy.
They may not know the intricacies
of it, but they know that this coun-
try needs a certain amount of disci-
pline, a certain amount of functional
efficiency and a certain amount of
tall orders to get things going. If
the people feel like that, I am help-
less. The people will have to be
assured that the democratic process
is sufficiently strong to assure them
the same state of affairs which a non-
democratic process can.  So. If you
try to witch-hunt, you will discredit
yourselves. If we really want to
find out what went wrong, we must
ultimately emerge stronger, Our
democratic system has survived as it
gurvived in ‘no otther country In
Europe, Asia or Africa and we can
be proud of that. Our people, our
educated community, our intelligen-
tia, our lawyers and teachers have
taken to democracy as a duck takes
to water. That is what I saw. Eevn
if it is a detriment to themselves
and even if it is a detriment to effi-
ciency, it is a necessary thing. So.
we have to put our heads together
to make our democracy function and
that is why my Party, even at

cost of being mis-understood, has
taken the position—and the Leader
df our Party has said clearly—that
whatever might have happened in
the past, we would like to build up
our democratic traditions and we eX-
pect the Government to do it. It
you want to pressurise the Congress
Party, this Party is not going to iake
jt lying down because Wwe know
where we went wrong but we also
know where you went wrong. hid
we are blamed for rollecting money
we can as well make allegations that
your ¥Yarty has alst been making
colllections in the same ways, though
it may not be in crores or lakhs
Tt we are not answering oack be-
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cause we know the people are
sufficiently aware of the failures of
the Janata Party. I do not expect
the Janata Government to fail, but
I think our democratic system can be
made stronger only if both the Par-
fies correct themselves. If we
create cadres of capable people on
both sides we will be able to help

the people forward in the flowering of

the democrate process.

SHR] C. K. CHANDRAPPAN (Can-
nanore): Mr. Chairman, &ir, today
we have resumed discussion on the
White Paper on the misuse of Mass
Media. Some more important deve-
lopments have taken place in the in-
tervening period. 1 am referring 1o
the proceedings before the Shah
Commission  have brought before the
country how the mass media was
misused by the Congress Party when
they were in power. The White
Paper has served a useful purpose; it
has brought forward before the couniry
the distortions which took place dur-
ing the emergency and in misusing the
mass media, the radio, the newspapers,
the news agencies etc.

Today, I am not going to marrate
all that has been narrated in this
White Paper and what more has been
told before the Shah Commission by
various witnesses. But I would like
to ask one question: Are we learning
lessong from the past and are we
going to improve ourselves and whe-
ther the Janata Government is sett-
ing new and better examples by
which you can say that it is running
the mass media in an ideally demo-
cratic manner.

1 think, in a bourgeoise democracy,
you will have respect for democracy
to that extent it will suit your pur-
pose. My friend, Shri Kanwar Lal
Gupta, while speaking, has gone to
the extent of praising B.B. C. and the
Voice of America for the good ser-
vises they rendered during the emer-
gency It shows, to what extent
those who misused .the mass media
had createq a kind of frustration in
the minds of people. B. B. C. and
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the Voice of America are the two
agencies that have consistenily
blackmailed India for so many Yyears
after independence. What I am say-
ing is that if we misuse democracy
or if we misuse anything, that will
create conditions where you start
praising something which is not prai-
se-worthy. .

SHRI KANWAR LAL GUPTA: I
said only during emergency.

SHRI C. K. CHANDRAPPAN: I am
not attributing any motives. After
the Janata Party have come into
power, they have done some good-
things. If I do not say that, [ may
be misunderstcod. For example, my
friend, Shri Advani has set a very
good example by providing the radio
and television media to the pelitical
parties during elections.

U% ATAANY dTE : MTTHoTHe & §
" TAT ATET |

SHRI C¢. K. CHANDRAPPAN: I
know that. Exactly. That is why he
is behaving like that. He knows
how to behave. That is a good thing.
But when that was  discussed, I
personally talked to Mr. Advani. Is
it only the occasion when the radio
and the television should be impar-
tial and should be used by all parties

and the utility of it is justly distri-
buted between the various parties?
We face an election once in five years
and all the other days you find
spokesmen garbed in varicus ways
come and defend the policy of the
Janata Party over radio and televi-
sion and what you do not like does
not find a place in the radio or the
Samachar even today. If anyboc_‘:ly
is to be praised by the Janata Party,
it is Sanjay Gandhi because he has
brought you to that side and those
people to this side. ...... (Interrup-
tions) Yes, mother also ........

SHRI KANWAR LAL GUPTA: To
some extent we are thankful to you
also.
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SHRI C. K. CHANDRAPPAN: You
must be thankful because we are tell-
ing you certain things which will do
good to you.

Today what happens? In Patna
the other day there was a demonstra-
tion on 29th September. I think
my friends from Bihar will not deny
the fact that it was attended by
several lakhs of people. Nobody will
deny it from that side.

AN HON. MEMBER: Several
thousands.
SHRI C. K. CHANDRAPPAN:

Don't say that. You cannot say that
in the streets of Bihar. Several lakhs
of people marched against the Hari-
jan repression. Not a single word was
found in Samachar. Not a single
word was there in the All TIndia
Radio. You are nice people. Mr.
Advani, you speak very nicely. You
have a sweet tongue. For that
matter, I think Mr. Shukla also :poke
nicely in Parliament. But I think
you have not replied to that letter
which was written fo you by Mr.
Rajeswar Rao drawing your atten-
tion to that, that Samachar did not
publigsh that news about a massive
demonstration, one of the biggest
Patna city has seen after your elec-
tion. Where hag it gone? Iz it an
isolated incident? No.

17.53 hrs.

[Mr. DePUTY-SpEAKER in the chair]

Then on 2nd of August, in Mava-
lanker Hell under the very nose of
the Ministry and the government,
several thousands of young people
came from ell over the country to
voice agminst the growing unemploy-
ment. The TV men were there.
They were taking photographs. They
ware there for more than half an hour.
I do not know for whom they took the
photos. May be for the police. Not
a single minute, not a single second
was there in the All India Radio or
the televizsion about that item......
(Interruptions) Yes, on 2nd August
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this year, in the Mavalankar Hall,
the All India Students Federation
.organized a national convention
against unemployment. They spent
money. They might not have spent
-several lakhs of rupees but they
spent several thousands, But what

A o e Ty (i) : waeEe
BTR YT e AT T EAS £

SHRI C. K. CHANDRAPPAN: You
-go and see Mavalankar Hall. You
really get on nerves.

My point is that even this White
Paper, if you take it as a whole, I
think, is not so white. It is colour-
ed. It is coloured in a diffevent
.way. -

It does not give the whole truth
about the misuse of Samachar or
mass media during that period. For
example, here in Parliament on so
many  issues, I think my friends
-who were here — Shri Mavalankar
and other — will say that, that the
Communist Party opposed so many
draconian measures brought forward
by the Government. The Commu-
nist Party fought here. Not a single
.thing was put by the Samachar or
the Radio. If there was a censor,
it was that which should be looked
into. ‘That ig now the responsibility
ot the Speaker but that may not be
an escape for the Government to say
that the Speaker did not do so.

It speaks abonit the Indian Express.
It speaks about the Times of India.
It speaks about the mnewspapers
which fought gallantly against emer-
gency. But what about the Patriot?
There are casual references that the
Patriot did something. But pages
.after pages have been given about
the Statesman, about the Indian Ex-
press. Why? Because the Patriot
does not represent a few which the
present ‘Government likes, and be-
cause the Patriot is against the R. R. S.
It was the idea of Sanjay Gandhi.
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SHRI KANWAR LAL GUPTA:
What about the Main Stream?

SHRI C. K. CHANDRAPPAN: The
national newspaper from the centre
is omitted. You do not want to
say that people with left ideology
were fighting and the Patriot is one
hewspaper in ‘'this countrv which
never printed the name of Sanjay
Gandhi, not for once, and for which
advertisement was denied. It was

threatened with closure. It with-
stood everything. It did not surren-
der.

About the Patriot there are only
Passing references.

You praised the journalists who
fought against it. It is a very good
thing that they did. But do you
treat them with the same standard
today. No. What about Mr. Ragha-
van for which there is a reference in
the newspaper? It is because it is
not liked by shri Aggarwal, the new
chief who interfered every where.
He is an R. S. S. man; He is
friendly to Shri Advani. He has
the courage of poking his nose every-
where.  That kind of appoach is
there.

That is why I said White Paper is
not fully white. It is white where it
gave truth. But it ig dark where it
wanted the truth to be concealed.
You have published this kind of
White Paper.

There is no mention that when
Samachar was constituted, in the
Rajya Sabha, Shri Bhupesh Gupta
our Party leader came out forthright
against the decision of the Govern-
ment. Das Commission Report on
page 17, para 19 says that Shri
Bhupesh Gupta felt that something
which should not be done, was. being
pushed through under emergency.
What we wanteg was an independent,
democratic and  forthright news
agency. That is how the Commu-
nist Party in Parliament re-acted to
the flormation of Samachar. What



435 Misuse of Mass  KARTIKA 23, 1899 (SAKA)

prevented Shri Advani from mention-
ing that paragraph here. This is
a deliberate omission, ' because they
wanted to paint the Communist
Party as a party which was support-
ing everything under emergency. No,
that was not the case,

The thing is that the world should
know that we supported emergency.
Why should we feel ashamed of it?
‘We supported emergency and we had
good reasons for it. There is noth-
ing to be ashamed of it. Can you,
Janata Party Members say categori-
<cally that you are against emergency?
He asked that question to Mr. Barua.
Now I am asking that question to you
While discussing the Forty-Second
Amendment of the Constitution you
said that if there is insurgency in the
country then emergency should be
declared. That is what you said and
we know what it is. When the work-
ing-class struggle, you may call it
insurgency and clamp down emer-
gency. You can do whatever you
like. That is your approach. There-
fore, don't pretend to be angels. You
are not.

18 hrs.

Regarding DAVP, I fully agree with
the Government when it says that
the DAVP was misused. I fully agree
with you when you say that
DAVP revised its rate to 600 times
to help that journal ‘Surya’ the pub-
lisher of which Mr. Shukla did not
know before the Shah’ Commission!
But we all know, the whole world
knows, including Mr, Shukla, what
the real position is. But the main
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point now is this. Is there much
difference in the DAVP's attitude to.
day? I don’t think so, I myself have
written to you about it I have written
to you about the behaviour of the
DAVP regarding the small papers,
about the papers having a left view,
Papers opposed to your pelicy. In
their case, you don't apply the same
standard. These papers are treated
as second-class citizens.

s miv O awew (afar)
Wﬁﬂ’ﬁf{‘rm gromard

SHRI C. K. CHANDRAPPAN: Can
Yyou repeat it You cannot. There
are people in your party who may
like to project their views through
RSS which the country may not like.

In the Janata Party, especially, that
section which has its loyalty to R.S.S.,
is doing its job very calculatedly,
carefully and in a crude manner des.
cribing Sanjay Gandhi and Indira
Gandhi as caucus and all that. Let
me cile as an example, here a letter
written by Shri V. Shankar, Special
Secretary of the Prime Minister under
No. 383/EM....

MR. DEPUTY-SPEAKER: Mr.
Chandrappan, before you quote the
letter, you should have first shown
it to the Presiding Officer and told
him that you would want to quote it.
I do not know what does it contain. It
is unfair to the House.
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8HRI C. K. CHANDRAPPAN: Al
right. I am not quoting. But I must
say that I know that it is from an
authoritative source.

MR. DEPUTY-SPEAKER: This is
permissible,

SHRI C. K. CHANDRAFPAN: 1
know it from the authoritative source
that the Education Minister has been
asked by the Prime Minister’s Office
as was done in the past by the Prime
Minister's Secretariat then (Mr, Dha-
wan) by sending a note to him that
four books should be withdrawn be-
cause as the books did mnot contain
anything that represented the ideology
of R. R S. in relation to history, and
so, those books should be withdrawn.
To-day, all the books are under re-

view probably by the N. C, E, R. T.

and those four books are technically
withdrawn as they are not available in
the morket. This is a new techmique.
They are out of print.

What I am saying by that is that a
more coprehensive appreach is nee-
ded in shaping the future generation
of this country. Here, education
plays an important role. You want to
distort the entire history according to
your own understanding of the In:
dianisation. And, in the field of
Education, the R.S.S. is playing a very
important role today in controlling
the entire mass media—owned and coh-
trolled by the Government.

I conclude by saying that this is a
dangerous thing. That is why I say
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that beth sides are playing foul Let
us try to have a game without foul. I
do not know whether we shall succeed
in that. If you succeed in that, you
will get an applause. Otherwise, the
referee  is there, the people, whn
brought you on that side. It you fail,
they will bring you back to the side

where the Congress Members are now
sitting,

18.09 hrs,

MOTION RE. CONTEMPT OF THE
HOUSE.

MR. DEPUTY-SPEAKER: /As ihe
House is aware, at about 12-35 p.M
today, two visitors threw some lea-
Aets from the visitor’s gallery on the
floor of the House and distrubed the
proceedings of the House by shouting
from the Visitors’ Gallery. The Watch
and -Ward Officer took them into
custody immnvediately and interrogated
them. The report of the Watch and
Ward Officer is as follows:—

“Today, at about 12-35 P.M. Lwo
visitors holding Visitors Gallery
Passes Nos. 33034 and 33035 issued
on the same day in the names ef
Shri 8. N. Singh and Shri V.
Gaikwad through Shri Bapu Kaldate
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and Shrimati A. Rangnekar, Mem-
bers of Parliament shouted slogans
from the Public Gallery.

“The visitors were immediately
apprehended by the Watch and
Ward staff and brought out of the
Gallery.

“On interrogation, it was revealed
that the Visitors had misused the
Visitors’ Gallery passes. One of ihe
visitors’,  namely, Shri Suresh
Maluji Sawant misused the nass is-
sued in the name of Shri S. N.
Singh. The other visitor, Siri
Kanchan Ubale. misused the pass

issued in fabour of Shri V. G. Gaik-

wad.”

Shri Suresh Maluji Sawant in his
statement has stated that he along-
with his friend Shri Kanchan Ubale
arrived in Delhi from Bombay on the
night of 12th  November, 1977. Onr
the 13th November, 1977, Shri Suresh
Maluji Sawant met Shrimati A.
Rangnekar. M.P. at her residence and
requested her for two passes to see
Lok Sabha Session, Shrimati A.
Rangnekar, M.P. told him to come to
the Reception Officer of Parliament on
the morning of the 13th November,
1877. Accordingly Shri Suresh Maluji
Sawant alongwith Shri Kanchan Ubale
reacheq the Reception Officer at about
11 aM After sometime, Shrimati A.
Rangnekar, M.P. personally came
there and handed over two passes to
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Shri Suresh Maluji Sawant The pas-
ses were in the names of Shri S:i
Singh and V.G. Gaikwad.

Shri Sawant kept the card issued
in the name of Shri S. N. Singh with
him and gave the other card issuad
in the name of Shri V.G. Gaikwad to
Shri Kanchan Ubale. Since the passes
were valid from 12 noon, they ente-
red the Parliament House at 12 Noon
and after somiime, got info the Gal-
lery. They watched the proceedings
of the House for about half an hour
ang at about 12.35 P. M., they got up
and shouted slogans and tried to
throw some pamphlets concealed 1n
their person, They were intercepted
by Watch and Ward staff and brought
out of the Gallery.

Shri Kanchan Ubale has also given
a similar statement but has denied
having met Shrimati A. Rangnekar,
M.P. on the 13th or on the l14th
November, 1977. The pass was han-
ded over to him by Shri Sawant.

The demands of these two youths
belonging to Yuvak Republican are
contained in the pamphlets which th2y
wanted to throw on the floor of tue
House and also distribute it to hMem-
bers of Parliament.

The visitors Thave committed a
serious offence by impersonation znd
also by shouting solgans from the
Gallery.”
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[Mr, Deputy-Speaker]

The said visitors calling themselvas
Suresh Maluji Sawant and Kanchan
Ubale have commiited grave offences
and are guilty of the contempt of th's
House. I bring it to the notice of the
House for such action as the House
may deem fit,

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR
AND PARLIAMENTARY AFFAIRS
(SHRI LARANG SAI): Sir. I beg to
move:

“This House resolves that the per-
son calling themselveg  Suresh
Maluji Sawant S/o Shri Maluji
Bandu Sawant and Shri Kanchan
Ubale S/o0 Shri Jhipa who shouted
from the Visitors’ Gallery and threw
some leaflets from there on the
Floor of the House at 12.35 hrs.
today and whom the Wateh -nd
Ward Officer took into custody im-
mediately, have committed a grave
offience and are guilty of the con-
tempt of this House.

This House further resolves that
without prejudice to any other
action to which they may be liable
under the law, the said Shri Suresh
Maluji Sawant and Shri Kanchan
Ubale be sentenced to :
ment till 6 p.M. on Tuesday, the
15th November, 1977 for the afore-
said contempt of the House, and
sent to Central Jail, Tihar, New
Delhi.”

imprison-
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MR. DEPUTY-SPEAKER: I think
the House agrees with the Motion.

SHRI VAYALAR RAVI (Chirayin-
kil): Mr. Deputy-Speaker, Sir, there
are precedents in the House to which ‘
I would like to draw the attention of
the hon’ble Members. Last timc
when a similar incident took place
Sarvashri Mavalankar and Beosu had
spoken. Here I have got the demancs
of these republicans. Of course, they
have committed a grave offence of im-
personation and throwing leaflets. It
is true. But, Sir, as you are aware
this demand of their has been pending:
for a long time....

MR. DEPUTY-SPEAKER: Mr..
Vayalar Ravi, I am very sorry. I will
not allow a discussion on throwing oL
leaflets. 1 will now put the motion
to the vote of the House.

-

PROF. P. G MAVALANKAR
(Gandhinagar): Sir, the hon. Mem-
ber, Shri Vayalar Ravi, has men-—
tioned my name. But I do not recol-
lect having said the kind of thing
that he says that I have spoken on a
previous occasion of this nature.

MR. DEPUTY.-SPEAKER: The ques-
tion is:

“This House resolves that the per-
s0ng calling themselves Suresh.
Maluji Sawant S/o Shri WMaluji.
Bandu Sawant and Shri Kanchen
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Ubale S/o Shri Jhipa who shouted
from the Visitors’ Gallery and threw
some leaflets from there on 1he
Floor of the House at 12.35 brs.
today and whom the Watch & W.nd
Officer took into custody immedia-
tely, have committed a grave

offence and are quilty of the con-
tempt of this House,

This House further resolves that
without prejudice to any other
action to which they may be liasle
under the law, the said Shri Suresh

GMGIPND—L—2324LS

Maluji Sawant and Shri Kanchan
Ubale be sentenced ‘to imprisonmeni
till 6 p.M. on Tuesday, the 15th
November, 1977 for the aforesaid
contempt of the House, and sent to
Central Jail, Tihar, New Delhi.’

The motion was adopted.

18.16 hrs,

Lok Sabha then ddjourned till
Eleven of the clock on  Thursdaye
November 15, 1977/Kartika 24, 1899
(Saka).



